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LOK SABHA DEBATES

LOK SABHA

Wednesdny, August 3, 1983/|Sravana 12,
1905 (Saka)

The Lok Sabha met at Lleven of the
Clock.

[MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS
Rationafisation of the cost of cars

*141. SHRI UTTAM RATHOD:
Will the Minister of INDUSTRY be
pleased to state :

(a) the steps taken by Gevernment
to rationalise the cost of cars im pursu-
sance of the statement made by him in
reply to half-an-bour discussiop in Lok
Sabha on 9 May, 1983 ; and

(b) the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA): (a) and (b)) The
Government have held a series of ' discus-
sions including those with the manufac-
turers on the issues of price rationalisa-
tiom, Quality improvement and moderni-
sation of all types of automobiles includ-
ing cars. The Government have also
taken a note of the recommendations
made by the Bureau of Industrial Costs
and Prices on the price structure of cars.
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M/s. Premier Automobiles Ltd., have
reduced ex-factory price of their Premiet
Padmini car by Rs. 1503/- (which mexns
reduction of net price by Rs. 1810/- at
Delhi). M/s. Hindustan Motors Ltd.,
have given an assurance to hold prices of
their cars during the current year.

Further, entry of Maruti Udyog Ltd.,
in the field of passenger cars and vass, is
expected to have a salutory effect on the
quality and prices of cars marketed by
other manufacturers.

SHRI UTTAM RATHOD : Sir in
reply to part (a) and (b) of my question,
it is written that there were discussions in
regard to the quality improvement and
modernisation of all types of automo-
biles, including cars. May I know if
they are doing anything for quality im-
provement and modernisation of all types
of automaebiles, if they have agreed to
that ?

SHRI S.M. KRISHNA : Sir, we have
beeq assured by the manufacturers and
we have impressed upon them that their
primary preoccupation should be quality
aloag with the checking of prices.

SHRI UTTAM RATHOD : Sir, while
replying to a half an hour discussion dur-
ing last session, the Minister had stated
that Premier Padmini and also Ambas-
sador are thinking of bringing out new
engines. Have they achieved any prog-
ress in that direction ? And if so, what
is that ? )

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI);
Sir, I am very thankful to the Hon. Mem-
ber of having gone through very carefully,
what I said on 19th May, 1983. Therein,
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you will please find that I had mentioned
about the Annual Ganeral Meeting speech
of the Chairman of the Premier Automo-
biles, in which he had mentioned that
new dies will be out during this year and
that a new model is on the anvil and it is
expected to be available within this year.
Similarly, the Hindusthan Motors are
having a new model—the Vauxhaul
model. It is also expected to be out
this year. Hindustan Motors have also
proposed to have collaboration with
Isuzis, who are a famous diesel engine
manufacturer, so that they bring out a new
fuel cficient dicsel engine.

SHRI PRATAP BHANU SHARMA
I would appreciate the various steps
taken by our Government on the issues
of price rationalization, quality improve-
ment and modemization of automobile
industry. 1 am very much surprised to
know that during the last 25 years, prices
of our cars have gone up by five times,
at the cost of quality, i.e. without
improvement in quality and without im-
plementation of any modernisation plans,
especially in engine and transmission  sys-
tem. I would like to know whether the
Bureau of Industrial Costs and Prices
have also recommended any relationship
of quality improvement measures with the
price structure of cars. What effective
steps is he going to enforce on car manu-
facturers, especially Hindustan Motors
and Premier Automobiles who are still
talking this technology from foreign
countries, even after having experience
for 35 years ? What have they done in
rescarch and development in 35 years,
to improve the quality of cars with indi-
genous technology, our own engipneers
and automobile modernisation plan ?

SHRI NARAYAN DUTT TIWARI:
While 1 do not hold any brief for the
automobile manufacturers, I must point
out that there have been built-in difficul-
ties on this particular technology front, as
far as automobile manufacturing is con-
cermed. In my response to the half-an
hour debate, I had traced in beief the
history of automobile manufacture in our
country. Itis a fact that the original
techoology which was imported, has been
indigenized 99%. But now the question
B regarding new patterns, new designs,
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new and latest technology and new fusl
efficient technology. So, what we are
concerned is about the induction of new
technology in the fleld of automotive
vehicles. It is in this field that we have
been emphasizing the induction of new
technology recently, and I am sure that
in the next 2 or 3 years, we shall find a
breakthrough in this respect.

MR. SPEAKER :
in raising prices.

They are experts

DR. SUBRAMANIAM SWAMY: 1
would like to know from the Minister
whether, as part of the rationalization of
the cost of cars, he has considered the
complaint of the present manufacturers
of automobilcs, that Government is not
giving them relief on imports of spare
parts, which relief is being made available
to the Maruti Car Company. Is it a fact
that Government has now decided to raise
the price of Maruti cars ?

SHRI NARAYAN DATT TIWARI:
First of all, Government has not taken
any decision, by name. It is not by
denomination or by name. What we
have done, as the hon. Member must
have seen, is that we have said that cars
with fuel efficient engines will be covered
upto 1,000 cc. Whether it is Maruti or
any other car, it is upto 1,000 cc. If the
fuel efficiency is certified by proper autho-
ritics, they will get their relief on the
import of components. It is not just
for Maruti. It is for others also. If
other manufacturers want to bring out
small cars with the same specifications,
they are also entiled to relief. But be-
yond 1,000 cc. the matter is under consi-
deration because it has fiscal and mone-
tary implications. As far as Maruti car
is concerned, its price has not yet been
announced. But I am given to under-
stand that the Maruti car price will not
exceed Rs. 47,500 plus: local taxes and
freight charges.
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Development of Liquid Crystal Devices

*142. SHRI N.K. SHEJWALKAR :
Will the PRIME MINISTER be pleased
to state :

(@) whether Government have seen
the report in BHindustan Times, dated
June 5, 1983, regarding development of
liquid crystal devices ;

(b) if so, whether Department of
Electronics has not supported the licence
application of Bharat Electronics Ltd.
based on indigenous technology ;

(c) whether the Department of Elec-
tronics is aware of the work done by a
Professor of Raman Research Institute
in liquid crystal devices ; and

(d) if so, what has been Government’s
response to this Indian effort ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): @ to (d) A statement is
laid on the Table of the House.

Statemaent

(@) Yes, Sir.

(b) No, Sir. The industrial licence ap-
plication for Liquid Crystal Displays
made by BEL based on indigenous know-
how bas been re-cast by BEL as a result
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of discussions with the Inter-Developmen-
tal Task Force on Blectronic Components
set yp by DOE. This re-cast application
is being supparted.

(c)and (d) Yes, Sir. As far back
as 1974 the DOE itself had promoted and
finauced an R and D project on Liquid
Crystal Material by Prof. S. Changra
Shekhar at the Raman Rescarch Insti-
tute, Bangalore. By 1980, this project
resulted in the generation of production-
worthy technology. That technology has
since bean transferred uoder the auspices
of the DOE to a company in Madras
for commercial production, and Liquid
Crystal Material is being produced
by that company since [982. Thus,
ths DOE has bzen the agency responsi-
ble for successfully promoting, and finan-
cing the work of Prof. Chandra Shekhar
on Liquid Crystal Material and getting
the know-how so developed successfully
camumercialised by indusiry.

SHRI N.K. SHEJWALKAR : First
of all, I want to know when actually the
first application was made by ,the BEL,
bocause i@ the answer it bas been stated
that it has begn Bow re-drafied ? Was
the discussion held oaly after the nsws
item was published in the Psess 7 Is it a
fact ? When actually the discussion took
plasn, that is afeer 5th June or before
that 7 In 1974, actually the development
was made with the help of this Depart-
ment. Prof. Chandra Shekhar was ac-
tually helped. Is the government aware
that eow be bas the technology which is
world-wide faraous ? A monograph bas
been published on the request of the
Cambridge University. He has been
offored FRS

‘What has actually been done in fur-
therance of his advancement or rather
rescarch work regarding liquid crystal
after 1974 7 I am afraid, nothing has
been done after 1974, It is only known
in the Raman Research Iestitute that he
has been successful in getting this distinc-
tion in the whole of the wordd. What
is the agreement existing today for the
sepply of adale whercin this liguid
apatal techmolegy is ussd becamse the.
price s Bs. M40 at the womast 7 The
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watches which we make by using
this techaology are being sald at Rs. 500
or more. Isitnot a fact that actual-
ly BEL had made a prototype watch and
prebably one prototype which was submit-
ted to Shri C.P.N. Singh. But they could
not make one prototye. For that it is
understood that an agreement for import-
ing crystals from Hitachi, Japan, has
been entered into. Is it a fact and if so
how long will this agreement continue ?

PROF. N.G. RANGA :
question being asked now ?

Is there any

PROF. MADHU DANDAVATE : The

Minister must have forgotten the ques-
tion ?

MR. SPEAKER : Mr. Shejwalkar is
trying to fish out the question.

SHRI RATANSINH RAJDA : I do
not know whether the watch is working
now or not.

DR. SUBRAMANIAM SWAMY :
Liquid crystals must be water-proof also.

SHRI N.K. SHEJWALKAR : Lastly,
I want to know whether because the
D.O.E. is imterested in having imports.
from Hitachi they have made certain
visits also to Japan. 1 am sorry that we
are not encouraging indigenous techno-
logy. We can make crystals here, some
liquid crystals for display are being made
by some gmall companies also. Why
should we import the material for these
modules frorm Japan ?

MR. SPEAKBR : Thank you.

SHRI N.B. SHEJWALKAR : Thank
you for- eljowmimg mee, Sir.

SHRI SHIVRAJ V. PATIL : The ap-
plication by REL. was made o=
28.3.1983,

PROF. MADHU DANDAVATE : Caa
you repsodwuced the question, for our
information ?
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SHRI SHIVRAJ V. PATIL : The hon.
Member wants to know what for and
why we imported.

DR. SUBRAMANIAM SWAMY :1Is
it the Gregorian Calendar or liquid once ?

SHRI SHIVRAJ V. PATIL: In 1974
the project was started. In 1980 the
technology was generated. Production
also was started in 1980. That techno-
logy was handed over to M/s. Duda-
form and M/s. Dudaform have produced
900 grammes of liquid crystal material
and 500 grammes have been given to
B.E.L. This will make it clear that this
technology was initially financed by
D.O.E. When it became available it was
handed over to the manufacturing agen-
cies and now we are manufacturing liquid
crystal material and we are using it in our
industry.

On the question of B.E.L.s applica-
tion for im»ort of these things, it seems
that there was some misunderstanding.
The application was made for importing
the material which was already avaiable
in our country.
rial manufactured by Dr. Chandrashekhar.
is available in the country but in their.
application they wanted to import that
material from outside. And that is why
the application could not be granted,

Therefore, the D.O.E. wanted a discus-

sion with B.E.L. to find out as to why
they were wanting to import the material
when it was avilable in our country as
it was being manufactured indigenously.

Now, after that misunderstanding was:
cleared, there is no difficulty in giving
permission to B.E.L. to get certain other
materials which they want. There are
three other kinds of matarials. One is
coated plates. They say that they de
not have the instrument to masufacture
these plates. For that permission can be

given. But for other things which are
available permission nesd not be
given. D.O.E. has not asked PDEL te

import. the material. What is allowad to
tbem is the importation of the instrumeat
to manufacture the material and the tech-
mology, not the material. And so, the em-
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phasis is on indigenous development of
the’ material which goes into the
module and the instrument which manu-’
facturos it.

SHRI N.K. SHEJWALKAR : What
about imports from Hitachi ?

SHRI SHIVRAJ V. PATIL: The
PDEL i.e. Punjab Corporation is import«
ing not the material but the instruments to
manufacture the material. They are im-
porting the technotogy to manufacture the
material, which is not available in our
country. So, here it is not the importation
of the material but imporation of the
instruments.

SHRI N.K. SHEJWALKAR : 1 have
not been able to understand as to why
the nodules for watches are being impor-
ted from Hitachi even today. Is there
any such agreement with them ? How
many visits have your officers made to
Hitachi, Japan ?

SHRI SHIVRAJ V. PATIL : I have
made it amply clear that what is imported
is not the raw material, parts of the watch
but the machine and the technology.

SHRI C.P.N. SINGH: Since my
name has been mentioned, I must make
it clear that the watch costing about
Rs. 250/- which was presented to me
fortunately, was too flashy for me. So,
I gave it to my son. But unfortunately
it has not worked after the 15th day of
i"® presemestion.

Power projects of Tamil Nadu awaiting
apgevel ¢f Plaming Commission

®143. SHRI ERA MOBAN: Will the
Minister of PLANMNING be pleased to
lag a statemert showing:

(a) whetber Government of Tamil
Nadu have proposed any perspective plan
for setting up Thermal and Hydel projects
to avert the recurring crises of power
shortage leading to loss of industrial pro-
duction, worth saveral humimd of crgres
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of rupees, and, if so, the details of the
same;

(b) the names of power projects that
have been approved by the Planning Com-
mission but not yet implemented by
QGoverament of Tamil Nadu; and

(c) the names of power projects await-
ing the approval of the Planning Commis-
sion 3o far as Tamil Nadu is concerned?

THE MINISTER OF PLANNING (SHRI
S. B. CHAVAN) : (a) The Government
of Tamil Nadu have not proposed any
such perspective Power Plan.

(b) There are two approved power pro-
jects namely Pandiar — Punnapuzha
(2x50 MW) and Nellithorai (1 x50 MW)
on which work has not been taken up as
they involve Inter-State issues.

(c) No power project of Tamil Nadu
is pending approval of the Planning Com-
mission.

SHRI ERA MOHAN: Part (a) of the
answer clearly confirms the lack of pers-
pective on the part of Tamil Nadu
Government. It is not just enough for
Shri M.G. Ramachandran to stage dharna
against the apathy of the Centre towards
Tamil Nadu. I want to know whether
the Tamil Nadu Government has sought
the assistance of the Centre in resolving
tke inter-State issues involved in Pandiar-
Punnapuzha project and Nellithorai pro-
ject; if so, the details thereof and the
steps taken for early implementation of
these projects.

SHRI S. B. CHAVAN: The first part

of the question Government does not
accept. We have not discriminated agminst

the Tamil Nadu Governmen*' They have"

not submitted any perspective power plan,
About the second part, I do not think
the Tamil Nadu Government has ever
asked the Government of India to inter-

venie in the matter.

SHRI ERA MOHAN: I want to know
whethet it is a fact that the Chairman of
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the Neyveli Lignite Corparation has
stated publicly that he would meet all the
power needs of the State if the outstand-
ing dues of nearly Rs. 70 crores plus
interest are cleared by the State Govern-
ment. For how long is this money due
from the State Government? I also want
to know whether the new super thermal
power station to be set up in Southern
region will be given to Tamil Nadu since
Andhra Pradesh, Karnataka and Kerala
are surplus in power?

SHRI S. B. CHAVAN: So far as my
information goes , 1 am not aware of any
such statement made by the Chairman of
the Neyveli Corporation. But at the
same time, their shares in Neyveli Corpo-
ration and super thermal power station
are fixed. Ramagundam is one of the
super thermal power stations from which
the Tamil Nadu Government is getting
their sharc. So, also, in the Neyveli ex-
pansion scheme their share has been fixed.
They will be entitled according to their
share,

SHRI C. T. DHANDAPANI: Sir, the
hon. Minister has stated about the Pan-
diar-Punnapuzha scheme. According to
him, the Government of Tamil Nadu has
not forwarded any perspective proposals
to the Centre. I am very sorry to say,
1 do not know about the present Govern-
ment, some ten years ago in 1973, the
Prime Minister is also well aware of this
fact, that the State Government had
represented to the Centre to use its good
offices to talk to the Government of
Kerala so that the inter-State dispute
can be resolved amicably. At the same
time, the Government of Tamil Nadu
assured that the Government of Tamil
Nadu is ready to give paddy against the
quantity of water going to be released to
Tamil Nadu., 1 do not know how the
Minister has said that no proposal has
come perhaps because he is quite new to
this portfolio. However, the proposal
is there with the Central Government, I
am very sure about it because in 1973 it-
self, the Members of Parliament had
represented to the Central Government. I
would like to ask the Minister, at this
stage at least, whether the Central Govern-
ment would persuade the Government of
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Kerala to come to an agreement 80 that
the drought.prone area in Coimbatore—
Avinashi and Paladam Talukas— can be
frrigated? May [ konow whether the
Government discussed this with the
Government of Kerala?

SHRI S. B. CHAVAN: Sir, so far as
the first part of the question is concerned,
actually there has been a rethinking in the
State Government of Tamil Nadu, The
original proposal has been completely
modified. The west-flowing rever was
afterwards proposed to be diverted to the
cast. There are twop aspects involved—
one is the inter-State aspect and the
other is ecological aspect. Unless these
two questions are solved. I do not think
that the State Government can go ahead
with it. I will definitely look into the
matter but the Planning Commission had
advised the Tamil Nadu Government to
have a direct talk with the Kerala
Government and if by any change they
are not able to resolve it. then the Centre
might consider as to at what stage it
should intervene.

MR. SPEAKER: Shri Reddy.

SHRI M. RAM GOPAL REDDY: My
name is Ram Gopal Reddy. Sir.

MR. SPEAKER: At least I never for-
get ‘Ram’. Furthermore, you are not
only Ram Gopal Reddy, you are M. Ram
Gopal Reddy.

(Interruptions)

MR. SPEAKER: And I also know that
you are very much interested in sugar.

SHRI M. RAM GOPAL REDDY:
That is why it has become surplus, Sir.
Sir, upto 1967, Madras was an ideal State
when Congress was ruling. Unfortunatetly,
after 1967 for some time it was a prosper-
ous State under Annadurai but after that
it has gone down. Now, the Tamil
Nadu Government has not proposed any
scheme. I want to know from the Minis-
ter whether suo moro the Central
Government is going to examine any pro-
ject so that the Tamil Nadu Government
may come out of that difficulty and why
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the Prime Minister without asking, has
given S0 T.M.C. water for drinking pur-
poses to Madras?

SHRI S, B. CHAVAN: About the first
part of the question, I have nothing to
say. About the second part of the ques-
tion, there seems to be some kind of a
misunderstanding. The reply merely says
that they have not submitted any perspec-
tive power plan but certainly they have’
submittad certain projects. Seven hydel
power projects and four thermal power
projects have been submitted to the Cen-
tral Electricity Authority and they are
being examined by them.

SHRI D. P. YADAV: I would like to

have a clarification from the hon. Minis-
ter. While sanctioning power and irrig-
ation projects, do you take into confi-

dence the Departments of Environment
and Forestry? If so, what are their
reactions and to what extent they are
associated with the sanctioning of the
projects?

SHRI S. B. CHAVAN: Before a pro-
ject is cleared by the Planning Commis-
sion, the Department of Environment is
definitely consulted. If it raises any
objection, unless it is waived we do not
formally sanction a project.

Closure of Paper Mills in different parts
of the country

*144. SHRI HARIHAR SOREN: Will
the Minister of INDUSTRY be pleased
to lay a statement showing:

(a) the .number of paper mills which
have been closed dawn in different parts
of the country;

(b) the steps taken by Government to
reopen those paper mills; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.
M. KRISHNA): (a) to (c) A statement

‘
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indicating particnlars of the mills which

have been closed is attached.

units have been closed due to industrial
disputes. In 80 far as some of the large
units which are facing financial difficulties,
are concerned, rehabilitation schemes ar¢
being worked out in consultation with the
concerned State Governments and finan-
cial institutions.

(b) and (c) Most of the closed mills
are very small units of uneconomic capa-
city which bave run into financial and
managerial problems. Some of the larger

Statement
Sl. No. Name of the mill Location Inswailed Sioce when
capacity closed
(Louns
| €r anwm)
1 2 3 4 5
M[S. o
1. Titagbur Paper Mills Kankinars 34,560 August, 1982
Lid. (Mill No. 2)
West Bengal.
2. Orient Paper Mills Brajraj Nagar, 76,000 December,
Orissa 1982
3 Ashok Paper Mills (i) Jogighopa 27,000 January,
(Assam, 1983
(i) Ramashwar 13,500 October,
Neagar, 1982
Bikar
4. Rohtash Industries Dalmésnagar, 60,000 'November.
Bihar 1982
8. Andhra Pradesh Rasamundry 75,000 April, 1983
Paper and Pulp Mills (Andhra)
6. Sehga! Papers Ltd. DParuhera, 15,000 March, 1982
Haryana
7. Basant Paper Mills Basant Nagar, 5,275 March, 1982
Village
Patwa (UP)
8. Badekha Paper Tandarpura, 9,000 March, 1982
Mamfacturing Co. Nangaugad,
Lid. Distt. Mysare,.

(Karnataka)
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9. Shivalik Cellulose Gajruala, 9,000 April, 1982
Ltd. Distt.
Moradabad (U.P.)
10. Sarvodya Paper Secundrabad 9,000 April, 1981
Mills Ltd. (u.p)
11.  North Bihar Sugar Bagah, Distt. 7,500 July, 1982
Mills Ltd. Champaran,
Bihar.
12. Ganapathi Pulp and Barla, Distt. 10,000 May, 1982
Paper Mills Ltd. Ahmedabad.
Gujarat.
13. Thakur Paper Mills Samastipur 3,000 January,
Ltd. (Bihar) 1982
14, Parshuram Paper Khardi, Distt. 2,100 January,
Mills Ratnagiri, 1982
Mabharashtra
15. Bombay Pulp and Domlivali, 4,000 November,
Paper Mfg. Co. Mabharashtra. 1981
Ltd.
16.  Gawalior Rayon Silk Birlakootam 2,700 May, 1982
Mfg. (Weaving) Co. Kazikhode,
Ltd. Kerala
17. Valod Antyoday Dhumkhal, 3,000 January,
Sahakari Paper P.O. Valod 1982
Mills Ltd. Distt. Surat,
Gujarat,
18. IPCO Paper Mills Tarapore, 5,000 May, 1981

Ltd.

Distt. Thana,
Maharashtra
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19. P.G. Paper Mills Near Dum Dum 1,500 February,
Co. (P) Ltd. (West Bengal) 1981
20. Bagla Paper Mills Sahibabad (U.P.) 2,400 April, 1982
21, Swatantra Bharat Pilkhava, 2,000 March, 1981
Paper Mills (P) Distt.
Ltd. Ghaziabad (U.P.)
22, Aknos Paper Mills Ghaziabad (U.P.) 1,500 January,
(P) Lud. 1982
23. Bhargava Papers (P) Chithara, Dadri, 1,650 January,
Liud. Distt. Ghaziabad 1982
(U.P.)
24.  Sur Paper and Daruhera, 1,500 July, 1980
Chemicals (P) Lud. Haryana
25.  Providence Paper Santacruz, 510 March, 1971
Mills Maharashtra
26. Kolleru Paper Lud. BRamulunu, 10,000 August, 1982
Distt. Krishna
(Andhra
Pradesh)
27.  Airofil Paper Ltd. Banmore, Distt. 1,650 February,
Norena, (M.P.) 1982
28.  Priti Paper Board Distt. Hooghly, 1,200 November,
Mills. West Bengal 1982
29. Anmapurma Paper Guduglar 700 November,
Mills Kumbalgud 1982
P.O. Kangeri,
(Karnataka)
30. Pragati Paper Dhampur (U.P.) 1,500 November,
Mills 1982

(Dhampur Sugar)




21 Oral Answers

SHRI HARIHAR SOREN : The hon.
Minister has stated in his reply that even
some of the larger units are facing finan-
cial and managerial problems. Have the
Government identified such mills ? If so,
will Government consider taking over
such mills and from when ?

SHRI S.M. KRISHNA : Answering
the last part of the question, Government
do not have any intention of taking over
any of the mills which have been closed
down for once reason or other. Itis a
fact that 30 mills have been closed. Out
ofthese 37 mills, large paper mills would
account for 3 lakh tonnes and small paper
mills for about 85,000 tonnes. The total
capacity of the industry is about 19.15
lakh tonnes. It would be the endeavour
of the Government to see that th_se mills
are re-opened at the earliest possible time.
If some Central assistance is required for
making them open, we would be only too
willing to do that.

SHR]I HARIHAR SOREN : Are the
Government aware that some of the
paper, mills, like the Orient Paper Mills,
Brajraj Nagar, which have re-opened,
have not completely lifted the lock-out ?
What steps do the Government propose
to take to see that the lock-out is comp-
letely lifted ?

SHRI S.M. KRISHNA : It would be
in the interest of the proprietors of these
mills to lift the lock-out. We are closely
watching the situation. Whenever it is
brought to the notice of the Goverement
that a particular mill is closed, we are
making every effort to see that it is re-
opened. S

.,

SHRI KRISHNA CHANDRA HAL-
DER : The Minister in his reply has
stated that 30 paper mills have been
closed down. They are all small or me-
dium paper mills. The Congress(I) in
their 20-Point Programme—it may be
more than or less than that ; it may be
24 points also—tried to say that the
small and cottage industries should be
encouraged. All these mills are in the
small-scale. Out of these 30 mills, there
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are in West Bengal. What concrete steps
are the Government going to take in the
form of helping the mills in procuring
raw material and finance and also in
market ng and reopening the Mills ?

SHRI S.M. KRISHNA : Sir, I am
sure the hon. Member would particularly
interested in the Titagarh Paper Mill in
West Bengal which has two units in West
Bengal With a total capacity of 75,000
tonnes. Due to the machinery being
old, this is a mill which was started in
1882, the West Bengal Government has
not been able to operate on an adequate
level of capacity utilisation because of so
many constraints. One of them is the
power and the second one is industrial
restlessness, and both on power and on
industrial restlessness 1 am sure the State
Government would do quite a bit and I
am also sure the hon. Member will im-
press upon the West Bengal Government
to look into this aspect.

SHRI KRISHNA CHANDRA HAL-
DER : What steps are you going to
take ? What is the Central responsibi-
lity ? (Interruptions) ’

DR. KRUPASINDHU BHOI : Sir, I
would like to know whether the Minister
is aware of the fact that the mill with
76,000 tonnes installed capacity at Braj-
rajnagar. Orient Paper Mill had been
closed since one year, not from December,
1982. It should be verified. I would like
to know how the management is discrimi-
nating against the workers at Brajrajnagar
to whom they are offering 8.33 per cent
bonus instead of offering 20 per cent
bonus, as they are paying in Amlai paper
mill in Madhya Pradesh because the
facts remain that Amlai and Brajraj paper
mills are under the same umbrella of
management. They are submitting the
balance sheet of both the paper mills in
the same form. If it is so, what is the
reaction of the Government ? My second
point is that the Orient Paper Mill tech-
nology is in obsolescence. So, instead of
modernising and expanding the mill where
they are to invest a lot of money, the
management is trying to sabotage and
shift the mill to an industrially backward
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district where they will get all the privie
leges and perquisites of rebate. I would
like to know whether the Government is
aware of this. If so, what steps the
Government is contemplating not to dis-
turb the location ?

SHRI S.M. KRISHNA : The workers
of the Brajrajnagar and other units had
resorted to strike from 22-12-1982, which
was followed by a luock-out declared by
the management. The dispute mainly
related to the issue of bonus and the
State Government are trying to resolve
the dispute. The latest position is that
the management have lifted the lock-out,
but the full complement of workers have
not yet reported back for duty. It is
anticipated that the mill will resume pro-
duction from this month.

DR. KRUPASINDHU BHOI : Sir, my
question has not been answered. 'y point
is why the management is discrimina-
ting against the workers of Brajrajnagar
unit by paying 8.33 per cent bonus when
the two mills at Amlai and Brajrajnagar
are under the same umbrella. 1 asked
whether the Governmeat is aware of the
fact that the same management who is
paying 20 per cent bonus in Amlai mill
is paying 8.33 per eent benus in Brajra-
nagar. Both the mills are under the same
umbrella and they submit the balance
sheets of both the mills in one form
only. It is a serious question.

SHRI S.M. KRISHNA : I have sub-
mitted 1o the House that the dispute
mainly related to the issue of bonus and
the State Government is tackling the
matter. (Jaterruptions)

s ToeTT AYeT e ¢ FeAw
T, W N X TF gIT & I A
ez faar g, 39X qgaamn 2 fs
30 T F faw ax Fak A
¥ TR I RT F 9 Fw A faF
T g, o % w1 oy oYMl & AR
T TFFT FHET I g1 TE g WK
a8y gey 97 fawa ared 9 wrfoar @)
foard ft, ¥ ueq 7R § ) FOIT &
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IR W ¥ W AW ey ey
gt wE § 3 ag AN Rz faar mr g
I8 & AR 39066 Hfew v ST
30 el & o @ & WU W dav
W Y W e fag
fafra wfeargat &t s 2
ot & qg S wgar g fe g
R fadn sfemega ® gesa
* fog a7 IITg W @ & Wi IR
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SHRI SM. KRISHNA : Let me as-
sure the House that in so far as writting
paper is concerned which is needed for
our educational institutions, the Govern-
ment have already taken steps to ensure
that adequate, smooth, free supply of
this paper would be made available. Very
recently the hon. Minister of Industry
did call the manufacturers and impressed
upon them the paramount need to supply
paper to these educational institutions.
They have been living upto their commit-
ment. If there is any bottleneck, it is not
from the newspaper manufacturers but
it is at the distribution centres, down in
the Talukas and towns where the State
Government have got to make adequate
arrangamants. But the Government does
not take comfort by the closure of thcse
thirty mills, 1 think an indepth look in-
to the whole matter would be taken up
by the Government.

SHRI Y.S. MAHAJAN : Some of the
Mills are below the economic size. They
cannot work economically. Will the
Government take steps to see that the
small mills are expanded to an economic
size ?

SHRI S.M. KRISHNA : This point
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is perfectly valid. The scale of economy
with reference to small paper plants is
causing some concern. IDBI has made
certain study why particularly small paper
mills have come to grief. It is because
of low capacity utilisation, equipment
bottleneck and imbalance, high cost of
coal deliveries coupled with low thermal
efficiency of boilers and lack of econo-
mical recovery system leading to wasteful
consumption of chemicals and aflluent
problems. Expansion 1s $omething which
the entrepreneur has to do and he himself
has to make certain arrangemsnts. 'If any
assistance is called for either from the
Industries Ministry or from the D.G.
T.D., we will do that.

SHRI NARAYAN CHOUBEY : The
Minister really has not dealt with this
question as he should have dealt. Some-
thing like 209, of the installed capacity in
this country is in lock out. He says that
it is not a matter of big concern. He
says that papers are not reaching the pco-
ple not because of lack of production but
because of distribution problems. He
says that it is the main thing. I do not
agree with him. My question is what
is the number of workers involved in these
lock outs and strikes ?

DR. SUBRAMANIAM SWAMY:
Belonging to C.P.I.

SHRI NARAYAN CHOUBEY : All
including  you. (Interruptions) The
statement made by my hon. friend oppo-
site regarding Orient Paper Mill at Brajraj
Nagar is correct. The strike has been
from 22nd December. Lock-out has been
lifted. That is also correct. The workers
never catered into settlement. What s
the reason ? He is depending on the
Government of Orissa. Why some entre-
preneurs are paying 20% bonus at Amlia
and only 8.3% in Orissa ? Is it because
the people of Orissa are treated as second
rate citizens ? Why does the Government
not take initiative in this matter and why
is he saying that Orissa Government has
todo it ? Government of Orissa has
done nothing. Will you take initiative to
solve this problem or note

SHRI SM. KRISHNA : For the
labour disputes, as the hon. Member is
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very well aware, there is a soparate ma-
chinery to handle it. This i3 primarily
a dispute between the management and
the workers. It is not as if we are not
concerned about the welfare of the wor-
kers. But there is a forum and there is
a machinery and I am sure that this
machinery has been put into action. It
would look into the matter,

As far as the first part of the question
regarding the number of workers is con-
cerned, I do not readily have the figures.
I need a’separate notice for this.

(Inter, uption )

MR. SPEAKER : 1 have passed to
the next Question. Shri Anantha Ramulu
Mallu—Not present.

Identification of foreign nationals in Assam
+

*146. 'SHRI AJOY BISWAS :
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government of Assam
have since started the process of identi-
fication of foreign nationals from July
1, last ;

(b) if so, the manner "of identification;

(c) how many tribunals have since
been set up ; '

(d) whether any set of guidelines have
been formulated for the Conduct of iden-
tification ;

(e) if so, details thereof ; and

(f) the progress of work of the tri-
bunals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a)to
(f) The Foreigners Tribunals set up
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under the Foreigoers Tribunal Order 1964
have been in existence in Assam since
1964. Their number vary from time to
time.

Certain modifications in the scheme of
foreigners tribunals, so as to make them
more effective, are under consideration.
The suggestions for modifications include
each tribunal having three members, pro-
vision of appellate tribunal and outstand-
jurisdiction of subord nate civil courts.
The Home M.nster had informed this
House that it is proposed to have one
tribunal in each Assembly Constituency.
However, the Government of Assam
having regard to availability of judges
recommended 20 Tribunals to start with.
Out of three members in each tribunal,
they have proposed that two should be
from outside the State. All the members
will be in the rank of Distt. Judges/Addl.
Distt. Judges.

They have also suggested that appel-
late Tribunals should be manned by a
retired High Court Judge/Judges.

It has also bcen suggested that detailed
gu'delines for identification and detection
of foreigners should aiso issuc.

Various S:atc Governments have b:en
requested to forward name< of serving/
retired Distt./Addl. Distt/ Juges willing to
work on the Tribunals. They are
awaited.

All these aspects are under examination
and finalisation.

SHRI AJOY BISWAS : Sir, the
hon. Minister has stated that the Foreig-
pers Tribunal Order, 1964 is still in exi-
stence in Assam and the Government
want to modify certain guidelines only.
My first question is this.

What are the guidelines for the Tribu-
nal of 1964 and what changes the
Government is contemplating in the new
quidelines and when it will be fina-
lised ?

SHRI NIHAR RANJAN LASKAR :
Regarding the first question, the hon.
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friend has asked about the guidelines
given to the scheme of 1964 tribunals.
Sir, initially when these agencies were
set up and detection were being made in
Assam, there were lot of complaints that
they were not observing the judicial proce-
dure which was required for investigation.
That is why, the procedure set in the
1964 Order has a judicial element in
it, judicial power has also been given
to these particular tribunals and as a
result of which, Sir, you have seen that
there are quite a lot of detailed proce-
dure involved and it is a very lengthy
one. If the House desires 1 would read
out this also,

SHRI AJOY BISWAS : How many
persons have been dctected as foreigners
as per the quidelines of 1964 Order and
whether the tribunals constituted under
the new quidelines shall have the right
to review the casas of those persons
who have been already detected as
foreigner by the old orders because there
will be lot of changes in thc new guide-
lines ? What will be the modalities of
the deportation ?

SHRI NIHAR RANJAN LASKAR :
The detection of forecigners is a conti-
nuipg process. It has started since
1952. So far as detection is concerned,
it is about 1,13,876 persons. The depor-
tation has also taken place. So far as
that is concerned, it is 1,09,750 persons.
It is a continuous process. These are
the figures that 1 have with me.

SHRI CHITTA BASU : 1 think, the
Government’s position is clear that the
doors for negotiations are still open. In
this context, may I know from the
Government whether the status of 1961-71
migrants into Assam is also negotiable ?
Secondly, may I also know from the
hon Minister whether the Government
will consult AASU and other organisa-
tion in the matter of framing detailed
guidelines for identification and detec-
tion ?  Thirdly, if these 'consultations
are not confined to 19 1-71 migrants,
how can these 20 proposed tribunals
start functioning in Assam ?

THE MINISTER OF HOME AF.-
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FAIRS (SHRI P.C. SETHI) : As far as
the question of re-starting of talks is
concerned, we have t ime and again stated
our position that we are prepared to
start .negotiations if a congenial atmos-
phere takes place there. The Stite
Goverument i8 also in favour of carry ng
on the negotiations. But, as I have siid
before, we will have to involve in th:se
negotiations not only AASU reprosenta-
tives but also the representatives of other
organisations plus the State Government
of Assam.

As far as the question of 1961-71 mi-
grants is concerned, the hon. Member
and the entire House is aware of the fact
that, as a matter of fact, the talks broke
down on this issue. Our stand was
very clear that we can go by 1971 as cut-
off date while the AASU was insiting
on 1961 as a cut-off date. There was no
agreement on that. When the negotia-
tions start, we will see what further pro-
gress can be made on this issue.

As far as the setting up of these tribu-
nals is concerned, ultimately, as I have
said in this Hcuse, there has to be a
tribunal for each constituency. But to
start with, because it is difficult to find
personel for them, the State Government
has come forward with a proposal of
setting up 20 tribunals. As has been
stated by my colleague, we have written
to various State Governments to give us
the requisite personnel. But it is not
coming forth. Tehrefore, in order to
give additional incentives to those judges
who are to come to man these tribunals,
we have requested the Ministry of
Finance to give them additional incentives
30 that these persons can come forward.
The Finance Minister is actively consi-
dering this proposal and, I hope, be is
likely to sanction it.

DR, KARAN SINGH : We welcome
the assurance of the Government that
the door for negotiation is still open. I
am sure, all of us hope that negotiations
will re-start soon so that this very voxed
and difficult problem can be solved. But
the question that I would like to ask is
this. Flowing from the reply given by
my bon. friend, Mr. Laskar, the setting
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u> of th:se tribunals seems to be pro-
ceedings in a very leisurely manner. For
four years now, this agitation has bcen
going on. You say that the tribunals
were in existence from 1952. Obviously,
they have not been able to perform their
function, other »ise th: situation would
not have developed. Now they are
moving slowly by writing to the State
Governments and asking for people.
Surely it is in the interest of the nation
that this should be done suo moto im-
mediately.

Will the Hon. Minister kindly inform
the House whether the influx of foreign
nationals has, in fact, now stopped,
because reports come from time to time
that far from the question of sending out
the people who are coming . unauthorised-
ly, the influx is still continuing. I would
like to have a clear view from Govern-
ment as to when these Tribunals are
going to be set up. If you go round in
the normal bureaucratic way and write
to other State Governments, we know
what happens. That takes three years.
Surely it is possible to telescope this
matter.

Has the influx now, in effect, stopped
or not ?

SHRI P.C. SETHI: As far as the
functioning and setting up of these tri-
bunals ecarlier is concerned, the Hon.
Member is aware of the fact that the
AASU and the leaders of the organisa-
tions who were carrying on the agitation
never allowed these tribunals to function
and they also never agreed to the setting
up of the/tribunals. Therefore, it was
only after the elections that the process
has been hastened and, as I have said,
the State Government has come forward
with the recommendation of setting up
20 tribunals and I am pretty sure that
by October, these tribunals will start
functioning and we would be able to
get the personnel for this purpose.

As far as the influx of persons from
Bangladesh is concerned, the Government
has taken all necessary steps towards
this end. But, further more than that,
we are preparing ourselves to strength n
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the borders from all points of view. A
proposal has come from the West Bengul
Government to put up a barred fencing.
That is also under consideration.

SHRI ATAL ABIHARI VAJPAYEE :
Has the request come from West
Bengal Government or from Assam
Government ?

SHRI P.C. SETHI : I am sorry. It
has come from Assam Government.

oft wew fagrt T : d& FIe
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SHRIMATI GEETA MUKHERIJEE :
While welcoming the idea that the work
of these tribunals must be started as
quickly as possible, I am yet not clear
that without guidelines, how only tech-
nical arrangements of these tribunals
would help ? Therefore, I would like to
know from the Hon. Minister on what
tasis these tribunals will start working.

Incidentally, I would also like to know
what steps the Government is taking for
barring the entry of foreign nationals
into West Bengal ?

SHRI P.C. SETHI: 1 fully agree
with the Hon. Member that these tribu-
pals must start functioning as ecarly as
possible. As far as the guidelines are
concerned, I have said that these guide-
lines are being flamed in consultation
with the State Government. Certainly,
before these tribunals start functioning,
the guidelines would be framed.

As far as Bengal influx is concerned,
we are taking up the matter and we are
trying to see that any influx from Bangla-
desh whether to Assam or to Bengal is
fully put an end to.

SHRI G.M. BANATWALLA : ' This

. question of detection of the so-called
foreigners in Assam has become compli-
cated in view of the large-scale violence
which has taken place in that State. Man
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were rendered homeless without anything
with them. The document got destroy-
ed and now if these people without any
documents whatsoever (as they were
destroyed in violence), are hauled up to
produce those documents in tribunals,
how are things going to proceed ?
Therefore, 1 would like to ask whether
this particular aspect bcen takem into
consideration by the Government and,
if so, what measures have been thought
of in order to protect such persons who
have lost their documents in these riots.

SHRI P.C. SETHI: In the guide-
lines, we will take precautions to see that
all these people who have lost their
documents are fully protected. One of
the ways of doing this is that as far as
land documents are concerned, the re-
venue record of the State Government
is still intact and we will go by the
revenue record and there will be a repre-
scntative of the minorities also in this
Commission and, thercfore, they would
also be looking after the interests of
these pcople.

WRITTEN ANSWERS TO QUESTIONS

Breshthrough in Technology at BHEL
Unit at Ramachandra Puram (A.P))

*145. SHRI ANANTHA RAMULU
MALLU : Will the Minister of INDUS-
TRY be plcased to state :

(a) whether BHEL unit located at
Ramachandra Puram (A.P.) is on the
verge of making a  significant break-
through which could lead not only to
reverse flow of technology, but also solu-
tion to the problem of high ash coal that
has bedevilled thermal power plants in
the country ; and

(by if so, the details in this regard ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWAR])):
(a) and (b) Tests carried out under
simulated conditions in BHEL's R and D
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Laboratory show that chromium rolls
developed at the Ramachaadrapuram
unit of BHEL can have a substantially
longer life than that of the conventional
grinding rolls for coal pulverising mills
currently in use in our country. The
chromium rolls are yet to be tried out in
power stations to evaluate performance
under operational conditions.

Pollution of Msjor Ister-State Rivers

*147. SHRI RASHEED MASOOD :
SHRI RAJESH KUMAR
SINGH :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether recent studies by the
Central Board for the Prevention and
Control of Water Pollution have shown
high pollution in certain places on major
inter-state rivers of Western Central and
Southern India ;

(b) If s0, the details thereof ; and

(c) what steps are conterplated by
Government in the matter ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) and (b) Ac-
cording to the study carried oeat by the
Central Board for Prevention and Con-
trol of Water Pollution, rivers flowiug in
the Southern India are generally Jess pol-
luted. Following stretches of the rivers
flowing in the Central and Western India
are polluted :

In the Western Part :

The Sabarmati : In the down-stream
of Ahmedabad, Gujarat.

The Narmada: Near Garudeshwar in

Gujarat.

The Godavari: Near
Maharashtra. .

Dbalegaon in

The Wainganga : A tributory of the
Gedawari at Ashti, Maharashtra,
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The Krishna : River Bhima, Tributary
of the river Krishna, downstream of Puae
at Takal, in Maharashtra.

In the Central Part :

The Tapi :

Near Burhanpur, Madhya
Pradesh.

(c) The Central Board for Prevention
and Control of Water Pollution has star-
ted a national programme for the preven-
tion and control of water pol-
lution from industrial sources by stipulat-
ing minimum National Standards for
specific kind of industries to which con-
cerned industry has to confirm. The
Central and State Pollution Control
Boards, in addition to their normal
regulatory functions, are vigorously pur-
suing these programmes. Failure to com-
ply with standards attracts punitive men-
sures. Under the International Decade
for Water Supply and Sanitation, Sewe-
rage systems in all major cities and towns
are proposed to be installed within the
decade to curb pollution from domestic
souroces.

Inhuman living conditions in Jails

*148. SHRI JAIPAL SINGH KASH-
YAP :
SHRI TRILOK CHAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that despite
various recommendations of the Com-
missions and Committees on Jail Reforms,
there is no improvement in the inhuman
living cenditions in the jails in the coun-
try ;

(b) if so, what are the reasons for
the non-implementation of the recom-
mendations made by various Commissions
and Committees on Jail Reforms ; and

(c) what precise measures have heeg
taken by Government to improve
sftuation ? w the
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
Government are  aware of the
pneed for improvement in the living condi-
tions in the Jails in the country. How-
ever, it is not correct to say that despite
various recommendations of the Com-
missions and Committees on jail reforms,
there has been no improvement in the
living conditions in the jails in the coun-
try.

(b) Prison administration is a State
subject. The Central Government have
issued guidelines to the State Governments
about measures necessary for improve.
ment in prison administration, specially
regarding living conditions in the jails in
the country, based on the recommenda-
tions made by various Commissions and
Committees on jail reforms set up from
time to time and have impressed on them
the urgent need for improvement in the
standards of jail administration. How-
ever, the main reason for inadequate
improvement in the standard of living
conditions in jails has been financial con-
straint.

(c) With a view to provide financial
help to State Governments for improve-
ment and modernisation of jail adminis-
tration, Government of India and worked
out a scheme in 1976-77 and had under
this scheme given financial assistance
amount to Rs. 6 crores during 1977-79 to
various States for improved sanitation,
water supply and drainage etc. in jails
and for repair, renovation and construc-
ticn of jail buildings, modernisation of
prison industries and agriculture etc.

In terms of the recommendations made
by the 7th Finance Commission, an allo-
cation of Rs. 48 31 crores has been made
to various States for improving jail ameni-
ties such as water supply, sanitation, elec-
trification and for giving better diet,
clothing and medicine to prisoners and
also for creating additional jail capacity.

The Jail Reforms Committee set up
by the Central Government under the
Chairmansnip of Mr. Justice A.N. Mullah
has made wide-ranging recommendations
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for all roond improvement in prison
administration and further measures fcr
improvement of jails would be taken by
the Government, taking into account the
recommendations of the Committee, in
consultation with the State Governments.
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Visit to Antarctica

*]50 SHRIMATI PRAMILA DAND-
AVATE : Will the PRIME MINISTER be
pleased to state :

(a) whether the recent two visits to
Antractica south pole has resulted in any
data useful for the development of the
country; and

(b) if so, the details thereof ?

THE PRIME MINISTER SHRIMATI
INDIRA GANDHI : (a) and (b) During
first two expeditions to Antarctica scienti-
fic data relating to metreorology, glacio-
logy; marine biology, geology, geophysics,
radio-wave propagation etc., were collec-
ted. These data have been amalysed and
sign ificant results have been obtained
regarding he frozen continemt and its
relationship with the climate of the sub-
continent, its predictive capabilities
regarding the monsoon system, its
influence on the fertility of the Indian
Ocean as a whole, the krill stocks of the
Antarctic Ocean, the similarities between
Antaractic rocks and Indian rocks, the
continuous radio link between India and
Antarctica and the adaptations of our
pcople after exposure of extreme climatic
conditions.

Resolution Adopted by Enropesth Community
Parliament Condemning Burning of
Brides in Jodia .

*151. SHRI R.L. BHATIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to the resolution recently passed
by the Buropeon Community Parliament
condemning the burning of brides in
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dowry disputes in India as assailing the
Indian Police Officials too qullible in
accepting explanations of alleged home
accidents to cover up cases of bride
burning; and '

(b) if so, Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) The Europea Parliament is
presently in recess. The Government
will instruct the Mission of India to the
European ’' Economic Community in
Brussels to inform European Parliament
of the factual position when it will
reconvence for its next session in Septem-
ber, 1983 and to present the situation in
its correct perspective.

Nuclear Power Plant for Karnataka

*]52. SHRI B.V. DESAI
SHRI S. B. SIDNAL :

Will the PRIME MINISTER be
pleased to state :

(a) whether it has been experts’ view
that Karnataka would never get over the
paucity of power unless hydel production
in the State was supplemented by a
nuclear power plant :

(b) whether it is a fact that 25 states
had been identified 10 set up minihydel
power generators in the State;

(c) whether it is also a fact that two
applications had been received from the
private sector ;

(d) the main reasons for not taking a
final decision in regard to setting up of a
nuclear power plant in the Karnataka
State ; and

(¢) whether Karnataka State has been
facing great shortage of power for the
last 3-4 years ?
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THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) to (¢) The
infarmation is being collected and will be
laid on the Table of the House.

Fall in Production of Steel

*153. SHRI NARSINH MAKWANA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the causes of fall in the production
of steel this year as compared to that of
last year ;

(b) the names of the plants where the
production has fallen and the measure
being taken to increase it ; and

(c) the total consumption of steel
this year as compared to that of last year
and steps being taken by Government to
increase the consumption ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a) and
(b) The production of main steel plants
of SAIL in the first quarter of 1983-84
was lower than the corresponding period
of the previous year, mainly due to cons-
traints in the supply of power and poor
quality asd imadequase availability of
coking coal.- Rourkela, Bokaro, Durga-
pur amd Bhilai Steel Plants registered a
fall in prodnction in the first quarter of
1983-84.

Bfforts are boing made to ensure
regular supply of power and coking coal
in close c>aperatisn with the supplying
organisations. The steel plants are
also makipg every efforts to maximise
tbeir own cgptive power generation. As
a long-term measure, additional captive
power generating units are being establi-
shed in Bokaro, Bhilai, Rourkela and
‘Durgapur.

(c) On the basis of off-take from the
main producers, import sales of canalis-
ing agency and estimated sales of secon-
dary producers, the estimated domestic
supply of mild steel to the home market
has been 1.97 million tonneés during
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April-June 1988 as against 2.318 million
tonfies during April-June 1982,

The various steps taken by SAIL to
increase sales include :-

(i) relaxation in the distribution pro-
cedures,

(ii) removal of end-use restrictions
laid down under the Iron & Steel
(Control) Order in respoct of
almost all the steel items,

(iii) dispensing with the system of
registered traders 80 that steel is
offered to every purchaser,

(iv) extension of credit facilities by
SAIL on a seclective basis for
certain iterns of steel,

(v) a scheme for the supply of certain
ftems of stecl at internationally
competitive prices to the bolders
of duty free import licences has
boen introduced as a messure of
import substitution,

(vi) subject to prior sale, inter-branch
transfers of stocks are dome to
ensurc dispersal and more
efficient customer service without
charge to customers,

(vii) @mport policy for steel iterms has
beon made more restrictive,

(viil) @ prodect-mix of steel plants
hes beoen amde more market
oriented.
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Peaceful uses of Nuclear Energy

*156. SHRI KAMAL NATH
SHKI BALKRISHNA WASNIK:

Will the PRIME MINISTER be

pleasedto state :

(@) whether it is a fact that Pakistan
recently exploded a nuclear device ; and

(b) whether there is any change in
India’s policy of peaceful uses of atomic
energy in the context of recent develop-
ment in Pakistan ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) There ap-
pears to be no conclusive evidence to this
effect. The possibility of an earthquake
has been pointed out by our seismic sta-
tions, but this has not been stated by the
Government of Pakistan, who, however
have denied conducting a nuclear test.

®) No, Sir.
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Welfare Officers Appointed in Govermment
Colonies

%160. SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that Welfare
Officers appointed by the Ministry in the
Government employees colonies are aot
given desired cooperation by several
Departments even when the orders of
Departments of Personnel and Adminis-
trative Reforms are there ;

(b) whether the committees as sugges-
ted by the Department with rgeard

CPWD, Health, Law and Order, Horti-
culture, Civic Affairs, DESU etc. are
formed in the Government colonies for
the welfare of residents ; and

(c) if not, the reasons of the non-co-
operation of the said departments there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
Area Welfare Officers have not brought
to our notice any lack of cooperation on
the part of various government agencics
they have to deal with. To create an
awareness of the role of Area Welfare
Officer and circular was issued last year
to the concerned Departments in Deihi
to extend all possible cooperation to
Area Welfare Officers in the discharge of
the functions entrusted to them.

(b) Area Committees have been for-
med by the Area Welfare Officers in a
few colonies. The forum of Coordina-
tion Committees in various colonies with
Deputy Secretary (Welfare) in the Depart-
ment of Personnel & Administrative Re-
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forms as Chairman and Presidents and
General Sccretaries of Residents Welfare
Associations as members is also utilised
for the purpose.

(c) Does not arise.,
Price Rise of Tyres

*161. SHRI NAVIN RAVANI : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government have issued
certain directions to tyre manufacturing
companies not to raise tyre prices ;

(b) whether it is also a fact that tyre
companies are pressing Government to
allow them to raise the prices of tyres
and the companies are hoarding the
stock of tyres and encouraging black-
marketing ;

(c) whether Delhi Transport United
Front met the Prime Minister in this
connection ; and

(d) if so, the action taken by Govern-
ment to solve the tyre shortage ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) Tyres and tubes are not subject to
any price control. However, on the
reported move of some manufacturers to
increase prices of tyres and tubes in May,
this year, the Government requested
manufacturers to maintain prices at exis-
ting lcvels.

(b) The manufacturers have represen-
ted to the Government that in view of
the sharp increase in the prices of various
inputs and taxes from August, 1981,
revision in prices of tyres and tubes has
become necessary. No instance of hoar-
ding or black-marketing of tyres has
come to the notice of the Government.

(c) Declhi Transporters United Front
submitted a Memorandum dated 28th
May, 1983 to the Prime Minister in this
regard.
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{d) There has been no shortgae of
tyres in the market.

Resettlement of Ex-Servicemen in Andaman
and Nicobar Islands

1618. SHRI BABURAO PARANIJPE:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that under a
scheme of Resettlement of Ex-servicemen
in the Islands of Andaman and Nicobar °
further indication of Ex-servicemen’s
families has been stopped pending a study
of the impact of deforestation on the
eco-system of the Islands ;

(b) if so, the results of the study and
when the resettlement will again begin ;
and

(c) details of the specific grievances
of the persons rehabilitated there and how
far each grievance has been readdressed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(@) to (c) Further indication of ex-
Servicemen families for resettlement in the
Islands of great Nicobar has been stopped
pending a study of the impact of defo-
restation on the eco-system of the Anda-
man and Nicobar Islands. The report
in this regard has, however, yet to be
finalised.

The Andaman and Nicobar Adminis-
tration have informed that the grievances
of ex-Servicemen settled in Great Nico-
bar broadly relate to (i) issue of pattas
(ii) improvement of houses (iii) replace-
ment of cattle which died ; (iv) impro-
vement of shipping service ; and (vi) ime
plementation of major projects in Great
Nicobar. The Administration are fully
seizod of these problems and are taking
action to redress them. Pattas Perma-
nent tenancy rights) have already been
issued to ex-servicemen. For construc-
tion of houses, a grant of 5,000/- and a
loan of Rs. 3000/- have been extended to
these settlers. In addition, long-term
loans under the Low Income Group
Housing Scheme have boen extended.
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Replacement of animals which died due
to epidemic, has already been sanctioned
and almost. all the cattle of the ex-service-
men have been replaced as per schemo.
Some of the remaining ex-Servicemen
have been absent from the project for a
long peériod and a few have not yet come
forwmard for procuring the animals.
The questions of settlement of
the cattle and crop loans is at present
under the consideration of Government.
For providing better communications
facilities in addition to the two ships
already playing on the inter-island service
between Port Blair and Great Nicobar.
a new ship has been commissioned and
these ships make about three trips in a
month. Another inter-islaind vessel is
expec ted to be delivered shortly.  Yet
another inter-island vessel is *under cons-
tructiod and on completion will be used
for services in the southern scctor only.
Thus, the inter-island shipping service is
expected to improve further. The constru-
ction of a break water for development of
Harbour and major Defence,work is being
undertaken in the Islands. A fisheries
Development Corporation has also been
proposed for the arca. All these steps
are likely to help further in the econo-
mic development of the settlers and secure
a steady market for their agricultural and
other products,

In addition, a Rajya Sainik Board has
also been functioning to extend various
welfare measures to the ex-servicemen in
the Andaman and Nicobar Islands.

Entry of U.S. Multinational Jobn Crane
for Mechanical Seals

1619. SHRI SUSHIL BHATTA-
CHARYA : Wil the Minister of
INDUSTRY be pleased to state :

(@) whether bis Ministry is ptcmqﬁqg
the entry of 3 US multinational-John
Crane-in the ficld of mechanical scals even
when quch a proposyl is stated to have
been seiecied by an expert committee;

(V) if so, whether this latest mave is
consistedt with Govarameat's policy of
protecting «naldl  scale indigsnoas
héwtry; aad ,
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(c) whether it would not tantamount
%0 import of technology ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
to (c) An application has been received
for manufacture of mechanical seals in
collaboration with M/s. John Crane.
The case, now under consideration of
Government, would be decided on
merits.

Recommendations of National Transport
Policy Committee

1620. SHRI RAM PRASAD AHIR-
WAR : Will the Minister of PLANNING
be pleased to state :

(@) the recommendations of the
National Transport Policy Committee
contained in its report placed on the
Table of the House on 12 August, 1980;

(b) the recommendations accepted by
Government and how far each of the
accepted recommendations has  been
implemented;

(¢) which recommendations were not
accepted and reasons of non-acceptance;
and

(d) the present and future course of
related action ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a)to (d) Five
copies of a scif-contained document
giving the recomendations of the National
Transport Policy Committee (including
recommendations not accepted  with
reasons for non-acceptance), the views of
the Government and the Plan of Action
on each of the recommendations of the
Cammittee have been placed in the library
of Parliament on 19.7,1982 vide index
No. 385 RMO. Thec recommendations
bave been already communicated to the
concerped Ministries and State Govern-

.goents for necessary action.

Masufacror{og of Electroninic Voting
Machines

16U. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :
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(@) whether steps have -been taken to
produce clectronic voting machines in the
country ;

(b) whether some public sector units
have been engaged in producing electronic
voting machines ;

(c) if so, thé names of those public
sector units ; and

(d) when such electronic woting
machines are proposed to be manufac-
tured in those pubiic sector units ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS IN
THE MINISTRY OF CIVIL SUPPLIES
(SHRI M .S. SANJEEVI RAO) «(a) to (d)
The information is being collected and
will be laid on the Table of the House.

Assistance to Families by Khadi and Village
Industries Commissioa

Y

1622. SHRI MANOHAR LAL
SAINI :  Will the Minister of INDUS-
TRY be pleased to state :

A

(a) whether Khadi and Vil]m: {pdus-
tries Commission envisage that
50 families will be assisted in eu;h of the
2011 blocks every year to improve their

standard of living; and

(b) if so, bow many people State-
wise, have been benefited under the
scheme during the Sixth Plan ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
The guidelines for implementation of
Integrated Rural Development Projramme
were revised in November, 1982, with a
view to facilitate involvement of Khadi
and Village Industry institutions in this
programme.  After the issue of these
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guidelines, KVIC has identified 229 blocks
in 125 districts of 18 States where they
will implement this programme through
167 directly aided institutions. ' The
Commission proposes to implement this
programme in 500 blocks in the country
during the Sixth Five Year Plan.

(b) The KVIC have taken up this
programme recently.

Increase in Cost of Atomic Energy

Projects
1625. SHRI SAIFUDDIN CHOW-
DHARY : will the PRIME

MINISTER be pleased to state :

(a) whether the increase in cost of
implementing the Atomic Energy projects
has been analysed to monitor the different
factors which contributed to the increase
in cost ;

(b) if so, whether the analysis was
scrutinized and certified by any agency
outside the department, if so, the name

of the agency ; and

(c) the table showing contribution of
the different factors for increase in cost
of each of the units completed as well as
under construction ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) Tbe sanction of the competent
authority is obtained to the revised esti-
mates in each case.

(c) A table showing the contribution
of different factors to increase 'in cost of
Rajasthan, Madras and Narora Atomic
Power Projects is given here :
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Contributory Factors

Project/ Increase Design Increase Escalation New
Station in cost change in scope works
(Rs. in erores)

Rajasthan Atomic Power

Station 83.70 9.68 19.82 54.20 —_—
Madras Atomic Power

Station 113.46 8.74 88.65 12.99
Narora Atomic Power

Praject 189.75 29.03 126.66 8.62

Privikeges and Facilities to Suspended
Govermmneot Employees

1626. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether it is a fact that a Govern-
ment servant under suspeusion enjoys all
the privileges and facilities which are
available to the serving employees such as
availng of L.T.C., taking part in the
Association elections, etc ;

(b) if so, what are the orders on the
subject ; and

(c) if not, the reasons for denying
the facilities to the suspended employees
who are placed under suspension on
doubts ?

THE MINISTER OF STATE IN THE
MINISTRY  OF HOME AFFAIRS
‘SHRI NIHAR RANJAN LASKAR): (a)
0 (c) A Government servant under
uspension cannot avail himself of Leave
“oncession as Jeave canmot be granted to
uch a government servant.

The question whether a suspended
Jovernment servant can take part in
\ssociation elections will depend upon the
onstitution and rules of the Association
oncerned.

In view of the position stated above,
there are no separate orders in tais
regard.

Conversian of Sun Light into Full and
Electricity by T 1.F.R., Bombay

1627. SHRI K. PRADHANI: Wwill
the PRIME MINIST:R be pleased to
state :

(a) whether it is a fact that scientists
at Tata Institue of Fundamental Rescarch,
Bombay are investigating possibility of
converting sun light into fuel and electri-
city ; and

() if so, the details regarding the
progress in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMEBNTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) The Radio Astro-
nomy Centre of the Tata Institute of
Fundamental Rescarch is investigating
the techno econmic feasibility of the
design and construction of fixing mirror
solar concentrators and is also studying
the theoretical aspects of heat receiver
assemblies for the concemtrator. The
present effort is to bring this design to
commercial readiness by constructing a
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proto' type for production of process
steam.

Law and Order Situation in the Capital

1628. SHRI N. E. HORO : Wil
the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether Central Government are
quite satisfied with the law and order
situation in the capital during the last

six months;

(b) whether there has been increase

in the crime and violence cases in the
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capital during the last six months ; and

(c) whether Delhi Police have been
asked to invoke provisions of the National
Security Act against goondas and other
anti-social elements who often indulge in
looting, stabbing and other violence in
the capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANIJAN LASKARY): (a)
and (b) The crime figures for the period
from January to June, 1983 and the
corresponding period of the year 1982
are given below :-

" CRIME HEAD 1.1.82 to 30.6.82 1.1.83 to 30.6.83
"~ Dacoity 14 8
Murder 126 133
Attempt to Murder 107 108
Robbery 72 116
Burglary 682 689
Riots 70 93
Cycle Theft 1420 1255
Misc. Theft 4406 4439
M.V. Theft 1040 975
Misc. 1PC 5470 6200
TOTAL 13407 14016

While there has been an increase under
certain heads of crime, there is decline
under other heads. The law and order

situation in Delhi is well

under control,

hit the Government is not complacent in
this regard and efforts are made to further

improve the situation.

() Commissioner of Police, Delhi has’

been authorised under

National

Security Act to exercise the powers of
detention against the hardened criminals,
bootleggers and persons whose activities
are considered prejudicial to the main-
tenance of public order.

Elections to N.D.M.C.

1629. SHRI SATISH AGARWAL :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 6014 on 4 April,
1979 regarding elections to NDMC and
state whether Government have taken any
decision regarding recommendations of
Delhi Metropolitan Council on elections
to New Delhi Municipal Committee ?

THE MINISTER OF THE STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
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The Government do nbt conmsider it
nexssary o convert NDMC .into an
body

Major Fire Accidents in Delhl

1630. SHRI J. S. PATIL: Will the
Minister of HOME AFFAIRS _be pleased
to slat_e )

ihe major fire accidents which
the. period

@)
occyred in Delhi  during
1 July, 1982 to 30 Junc, 1983;

(b) whether in each case the cause of
fire cquid be wa,bli.shed_;

(c) whether in view of growing inci-
dents of this type, Government propose
to review the strength and other facilities
available to the men engaged in the fire
fighting work ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a)
There were three majar fire accidents in
Delbi during the period from 1 July, 1982
to 30th June, 1983. One fire accident
took place on the 19th September, 1982
in the area of Dargha Faizh Hasan near
Andha Mahavidalaya, Panchkuiny Road,
New Delhi. The second fire accident
took place on 15.5.83 in L.P. Gas Plant
of Indian Oil Corporation at Shakurbasti
and the third one took place in Gopala
Towers, Rajendra Place an 6.6.83.

(b) Yes, Sir.

(c) and (d) The Delhi Fire Service iy
at present functlonmg under the control

of the Mumdpal Corpération of Deihi. .

It is. proposed to take over the Denu Fire

Service from the MCD and put it under

the control of the Defhi Admmmmtlpn
with a. m to n-orpnmng and myam-
lining it"imo a modern, eqtﬂp

fully trained and efficient fire servnoe.
The proposal is at present upder cqusi-.-;
deratidh with ti’w Ccmm Gov;m,,

!
v

o
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Shﬂto(,\«;kl!nllbnh

1631. SHRI ABDUL RASHID KA-
BULI: Will the PRIME MINISTER bb
pleased to state :

(a) the action being envisaged to stop
the brain drain from the country to the
developed nations ; and

(b) measures afoot to absorb the will-
ing technocrats and scientists willing to
serve the country ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE &
TECHNOLOGY. ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) Measures taken
to generate increased opportunities for
scientists and technologists to work in
India include-substantial increase in out-
lay under the plan for science and techno-
logy, intensification of rescarch in high
priority areds, schemes to encourage
young scientists. incentives to promote in-
house R&D in industry, promotion of
and support to indigenous technology,
promotion of gainful self-employment,
funding of research projects in academic
and research institutions by the University
Grants Commission and various other
government departments and agencies,
grant of fellowships and associateships,
temporary placement of scientists undcr
the Scheme of Scientists Pool, tempo-
rary assignment given to Scientists settled
abroad under the Scheme ‘‘Transfer of
Know-how through. Expatriate Nationals
(TOKEN)"”, creation of supernumerary
posts in some of the departments and
laboratorics, opportunities for Indian
scientists settled abrodd to work in India
under bilateral agréements of co-operation
in Science and Techaology .and collection
of information. about "Indian scientists
working abroad with a view to making use
of their expertise whenever needed.

Misese-of Greats lw Afd by Bogus
Tribgd Wclhn wiﬂmw

1632, SHRI SQMI!‘BHAI DAMOR : -
Will the Minister of HOMB'ABPAM [ X
pleased 19 state &2 - e



S7 Written Answers

(8)  whether any enquiry has been con-
ducted into the bogus ormnsatnom receiv-
ing huge amounts by way of grants-in-aid
from the Home Ministry in the name of
tribal welfare while the bona fide organi-
sation having: been refused such grants
far tribal welfare schemes submitted to
Ministry ;

(b) if so, the results of such enquiries
if not, details reasons therefor ; and

(c) details of specific steps, if any,
taken by Government to ensure that such
grants are given to such organisations
only which are genuinely engaged in tribal
welfare activities are mainly managed by
the tribals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) No bogus organisation is
receiving grant-in-aid from the Ministry
of Home Affairs in the name of tribal
welfare. Requests received from bonufide
organisations are considered and grants
given to them subject to the conditions
laid down by Government of India and
the availability of funds.

(c) Before new organisations are given
grant-in-aid, enquiries are made through
the State Governments and Central
Government agencies about their bona fides
There are also in built checks in the
schame like audited statemeat of accounts
and the progress report to ensure that the
grants are utilised properly. No distinc-
tion is made between the organisations
run by tribals and non-tribals.

Restructure of Police ‘Force

1633.. PROF. MADHU ° DAN’DA-:
VATEB: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the Na-
tional Integration Council had recom-
mended the restructuripg of the entire
police force including the PAT so that it
reflects _the <cross ‘section - of the
society ;
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(b) if so, whether it. is a fact ghat
Sta(cs were asked to send their sugges
nons regarding the implementation of this
policy ; and

(c) if so, the response from the State
Governments and steps taken to restruc-
ture the police force ?

THE MINISTER OF STATE IN. THE
MINISTRY OF HOME AFFAIRS.:
(SHRI NIHAR RANJAN LASKAR):
(@) The Committee on Communal Har-
mony of the National Integration Council
emphasised the need of restructure the
composition of the armzd oonstabulary
so that it is broadly representative of
cross-section of the Society.

(b) and (c) The State Governments
were asked to review the position in
regard to the restructuring of Armed
Constabulary and impart them the re-
quired training. The report reccived from
the State Governments to far indicate’
that they are alive to the situation and
are taking necessary steps in this regard.

Fall in Production of Steel

1634. SHRI NAVIN RAVANI :
SHRI CHINTAMANIJENA :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that there is
fall in the production of steel in public
sector steel plants during April-May,
1983 ;

). if so, the main reasons there-
for;

(c) what steps are being taken to
solve the problem and increase the pro-

duction ;

(d) , whether it is, 8 fact.. that Steed
Authority of India Limited hag entered
the expert market once again in the face
of a very stiff competition ; and

© if so, the quantity. likoly to. be
exported during the year 1983-84 ?
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THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a)
Yes, Sir.

() and (<) Lower production of
salecable steel in the public sccior
steel plants, this year, was mainly
due to the restrictions on supply of
power, poor quality and inadequate avail-
ability of coking coal.

Efforts are being made to ensurc re-
gular supply of power and coking coal in
close co-operation with the supplying
organisations. The steel plants are also
making every effort to maximise their own
captive power generation. As a long
termm measure, additional captive power
generating units are being established in
Bokaro Bhilai, Rourkela and Durgapur.

(d) and (¢) For the year 1983-84,
SAIL have already been permitted to ex-
port 2,20,000 tonnes of Carbon steel.
The international steel market conditions
continue to be unfavourabie for export.
In spite of this, SAIL have so far booked
export orders for 15,000 tonnes of HR
Coils and 15,600 tonnes of CR Coils/
Sheets valued at $8.13 million (FOB).
Shipments against these orders are sche-
duled to take place from the third quar-
ter of the current year. Possibilities of
further exports are being explored
by SAIL.

Nemlae Girls Exploited in the
Red Light Arca of Delbi

1635. SHRI K. MALANNA : Wwill
the Minister of HOME AFFAIRS be

piaased to state :

(a) whether Government's attention
has been invited to the Hindustan Times
dated 15 June, 1983 that as many as
2,000 girls, most of them from Nepal,
are being exploited in the red light areca
of the Capital.

(b) whether it is also a fact that at
Jeast 10 per cent of girls are Devdasis
from Karnataka brought here by un-
scrupulous people and besides, the bro-
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thels in the G.B. Road area are full of
girls from Nepal : ,

(c) whether it is also a fact that the
well-organised brothels are being run in
cooperation with some policemen who
collecied ‘weckly hafta’ dole from the
owners and ‘on the spot hafta’ from the
customers ; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
Ycs, Sir.

(b) Government do not have state-
wise break-up of the singing and dancing
girls living in the so-called Red light
areas of Dclhi.

(c) No complaint/information has
been received to indicate that the brothels
are run with the connivance of the police
personnel. As and when any incident
comes to notice, prompt action under the
Suppression of Immoral Tiaftic in Women
Girls Act and other laws is taken.

(d) Does not arise.

nz/temy wfed f wrglea
mfeal @t gt & mEE e @

1636, «ft goaa) = agqn ;&
wg S qg TN €Y FIEFA

(%) war fyoar o qrarr A WY/
uywe afe &t sggfea anfaa &
gt & arfaw &7 g FOMIT Y fawr-
for #Y §;

(w) afz g, &t w1 g A
froer ot aTam ¥ famf efwx
s HE; AR
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() afgaft, & 3a® s W™
E?

ng sy & Teg W (o fagre
o arewe) : (%) & (1) frowr
T gmm & wre/awms wife €0
gaqfaa afaat £ gt & «whnfaa
& & fam fawrfar 78 & 2

Inclusion of Tapriwas and Vimukt Jaties
in the List of S. T.

1637. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
HOME AFFAIRS be pleaszd to state :

(a) whether Government have recci-
ved any representation in the light of tae
directive of thz High Cbourt of Puajab
and Haryana to include Tapriwas and

Vimukt Jaties in the list of Sthedulgd
Tribes ; and
« (b) if so, the details of the represen-

tation and the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) :
(@ Yes, Sir.

(b) Representation have been received
for the inclusion of Vimukt Jaties in the
list of Scheduled Tribes in Punjab.

Amendment in the existing lists of
Scheduled Castes and Scheduled Tribes
can be done only through an Act of
Parliament in view of Articles 341 and
342 of the Constitution. The above pro-
posal alongwith other such proposals,
recommendations, representations and
suggestions is being considered in consul-
tation with the concerned State Govern-
ments/U.T. Administrations including
that of Punjab and the Registrar General
of India and in accordance with the rele-
vant criteria followed in the matter in the
context of the proposed comprehensive
revision of the lists of Scheduled Castes

SRAVANA 12, 1905 (S4KA4)

Written Answers 62

and Scheduled Tribes. The comments
from some of ths State Governments are
still awaited. The final view in the
matter would be taken after the com-
ments from all the State Governments
have been received.

Setting up of Industries in Himachal Pradesh

1638. PROF. NARAIN CHAND
PARASHAR : Will the Minister of IN-
DUSTRY be pleased to state :

(@) whether Government of Himachal
Pradesh have approached Central Govern-
ment for setting up any large scale unit
or medium industry in the State during
the past three years including the current
financial year ;

(b) if so, the details of the requests
made in this regard and the action taken
by Government on them ; and

(c) if not, whether Government
would suo moto set a large scale industrial
unit, keeping in view the environment,
dust-free clime, raw material, other In-
dustrial forces and infrastucture like po-
wer available in the State ?

THE MINISTER OF INDUSTRY
(SHRI NARAIN DUTT TIWARID) : (a)
and (b) At the time of Annual Plan
discussions held in the Planning Com-
mission for the current financial year,

‘Government of Himachal Pradesh had

made a general request for considering
the possibility of setting up of Public Sec-
tor uhit in the State. At present no pro-
posal is under consideration to set up a
large rcale industry in Himachal Pradesh
in the Central Sector.

(c) In the Central Sector, the Cement
Corporation of India have set up a Ce-
ment Factory at Rajban in Himachal
Pradesh with a capacity of 2 lakh tonnes
per annum,

Re-employment of Superannuated Officers
Working on the Personal Staff of

Ministers
1639. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of HOME

AFFAIRS be pleased to refer to reply

’
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given to Unstarred Question No. 5915
on- 6th April, 1983 and state :

(a) whether Prime Minister's direc-
tive to review cases of re-employment of
superannuated officers particularly those
beyond 60 years and above also apply to
such officers working on the personal
staf of Ministers/Ministers of State/De-
puty Ministers ;

(b) if not, reasons therefor ;

(c) whether any review of re-employ-
ment of such officers had been conducted
if so, when and its outcome ;

(d) whether in view of unchecked
activities of Liaison Officers with huge
purses and contacts, Government had
cver applied their mind to genesis of
fantastic salaries and perks enjoyed by
them by which they have spread tenta-
cles of corruption and how marny of them
had. been debarred entrance to the vari-
ous, Bhawans during last 1 } years;
and

(e) whether Government propose to
raise the level of their meeting with offi-
cers of the rank of Deputy Secretary
only ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NI#AR RANJAN LASKAR): (a)
and (b) Co-terminus appointments of
officials, re-employed as Ministers’ Perso-
nal Staff and other such high functiona-
ries who have been granted Minister's
satus are outside the scope of the Prime
Minister’s directive.

() Does not arise.

(d) As already stated, in the reply
given to the Lok Sabha Unstarred Ques-
tions No, 5915 on 6th April, 1983, there
arc standing instructions to keep a watch
on the undmirable ‘activities of Liaison
Officers and also requiring the concerned

officers . to be carcful in- dealing with

those . suspected to be indulging im un-
deciub’le: activitics. The eatry -of Liai-
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son Officors into Government Offices lo-
cated in the Security Zone continues to
be governed by the Central Secretariat
Security Instructions.

(e) No, Sir.

Indo~-Freach Pact on Ceoperation in the
Field o! Electronics

1640. SHRI MOHANLAL PATEL :
Will the PRIME MINISTER be please to
state :

(a) whether an Indo-French firm has
agreed to co-operate in the field of elec-
tronics and a pact bas been signed ; and

(b) if so, the details of agreement
made ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOQGD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) Yes, Sir.

(b) The Government of India and the
Government of France signed a protocol
on 27th June, 1983 in the field of electro-
nics, computers and informatics.

The objective is to set up, on a conti-
nuing basis, scientific, technological and
industrial cooperation in the field of
electronics, computers and informatics
and_ their applications, for the mutual
bengfit of the two countries. The two
Governments have agreed to formulate
annual programme of work including (1)
exchange of information, knowhow and
experience concerning new technologies,
(ii) .exchange of specialists, researchers,
trainfrs and trainees for short or long
durations in these fields and (iii) setting
up of joint ventures for export (.third
countrijes.

Uautilised Machigery is B.S.L.

1641. SHRI AK. ROY : Will the
Minister of STEEL AND MINES be
pleased to state ;-

(a) the inventory with the Bokaro'
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Steel Ltd,, and the capital blocked in
that as on 1 April, 1983 ; and the same
ason 1 April, 1982, 1 April, 1981 and
11 April, 1980 ;

(b) whether many costly equipments
and machines are lying unutilised in the
stores or getting rusted on the ground

under open sky, if so, details of such

equipments and machines lying for more
than five years ; and

Year
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(c) the action taken thereon: ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) They ear-
wise value of inventories held at Bokaro
in the form of Stores, spares, raw mate-
rials and finished products are given
below :—

(Rupees in crores)

1979-80 Eas on 1-4-80)
1980-81 (as on 1-4-81)
1981-82 (as on 1-4-82)
1982-83 (as on 1-4-83)

236.80
32295
393.98
452.76

() No, Sir. Costly. equipments or
machinery are not lying unutilised in the
stores. If these materials have to be
stored in the open due to unavoidable
reasons, they are suitably protected.

(c) Does not arise.
Pension to Freedom: Fighters: in- States
1642. SHRI A.C. DAS :

SHRI HARISH
GANGWAR :

KUMAR

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the amount of pension paid to
freedom fi ghter$ in different States ; and

(b) the details thereof, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) In addition to the Central Pension
Scheme, most of the State Govermanents
and a few of the Union Territory Admi-
nistrations have their own pension
Schemes for the freedom fighters and
their families residing in their territories.
These schemes are formulated and' admi-
nistered by the respective State Govern-
ment and the cxpeaditure is met from

the Revenue of the State concerned. The
Central Government does not issue any
directive or instructions to States in
regard to the pension schemes of the
State/Govts/U.T. Administrations.

Welfare Plans for Mirzapur Tribals

1643, SHRIPIYUSH TIRKI: W&
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Governmeat's attentios
has been drawn towards the news. item
published in the Statesman dated 6, July:
1983 entitled ‘Welfare Plans yet to temch
Mirzapur tribals ;

() if so, the reasons for not carrying
on welfare programmes in the Mirmpar
district ; and

() action being taken by Qovemn.
ment in this matter ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRY
NIHAR RANJAN LASKAR) : (a) Yes
Sir.

(b) and (c) Mirzapur district has
as yet no specified Scheduled Tribes.
Welfare programmes may follow once-
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a tertain section of the pollutiog is noti-
fied as Schoduled Tribes which™ is under
censideration.

Requireraent and production of paper
during 1983-84
1645, SHRI CHINTAMANI JENA :
SHRI MOHANLAL PATEL :

Will the Minister of INDUSTRY be
pleased to state :

(a) the requirement of paper in the
country during the year 19383-84 for news-
papers, books, stationery, etc. ;

(b) the approximate production of
paper during the year 1983-84 ;

(c) the quantity likely to be imported
during the said period to meet the gap
and the foreign exchange involved ; and

(d) whether any target has been fixed
for the production of paper in the coun-
try by the end of Sixth Five Ycar Plan,
if so, the details thereof and the action
taken by Government to achieve the

target ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI):
(@) The requirement of writing and
printing paper newsprint, is approximate-
ly of the order of 6 lakh tonnes, and
3.50 lakh tonnes, respectively, during
1983-84,

(b) The approximate production of
writing and printing paper, and news-
print, during 1983-84 is estimated to be
about 6 lakh tonnes and 1.90 lakh tonnes
respectively.

(©) Import of about 1.60 lakh tonnes
of newsprint has been presently provided
for to meet the gap between demand and
domestic production,

(d) The Planning Commission have
envisaged production targets of 15 lakhs
tomnes and 1.8 lakh tonnes, respectively,
for paper and paper board, and!newsprint,
for 1984-85, Adequate capacity has been
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established for the achievement of these
argets.

Laboratories under C.S.I.R, running
in losses

1466. SHRI D.S A. SIVAPRAKA-
SHAM :  Will the PRIME MINISTER

be pleased to state :

(a) how many laboratories udder
C.S.I.R. are working in loss and for how
long ;

(b) the reason for the losses in the
respective laboratories ; and

(©) steps Government have taken to
prevent such losses in future ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.,
PATIL) : (a) It is not possiblc to deter-
minc in monetary terms only the value
or effectiveness of research done in the
National Laboratories.

(b) Does not arise.

(c) Does not arisc. However, on-
going projects are being subjccted to  ap-
praisal through Expert Pancls, Research
Advisory Councils and Headquarters
mechanisms, principally .to determine
their conformity with national priorities
and review their progress.

Checking of Inflitration to Assam

SONTOSH MOHAN
of HOME

1647. SHRI
DEV : Will the Minister

AFFAIRS be pleased to state :
(a) the help and assistance given by
Centre to Assam State Government for

checking infiltration of people from across
the border into the State ; and

(b) the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b) The Border Security Force is dep-
loyed on Indo-Bangladesh Border for
checking infiltration and trans-border
crimes. In this task the BSF is assisted
by thc Border Wing Home Guards. The
average distance between Border outposts
of the B.S.F. along the Bangladesh Assam
border has been reduced from 5.6 kms to
34 kms. The expenditure on BSF and
Border Wing Home Guards are borne by
the Central Government. Besides, a
total of 1,697 posts have been sanctioned
to Assam Government under the Preven-
tion of Infiltration of Foreigners Scheme
and the expenditure on these posts is re-
imburscd by the Central Government. In
order to intensify patrolling on the river-
rine portion, purchase of 8 speed boats
and 36 country boats has been sanctioned,

Kolar Gold Mines

1648 SHRI N. DENNIS : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether there has been an appre-
ciable drain in the intakc of gold from

the Kolar Gold Mines in recent years ;

(b) if so, the details thereof ;

(c) whether gold mines have been
struck in other parts of India in recent
years ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) and (b)
"h+-» has been a gradual decline in gold

ryjuction in Koluir Gold Mmes of
Bhirat Gold Mines Ltd. in recent years,
Production during the last 3 years has
been as bslow :—

Gold—Kgs.
1980-81 1563
1981-82 1421

1992-83 1370
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(c)and (d) A gold mine is under
development at Yeppamana Ramagiri in
Anantapur district by Bharat Gold Mines
Limited which is expected to go into pro-
duction in 1984 for annual production of
about 300 kgs. of gold. Exploration in
recent years has identified gold deposits
at Chigargunta and Mallappakonda in
Chittoor district, Gadag in Dharwar dis-
trict, Hutti Mine area in Raichur district
and Nilambur Valley in Kerala State.

Warfare by TAS Officers against other
services

1649. SHRI ASHFAQ HUSSAIN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(@) whether Government have seen
reports of factions at war in [.A.S. and
similar reports of warfare by IAS officers
against other services appearing in States-
man dated 7 July, 1983 ;

(b) if so, corrective steps proposed ;

(c) whether it is correct that the pre-
sent situation has been created by too
many IAS officers (over 4000) whereas
country needed about 500 for Revenue
work in the States ; and

(d) whether Government will institute
a high powered commission to look into
country's infrastructural needs in the
present situation and needs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
attention of the Government has been
drawn to the report in the Statesman
dated 7 July, 1983, which relates only to
the Andhra Pradesh cadre of the Indian
Administrative Service. However, the
Government of Andhra Pradesh have not
brought to the notice of the Government
any problem in the management of their
Indian Administrative Service Cadre.

(b) In view of (a) above, the question
does not arise.

(¢) No, Sir. The strength of the
LA,S. cadre of cach State/Joint Cadre Iy
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examined from time to time in consulta-
tion with the State Governmeais) con-
cerned in accordance with the provisons
of the Indian Administrative Service
(Cadre) Rules, 1954, taking into view the
requirements of the State/Joint Cadres
concerned for revenue and general admi-
nistration.

(d) No, Sir.

Concessions to SC/ST employees for
Promotion by selection in group ‘A’ posts

1650. SHRI ERA ANBARASU:
Will the Minister of HOME AFFAIRS be
pleasnd to state :

(a) the nature of connections extend-
ed to SC/ST employecs for promotion by
selection in Group ‘A’ posts which carry
pay scales ranging from Rs. 1100/- to
to Rs. 2250/- in Central Government ;
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C.S.S. who have got prometion by the
above said concessions to various posts in
the pay range of Rs. 1100/)- onwards to
Rs. 2250/-?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANIJAN LASKAR):
(a) In promotion by selection, reserva-
tion has been limited upto the lowest
rung of Group A. In promotion by
selection to posts within Group A which
carry an ultimate salary of Rs. 2250/- per
month or lesss, therc is no rescrvation but
the Scheduled Castes/Scheduled Tribes
officers who are senior cnough in the zone
of consideration for promotion so as to
be within the number of vacancies for
which the select list has to be drawn up,
would be included in that list provided
they are not considered unfit for promo-
tion,

and
(b) the number of Scheduled Caste/ (b) As given in the attached state-
Schednlad Tribe officers belonging to the ments.
Statement

Statament showing the total number of promotions made in respect of CSS o flicers
from under Secretary to Deputy Seeretary during the last 5 years.

Grade of Service Total number of

No. of promotions No. of SC/ST
from which pro- promotions made in Col. 2 belong- officers who get pro-
motion made. ing to motion in terms of
para 40(a) of the
Brochure.
SCs STs  SCs T STs
1 2 3 4 5 6
Under . Secretary to
Deputy Secretary.
Year 1978 50 3 2 3 2
1979 55 — —_ - -
1980 65 3 1 1 1
1981 5842 5 1 1 1
1982 5442 - 20 1 7 —

Note :—As regards promotion of CSS officers from Deputy Secretary to Director,
it is made from the eligible officers every year by drawing the ‘Suitability

List’ for holding Director level posts, and the assessment s

only fit or

uafit, and hence, the concession is not rejevant in this situation.
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“Description of Kurja Bird and Gohyara
Reptlle

1652. SHRI R. N. RAKESH: Will the
PRIME MINISTER be pleased to state:

(a) to which family the bird, Kurja,
as is locally known in Rajasthan, belongs
and the number of its species and what
are its habits and other descriptions;

(b) from which country and in which
season does it migrate and to which
arcas does it migrate; °

(c) since when it is rare or extinct;

(d) to which family the venomous
reptile, Gohyara, as is locally known in
Rajasthan, belongs and what are its spec-
ies, habits and other descriptions; and

(¢) in which parts of the country it
mainly inhabits?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVUJAY SINH): (a) to (c)
kurja is the local name in Rajasthan for
the Eastern Common Crane-Grus grus,
which belongs to the family Gruidae. It
is a large stork-like bird which is a winter
migrant to our country from the U.S S.R.
it generally inhabits agricultural fields of
winter crops. The bird is not extinct and
is being protected under the Wild Life
(protection) Act, 1972.

(d) and (e) Gohyara is the local name
in Rajasthan for the monitor lizard which
belongs to the family Varanidae. Two
species Varanus griseus and Varanus benga-
lensis—occur in Rajasthan. These species
inhabit the desert and semi-scrub forests
of Rajasthan as well as other parts of the
country. Both these spacies are non-
venemous but threaten 'when attacked or
distyrbed by puffing up their bodies, hiss-
iLg foudly and lashing the tail.

Foreign firm given contract for
Daitari Steel Plant

1653. SHRI LAKSHMAN MALLICK:
Will the Minister of STEEL AND MINES
be pleased to state:
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() the details regarding the firms who
have been given contract for the censtruc-
tion of the Steel Plant at Daitari in Orissa;
and

(b) the progress adme in this regazd so
far?

THE MINISTER OF STATE IN TH
MINISTRY OF STEEL ANP MINES
(SHRI N.K.P. SALVE). (a) No fism bas
been given contract for the construction
of the proposed steel plant in Orissa.

(b) Does not arise.

Coaching Scheme for Coampstitive sxam-
inations in Tribal sub-plan areas

1654. SHRIMATI SUMATI ORAON:
Will the Minister of HOME AEFAIRS
be pleased to state:

(a) the number of coaching schenms
for competitive examinations currently
being run in Tribal sub-Plan areas of
various States/Union Territories which are
granted financial assistance out of Tribal
sub-Plan funds;

(b) achievements so far of such schemes
Statewise and Union Territorywise;

(c) whether Government are satisfied
with the functioning and overall achieve-
ments so far of such institutes State-wise
and Union Territory-wise; and

(d) if not the proposals, if any, to fur-
ther strengthen and provide better results
oriented shapes to such institutes within
a specified time frame?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS-
(SHRI NIHAR RANJAN LASKAR): (a)
to (d) This Ministry does not set up any
Pre-Examination Training Centre for
coaching Scheduled Castes/Scheduled Tri-
bes candidates out of Tribal Sub-Plan
funds. The Ministry has however, set
up/sanctioned 60 Centres/schemes for pro-
viding Pre-Examination Coaching to
Scheduled Caste and Scheduled Casto can~
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didates for various competitive examina-
tions under one of the Centrally Sponsor-
ed Schemes viz ‘‘Coaching and Allied
Scheme™ for which a provision of Rs.
3.5 crores exists in the Sixth Pan and an
allocation of Rs, 70 lakhs has been made
for 1983-84. Some of the Centres have
been located in places like Ranchi, Comla
Khunh in Bihar and Raipur in Madhya
Pradesh.

West Bangal Land gl}ndm (Amendment)

1655. SHRI SUDHIR KUMAR GIRI:
SHRI ZAINAL ABEDIN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(2) whether Government propose to
give President’s assent to the West Bengal
Land Reforms (Amendment) Bill which
pmdmg for years together;

(b) if so, when and the details thereof;
and

(c) if not, the rcasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) (0 (c)
The West Bengal Land Reforms (Amend-
ment Bill, 1981 was received in July, 1981,
After careful examination of the Bill,
clarifications on certain points were sou-
ght from the Government of West Bengal,
The views of the Government of West
Bengal have been received and are under
consideration of the Government of
India.

foeft %, fadi A Awr faemd &
am NwEY 77 & qATHAY
®T q&T AT

1656. = T fag mw@ : T g
oM ag IO A T A fF

(%) 1%% 1983 & 19 IATE 1983
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Anomalies in Fixation

of Pay of vernment Officers

1657. SHRI K. LAKKAPPA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a large number of cases of
Government Officers promoted to the
Grade of Rs. 650-1200 were referred to
theDepartment of Personoel and Admin-
striative Reforms of his Ministry for
removal of anomalies in fixation of their

pay yis-a-vis their junior officers who are

getting more pay;

(b) if so, the number of such cases
referred during the current year so far and
how many cases have not been agreed to
with reasons and justification;

(c) whether anomalies in fixation of pay
of officers in the identical grade are persis-
ing in large numbers because the relevant
rules are incomplete and inexhaustive;
and

(d) if so, the steps taken by Govern-
ment to ensurc that in no case a junior
officer gets more pay than his senior?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
No, Sir.

(c) and (d) The rules;orders relating to
fixation of pay of officers are fairly com-
prehensive.  Orders also exist for remo-
val of certain types of anomalics where
a senior officer in the feeder category
promoted to a post happens to draw less
pay than a junior officer promoted from
the same category, subject to the satisfac-
tion of certain conditions. Isolated
cases which are not governed by the gene-
ral orders are decided on merits.

qao Q%o ¥ qy fafemwi ®
=
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Grant of Indian Citizenship to Foreign
Nationals

1660. SHRI A.K. BALAN: Will the
Minister of HOME AFFAIRS be pleased
to siate:

(a) bow many forcign nationals have
béen given Indian citizenship after 1980;

®) the details thereof with their pre-
vious pationality; and

AUGUST 3, 1983
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4) what are the modalitiss tobe.cam-
pleted to get the .citimmahip?

THE MINISTER OF STATE IN THE
MINTSTKY OF HOME AFFAIRS (SHRI1
NIHAR RANJAN LASKAR): (a) and (b)
During the years 1981 and 1982, the Cen-
tral Government granted Indian citizen-
ship to 734 persons. A statement. show-
ing their previous nationality is attached.

1n additian, according to informatian
available, 5808 persons of Indian origin
were granted Indian citizenship by the
Distt. Collectors in India and the Indian

(c) The applisats have to satinfy the
conditions and go tiwough the
prescribed in the Citizenship Act, 1955
and the Cittmmship Rules made thave
umder.

Statement

No. of
Pareess

Previous Nationality

Afghan 26
Bhutan 1
Burmese 19
Bangladesh 93
British Subject/
Protected Persons
Denmark
Ethigpia

France

Grermany

Iranian

Iraqi

Italian

Israeli

s

Kenya

Laos

Malaysia

Maxican

Maarritious

Nepali .
Pakistani

Pourtugucse

—_
R TN T VT ST VNE . S GO

SR
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Pmmvious Nationality No. of

Persons
Peland (Polish ) 2
Soviet 2
Swiss 1
South Yemeni 1
Singapore 4
South Africa 3
Chinese 136
Syrian - 1
Sri Lanka 26
Staseless 116
Tanzanman 11
Thailand 1
Tibstan 7
U.AAR. citizn 1
US.A. natfonal 2
Uganda 4
Zambian 1
qreAgY, Wt e Tl ar et
qr wuaAt temifedl & @R aq g @-

it & gze
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Crimes in Runaing Treins

1662. SHRI RAM VILAS PASWAN :
SHRI K. PRADHANI :

Will the Minister of HOME AFPAIRS
be pleased to state :

¢a) whether there has been comuider-
able increase in crimes in the running
trains during the last two years ;

(b) the number of robberies and
thefts reported during the last one year ;
and

(c) the steps taken or proposed to be
taken to check crimes in the running
trains ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (c) The State Governmeats and
U. T. Administrations are responsible for
enforcing law relating to offences. No
data in regard to the crimes in the run-
ning trains on yearly basis is compiled on
all Indie basis as Law and order inclu-
ding crime is a state subject. The num-
ber of robberies and thefts committed
during 1982 are 276 and 6623 respectively.

The Railways are .taking following
measures to prevent incidents of crimes
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on the Railways :(—

1. The drivers of the trains have been
directed to sound the distress whi-
stle if the trainis brought toa
sudden unscheduled halt so that
the escort party is put on the
alert.

2. Coach attendants have been ins-
tructed to remain vigilant and
prevent entry of unauthorised
passengers into reserved compart-
ments.

! 3, The Research. Design and Stan-
dards Organisation of the Rail-
ways has been advised to suggest
improvement in the locking arran-
gement of sliding doors of com-
partments, improvement in the
vestibules to prevent unauthorised
entry and provision of better
lighting facilities in and outside
the compartments.

Government Railway Police, who are
responsible for safety and security of
passengers travelling in trains and their
belongings, are making all efforts to con-
trol crime on the Railway by providing
escorts on trains, surveillance over crimi-
nals, arresting and prosecuting them in
specific cases. Railway Protection Force
is assisting the Government Railway
Police. in this regard.

Central Assistance to States

1663. SHRI AMAR ROYPRADHAN:
Will the Minister of PLANNING be
pleased to state :

(a) whether the Central assistance to
States is being stepped up to enable them
to tide over partly the serious erosion in
plan resources due to inflation ; and

(b) if so, the details thereof and the
reaction of the States thereto ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) Out
of an additional Central assistance of
Rs. 1650 crores agreed to be provided to

AUQUST 3, 1983
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the States for the Sixth Five Year Plan,
Rs. 550 crores will be made available to
special category States and special
area programme. The balance
of Rs. 1100 crores will be made available
to the remaining 14 States on the basis
modified Gadgil Formula.

The States have welcomed this decision
of the Central Government.

De-Listing of unwanted persoas and
firms for entry into Udyog Bhayan

1664. SHRI K. RAMAMURTHY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(@) the particulars of perons and
firms declared unwanted persons and firms
for entry into Udyog Bhavan, during
the past three years ; and

(b) whether any review and reconsi-

- deration have been done to de-list those

persons and firms and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) No person or firm has been declar-
ed by this Ministry as unwanted for cnter-
ing Udyog Bhavan. Such entry has con-
tinued to be regulated in accordance with
the Central Secretariat Security Instruc-
tions, 1976.

(b) Does not arise.

Permission refused to tourists from Iran
and Iraq for visiting Jammu and Kashmir

1665. SHRI BRAJAMOHAN MO-
HANTY :
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have refused
permission to the tourists from Iran and
Iraq to visit Jammy and Kashmir as they
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are carrying so secretarian propaganda
in the State during their stay and if so,
give details ;

(b) whether tourists from those coun-
tries who visited the State on earlier oc-
casions had carried such propaganda and
attempted to create agencies to involve
in such sectarian activities and if so, give
details ; and

(c) how many tourists had visited
Jammu and Kashmir during the years
1981-82 and 1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) There is at present no bar on tourist
visa holders from Iran and Iraq visiting
Jammu and Kashmir State ;

(b) Therec have been no specific
reports of undesirable activities by tou-
rists from those ceuntries visiting Jammu
and Kashmir State ; and

() Tourists visas issued by Indian
Missions abroad are valid for India as a
whole and no statistics are maintained
regarding number of tourist visa holders
who might have visited J and K also
during their tour of India during 1981-82
and 1982-83.

qqAT § A TYEW & AR

1666. =it wmara fag :
&t forete wx

T NG AW qg IATH FT FAT
waft fF .

(%) ®r1 ag a9 ¢ f& agar & snit
g & & T FIR A9 Y

(%) afz g, @ 37 cqA) & AW

W & g o wguw @@ § W g
§ I O ¥ W AWE A AW

SRAVANA 12, 1905 (SAKA)

Written Answérs =~ 86

T FfwFaT & HT @R K@ &
Fufee #t shrmaar feadt § ; W

() sgEw &t TFq & fag fawe
wfaey & AT F1 7T FIH ISR FT
feame g ?

qafaee fowrmr & gg-e (s
fefirara ferg): (%) o (&) agam &
sgfea daTa § oY TER qUT AN A
g ¥ & faht, 9T, U TGT TITAT
W agd # Faw freot @ e arn-
frw @gx @ wer avnfirw zeq avfiree
F HORA FT ATAT FTA HqfRr FI
w3 gfawa )

(T) 99 wgEw F fracw o
fagaor & fam &g a1 qqr IER
T row A 7 GRS 5
fag sa9 qqm9 FT @ § f& o«
(sgewr frarzor o fagaor) afwfraw
1974 FT JAWTT GTT TATATTAT T &
Fratqas frgr s R 9 Svg &
JETET BT AT FIATE 9% faweg
FEIg qYT TS GGV A IV
AT H IBT A & | T [T
qgfaai #Y goaT & fau g fua
qavaifesr fawral #1 %A AT B@/I

g

Pollution of Yamuna Water Due to
Effluents

1667. SHR1 BHIKU RAM JAIN:
Will the PRIME MINISTER be pleased to
state :

(a) whether Yamuna river is facing
a severe threat of increasing pollution
due to discharge of city effluent, and in-
dustrial waste ;

(b) whether any assessment had been
made about the pollution level of this
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: y eource of water supply to
Dehi ; and

(c) the plans to check degradation and
imgrove the quality of water in the
Yamuna river ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT

(SHRI DIGVUAY SINH) : (a) Yes
Sir.
‘(b) Yes Sir.

(c) the industries significantly pollut-
ing Yamuna river are being regulated by
the Central Board by allowing them to
discharge their trade efifuents after ade-
quate effluent trecatment. U.P. State
Board is also progressively taking similar
steps for the control of industrial pollu-
tion. The Central Board is also per-
suading the Municipal Corporation of
Delhi to divert the city effluents of do-
mestic source by intercepting through
well laid sewer system and treat it before
dechargmg into the river Yamuna. In
addition, the Central Board has develop-
ed minimal National Standards for some
specific industries, for which nation-
wide implementation programme for pol-
lution control is being enforced.

Mschmkot Dolomite Mining Project

1668. SHRI SUBHASH YADAV .
Will ¢he Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have seen
press reports appearing in the Patriot
dated 27 June, 1983 wherein it has been
stated that Madhya Pradesh Multi Crore
Machakot Dolomite Mining Project de-
signed to meet the Ore requiremements of
Vmaknhpatnam Steel Plant now hangs in
balance following a tussle between the
State Forest Department and his Ministry;

(b) if so, what are the details of the
dispute ; and

(c) steps taken by Government in re-
gard thereto ?

AUGUST 3, 1988

Written Amawers £8

THE MINISTER OF STATE OF

MINISTRY OF STBEL AND

MINES (SHRI N.K.P. SALVE): (a)
Yes, Sir.

(b) and (c) The National Mineral De-
velopment Co-opuration Limited applied
to the Govarnment of Madhya
Pradesh on 12th June, 1980 for the
grant of mining lease for dolomite and
limestone in an area of 775 hectares
(7.75 square kilometres) in Amaguda and
Kumli villages of Bastar District. This
application was rcjected by the State
Government on the ground that the area
applied for fell under reserved forest
and ocould not be released for non-forest
purposes under the Porest (Conservation)
Act, 1980. The National Mineral De-
velopment Corporation has submitted a
revision application against this rejection
of the State Government to the Central
(Government of Mines) on 11th April,
1983. The revision application is under
cxamination in the Dopartment of
Mines.

Use of llliterate and Unskilled Villagers
in the Maintenance and Repair Work
ln TAPS,

1669. SHRI NIREN GHOSH : Will
the PRIME MINISTER be pleased to
State :

(a) whether it is a fact that the
Tarapur Atomic Power Station authori-
ties are using unskilled and illiterate
villagers in the maintecnance and repair
work in thc TAPS—Ilabour which nor-
mally has no idea of how dangerous ac-
cumulated radiation could be ;

(b) if so, the reasons why the autho-
rities were allowed to follow such a
practice ;

(c) whether any action is proposed to
be taken against the authorities con-
cermed ; if not the reasons there-
for ; and

(d) the steps proposed to be taken to
stop such . practice and recruit skilled
pereams ?
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THE MINISTER OF STATE'IN THE
DEPARTMENTS OF SCIENCE AND
TBCHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) During maintenance and
refuelling activities, locally recruited
woirkers from outside Tarapur Atomic
Power Station are used from time to
time. Thisis a common practice with
nuclear power stations everywhere. It is
incorrect to say that they are all un-
skilled. The persons deployed have the
appropriate skills for their jobs and are
given training for work in rediation areas
and their exposures are closely moni-
tored.

(b) As the requirement is intermittent
it is not considered desirable to bear ad-
ditional staff for this purpose permanently
on the station's rolls.

() Docs not arise.

(d) Does not arisc.

Temporary Workers in Tarapur
Atomic Power Station

1670. PROF. RUPCHAND PAL:
Will the PRIME MINISTER be pleased
to state :

(a) the number of temporary workers
in Tarapur Atomic Power Station ;

(b) whether it is a fact that the
strength of these workers rose from
carlier ;

(c) the reasons therefor ;

(d) whether they have any idea of
how dangerous accumulated rediation
could be ;

(¢) if not how the authorities are
taking this great risk ;

(f) whether there is any proposal to
make them permanent staff by giving
proper training ;

(g) Iif so, the details thereof ; and

SRAVANA 12,1908 (SAKA)
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(h) if not, the reasons thereof ? .

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (h) The information is
being collected and would be laid on
the table of the House.

Setting up Administrative Tribunals

1671, SHRI T.S. NEGI: Will the
Minister of HOME AFFAIRS be pleaced
to state :

(a) whether it is a fact that under the
Constitution thcre is a clear provision for
setting up of Administrative tribunals and
if so, how many such tribunals have been
set up since 1950 :

(b) whether it is also a fact that the
setting up of Administrative Tribunls as
requested for by scientists is being de-
layed ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRY

NIHAR RANJAN LASKAR) : (a)
Article 323-A of the Constitution intro-
duced by the Constitution (42nd Amend-
ment) Act, 1976, empowers Parliament
to legislate for setting up an Administra-
tive Tribunal at the Centre and for em-
powering State Govts. to set up simi-
lar Tribunals for their own employees.
The legislation is, however yet to be
enacted.

(b) The Department of Personnel and
A.R. is not aware of any request by
scientists for setting up Administrative
Tribunal.

(c) Does not arise.
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Progress in Masufacturing of Colour TV

1672. SHRI CHIRANIJI LAL
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) the progress made so far in manu-
facturing of colour television ; and

(b) the steps taken to mect the
demand ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO) : (a) The Industrial
& Licensing Policy for manufacture of
CTV receiver sets in the country, was
ansounced by the Government on 25th
February, 1983.

Standardisation of CTV components
has been done.

Tender enquiries for import of CTV
picture tube has been already floated by
Electronics Trade & Technology Deve-
lopment Corporation (ETTDC).

(b) So far, (i.e. as on 30-7-1983) 45
applications from the Organised Sector
units, for a total capacity of about 2.6
million sets and 95 applications from the
Small Scale Sector units, for a total capa-
city of about 2 million sets have been

received,

All the application received from both
Small Scale and Organised Sector units
have already been scrutinised and the
Government is in the process of issuing
Letters of Intent/Small Scale approvals.
It is expected that industry is expected to
gear up for production in ahout 6
months.
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Negative Growth in Engineering Indastry

1673. SHRI B.V. DESAI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether for the first time in the
eleven-month period April-February 1982-
83 vis-a-vis April-February  1981.82
the engenecring industry has recorded a
negative growth rate ;

(b) if so, whether the industry clock-
ed minus 0.3 per cent growth rate as
against 0.03 per cent recorded in the
corressponding period of the previous

year ;

(c) if so, whether the industries cir-
cles have pointed out that the bleak situa-
tion will continue to prevail over the
next six months as no improvement in the

industrial scene is foreseen ;

(d) if so, whether the worst affect-
ed are the electrical machinery sector,
and metal

transport and equipment

products ;

(¢) if so, the main reasons that have
been responsible for the minus growth rate
of engineering units in the country ; and

(f) the steps Government propose to
take to meet the situation ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(@) to (e) According to C.S.0., the
growth rates of average monthly index of
Industrial Production for eleven month
period, April-February of 1982-83 and
1981-82, in respect of industry groups
which form engineering industry and for
manufacturing sector are as follows ;
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Rate of Growth in Avzrage monthly index (April-Feb.) ; 1982-83, 1981-82) of .

Industrial Production

(Base 1970=100)

SI. Industry April to Feb. 1982-83 April to Feb. 1981-82

No. Over April to Feb. over April to Feb.

1981-82 1980-81

1.  Basic metal industry 9.3 8.9

2,  Metal Products 7.2 1.7

3. Mechinery excluding

Electricals (=) 0.7 7.9

4. Electrical Machinery () 3.1 3.7

5. Transport equipments (- 3.2 12.2

6.  Miscellaneous industries (—) 4.4 (—) 14.5

ENGINEERING IND. *1.4 6.8

7.  Manufacturing Sector: 2.0 79

* Index compiled as weighted average of six groups mentioned.

(f) Since 1980, Government have Exemption of investment limit
taken seyeral irpportant measures to im- from licensing raised from Rs. 3
prove industrial  production. These crores to Rs. S crores subject to
include : certain conditions ;

1. isi t ti .

Provision for automatic growth at Creation of a special cell in the
the rate S5 per cent per annum . .
. . Secretariat for Industrial Ap-
subject to a maximum of 25 per b
. . provals (Department of Industrial
cent over a period of § years ; .
Development) to receive and
2, Recognition of excess capacity process industrial investment and
over the licensed/registered capa- licence applications from non-
city in industries of basic and resident Indians ;
itical i t Iso th
critical impor ar_:cc.as also those The Unions Budget for 1983-84
of cxport potential ; . . .
contains certain measures aimed
3. Permitting capacities on the basis to encourage higher production ;
of the best production achieved . . c . .
by the units with due Protection Review of m\_/es(ment p.o.hcles n
to small scale sector. etc. order to provide a positive pro-
’ duction orientation to the indus-
4. Delicensing of schemes for exploi- trial economy is a continuous
tation of alternate sources of exercise.
energy .
gy No Industry districts in M.P,
S.  Preference to be given to notified
1674. SHRI R.L.P. VERMA : Will

backward districts/area in licensing
and change of location ;

the Minister of INDUSTRY be pleased



98  -Written Answers

to state how many districts of Madhya
Pradesh have been listed in the ‘No-
industry districts’ and what attempts arc
being made for establishing industry in
those districts ?

AUGUST 3, 1983
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
The following 18 districts in M.P. have
been listed as No-Industry districts : —

BALAGHAT BHIND
DAMOH CHHINDWARA
JHABUA MANDIA
RAJGARH SEONI
SURGUIJA TIKAMGARH

CHHATARPUR DATIA

DHAR GUNA

PANNA NARSINHAPUR
SHIVPURI SIDHI

In addition’to ftheTover-riding priority
given for grant®of Industrial Licences for
imdustries in these districts, the Govern-
ment is giving to the entreprenecurs setting
up industries in these districts, Central
Investment Subsidy @ 25, subject to a
maximum of Rs. 25 lakhs, Concessional
Finance facilities from All India Term
Lending Institutions, hire-purchase of
machinery for Small Scale Industry, con-
sultancy facilities for technical services,
Tax concessions, Interest Subsidy, Special
faciliies for import of raw materials,
margin-money assistance and availability
of comprehensive range of extension
eervices and support through DICs.
MRTP/FERA companies have been per-
mitted (wef. 1-4-83) to set up Non-
Appendix 1 indoustries not reserved for
Small Scale Sector with an export obliga-
tion of 30° only, in respect of Non-
industry districts.

Committee Companies acogring
depaity n:'lmt advance bookhg»

167S. SHRI PM. SAYEED: Wil
the Minister of INDUSTRY be pleased
to state :

(a) whwther the High Power Commit-
tee of Secretaries on Companics accept-
ing deposits against advance bookings
has fixed detailed norms for the com-
panies ;

(b) if so, whether the Six member
Committee appointed by ‘Government
has submitted its report ;

(c) if so, the details of the recom-

mendations made by the Committee ;
and

(d) how many of them have been ac-
cepted by Government ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI);
(a)to (d) A Committee of senior
Government officers, appointed to go into
the question of sorne automobile manu-
facturers taking deposits from intending
customers for booking order, has submit-
ted its report. The recommendations
made by the Committee are under con-
sideration.

Protection of beaches from: poliutios

1676. DR. VASANT KUMAR
PANDIT : Will the PRIME MINISTER
be pleased 10 refer to the reply givea S,Q.
No. 875 on 4 May, 1983 regarding cons-
truction on sea costs and state :

(a) whether Goverument have called
for existing position: maps of all the bea-
ches from Coastal States showing the
area enclosed and the environmental
beaches for future protection ;

(b) whbether the working group of the
development of the Environment has
framed guidelines for development of
beaches and protection against pollution
and enclosement and if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) No, Sir.
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‘

(b) To help the State Governments
in environmental management of beaches
and coastal area the Department of En-
vironment had oonstituted a Working
Group to prepare appropriate environ-
mental guidelines for development of be a-
ches. The Group has framed the guide-
lines after discussing a draft in two meet-
ings with the representatives of the
Governments of the Coastal States. It
will be communicated to the State
Governments, concerned, by within a
month.

The guidelines are primarily to assess
the potential impacts of development
activities along the beaches or coastal
land-sea interface area so that decisions
are taken to avoid negative or adverse
impacts, The guidelines advocate a
methodology for Environmental Impact
Assessment (EIA) of all developmental
activities. The guidelines identify the
environmental paramegers for management
and derive a set of indices for assessment
of environmental and ecological values
and the potential damage from develop-
ments. Further they emphasise regular
assessment of all projects and their EIA
on a systematic basis and monitoring of
coastal areas for any environmental or
ecological charges. This could be under-
taken by State Governments to maintain
the environmental quality of beaches by
appropriate measures.

Closure of industries due to shortage
of coal

G.Y.K KRISHNAN :
of INDUSTRY be

1677. SHRI
Will the Ministet
pleased to state :

(a) whether Government's  attention
has been drawn to the ‘Statesman’ dated
7 July, 1983, that a large oumber of in-
dustrial units have been closed down and
an even large number is facing imminent
closure due to acute shortage of coal in
Delhi ;

(b) if so, the details in this regard ;
and

(c) the number of persons affected as
well as the steps Government have taken
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to ensure that workers are given opportu-
nities to earn their livelihood either in
these industrial units or some other
units ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI):
(a) and (b) The Press Report in
the Statesman’ of Tth July, 1983,
has been  seen. Delhi Admi-
nistration have reported that the supply
position of steam coal in Delhi bas not
been satisfactory. However, no com-
plaint in regard to the clousure or immi-
nent closure of industrial units on account
of shortage of coal has been received by
them.

(¢) Qestion does not arise.

Setting up of Low Capacity Power
Units ia Bibar

1678. SHRI VIJAY KUMAR
YADAY : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether Government’s attention
has been drawn towards a news
item published in the Economic Times on
6 July, 1983 captioned “Bihar to set wup
low capacity power units’’ regarding the
move to be initiated by the
Industrialisation of Nalanda and Khaga-
ria of Bihar ; and

(b) if .so, the details of the said pro-

gramme etc. ? .

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI):
(a) and (b) In an effort to supplement
the efforts of Government for rapid in-
dustrialisation of No Industry districts,
IDBL have selected, in consultation with
various states, 25 districts including inter-
alia Bhojpur and Purmmea Districts of
Bihar. IDBI propose to conduct surveys
to assess the Industrial potential to iden-
tify industrial opportunities, prepare
feasibility and project reports, undertake
market studies of specific products and
identify the training needs for potential
entrepreneurs, through technical consul-
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tancy organisations spousored by IDBI
and Fivancial Instt. Financial, technical
and administrative asmistance to specific
projects would be arranged wherever
necessary. IDBI have created a  special
cell for this work.

Sapply of equipment for Atomic Power
Plants

1679. SHRI E. BALANANDAN :
Will the PRIME MINISTER be pleased
to state :

(a) whether the domestic suppliers of
equipments for Atomic Power Plants are
mainly or even partly dependent on sup-
ply of imported components ; and

(b) the details of the crucial compo-
nents/equipments, for the delay in import
of which, the indigenous suppliers had
failed to supply equipments in time ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) and (b) Information is
being collected and would be laid on the
Table of the House.

Acguisition of a Research Vessel Capable
of Krill Fishing in Antarctic

1680. SHRI M. RAM GOPAL
REDDY : Will the PRIME MINISTZR
be pleased to state :

(a) whether Government propose to
acquire one more research vessel with
helipads on its deck and capability of
valuable krill fishing in the Aptarctica ;

(b) if so, the name of the eountry
from where it is to be acquired ; and

(c) the extent of foreign exchange in-
volved therein ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCINCE AND
TECHNOLOGY, ATOMIC ENERGY,
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SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) A Fisheries and Oceanozral;hic
Research Vessel is being acquired from
Denmark.

(©) Rs. 1529 crores in foreign ex-
change.

T W7 W BR S 61 SR

1681. o stw fay :
st TFaRRE e
@t Mt ae st

T ™ G @ §N 7g T@A
S FNEF 6

(F) @ ag a9 g f& sv<
T & Y WA ¥ OF FRA 9T
faqrzsx @ ¢ ;

(&) ufz 7t &Y, I9% w1 FW
g

(T) w1 T W oW AR
o afg st gu d ;

(%) afz &, @ IwE T Av
¥, W

(3) s & g@ qgy f&m
TOM T IITAT AT AT AGT BEE TR
¥ frat afs My oy ?

eI Gt W W AWT & T
Wt (st AT aA) - (F) dR
(w) o, 7t g & gew HgE
ggx afufa gra faifoa feg i &
wl xad faw goere vy avefa &3
N srrmrar g E
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() W (¥) X ﬁj@wa’f
* el ®) wFE & faq mgw =<

AL

(¥) "gwa g@x afafe 7 wi
23/24 YT 1983 ¥ FAZ-UFA & A
R T & gedl § afeawm fean
¢ 1 wfawar &3 & ga@l § gfg N
7€ 2 | §8 7% & e § A afadT
gl gar A OF AR F A F FH
N € & geat ¥ 3fe 1) o &
R7famaargid | A

FET w19 s A fg= w1 W

1682. = gagATCTaW Afem . T
g S g TA X FO F fr

(%) #a1 g @v § f& s
FIAHS ¥ gAY 9P AN KA T
amy 3 w9 2 qwr AR A IAH
wqaR gt & foar st &

(F) a1 FWIQA FEFTST A &9
¥ et § R I FaRT I
fFaaa g, ax

(1) s FE ¥ fG=r 6
feqg T aF FwTET TAT W
faoy zu®l ¥ 9 gIv & w41 wfa
gee ?

wy damev ¥ e W (SR fagre
< |reet) ;- (F) TOWIET (qW &
qrewg yareat & fag sanr) fraw
1976 % fraw §&v g (1) ¥ ATER
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AT TET & FHITY J9AT FIEFTY
s (foad am{ @ & R
qac & afefea §) sdsn Qv
et # srami IR W @
& faq areg 7Y foar o7 gwar fe ¥
fet & & @ W § @ waYar dAX
FI I

(=) T faomr gra sfaas
79 F gEr) saveAl & fag et &
T gIE oFAfEw FWT A
fagT smaT &)

1983-84 % Afgw wFAww F
w7ar fa= Fratagl & go wfawa av
39 "fes FHIfg § &7 F71
FAATEE T @ F foar & A
fia o8& Fafaat & qm aowPa &
wfegfea feg a1 9% &, 37 wrataa)
F AT N wv g I
% F § fau o fea foar T wnfeg
AR gAvraT e FHATE FY Afer
grefenr qaT F@ I FQEAT &
fau f&t #1 Ffawrias wwmr s
Tifgn | & &7 ¥ fegq wrateat &
fag g am fe< ¥ v & fag
66 WiaTq T T&q @1 4T § |

(1) ¥ FEREF FAEE qa
faar ¥ @Y & T ST &Y
fegfa o fasmr @@ wfa a
{OT & TG TET ¥ AT At Nf|gw
Feqiet § & AT § | SUHeW ATwY
& FTE 1971-72 ¥ a9 1980-81 F
et & sar & feafa @ e 8
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w3 (3) & i @ ard e

ad framdt v § @ ¥ gadr ¥ wd
1971-72 28,025 3,052
1980-81 59,767 11,379

frt oot & Jex

L T ST fer & wa §
1971-72 2,21,808 66.5¢3 1,035
198C-81 6,14,.418 3,31.318 7.810

"™ o ¥ f@dt & Yw g aw

1971-72 60,145
1980-81 3,62.784

Intermatiom] Club of Marioe Geology

1683, SHRI P.  RAJAGOPAL
NAIDU : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether India has joined the Inter-
Mﬁml Club of Marine Geology ; and

(b) whether it has commissioned the
vase! Samundra Manthan for the pur-
pase 7

THE MINISTER OF STATE OF THE.

MENASTRY OF STEEL AND MINES
- (SHRI N.K.P. SALVE) : (a) Government
have no knowledge about the existence of
the International Club of Marine Geo-
logy.

(b) Geological Survey of India has
commissioned the rcsearch vessel *Samudra
Mnanthsn, to carry out geoscientific ex-
ploration of the sca-bed in the Exclusive
Edonomic Zone of India.

Arplication of Coraevs Act te deal with
Dowry Deatbs in Delhi

1634. SHRIMATI

" GOPALAN :

snmwm BIBHA GHOSH
GOSWAMI :

‘Will the Minifter of HOME AFFAIRS
be plmased to state :

SUSHEELA

(a) whether the Coroners Act is ap-
plicable in the country ;

(b) if so, where and names of those
places ;

(c) whether there is any proposal to
apply it to Dalhi in view of inareasing
dowry in the aapital ;

(d) if so, when and the details there-
of ; and

(e) if not, the reasons therefore 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(ay and (b) The Coroners Act is appli-
cable only in Bombay and some arcas of
Calcutta.

(c)to(c) The question of extending
the Coroners Act to Delhi was considered.
In view of the rising number of dowry
deaths in Delhi, It has been deccided to
amend Sections 174 and 176 Cr. P.C. to
providc for inquest by an Executive
Magistrate and post-mortem in all
cases where a woman, within 7 years of
her marnaae has committed suicide or
has died in Circumstances raising reaso-
nable suspicion that some other pernon
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has committed an offence, or where the
relative of such a woman has made a
request in this regard. In view of this,
it is not proposed to extend the Coroners
Act to Delhi.

Indo-Freoch Agreement for manufacturing
of Electronic Equipments

1685. SHRI GULAM RASOOL

KOCHACK : Will  the PRIME
MINISTER be pleased to state :

(a) whether French electronic equip-
ment for installation in other countri:s
will be manufactured in India under a
protocol signed between the two coun-
tries ;

(b) if so, whether this agreement is a
first of its kind and will be much bene-
ficial to India ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN kTHE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF CIVIL
SUPPLIES (SHRI M.S. SANIJEEVI
RAO) : (a) and (¢) A protocol signed
between the Government of India and
Government of the Republic of Francc
on 27th June 1983 in the field of electro-
nics, computers and informatics, provides,
for setting up, subject to approval of
concerned authorities, an annual prog-
ramme of work which inlcudes setting up
of joint ventures for export to third coun-
tries.

(b) Yes, Sir.

Setting up of a Mechanisc: Ship
Breaking Unit

1686. SHRI SATYAGOPAL MISRA :
Will the Minister of STEEL AND MINES
be plcased to state :

(a) whether there is no. mechanised
ship breaking unit in the country :

(b) whether there is any “proposal to
set up this unit in the country ;

SRAVANA 12, 1905 (S4K4)
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(c) if so, details thereof ; and

(d) the steps so far takean in this
regard 2.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MIN:Z:S
(SHRI N.K.P. SALVE) :(a) and (b)
There is no mechanised ship breaking
unit in the country at present. The de-
partment have also not received any pro-
posal for setting up such units.

(c) and (d) Do not arise.

Re-employmeat in Charkhi Dadri Cement
Industry (Bhiwani)

1687. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRY be
pleased to state :,

(a)”how many erstwhile workers out of
1600 workers have been re-employment in
the ",Charkhi Dadei, District Bhiwaai
(Haryana) Cemept .Industry taken ovar
by the Central Govggnment on 23 Jume,
1981 ;

(b) if so, details thereof ;

(c) when the remaining workers will
be absorbed ;

(d) if not, the reasons ;

(e) the basis on which workers were
re-employed and whether - provision of-
senjority was not taken into considera-
tioh N

(f) if so, the reasons therefor ;

(g) whether it is a fact that: most of
quarry workers who were in employment
in 1968 of erstwhile company have.. been
deprived of re-employment whereas thgse
who were requited in 1969 and 1970 have
been re-employed ; and

(h). if 50, the steps being takes. to
re-employ such of the workers who were
in employment in 1968 ?

106

v
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& .
THE MINISTER OF INDUSTRY

(SHRI NARAYAN DUTT TIWARD

(a)and (b) After the acquisition by

Government of the Undertakings of

Dalmia-Dadri Cement Ltd., and vesting

them with Cement Corporation of India

(CCO), the latter have recruited a total

of 855 ex-employees of various catego-

ries of the said undertakings for their

Charki-Dadri Unit. This includes 95

persons taken over in the service of the

Caorporation on the date of acquistion.

(c)and (d) CCI had assessed the
requirement of work-force in the factory
and the quarries, at about 830 in order
to achieve economic viability. The num-
ber of ex-employees of the Dalmia-Dadri
Cement Ltd., who have been re-employed
excerds the assessed requirement of work-
force. In additon to the persons alrea-
dy recruited, an additional number of
60-80 persons are being employed on
temporary Capital Civii Works on daily
rates of pay. Further, in order to pro-
vide relief to such of the ex-employces
who cannot be absorbed, a Rechabilita-
tion Compecnsation Scheme has been for-
mulated and is being implemented.

(¢) to (h) The workers in the factory
and Quarry have been re-employed on
the basis of seniority and as agreed to
with the recognised Union. The claims
of senijority of one batch of miners recrui-
ted in 1968 and the other who joined in
1979, were discussed with the recognised
Union and an absorption plan on a
50-50 basis was finalised after ariving at
a settlement with the recognised Union.

o, wEw A feeorg #
W SN & ST ST

1688. it yOW Trew : T W™
dN T WY & FIT F4N fiw

(%) &1 TR N @ I@HN
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Investment by Big Hoases in Public
Sector in Andhra Pradesh

1689. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of the industrial licen-
ces given to the public sector for invest-
ment in backward areas of Andhra Pra-
desh; and '

(b) how many of them have so far
been implemented stating the reasons for
the non-implementation of the remaining
projects?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
11 Industrial Licences were granted dur-
ing the years 1978 to 1983 (upto "June),
under the Industries (Development and
Regulation) Act, 1951, for setting up ot
industries in public sector in the back-
ward areas 0" Andhra Pradesh,

(b) 7 Industrial Licences of the above
have since been implemented. The
remaining Industrial Licences, are at
various stages of implementation. Moni-
toring Cells have been set up in each
Ministry to review the progress of imple-
mentation of the Industrial Licences.

Reprog e :ssing of spent fuel

1690. SHRI G. NARASIMHA
REDDY: Willthe PRIME MINISTER
be pleased to state:

(a) whether it is a fact that at present
300 tonnes of spent fuel is lying stored in
Tarapur tanks?

(b) whether Government have taken
steps to reprocess the same;

(c) if not, what prevents the Govern-
ment to undertake the job; and

(d) whether Government would once
Cor all declare its stand about spent fuel
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so that further development is not bogsed
down in international time consuming
discussions? .

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Approximately
142 tonnes of spent fuel are at present
stored in the Storage Pools at Tarapur.

() No, Sir.

(c) A decison to reprocess the spent
fuel from the Tarapur Atomic Power
Station will be taken at the appropriate
time.

(d) Ths 1963 Cooperation Agreement
between India and USA envisaged repro-
cessing of the spent fuel in Indian facili-
ties upon “Joint determination’” on the
safeguardability of the reprocessing plant.
Subsequen‘ly, in 1971 the responsibility
for safeguards was transferred to the
International Atomic Energy Agency by a
trilateral agreement and subsidiary arrange-
ment was concluded with IAFA in 1980
on safeguarding modalities. We therefore
maintain that the need for ‘:Joint deter-
mination” has been obviated and that we
are free to reprocess the spent fu:l.

No Industry Districts in Maharashtra

1691. SHRI BALASAHEB VIKHE
PATIL:
SHRI CHANDRABHAN ATH-
ARE PATIL:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there are many districts
in Maharashtra which do not have any
industry at all and, if so, their names;

(b) whether it is also a fact that some
of them are in the drought prone areas
and during the time when the drought
takes place, the local population have but
no other alternative than to leave their
home and hearth and migrate to the cities

and take to begging;

(c) whether in view of the unfortunate
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situation mentioned above. The Central
Government have taken any initiative to
help and assist the State Government in
locating some industries may be in the
smal) scale sector so that in times of crises
and even other, the local people can find
a regular source of income; and

(d) if so, the details of action propos-
ed by the Centre in this regard?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
to(d) There are no such districts in
Maharashtra which do not have any
industry at all. However entreprencurs
setting up industries in the identified
industrially backward areas which would
include drought prone areas also, Govern-
ment are giving Central Investment Sub-
sidy, Concessional Finances facilities from
All India Term Lending Institutions, Tax
concmsions, hire-purchase of machinery
by Small Scale Industry, consultancy
facilities for technical services, special
facilities for import of raw material,
availability of comprehensive range of
extension Services and support through
District Industry Centres, margin moncy
assintance.

waTEAT ® ¥ET ¥ qwwd I
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10 ITX 1657-00 1354.31 (—) 302:69
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-2 32857.67 27820.7) (—) 5036.68
T AT (12X2) 33241-67 27453.46 (—) 5788.21

Permission to Big Houses to maunafacture
items of Small Scale Industries

1693. SHRI RAM SWARUP RAM:
Will the Minister of INDUSTRY be

pleased to state:

(a) whetbher big manufacturing indus-
trial units are allowed to manufacture
items like buts (for machinery) bolts,
soaps etc. which come under the purview
of small scale industries;

(b) the names of such items which are
being manufactured by the big industries;

(c) whether it is proposed to ban such
manufacture by the big houses and allot
thetn to the small scale industries; and

(@) if not the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
10 (d) One of the measures adopted to
_protect interests of Small Scale Sector is
to reserve certain items for exclusive
mapufacture in this sector. There is
already a list of 837 itéms which have

been reserved for Small Scale. According
to the Government's policy, no industrial
licemce, either for setting up of a new
industrial undertaking or for substantial
expansion of an existing industrial under-
taking is granted for the manufacture of
an item reserved for small scale sector
except on the basis of export obligation
of at least 75%, of production on a conti-
nuing basis. There are however, a num-
ber of industrial undertakings which were
producing reserved items before the date
of reservation. The capacity of such
units has been pegged on the basis of
their past production immediately prior
to the date of reservation. It is however,
not possible to indicate a list of items
already being produced by Big Industries
as no such statistics is centrally maintain-
ed in this Ministry.

Commrittee on development of Backward
Areas

1694. SHRI AJIT KUMAR SAHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether any committee was set up’
for the development of backward areas;
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(b) if so, when and the details there-

(c) whether that committee has sub-
mitted its report to Government;

(d) if so, when and what are the reco-
mmendations made;

(¢) whether those recommendations
have been accepted by Government;

(f) if so, details thereof; and

(g) if not, reasons for the delay to
implement the same?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
to (d) The Planning Commission had in
November, 1978 set up a National Com-
mittee on the Development of Backward
Arcas (NCDBA) under the chairmanship
of Shri B. Sivaraman, former Member
Planning Commission to jnrer-ulia Teview
the existing schemes of Central Invest-
ment Subsidy, Transport Subsidy, Con-
cessional finance etc. and to recommend
the critcria by which backward areas
should be identified. The Committee
submitted its report on ‘Industrial Dis-
persal’ to the Government in October,
1980. Copies of the Report have been
laid on the Table of the House.

(e) to (g) After detailed examination of

the recommendations of the NCDBA
Report on  ‘Industrial Dispersal’ the
Group of Ministers inter-alia decided as
an ad-interim measure upto the end of
the Sixth Plan period, pending results of
detailed exercise to identify backward
blocks, to re-categorise the existing back-
ward areas of the country into three
categorise yjz. Category ‘A’, Category
‘B’ and Category ‘C’. Central Invest-
ment Subsidy in these categories will be
as under:
Category ‘A’ — 25% of the invest-
ment subject to a
ceiling of Rs. 25
lakbs.
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'

Category ‘B’ — 15% subject toa
maxiomum of Rs.
15 lakhs.
Category ‘C — 10% subject to a
maximum of Rs.
10 lakhs,

The jabove Scheme accepted by the
Government and promulgated vide Press -
Note No. 4/1/81-BAD (Vol. 1II) dated
27th April, 1983 and Notification No. 4/
1/81.BAD (Vol. Ill) dated 2nd May,
1983. Copies of the same are available
in the Parliament Library.

Nuclear Power Plant at Kalpakkam

1695. SHRI KUSUMA KRISHNA
MURTHY
SHRI ANANTHA RAMULU-
MALLU : ’

Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that the first
indigenously designed nuclear power
plant of our country at Kalpakkam has
attained criticality on July 2, 1983 ;

(b) how much power supply is expec-
ted and within how much time from this
Atomic power projected with this splen-
did sucocess ; and

(c) what kind of nuclear chain reac-
tions are already found;?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. Unit-I of the
Madras Atomic Power Station attained
criticality on July 2, 1983,

(b) The capacity of the Unit is 235
MWe. Stabilised operation of the Unit
is expected to commence in the last quar-
ter of this year.

(c) The reaction :n the reactor is
nuclear fission.
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Appointment of commlssioner for Scheduled
Castss and Scheduled Trides

1697. SHRI KRISHNA KUMAR
GOYAL :

SHRI DOONGAR SINGH

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the post of Commissioner
for Scheduled Castes and Scheduled
Tribes is lying vacant since long ;

(b) if so, why and since when ; and

(c) the steps taken by Government
about submission of the report of the
Specia) Officer for the years 1981-82 and
1982.83 as prescribed in Article 338 of
Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The Post of Commissioner
for Scheduled Castes and Scheduled
Tribes is vacant since 24-12-1981. The
question of filling up this vacancy is
under consideration of the Government.

(c) The last report submitted by the
Commissioner for Scheduled Castes and
Scheduled Tribes pertained to the year
1979-81 copies of which have already
been placed on the Table of both the
Houses of Parliamem—Lok  Sabha—
11-8-1982, Rajya Sabha—13-8-1982.

Sepply of machinery and enuipment for
Vizad Steel Plant by USSR

1698. SHRI RATANSINH RAJDA :
Will the Minister of STEEL AND
MINES be plecased to state :

(a) whether it is a fact that USSR is
supplying major portion i.c. about 75 per
ceat of the machinery and equipment fos
Vizag Steel Plant ; and

() if so, at what cost 7
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THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) No;
Sir. USSR wouldd be supplying only about
20%; of the total requiremcnts of machi-
nery and equipments ctc., valued at
Rs. 348 crorss.

Colour T. V. for Rs. 200/-

1699. SHRI MADHAVRAO SCIN-
DIA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government’s attention
has been drawn to an interview of Prof.
P.J. Joglekar, Consultant in Electronics,
published in the Financial Express of
May 12, 1983 to the cffect that a colour
T.V. set can be made available to the
people at around Rs. 2,000 ecach by
waiving of the custcms duty etc. in case
Government realisc that colour Television
is not a luxury but ais very powerful
medium of mass communication ; and

(b) if so, what steps Government are
taking or propame to take to ensure pro-
duction of chesp colour T.V. sets to
bring it within the purchasing power of
the cammoa maa ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.SS.
SANIJEEVI RAO) : (a) Yes, Sir.

(b) The measures adopted by Govern-
ment to promote quality CTV sets at the
lowest possible prices are :

(i) Industrial licensing for the manu-
facture of CTYV sets is being done
without any limit on capacity so
as to realise ecobomies of scale
in manufacturing, marketing, after
sales services, etc.,

(i) Standardisation of components is
being done with a view to facili-
tate bulking and conseqoent cost
reduction (whether the component
involved is being made in the
country or nceds to be imperted);
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(lii) Al CTV set manufacturers would
be required to obtain quality
certificates from the Department
of Electronics or its designated
agencies for the manufacture and
marketing of CTV sets.

Study of Roster for SCs/STs

1700. SHRI DOONGAR SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether staff has been exclusively
provided in the office of the Commissio-
ner for Scheduled Castes and Scheduled
Tribes to conduct inspection of rosters
etc. prescribed for Scheduled Castes and
Scheduled Tribes ;

(b) how many inspections of rosters
have been carried out by the office of the
Commissioner for Scheduled Castes and
Scheduled Tribss in each year during
1980, 1981 anJ 1982 ; and

(c) how many organisations have bezn
adversely commented upon by the study
team of Commissioner for Scheduled
Castes and Scheduled Tribes during the
above years and whether there has been
any follow up action on the recomman-
dations made by the study teams of the
Commissioner for Scheduled Castes and
Scheduled Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Only two posts of Research Offi-
cers have been provided in the office of
the Commissioner for SC and ST for
conducting inspection of roster etc.

(b) The number of inspectinos of
rosters etc. carried out by the office of
the Commissioner for SC and ST dur.ng
the years 1980, 1981 and 1982 is given
below (—

(i) 1980 - 20
(i) 1981 - 16
(iii) 1982 - 13
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(¢) In none of the organisations
studied during these years, the situation
was found to be wholly satisfactory. The
study teams had to make adverse com-
ments and suggest corrective measures
for proper maintenance of reports and
other relevant records in all the cases.
The follow-up action reports were receiv-
ed by the Commissioner for SC and ST
from 8 organisations in 1980, 7 in 193l
and 3 in 1982. The matter regarding
follow-up action in respect of the remain-
ing organisations is being persued rigo-
rously.

Private firms to make iodised salt

1701. SHRI GHUFRAN AZAM :
Will the Minister of INDUSTRY be
plcased to state :

(a) whether his Ministry has allowed
private firins to make iodised salt in the
country ;

(b) if so, the names of those firms to
whom licences have becn issued ;

(c) whether Governmznt would check
the quality of iodised salt manufactured
by these firms ; and

(d) if so, in what manoer ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI):
(@) The Ministry of Health and
Family Welfare have addressed all State
Governments and Union Territory ad-
ministrations in June, 1983 welcoming
commercial production of iodised salt
both in public and private sectors, to
check incidence of Goitre in the the
country.

(b) No licence has been issued so
far.

(©) Yes, Sir.

(d) Government will lay down terms
and conditions (including quality of
iodised salt) to be fulfilled by private
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firns before allowing them to manu-
facture iodised salt.

Improviag the quality of Khadi

1702. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister on INDUS-
TRY be pleased to state :

(a) whether he has emphasised the
need of improving the quality of Khadi
and village industry products to make
them more acceptable to the consumers ;

(b) if so, the efforts made by him to
create adequate machinery for standar-
dization and quality control ; and

(c) the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARIY):
(a) Yes, Sir.

(b) and (c) KVIC have been constantly
trying to improve the quality of its pro-
ducts with a view to make them more
acceptable to the consumers by adoption
of improved technology, training the

artisans in acquiring improved techniques '

of production, by distributing improved
tools, equipment and machines and by
adoption of ISI specifications etc. where-
over possible. The following specific
steps have been taken in this direction :

1. Introduction of powerised pre-
procmsing in Khadi and adop-
tion of improved new model
charkhas and improved looms ;

2. Adoption of improved wet pro-
ceszing of Khadi including blea-
ching, dyeing, printing etc.

3. Following Food Control Orders
in fruit-processing and preaerva.
tion industry ;

4. Laying down standard specifica-
tions in cass of soap and hand-
B ade papex ; and
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S. S:lling only Agmark honey ;

To ensure genuinences and quality,
brand names are being used in some of
the KVI products and an emblem has also
been designed and published.

Inclusion of Palghat district of Kerala In
the list of backward districts

1703. SHRI V.S. VIJAYARAGH-
VAN : Will the Minister of PLANN-
ING be pleased te state :

(a) whether thero is any proposal to
include afresh any district in the list of
industrially backward districts ;

(b) whether  Palghat  district of
Kerala is also being considered in this
respect ; and

(c) if so, the details of the proposal ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir.

(b) and (c) Do not arise.

T 1982-83 ¥ wrEw WX
ATR w1 I|TIN

1705- st ®w & wwt : 7T gem
Wk wm WA g @ F 97w
f&:

(%) % 1982-83 ¥ LA qTER?
A ATH *7 T q1%A fEaam ar

(w) foay & w1 frafa fear
T ; AR

(7) @ wafe § famar garer
afora fear mar ?

W Wit W §ANT ¥ T
Wt (st g fo ¥o wTR) : (F)
AW A 1982-83 ¥ 43,454 = fefy



128 Writtrn Answers

o gegfafram wr Saed fear
Y &Y afcgroray wfy famfor & s
¥t

(@) = ¥ 198283 ¥ wegferr
a1 ugfafram v frafr =€ fear

(7) TR W I 1982-%3,
foawr dar ot quia: dae T R,
¥ T w T QA g
LU

Erosion suffered by Eastern Reglon dus
to Freight Equalisation

1706. SHRI SUNIL MAITRA : Will
the Minister of PLANNING be pleased to
state :

(a) whether Government have made
any analysis and assessment of erosion
suffered by eastern region due to the
fieight equalisation policy adopted by
them on certain items enjoying loca'io-
nal advantage in the said region ;

(b) if so, the details of the analysis
and assessment ;

(c) if not, whether it will be made;
and

(d) if not reasons thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

(c) and (d) The commodities in res-
pect of which freight equalisation is cur-
rent being operated, are produced in
different parts of the country. It is diffi-
cult to compute the benefit derived or
the disadvantage suffered by any parti-
cular region as a result of this po:cy
particulaily because industrial develop-
ment depends upon a number of factors.
The Government have, however, already
accepted, in principle, the recommenda-
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tions of the National Transport Policy,
Committee to phase out the existing
freight equalisation scheme on commo-
dities like iron and steel and cement,
subject to subsidisation of transport for
remote, inaccessible and isolated areas.

Import of Electric Goods

1707. SHRIMATI KISHORI SINHA:
Will the PRIMB MINISTER be pleased
to state :

(a) whether the electronic goods have
been allowed to be imported ;

(b) whether the policy to import
only essential spare-parts has been aban-
doned ; and

(c) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THB
DEPARTMENTS OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.
SANJEEVI RAO) : (a) Imports of electro-
nic goods are governed by the Import
Trade Control Policy as set out Govern-
ment from time to time. ’

(b) No, Sir.

(c) Does not arise.
Central Assistance to State for
Plan Projects

1708. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of PLAN-
NING be pleased to state :

(a) whether a review of the perfor-
mance of the States in the implementa-
tion of the Sixth Five Year Plan projects
has been undertaken ;

(b) if so, the results thereof ;

(c) whether it has been decided to
provide more Central Assistance to the
Stat:s in helping them to fulfil the Plap
target ; and
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(d) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : \a) and (b) The
Mid-term review of the performance of
the Sixth Five Year Plan including the
States’ sector is in the final stages of

completion and a copy thereof will be
laid on the Table of the House when it
is ready.

(and (d) Yes, Sir. Attention is
invited to the reply given to part (a) of
the Lok Sabha Unstarred Question No.
590 answered on July 27, 1983,

Setting up of industries in Kalahandi,
Orissy

1709. SHRI RASABEHARI BEHRA:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether any progress has been
made so far for setting up of any indus-
trial oucleus project in  Kalahandi  dis-
trict of Orissa, an industrially backward
district ;

(b) if so, the details of progress made
so far ; and

(c) the reasons for delaying prog-
ress ?

THE MINISTER OF INDUSTRY:
(SHRI NARAYAN DATT TIWARI)
(a) to (c) Setting up of Nucleus Plants
is primarily the responsibility of the State
Governments concerned. Central Govern-
ment supplements their efforts by pro-
viding various concessions. The report
of the Task Force for Kalahandi District
has been sent to the Government of
Orisza for examining the techno-economic
feasibility of the recommended Nucleus
Plants. Government has already an-
pounced various incentives/concessions
for setting up Nucleus Plants in the
identified backward areas Vide Press Note
issued on 27-4-1983 copies Of which are
available in the Parliament Library.
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Setting up of Aluminium Re-Rolling
Plant in Orisss

1711. SHRI NITYANANDA MISRA:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Industrial Promotion
Investment Corporation of Orissa Ltd.
(IPICOL) has sought the permission of
his Ministry to set up an Aluminjum Re-
rolling plant in Bolangir district of Orissa;

(b) if so, when permission is expect-
ed to be given to IPICOL for the above
matter ; and

(c) the progress make in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
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MINES (SHRI N.K.P. SALVE) : (@) Yes,
Sir. Industrial Promotion and Investmeant
Corporation of Orissa "Limited has sub-
mijtted an application to the Secretariat
for Industria] Approvals (Department of
Industrial Development) for grant of an
industrial licence for setting up aa Alu-
minium Re-rolling plant in Orissa.

() and () The application is under
consideration

Deforestation in Nilgiris

1712. SHRI R. PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) whether Governunent's atseatioa
has been drawn to the fact that recently
there has been large-scale deforestation
and erosion in the Nilgiris' Hills area ;

(b) fif so, the stcps Governmeat pro-
pose to take 10 preserve the environment
and ccology of the hill area ; ’

(c) the details of the Plan/Non-Plan
schemes in this rcgard ?

THE DEPUTY MINISTER IN THE
DEPARMENT OF ENVIRONMENT
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(SHRI DIGVUAY SINH) : (8) No, Sxx

@) and (c) Related detaily ape being
collected from Tamilpadu Geuctoment.

Recruitment of 5C/ST ln Gerernaens
Servigea
1713. SHRI' XAVEER ARARAL :

Wifl the Sliniswe of HOME AFRFAIRS
be pleased to state :

(a) the percoatage of SC and ST ia
recruitment of SC/ST in Certsal Services
since 1980 ; and :

() the percentage increase in recruit-
ment of SC/ST in Ceantral Sérvices sifice
1980 ; and

(c) the steps taken b_y Goven_:mont to
increase their quota in Governineaé ser-
vices ?

THE MINISTER OF STATE..IN..THB
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): @) and
(b) The percentage of Scheduled Castes
and Scheduled Tribes in Central Geévern-
ment servioes/posts is indicated below :—

Year Scheduled Castes Scheduled Tribes
1-1-1980 15.67% 3.99%
1-1-1981 15.19% 3.82%
1-1-1982 (based on 16.68% 4.81%;

information of 49
Ministries/Departments)

(c) Various coneessions in age, fee,
travelling allowance, standard of suita-
bility, relaxation in experience qualifica-
tion in direct recruitment and separate
interview of candidates belonging to these
communities have been prescribed. In
cess of non-availability of reserved can-
didates, the reservations are carried for-
ward for these subsequent recruitment
years as per relevant instructions on the
subject, thereby protecting the rights of

reserved community candidates. Reserved
vacancies are also given wide pi.ib‘licit‘}
through pews papers, employment news,
All India Radio, voluntary associaions
and Directors of SC/ST Walfare or Social
Welfare in States/Union Territories. In
some cases, special limited départrental
examinations are also beld confined only
to candidates belovging to thesé cormnmu.
nities. Examination centres have also
been set up in areas having eoncentration
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of Scheduled Tribes population. As mmny

as 60 caaching centres have been started

to prepare timse  candidates for variows
i inations.

Settfug wp of District Imdastries Contres
b Tribal Sub-Plan Areas
1714. SHR1 GIRIDHAR GOMANGO:
Wil the Mumister of INDUSTRY be
pleased to state :

(@) the aumbar of Districd Industries
Ceatres opened in Tribal Sub-plan Arcas
in the country, State-wise ;

AUGUST 3, 1983
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(c) the types of industries . identified
by the centres for tribal beneficiaries and
the infrastruture facilites provided by the
States and concerned authorities for es~
tablishment of industries by the tribals;
and

(d) if the namber of industries set
up by the tribals are less in number than
the others though the DICs are meant
for the tribals, the reasoms for the same?

THE MINISTER OF INDUSTR)
(SHRI NARAYAN DATT TIWARIY

(8) Thenumber of DICs opened in
tribal Sub-Plan Areas is 114, The State
@) sumber of tribals breefited by wise break-up is as under :—
these centres since their inception  State-
wise;
Name of the State/UT No. of DICs
1. Andhra Pradesh 7
2. Asmm e L4
3. Bibar - 4
4. Gujarat - s
5. Himache} Pradests e 3
6. Kamsmafa e 4
7. Kenls 7
8. Madhya Pradssh i 2
9. Mammrashtra. .- 10
10. Manipur - 6
11. Orissy ver 9
Rajasthams v 5
13. Temil Nadis e 4
4 Tripua — 3
1S. Uter Prades o~ 2
16. West Beugab e’ 12
£7. Andman and Nicobmr Blands e 1

Total 114
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In addition eatire area of Meghalaya,
Nagaland, Arunachal Pradesh, Mizoram,
Dadra and Nagar Haveli which are pre-
deminantly inhabited by tribal popula-
tion have beea covered by DICs num-

SRAVANA 12, 1905.(54K4)
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(b) The detnils of tribals benefited by
these centres during the last 2 years are
given State-wise in the table bolow. For
the initial two years of 1978-79 and
1979-80, separaite figures for Schedule

bering 20. Tribes were aot collected,

Name of the No. of New Units Additional ;

State/UT Established by Employment geaera-
Scheduled Tribe ted among Tribal
entrepreneurs Populatioa

1980-81 1981-82

* 1980-81 1981-82

1 2 3 4 [
1. Andhra Pradesh 758 1300 146 24
2 Amam a2 19 725 4%
3. Bhhar 459 €08 1308 2292
4. Gujarat 1335 1005 3578 3174
S. Aruaachal Pradesh 242 9 38 2065
6. Kamataka 23 359 47 598
7. Kenala 1 24 18 122
8. Himachal Pradesh 453 944 2952 3702
9. Maharashtra 1757 o8 2728 3096
10. Manipur 789 693 €917 14703
11. Orissa 2616 7386 4% 1450
12. Rajasthan 145 578 105 120
13. Tamil Nadu 198 86 82 22
14. Tripura “ 107 2883 3405
15. Uttar Pradesh 853 1170 <60 618
16. West Bengal 30 136 — -
17. Meghalaya 464 718 s 1068
18. Nagatand 6N 74 2T 2288
19. Anmachal Pradesh 105 80 283 b\
20. Mizoram 66 385 138 1385 .
21. Madbya Pradesh 453 944 1104 1867
b Total 12109 19471 28954 45;9;‘_“
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© ol DIO ave M ac-
tior préhs add have intined  thdustries
Ilﬁubl"ﬁir in thes areas
o the md‘dmuprmem inuding
Mpaowe The indfusiries ilentified
are mostly based ‘bo svalleble Tocsl re-

M‘pnes kke .
ment of rm building of industrial
estates/areas, supp]y of power, water and
o\lptfpah(ialpd supply of Decessary
inputs fike finance, raw materials etc. ~are
provided -by the Stato -Governmeats.

DICs srenot meam  exclusively  for
tribdl prople, Howeves persons belomg-
ing to weaker sections of soviety including
schalllied tribes dare given special coasi-

denyion by the DICs.

Proidsédtion of Hasvy Water Durtag Last
Tiwee Years

I7rS. SHRI AMAL DATTA: Wi
the PRIME MINISTER be pleased to
wate :

(®), the waif-
aad production”
the lagt three yoars ;

imstalled capacity
Heavy Water during

(® ‘the capital eost and last three
‘;y}lg‘rmning cost of each of these units ;

AUGUST §, 1933

Writren Amswers 190

() whether efforty to Mmprove
éfficiency of the cxisting amits have
yiclded any tangible resits so far and if
30, the monthly production figures of each
tnit since April, 1983 ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATQMIC ENERGY,
SPACH, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRA) V,
PATL): (a) The unit-wise installed capa-
cities of the three Heavy Water Plants in
operation are as below :

S. Unit Installed

No. . capagcity

1. Heavy Water Plam €7.2 Tounes
(Baroda)

2. Heavy Water Plaat 71.2 Toones
(Tuticorin)

3. Heavy Water Plast 11.0 Toanes

(Nangal)

It is.not considered to .be i public
interest to disclose produc€oo Mgares.

(b) The capital cost and running cost

for the last three years of each of these
units are given below : ’

(Figures in Rs, crores)

Running expenditure

. —.————-—— d ——‘—-J———---
Uni¢ lnslﬂ:zg,apﬁal 1980-81  1980-82  19§2.83
8 ' .

HYp(Baroday 2737 343 443 487
HWAG wicorin).. 9887 119 610n 452
HYRNangst) 321 092 o8 o '1.a3:
' (estimaeed)

- T o

ERp—— . [ S ———, pma—
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(¢) In Baroda Heavy Water Plant
, modifications. to the oxtent pfmible have
béen completed and the plant is being re-
started. Tuticorin Heavy Water Plant
bas nat been re-started after modifications
due to:non-availabliity of powsr since-3tst
March, 1983.

it # de- wom S/ g
ol W WA

1716. st TrEATe ®FeT e
Wy A W #o ag T A Ay
O w3 fE :

(%) #at awee ® AW R fw
fage, w1 @By, @iw W@ sk
APFAET ¥ YA &M, 3w, AE,
AT, Fra AT I wwa afven
ot &F 3 17 F o 3RTIR
T RE;
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(@) fx g, ot ol ST v
g

(T) *at & @Al & gadtw g
fre ar & s e @
frmr & st afe afawRat f
grzmz ¢ ; W% -

Yoy wiYe et Ao ¥R

(W Tre ¥o o wielk) 1 (W)

AT (@) AT AA LA FAE
gaw IAerd & e g, a
y3W, wgIoer_ qqr diawRw § frt
A1 & fafaer afrat & fag freaf-
fag & vw ff § :—

«
——

e Froft e Wt §

. wfaw w1 am
fage  w sAw Wi Rw Agroy
1 2 3 4 5

1. 9AT qeqT 33 95 82 2
2. ANE - 73 —_ 54 —

3. Spaner 7 — 17 —

4 Rufra srrew — 7 26 8
8 ANEe _— — — 5

6 fafefimiz — — — 3

o _
a2 Y N PO



139 Written Arswery

Y ® M # fawpp fowr o
TNET (wger fawrr) & e g,
N gefey afrw (Vg=r)  *1 qwTS-
fre s )

(m) o (7) flt &7 & W=
W o W & frew & A
T« A & frafafea qw-
Fwrhr qw fafeqr @3 &t fast
t:—(1) wafew qamfs @ 7
eT;  (2) wEta REw; (3) &
N gdmfrs wQr; (4) 7 TE-
Yy wfast &1 g 7 ga1; Ak
(5) wfiEs avfose & W s
N gfe & Jewr agfem s w
T )

™ @ fag w1 dnfE q=
2] QIR & A% I § fag wre-
17 & QA gTT qWTE A qgrAA
d arft @ a1 fagat &1 I EET FR
T gEIHT INTYT J@AC P |

Progress of Duitayi Stee! Plant

1717. DR. KRUPASINDHU BHOI :
Will the Minister of STEEL AND MINES
be plased to state :

(a) the progrexs made towards the
sctting up of Daitari Steel Plant in
Orizxa ;

(b) the stage at which the matter
stands at preaent ; and

(c) the time by which the project
- repant is likely to be ready and the time
,, proposed to be taken for its implamenta-
{;ﬁ?’lion?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI NK.P. SALVE): (a) to
€¢) Femsibibity repart for the projct hes
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A

been prepared and Detailed Project

" Report is under preparation. It i expec-

ted to be submitted by the end of this
year. An investment decision on this
project will be taken after oconsidering the
Detailed Project Report. Time frame for
implementation of this project will depend
upon investment decision and availability
of resources.

Fo wo ¥ wy qwwl w wpwm

1781. it frwwew w=t ;. &7 @
7N T [@T WY FATEA for

() JOR 92T & iy &N A QR
frr o a1 FAT IONT § oy
FFT ggEar & 7€ ;

(¥) 7 F@EX 7 IO AR
frew < aut & SR™ €@ w1 & “fag
feat a7 ufw & §; ax

(v) frez anf & @ oW &
farm & fAT gTe |1 FTEATE T
@R

IO SN (s Areaw 1w faard):
(F) & (7) I R & A 56
fa& o= QT ¥z ¥19W™W & qRv@
uta & faud Sufagl 1 afew agr-
qaT WAL : TF @ W9 T
W arh & 1 foren Fo ¥ T A<
FRY ST gfa Rl & e,
¥ 1980-81 ¥ AW wefiT i
AN ¥ 1 13624 SO TWE AR 2476
a9 O % enifia el ag) ¥
1981-82 & wnltor &ra¥ & 33691 wTQ-
TLTHE AN 4612 §Y IO CH®
eqrfaa fed 7g | ¥ 1980-81 ¥ IO
RTF W& WA 33.14 0 WY
A ofg-@- b faewr svaw W
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(d¥w) i (wfam) ewofe &
wr § feqr argw ) ad 19g1-82
56,00 AW TWA AT ¥ WU TS
faar mar | ¥ Pwaw ¥ feviw 2
af, 1983 %Y oW HgW afwgaAT ¥
FIAR, 15 faaY (7 S fga faa
afgr) 25 sfawm g faw T@-
qgraay, § f9& |5 sfawa T qgraar
Fqr 21 X 10% TwEgE@ar & qry
& fro? Qi ¥ vaT earfiw W< A
Jafe@l ' Ivwew weg famgat &
aTTRR ¥ 87, ®T aFet o w9
gz R AT-FETA RSt
areqy  awAEY FAt F faw fages
gaay, gt oot & ofagy ws-
HITAAT AT Y I FAW AT TY
Iqm fare & Aregw ¥ foargat w4t
9T 7Y 1 fEar-ar e 2

JuT AN A 1Y W 7S qgEw

1719. st TR WAW: T g
WA Tg T A HIOT H4T fw

(%) =1 T H A I A
¥ IZAT THET K AT FrFee fwar
s

(@) =1 IR R & aga a3
far X A AT ww wifew & afk
g, N ww A

() SO Ru F @R I &
afeal Y w1 aw wgEW Fr@ fear
[T THAT; AR

(7) ewat & &qre & € ar-
ATAY w7 s e g ?
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qufeew fem ¥ gusnht (st fiefie
oy fag) : (%) srgt

() g8 axaifme wreformt &
WY TR et vy oafE 72
TR ¥ Afed & Mg & bara §
T TERIVT AT T

(T) IR R Tew A Avarfen
Tqr g Ay § wguw & faframa &
fory Svgw ST@ AT @R qer @
s &y % § f& wyfos ggewr S
UF IWF & WA g FT forar s
s aryfa aar amE & fag sy
TME & AT AT FFR A 59W
5 Ot YT 3T T 61 A T TG
¥ gfaeTg gent X T T @ B,
arfs a3 & § 99 7gEW 9T AF
e 9T 6 |

(7) % & 3B T fre g
g —

(1) W ¥ wre § goan auv
war AL & wguwr q% frgAr
T JI9T & W 4R T
¥ agra F1 @ Af F IgA
¥ fr Tifga 99 S w9
TR FE FT T4 ¢ |

(2) O F aEy A AL A KN
q frgww @A & fad faga
T Tg I & fraiw &3 &
TR

(3) (U H THNF AW FAFEW
F yifaw & ¥ fafm s
Y oW mew A TR,
wEWME AT I@ A -
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W T wrww & ffw
it fer qu § TR wOE
AT AW W TUTHY HY AT
¥ e g W FA § N
wraEw R S T @
¢

(4) Tq@ ¥ wt wfed afz &
! N wEEw F@ F fan
o arafE g ¥ -
fra @ w1 y@TN A FIET
& fasroda )

(5) T AT 7 WU WA
foererd & wrfawifal &
% afgardi &1 @ g
T § TR ¥ agmfa J@
A I P @T W
Aqfw www & fod @) faamd
AT § T ATATE

(6) AR A IAT AT F W
¥ g a9 gfewmwm
HATET ¥ qUfTE a9 F AT
IR ¥ fq¥ & s
fasT Q@ R

Wﬂmmﬂ«h
Ministries

1720. SHRI KUMBHA RAM ARYA:
Wil ke Mioaser of HOME AFFAIRS

be plemaed to state :

(a) whether rules for recruitment and
promotion are uniform for all Ministries,
whether participating in the Central

. Sexaxetanat or not except the  Ministries
_of Suwrnal Afisirs and Radways which
bave their own rules ;

& ¥s0, the remsums that the said
W are not being impicummted by some
of e noo-parti-ipating dépgtments like
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the Armed Forces Headquarters where 25
per cent of the posts of the Assistant
Civil Staff Officars are not being filled by
examioation and Sr. P. As are not being
provided to- officers im accordance with
his Ministry's Office Memarandum No.
7/22/73-CS () dated 12th November,
197S; and ‘

{c) ,tbe measures proposed to be taken
to ecnsure that orders issued by his
Ministry relating to personnel administra-
tion are implemented by all usless any
specific category of employees are exclu-
ded from the applcability thersof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I NIHAR RANJAN LASKAR):
(@) The rules for recruitment and pro-
motion are uniform for all Misistries/
Departments participating in the Central
Secretariat Service Scheme in so far as
they relate to the Central Secretariat
Service, Central  Secrctariat  Clerical
Service and Central Secretariat Steno-
graphers Service. In the case of posts/
services not included in the Central
Secretariat Service Scheme recruitment
and promotion are governéd by separate
recruitment/service rules, if any, framed
for such services/posts.

(b) Mmistries/Departments not parti-
cipating in the Central Secretariat Service
Scheme such as Armed Forces Head-
quarters have their own rules for govern-
ing recruitmeat and premotion of various
posts in their respective Ministries/
Departments. Filling up of posts of
Assistant Civilian Stafl Officers, etc. are
governed by the Armed Forces Head-
quarters Service Rules which is adwminis-
tered by the Ministry of Defence. The
Memorandum cited in the qQuestion
relates to Central Secretariat
Stenographers  Service Scheme and is
applicable only to &mnogmaphers working
in offices participeting in the Central
Scxcretariat Ssmogtsphers Service
Scheme.

. () As the nods) Pepartinent. commrded
with monnel administration  rules,
orders and |instracon¥ isiusd by ‘the
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Department of Personnel & A: R. in
respect of matters allocated to it under
the Allocation of Business Rules are
binding on all Minisries/Departments,
unless there are separate rules issued by
the Ministries/Departments in consultation
with the Department of Personnel & A.R,
for regulating various aspects of personnel
administration relating to any service/
posts under them. There is no system of
monitoring the implementation of such
instructions issued by the Departmcnt of

Personnel & A.R. and as such measures

to be taken to ensure that orders are
implemented by all concerned does not
arise.

Allocation of cement to Gujarat

1721. SHRI R.P. GAEKWAD : Will
the Minister of INDUSTRY be pleased
state':

(a) the quarterly allocation of cement
in tonnes made and actual quantities
supplies to Gujarat against their demand
during the first two quarters of 1983 ;

(b) whether Government are aware
that a number of projects for water
supply, agriculture, industries, rural
development etc. in Gujarat suffer due to
inadequate availability of cement ;

() whether Government are also
aware that the State has to undertake
massive relief campaign of severe cyclonic
storms of November, 1982 and heavy rain
floods in Saurashtra region of the State,
recently, maximising its need for cement
to undertake reconstruction programme ;

(d) if so, whether Government would
consider allocation of required cement in
the State ; and

L J

(e) if not, reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

S.M. KRISHNA) : (a) and (b) The State

Governments including the Government of
Gujarat do not furnish their requirement
of levy cement on a régular basis.” How-

SRAVANA 12, 1905 (SAKA)
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ever, the Government of Gujarat had
intimated that their quarterly requirement
of levy cement was of the order of 7 lakh
tonnes. During the first two quarters of
1983, the following quantities of levy
cement has been allocated and supplied to
the State of Gujarat :-

(Figures in thousand tonnes)

Period Allocation  Despatches
Jan. to March 265.0 250.6
April-June 256.4 255.0

As it has not been possible to meet the
requirement of levy cement in full, it is
possible that some of the projects as
stated could have been adversely affected,

(¢) to (¢) For relief works due to
cyclonic storm in November, 1982. an
additional allocation of 40,000 tonnes of
cement was made to be released in two
instalments of 20,000. tonnes each. For
the relief work due to the recent floods
an additional ad-hoc allocation of 40,000
tonnes of cement has also been made.

feeeit § w1RA Wi e

1772. =it aifkw waaw: Fav M8
HAY gg I FT FUT F4 5

(%) ¥a1 ag 99 & & faeelt wamawy
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ey F4 & fad uF gwrg @ g
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s & T & J3% A ¥ Y

faeeft gfer & i 0% = s
¥ T ¥ e s @ F 598 5§
- X A A A www w6
g e frgew A
afer W _w, vt 1@ a3
W Nt mErR SR W) & a
qfaga & o) age s # 9-
FHFON AT

et § gfew sl
" ATA®

1723. ot femve @@ =ETC : AT
g 7f o T 3 o Q)

(%) feeit & qfow & g faay
AT R Ffgwrd g ulk SAR @
feaal : aETd oy arafaa fean
TR

(7)) ¥ aw & fegy ad
gfem sd=feat & fd wa=i & fawio
g faet swvaa ¥ fag feaat sawfy
Y FY ff FIEH § fean Ay
®T I9ANT g 8

(7) ¥ wTaf &1 IvET 3w
& w7 vTONT §;

(7) ®&t FFR &1 favw qfen
warfal AR afawifal & fod waai
&1 frafor %<3 w17 3= fae) @A
wr ate w7 8; Ak

(¥) w1 waw gfawr Jye w03
I X gfew A afrey WA
et d & frieh 7

AUGUST 3, 1963
MR NI § e A (s frgre
wm ans?) : (%) feodt gfem ®
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CBI Enquiry imfo corruption charges
agaiost Public Servants

172s. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
HOME AFFAIRS be pleased to lay a
statement showing:

(a) whether upto June, 1983 CBI hed
probed against as rfany as 142 public
servants in réspect of warious charges of
corruption;
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(b) if so, the total number of officials ..

against whom enquiries were completed
by CBI till the end of June, 1983; and

(c) in how many mactmhnbom)
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. CBI

taken and in how many cases actionis

still pending?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
"During the month of May, 1983 alone,
took up enquiries/investigations
against 142 public servants on charges of
corruption, mis-conduct etc. All these
cases are still under c¢nquiry/investiga-
tion.

Reasons for closure of some of the
Atomic Power Plants

1726. SHRI SAIFUDDIN CHOW-
DHURY: Will the PRIME MINISTER
be pleased to state:

(a) the items due to mon or delayed
supply of which some of the Atomic
Power Units have remained closed with
the names of the suppliers;

(b) wbether the impediment in supply
was created by Government of the coun-
try to which it/they belong; and

(©) if so, whether there is any law or
established practice which requires proce-
dural formalitics to be obscrved before
such items may be allowed to be
exported?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) No atomic power unit
_remained closed for want of items.

(b) and (c) Export of components is
subject to export licensing policy, proced-
ures and domestic laws of the concerned
exporting country. .

. Safety Measures at T.A.P.S. and
¢ “RAPS.

. -1787. SHRE SAIFUDDIN: CHOW -
-DHURY:. Witl..the . PRIME MINISTER
be pleased to state:

SRAVANA 12, 1905 (S4KA4)
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(a) whether at Tﬁrapur -Atomic Power
Station and Rajasthan Atomic Power

‘Station all safety measures according to
4inter-nationally accepted standards have

been provided; .

(b) which department, section or officer
is directly responsible for ensuring that
the safety measures are kept at propér
standards and are complied with;

(c) whether any records are maintained
regarding the health of the workers at
these power stations including those who
have cessed to work; and

(d) if so, upt6 how many years the
health of ex-workers are kept under scrut-

iny along with proper records?

THE MINISTER OF STATE IN THE

"DEPARTMENTS OF SCIENCE AND

TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL): (a) Yes, Sir.

(b) The Safety Review {Committee of
the Department of Atomic Energy and
tl e Health Physics Division of the Bha-
bha Atomic Research Centre, which are
independent of the station management,
are responsible for ensuring that safety
standards are complied with.

(c) and (d) The information is beink
collected and would be laid on the table
of the House.

Schemes under Implemeatation in
Orissa

1728. SHRI K. PRADHANI: Will the
Minister of PLANNING be pleased to
state:

(a) the details regarding the Schemes
being implemented at present in the State
of Orissa, sponsored by = Central Govern-

ment;

(b) whether- Governmeit have received
any instances of misuse of funds for those



1 5! Wr:tten Answer:

-v

schemes or regardmg the unsausfactory
-mngemcnts* .and

(c) if so, the details in this regard and
the remedial steps, “if ' any taken in thns
regard?

THE MINISTER OF PLANNING
(SHRI S:B. 'CHAVAN): (a) to (¢
JInforfnation is being collected and will be
placed on the Table of the House.

Inadequate Representation to Scheduled
€as!es?5clleduled Tribes in the Depart-
' © menft’ of Atomic Energy Sa

1729. SHRI BHEEKHABHAL Wil the
PRIME MINISTER! be'pleased to state:

(a) whether itis a fact that thereis
inadequate representatnon of Scheduled
€astes and Scheduled” Tnbes in ali‘cate-
gories of "'servites in the Dcpartment of
-Atomic Engergy/!’ubhc Undcrtakmgs
undcr thelr Admmnslratlve comrol

BT s

(b) if so, the remedial steps taken by
the Department of Atomic Energy to fill
tp* the unﬁlled/carry forward Teserved
vacancies’ fot Sc‘heduléd Castcs and ‘Sche-
duled Trxbés $0 far

(c) whether the Department of Atomic
Energy propose to launch “exclusive crash
programme to wipe ~ out ‘the ‘reserved
vacancies for Schedu]ed Cas(es and Sche-
duled 'Fnbes, and® :

(d) if so, the details of the progamme?

THE MINISTER OF STATE-IN THE
DEPARTMENTS: OF :SCIENCE AND
TECHENOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DR¥ELOPMENT - (SHRI. SHIVRAIJ: V.
PATIL): (a)to (d) The information will
be collected and laid on the Table of the
House.

lnadequa(e Representatlon of .SCs/STs_
in the Departmem of Electromcs

1730. SHRI BHEEKHABHALIL Will the
PRIME MINISTER, be pleased o state:
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(a) whether te is a fact that there is
inadequate representation of Scheduled
Castes and Scheduled Tribes in all cate-
gories of services in the Department of
Electronics;

(b) if so the remedial steps taken to fill
up the unfilled/carry forward reserved

'»vacancnes for Scheduled Castes and Sche-
ﬂuled Tribes so far in the Department of

Electronics;

(c) whether the Department of Elec-
tronics proposes to launch exclusively
crash programme for SCs/STs to wipe
out the reserved vacancies; and

(d)y if so, the details of the programme?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) No,
Sir. In some non-scientific and non-tech-
mcal categories there is adequate represen-
tatlcm of SCs/STs. In “the scientific and
technical categories, patlcular}y at Gorup
A’ level, there is some short-fall in repre-
sentation mainly due to non-availability
of adequate number of suitable persons
belonging to SC/ST even after applying
relaxed standards in their case.

(b) to )

(i) In order to fill up the reserved
vacangcies. the Department follo xs
the procedure laid down by the
Government. As regards the
‘short-fall in Group ‘A’ posts,
efforts are made to fill. up the
reserved: vacancies by relaxing the
standard. '

(i) so far as the short-fall in the non-
‘ gazetted staff - (Qroup ‘B’ and <C’)
i¢ concerned, afthough the back-
log is pot significant, still every
effort is "being made to see that
tHe vacdncies reserved: for- SC/ST
candidates are filled- by the per-
sons of the respective communi-
ties. The Department organised
special training. classes for, SC/ST
candidates tg.enable them to
prepare for the various depart-
mental competitive . Examinations.
Departmental . Gompatitive Bxam-



153 Weritten Answers

inations were also held exclusively
for SC/ST candidates to "make
good the backlog.

“Supply-of -cemerit fb‘r ‘Biegus/Sobar Gas
“plants

1731, SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be -pleased to
state:

(a) whether he is aware tat for want
of timely supply of cement by the ‘mana-
facturers, the progress in the installation
of Biogas/Gobar Gas Plants under the
Prime Minister’s 20-Point Programme has
been considerably retarded;

(b) whether this state of affairs had
been brought to the notice of his Minis-
try by the Punjab Government last year;
and

(c) if'so, what action his Ministry has
taken in the matter?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
to (¢) Complaints have beén received
from State Governmeats including Govern-
ment of Punjab about d:lay in supply of
levy cement to biogas/gobar gas plants.
As and when such delays are reported,
instructions are issued by the Office of the
Cement Controller to the cement factor-
ies to make timely supylies of levy cemént
" io these plants on an urgent basis. Allo-
cation of levy cement to this programre
has also been raised from 20,000 tonnes to
50,000 tonnes with effect from Quarter
I1/83 (April-June, 1983),

Setting up of.Nuclear Power Plant
i Pomjab

1732. SHRI R. L. BHATIA: Will the
PRIME MINISTER- bv: ploased-- to.- state:
the-progress made: so far in the selec-
tion of a site: for: the: setting . up of a
Nuclear Power Plant in Punjab?

THE MINISTER OF STATE IN“TfiE
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DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): The Site Selection Commn;tse
set up by the Department of Atoxmc
Energy is evaluating various sites in

-different States in the Northern Regnon,

including Punjab, for setting up atomic

-power plants.

Arabian Sea Oil i’ollut}on

1733. SHRI R. L. BHATIA Will the
PRIME MINTSTER be pléased fo state:

(a) whether the National Tastitate of
Oceanography has recently found that
thé top 20 metres of watér surface of the
Arabian Sea contains as much as four
tillion tonnes of oil dissolved in it
indicating a high level of oil pollution;

(b) its éfféct on the water darface dhd
tharitie ahifhal 1ité afd people living i the
codstal dreas; and

() the steps beig fdken to meet this
situation?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE. AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI §HIVRAJ V.
PATIL): (a) The National Institute of
Oceanography has carried out studles on
oil pollution in the Arabian Sea and has
estimated the intensity of  dissolved oil.
However, the estimates are based oh limit-
ed data and on certain assumptxons.

(b) Since the' oil being lighter . than
water occupies the top-most layer, its
volatile' substantes evaporate amd the
remaining portion changes into tar which
settlés to-thé*bottom. Hence no agversc
effect has yet been noticed on “the ‘marine
life " and* thi¥ people - living - in - coastal
aféas.’ :

(€)' Th' sitdation” is™ bditg  carefuily

mbﬂﬁéfé&‘ind’“s&w ¢ gta8i& At i pro.
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:;1;‘ ; " Poliutien la Big Cities

1734, SHR1 R.L. BHATIA: Will

_the PRIME MINISTER be pleased to

_ Rate :

i

" (a) whether a recent survey made by

<

an independent authority has stated that
in the four cities of Caloutta, Madras,
Delhi and Bombay “‘two million tonnes
of chemicals and dust particles are pump-
ed into the air cvery year” ; and

. (b) if s0, the steps taken or are bcing
taken to check this menace to the human

.-bgalth at the Central Jevel ?

‘THE DEPUTY MINISTER IN THE

‘DEPARTMENTS OF ENVIRONMENT

. (SHRI DIGVIJAY SINH) :

(a) Yes Sir.

(b) The Government have cnacted
the Air (Prevention and Control. of Pol-

. lution) Act, 1981 for prevention and con-

trol of air pollution. The Rules under
the Act have been notified by some states
whilest others are in the process. The
air pollution abatement programme is
progressively being implemented in these

. States that have been notified.
" Establidement of Poterpreampwip Develop-

ment Centre at Dbubri, Assam

1735. SHRI NURUL ISLAM : Will
the PRIME MINISTER be pleased to
state :

_ (8) whetber Government are consider-
"ing a proposal for establishment of an
Entreprencurship Development Centre at
Dhubri, Assam under the Science and

—Zechnology Deparument ;
m nfn.thedemls thereof ; and

(c) ifnot,memsonsthcreon‘l

-1!9 ).NlSTEIl OF' S‘I‘ATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
'8PACE, BLECTRONICS AND:OCEAN
- DEVELOPMENT I, SHIVRAJ V.
PATIL) : (a) No such propqeal is
opder consideration.

A
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(b) Does not mse. o

(c) The Department of Science and
Techoology bas no Scheme for establish-
ment Entrepreneurship Development

Centres.

) Euuhhﬂmun of Science and' 'l:ec!mology

Eatrepreveurs Parks

1736. SHRI NURUL ISLAM : Will

. the PRIME MINISTER be pleased . to

state :

(a) whether Government consider it
a dire necessity to establish Science and
Technology Entrepreneurs Parks attached
to all Indian universities ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE &
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V
PATIL) : (a) No, Sir.

(b) Does not arise.

(c) Government does not feel that
establishing Science Parks in every Uni-
versity is feasible. Possibility of estab-
lishing such parks in some Universities is
under examination,

Setting up of Secosd Research
Complex at Indore M, P.

1737. SHRI NAVIN RAVANI : Will
the PRIME MINISTER be pleased to

state :

(a) ~ whetber there is any proposal,: to

" open ‘a secomd reaearch . complex 'at
- Indore in Mudhya Pradesh ;

(b) if so, the progress made in this

- -segard and the amount earmarked there-

for : and
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(c) the details of work likely to be
hardled by the Centre ?

! THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND -

TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c) It has been decid-
ed to set up a research centre at Indore,
Madhya Pradesh for research and deve-
lopment in the flelds advanced of high
enrgy accelerators, lasers and other
related technologies. An amount of
Rs. 289 lakhs has been sanctioned for the
development of infra-structure for this
Centre. Preliminary works for establish-
ment of this research centre have com-
menced.

Decline in produaction of vehicles and
tractors

1738. SHRI NAVIN RAVANI :
SHRI MOHANLAL PATEL:

Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is substantial in-
crease in the production of engineering
goods during the year 1982-83 -if so, the
percentage thereof ;

(b) whether it is also a fact that there
is decline in production of certain items
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such as commercial vehicles and agricul-
tural tractors etc. ' during the * said
period ; v : .

(c) if so, the reasons therefor ; ‘pnd

(d) the names of other engineering
goods in which the production has dec-
lined during the year 1982-83 ardd the
steps being taken to increase the produc-

tion of such items ? :
1

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) A Statement is
enclosed. i : :

1]

() to (d) The production of. com-
mercial vehicles and agricultural tractors
declined mainly on account of. credit
restrictions in early 1982. Their off-take
has improved after corrective measures.
Some of the other engineering industries
whose production declined during 1982-83
were railway wagons, cement machinery,
metors and power transformers. The
reasons vary for different industries and
include financial constraints of State
Electricity Boards, shortage of free sup- .
ply items for wagons, lower off-take, in-
frastructural  constraints, .= Corresctive
stops. wherever possible, iacluding _re-
moval of infrastructural constraint$, pro-
vislon of free supply items for wagons
and placement of additional orders of
wagon builders, and appropriate policy
measures have been taken, o
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Teequalities in the pace “6T development
aod diffasicn of technical benefits

1740. SHRI MANOHAR LAL SAINI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is need to reduce
the regional incqualities in the pace of
development and in the diffusion of tech-
nological benefits ;

(b) if so, what are the reasons that
large scale public and private sector in-
dustries do not come up in the backward
greas and does backwardness recognises
State boundaries ; and

(c) if not, how it is proposed to re-
move the regional inequalities ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI ):

@) Yes, Sir.

(b) and (c) Government are aware
that the handicaps faced in industrialising
backward areas include absence of ade-
quate infrastructure, resources availability
and size of market, inadequate technical
and skill dev:lopment and absence of
entrepreneurial mativation.  Accordingly,
entrepreneurship development program-
mes, technical training programmes,
project consultancy and technical advice
and adequate credit flow etc. are part of
the Government's strategy to assist entre-
prepeurs in all sectors. While to pri-
mary responsibility for industrial develop-
ment of backward areas rests wijth the
States concerned, the Central Government
offers several fiscal incentives and techni-
cal assistance such as concessional finance,
capital subsidy, tax incentives, hire pur-
chase of machinery, project consultancy
etc.

1741. SHRI MANOHAR LAL
SAINI :  Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that unman-

ned traffic signals in Delhi have proviged
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easy hunting places for (he dacoits
and unsocial elements ;

(b) whether Government have taken
and decision to either man all the traffic
signals or do away with them ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to
(¢) No complaint has bcen received nor
has any incident been reported to the
Police to indicatc that the t(raffic points/
signals provide easy hunting places for the
dacoits and unsocial elements. It is not
practicable to post traffic police person-
nel at every traffic point signal.

Cancellation of Hindustan Lever’s letter

of intent
1742. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of IN-

DUSTRY be plecased to state the rea-
sons that led to the cancellation of
Hindustan Lever's letter of intent for the
manufacture of concrete additives in West
Bengal under the Industries (Develop-
ment and Regulation) Act, which was
granted to thc company in September
1981 to enter into this ficld, when licences
were issued to it for other plans to di-
versify its manufacture including poly
cotton fabric shirts and Dicamba Herbi-
cide in the Kandla Free Trade Zone in
Gujarat ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
A letter of intent dated 28-9-1981 grant-
ed to M/s. Hindustan Lever Limited,
Bombay for setting up an Industrial Unit
in District Midnapore in the State of
West Bengal for the manufacture of Con-
crete Additives was cancelled by the
Ministry of Chemicals & Fertilizers with
effect from 29-3-1983, as the company
intimated them that introduction of Con-
cretc Additives in the Indian Market was
not presently feasible and that it would
not be possible for the company, for the
present, to implement the project,
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Letters of intent for setting up two
Industrial Units in Kandla Free Trade
done waere issued by the Ministry of
Cammerce to ' M/s. Hindustan Lever
Limited—one on 23-12-1982 (since con-
verted into an Industrial Licence by
Secretariat for Industrial Approvals on
28-5-1983) for the manufacture of Shirts
made of poly cotton fabrics. and the
other on 20-5-1983 for the manufacture of
Dicamba Herbicide.

Licence for diesel engine

1743. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of IN-
DUSTRY be pleased to state whether
Government are considering giving licence
for manufacturing diesel engines to a
private firm like Hindustan Levers instead

of manufacturing them in the public
undertakings ?
THE MINISTER OF INDUSTRY

(SHRI NARAYAN DATT TIWARI) :
M/s Hindustan Levers have submitted an
application for the manufacture of Diesel
Bngine with 100%, Export obligation
which is under consideration of the
Government. No proposal from any
public sector has been received for manu-
facture of Diesal Engine for 100%
export.
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Modemisation of Rourkela Steel Plast

1745. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the estimated cost of moderni-
sation programme of the Rourkela Steel
Plant ;

(b) the year in which the moderni-
sation programme of the Steel Plant
started ; -

(c) the year by which the modemi-
sation work of the Rourkela Steel Plant
is expected to be completed ; and

(d) the progress made so far in com-
pleting the modernisation programme of
Rourkela Steel Plant ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI (N.K.P. SALVE): (a)
to (d) Modemisation of Rourkela Steel
Plant is wnder consideration of the
Government. The cost estimates and
other details would be known only after
the proposal is finalised. Work on the
modernisation of the plant would start
only after an investment decision is
taken.

Scheme to Control Environment

1746. SHR1 K. MALLANNA : Will
the PRIME MINISTER be pleased to
state :

(@) whether Government have recent-
ly framed schemes for control of environ-
ment in the country ;

(b) if so, thc details regarding the
scheme as well as areas, State-wise, that
have been covered under this scheme ;
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(¢) whether Guvernmiéint have achie-
ved sucoms 30 far as the question of
targets fived by the Government is con-
cuned in this regard during 1981-82 and
1982-83 ;

(d) whether it is also a fact that
Task Forces for the maintenance of eco-
logical balance in the country have been
set up ; and

(e if 50, the details in this regard.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.
Some development schemes have been
framed.

(®) and (c) Schemes have been ini-
tiated for selected areas only and in-
clude the following :—

(i) Aection oriented research pro-
grammes for Eco-development
of the Himalayas with involve-
ment of universities in the Hima-
layan region was initiated in
1981. The programme was ex-
tended to Western Ghats in
1982-83.

(ii) A Pilot Project for integrated
Eco-develepment in Doon Valley
bas been initiated during 1982-83.

(iii) Eco-Development Camps have
been organised through univer-
sities and voluntary agencies for
undertaking environmental im-
provement activities in various
states with participation of 60,000
students in 1982-83,

(iv) The number of National Parks
in the country has been doubled
during 1982-83 to 44.

(v) Creation of a chain of biosphcre
reserves is under active considera-
tion.

(vi) Review of the National Forest
Policy has been completed to
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shift the omphasis from pevenue
generation to corservation.

(d) and (¢) A task-force of ex-service-
men under the acgies of Territorial
Army was created in December, 1982 to
undertake extensive afforestation and
soil conservation works in U.P. This
unit consists of two companies of 200
Jawans with a Battalion Headquarters of
43 The Unit has since been deployed
in Shahjahanpur Block and has under-
taken construction of engineering works
including Check Dams, Gulley plugs and
Gabion spurs, ctc.  Similar projects have
been initiated in Rajasthan and Himachal
Pradesh.

Rules regarding appeal to President by
Aggrieved Public Servants

1747. DR, A.U. AZMI: Will the
Minister of HOME AFFAIRS be pleased
to statc :

(a) whether a public servant agrieved
of the orders of the component authority

can go in for appeal to the President
of India ;

(b) if so, what are the instructions
and orders on the subject ;

(c) when they were issued and whe-
ther there is need for their reiteration ;
and

(d) whether copies of the same will
be laid on the Table of thc House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR) ;
(@) Yes, Sir.

(b) to (d) The instructions for the
submission, receipt and transmission of
petitions addressed to the President in
respect of matters arising out of Civil
employment-under tbe Government of
India or the termination of such
employment, were issued in September,
1954. A copy of these instructions is



Statement
Name of the Total No. of Frcedom No. of cases
District. Fighers of Himachal yet to be
Pradesh who have becn decided.
sanctioned pension
during the last three
years.
1 2 3
1. Simla 7 11
2. Kangra 12 4
3. Una 9 17
4, Hamirpur 4 41
5. Bilaspur 16 100
6. Solan 5 8
7. Kulu 2 2
8. Mahasu 2 2
9. Mandi 4 53.
10. Sirmaur 3 13
11, Chamha 2 4
12, Nahan — 1
Total : 66
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laid on the Table of the House. [Placed
in library. See No. LT-6797 /83]. As
these instructions are well understood
and are availabl e for construction to any
government servant who wishes to make

such a petition, they do not need any
reiteration.

Pension to Freedom Fighters in
Himachal Pradesh

1748. PROF, NARAYAN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(@) the number of frecedom fighters
of Himachal Pradesh District-wise
to whom freedom fighters pensions
have been sanctioned  during the
past three years including the current
financial year ;

(b) the number of these District-
wise, whose claims are still under consi-
deration ; and
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(c) the likely date by which they
would be cleared and the reasons for
delay ?

_ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI NIHAR RANJAN LASKAR)-
(a) and (b) A statement giving the re-
quisite  information  (district-wise) is
attached.

(c) The cases are pending for want of
acceptable documentary evidence in sup-
port of the political sufferings claimed
by the freedom fighters. In some cases
verification report of the State Govern-
ment/Military Record Offices (in respect
of INA personnel) has not been received
These cases would be finalised as soon as
the verification reports from the State
Government/Military ‘Record Offices and/
or requisite information from the appli-
cants are received.

‘
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Tnchaive of Tamang Buddhists.in the
List of S.T.

1749. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether Tamang Buddhists of
Sikkim, West Bengal, Meghalaya and
Assam have requested Government for
inclusion of their tribe in the list of
Scheduled Tribes ;

@®) if so, the decision taken by
Government in this direction and the
views of State Governments concerned in
this regard ; and

(¢) if no decision has beea takena so
far, the likely date by which a decision
would be taken and the reasons for
dalay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Representations have been reccived
only from Tamang Buddhists of Sikkim,
and West Bengal for inclusion in the list
of Scheduled Tribes.

(b) and (c) The proposal regarding
inclusion of Tamangs in the list of Sche-
duled Tribes in West Bengal and Sikkim
is being duly considered along with other
such proposals, recommendations, sugges-
tions and representations in consultation
with the concerned State Governments/
U.T. Administrations including that of
Sikkim and West Bengal and the Regis-
trar General of India and in accordance
with the relevant criteria followed in the
matter in context of the proposed com-
prebensive revision of the lists of Sche-
duled Castes and Scheduled Tribes. The
comments from some of the State Govern-
ments are still awaited and cfforts are
being made to get their recommendations.
The final view in the matter would be
taken after the comments from all the
State Governments have been received.

Further, amendment in  the existing
lists of Scheduled Castes and Scheduled
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Tribes can be done only theough an Act
of Parliament in view of Articles 341(2)
and 342(2) of the Constitution.

Allotment of Maruti Velicles for V.l.lfo.
and Government Departments

1750. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of INDUSTRY
be pleased to state :

(a) the basis on which Maruti vehi-
cles will be allotted and whether any
quota is being carmarked for VIPs aad
Government Departments; and

(b) if so, the broad details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARD
(a) and (b) The priority allocation num-
bers for Maruti vehicles will be deter-
mined by means of a computer using the
Pseudo Random Number Technique. No
special quota for VIP's and Government
Departments has been earmarked. How-
ever, in line with the practice followed by
automotive manufacturers’ discretionary
quota, appreximately five per cent.

Pollution in Calkcutta

1751. SHRI SANAT KUMAR MAN-
DAL : Will the PRIME MINISTER be
pleased to state :

(@) whether a recent survey conduct-
ed by an independent authority has re-
vealed that Pollution inhaled by a child
in Calcutta in just one day is equivalent
to his smoking 20 cigarettes ; and

(b) if so, the steps Government pro-
pose to take or have taken to counter
these pollution cffects ?

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF ENVIRONMENT
(SHRI DIGVIJAY SINH) :(a) Yes Sir,

(b) The Government have enacted the
Air (Prevention and Control of pollu-
tion) Act, 1981 for the prevention
and control of air Pollution.
The rules under the Act are in
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advance stagofof notification by the state
Government. Tho Motor Vehicles Act

tand the Smoke (Nuisance) Act are at
present, being used to control pollution
from vehicular exhausts and other sour-
ces.

Detalis of officers in Bokaro Stcel
Limited who bave taken Car and
House Building Advance

1752. SHRI ALK. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the particulars of officers of Bo-
karo Steel Ltd. who have taken Car
and Housc Building advances and wcre
drawing car allowances as on 1 April
1983, stating the amount drawn by each
officer, whether as advance or allowance ;

(b) whether many such officers have
given their newly built house on rent and
go to the factory in Company’s car ;

(c) whether this is a part of corrup-
tion and against the code of conduct ;
and

(d) if so, the steps taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) to (d) The
information is being collected and will
be laid on the Table of the House.

Contractual Workers in Bokaro
Steel Limited

1753. SHRI A K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the particulars of the prinipal
contractors and the number of contra-
tual workers under them as on 1 April,
1983 working under Bokaro Steel Limi-
ted ;

(by the details of minimum wages

paid to the unskilled worlnen_ by each
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contractor and whether they are all above
the minimum wage of Bihar Government;

(c) whether any payment counter has
been opened or the contractual workers
in the Bokaro Steel Limited or the pay-
ment has ever been supcrvised by the-
principal employer i.e. Bokaro Steel
Limited, if so, the facts in detail, and if
not, reasons therefore ; and

(d) whether providing payment coun-
ter and supervising payment to the con-
tractual workers are the statutory duty of
of principal employer, if so, steps taken
thereon

THE MINISTER OF STATE OF THE
MINISTRY OF STEELL. AND MINES
(SHRI N.K.P. SALVE) : (a) to (d) Infor-
mation is being collected and will be taid
on the Table of the House.

Representation of Scheduled Tribes in
Government Services

1754. SHRI PIYUSH TIRKI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that despite
the 7.5 per cent reservation for the Sche-
duled Tribes in Government services the
actual representation of Scheduled Tribes
in Government services is only 3.81 per
cent ;

(b) if so, the reasons thereof ; and

(c) the steps being taken to augment
Scheduled Tribes representation in diffe-
rent Government establishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS
(SHRI NIHAR RANJAN LASKAR):

(a) The percentage of representation
of Scheduled Tribes in Central Govern-
ment Services and posts in relation to the
total number of employees is 3,82 as on
1-1-1981, '
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(b) and (c) Constant eforts are being
made to fill up the requisite quota. Non-
availability of proper candidates is the
main reason. Various concessions in
age, fee, travelling allowance, standard of
suitability, relexation in experience quali-
fication in direct recruitmement, and sepa-
rate interview for these candidates have
been provided. The reservations are
carried forward to three subsequent recruit-
ment years in appropriate cases, protect-
ing thereby the rights of reserved com-
munity candidates. Reserved vacancies
are also given wide publicity through
Newspapers, Employment News. All
India Radio, Voluntary Assoviations and
Directors of SC/ST Welfare or Social
Welfare in States/Union Territories. Pro-
vision for special recruitment in certain
cases has also been made. Examination
centres have been set up in areas having
a concentration of Scheduled Tribe popu-
lation. Coaching ccntres have been
started to prepare such candidates for
various competitive examination,

Fo ¥ & Talfewa o G
Zoifaan A=t & v

1756. st frgre fag : ¥ wwm

/Pt |5 AN, 1983 ® "TATIifEA g
¥.2712% IOF AT H g IATA
¥ FOT w00

7) A AT maTe A9 @49 -
foeam ¥ N gEEET qEAfaw
EQUSICILCRLLE A RCL R (2]
q7 ¥¥ J77 E; A7

(W) do IZFHFH T T
g ferr gt fAr qr w99
a9y fgaq TR 7 A9T 37 794
foaa iz & a9 399 fraar &
fRa g ?

gl fasnn & g e Wk
Afce gfa wearem & I (s

AUQUST 3, 1983

Written Angwers 176

Vo Two Suftdt viw) :(¥) st (W)
qEAr grzdy Y wr Wy ¥ awr ¥
N 9T @ & It

Radiation Exposure at Tarapur Atomic
Power Station

1757. SHRI K. MALLANNA:
SHRI MOHAMMAD ASRAR
AHMAD :

Will the PRIME MINISTER be pleas-
ed to state :

(@) whether Government's attention
has been drawn to the news item in
‘Hindustan Times' dated 20 June, 1983
that the radiation exposure levels at
Tarapur Automic Power Station provide
grounds for ‘for concern’ ;

(b) whether it is also a fact that as
per study by British specialist in energy
and environment, stated in a book ‘Nu-
clear Power in India’ pays full tribute to
the self-reliance achieved by the Indian
engineers in nuclear power engineering
and in a building a completely indigenous
reprocessing plant which no other Third
World country has been able to do so ;

(c) whether it has also becn stated
that the risks are becoming apparent now
as the plant gets older and warned that
‘it is to be expected that in 15 to 2§
years time a significant number of cancer-
related deaths will occur’ ; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGQGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Government is aware of the
report in certain sections of the press ;
but the radiation exposurc Icvels at Tara-
pur Atomic Power Station are not such
as to cause concern. They have always
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been maintained within internationally
recommended levels.

1 ®) Yes, Sir.

(c) &( d) In any nuclcar power slation,
certain areas of the plant which are nor-
mally inaccessible show increasing levels
of radiation with time and the design and
operating provisions of thc plant take
this into account. Since radiation e¢x-
posures are at all times rcgulated to be
within permissible Icvels, it cannot be
said that risks increase as the plant ages.
On the other hand by continuous cfforts
and improvements in mainicnance prac-
tices, the tetal radiation exposurc at Tara-
pur is being progressively brought down
over the past five ycars.

Progress of implementation of 20-Point
Programme

1758. SHRI LAKSHMAN MAL-
LICK : Will the Minister of PLANN-
ING be pleased to state :

(a) whether it is a fact that there has
been a sudden spurt in the exaggerated
claims of achievements in the implemen-
tation of revised 20-point Programme by
the State Governments during the last six
months ;

(b) whether Government have sought
any fresh report regarding the progress of
implementation of 20-point programme
from the States ; and

(c) whether Government would also
like to depute any Central Team to assess
the progress and performance so far as
the question of the utilisation of grant
is concerned and check the items ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) In
the Monthly Progress Beports of January,
February and March, [983 somc states
had indicated achievements which were
much higher than cither the average per-
formance or the higest performance of
the previous months. This is not unusual
as tempo of activity picks up towards the
end of financial year. However, State
Governments and Central Ministrics were
requested to check the reported achieve-
ments carefully.

() No separate funds are allocated
for the 20-point Programme, as  the
Programme, forms an integral
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part of the plans of States/UTs.
and Central Ministries. The Central
Ministries have been requested to depute
senior officers to the States for indepth
studies of the performance on the points
concerning the Ministries under the 20-
Point Programme .

Denotification of industrial units

1759. SHRI CHITTA BASU : Will
the Minister of INDUSTRY be pleased
to state :

(@) whether Government have decided
to denotify certain industrial units whose
managements have been taken over by the
Industrial Reconstruction Corporation of
India ;

(b) if so, names of the Units which
are proposed to be denotified ; and

(©) the steps to be taken for the
management of such units and their
future reconstruction ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI):
(a) to (¢) No decision has been taken
by the Government to denotify any unit
which is presently being managed by
Industrial Reconstruction Corporation of
India Limited under the provisions of the
Industries (Development and Regulation)
Act, 1951,

Production Capacity of Vizag Steel Plant

1760. SHRI N.K. SHEJWALKAR:
Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether Goverment have seen a
news-item appearing in the Business
Standard dated 13 May, 1983 under the
captain ‘‘Rs. 140 crores Soviet loan for
Vizag".

() if so, the expected production
capacity of the Vizag Steel Plant after its
completion with Soviet help ;

(c) the details of precaution, if any,
taken to avoid breakdown etc. in
production and also to avoid dependance
on Soviet help wholly ; and

(dy the details of assurance given by
the Soviet Union to provide spa-e
parts for the stecl plants ?
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THEB MINISTER OF STATE OF THB
MINISTRY OF STERL AND MINES
(SHRI1 N.K.P. SALVE) : (a) Yes, Sir.

(b) 3.4 million tonnes of liquid steel
per annum.

(c) In order to avoid break-downs,
steps are being teken to train adequate
number of personnel in the operation
and maintainance of similar plants and
equipments and also to provide proper
technological instructions maintenance
manuals, etc. to the operation personnel.

(d) Soviet supplies over satisfactory
arrangements for spares.

Rehabilitation work in Assam

1761. SHRI SANTOSH MOHAN
DEV : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Mimister of Fimance had
recently visited Assam to see situation
there arising out of recent disturbances
and the problem of rehabilitation of
people at their home-sites ;

(b) whether it is a fact that the
State Government had spent huge amount
on relief and rehabilitation work, for
maiatenance of law and order and other
liabilities ;

(c) whether Centre bhad assured the
State adequate assistance to meot the
uncommon situation ;

(d) whether State Government also
had asked the centre to release special
assistance . and

(e) if so, what are the details in this
regard and reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (d) Yes.

(¢) Gowt. of India bave so far relea-
sed Rs. 4971.26 lakhs to the State Govt.

for relief and rebabilitation of the people

AUQUST 3, 1983

Written Answers 180

affected by the recent disturbances. This
assistance is over and above the normal
Plan assistance  which is being
given to the State Government, Ministry
of Social Welfare has sanctioned a sum of
Rs. 1975 lakhs to the SOS Children's
Villages of India as firsts instalment for
meeting part of the expenditure on the
scheme for care and protection of child-
ren rendered destitutes during the distur-
bances in Assam. So far as law and
order is concerned, it is State subject.
However, Central Government have plac-
ed adequate number of para-military
forces and armed polico battalions of
other States at the disposal of State
Government to meet the situation. Fur-
ther, under the Scheme of Modernisation
of State Police Forces, the Government
of India have relased Rs. 59.91 lakhs as
loan and grant-in-aid to the State
Government during the year 1983-84,

Iaplementation of Mioimum Need
Programme

1762, SHRI K. PRADHANI :
SHRI SUBHASH CHAN-
DRA BOSE ALLURI :

Will the Minister of PLANNING be
pleased to state :

(a) whether it is a fact that the Mini-
mum Need Programme is still under im-
plementation in certain States ;

(b) if so, the details regarding the
names of such States alongwith the pro-
gramume cxisting there ; and

(c) the details regarding the allocation
made to such States during 1981-82 as well
as during 1982-83 under this programme ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) The
Minimum Needs Programme is still under
implementation in all the States and
Union Territories.

(c) A statement is laid on the Table
of the House.
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Statement
! (Rs. lakhs)
1981-82 1982-83
States Revised Revised
Approved Approved
outlay outlay
Andhbra Pradesh 4730.41 8100.00
Assam 3499.82 3459.25
Bihar 8850.00 8218.00
Gujarat 5420.00 3889.00
Haryana 1828.71 2070.00
Himachal Pradesh 1848.50 2143.00
Jammu and Kashmir 2259.70 2333.00
Kamataka 4181.10 5413.00
Kerala 225 .50 2349.00
Mad hya Pradesh 5470.43 6053.00
Maharashtra 7368.00 9116.00
Manipur 906.15 956.00
Meghalaya 766.51 752.20
Nagaland 453.60 516.58
Orissa 2378.93 2561.26
Punjab 1944.00 2056.00
Rajasthan 4670.00 3705.00
Sikkim 359.07 547.00
Tamil Nadu 3625.00 4741.00
Tripura 988.00 1047.00
Uttar Pradesh 11739.00 12526.00
West Bengal 5733.00 5646.00
Total States “81271.36 8_81‘97.29
Union Territories - -
A and N Islands 246.40 249.60
Arunachal Pradesh 778.92 1037.82
Chandigarh 109.75 103.35
Dadra and Nagar Haveli 52.30 50.45
Delhi 1342.22 2063.74
Goa, Daman and Diu 144.50 198,50
Lakshadweep 20.97 25,35
Mizoram 590.11 611.00
Poadicherry 135.14 178.40
Total U.T. 3420.3!1 4518.29
Total States/U.Ts. 84691.67 92715.58
Central Sector ~T155.70 250.90
84847.37 92966.48
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Security of Pasmage™ ln'.'l'nl-

1763. SHRI RAM SINGH SHAKYA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news itcm
“Train s¢ Yuvak Ko dhakel kar lutere

attachi le bhage' appearing in Sunrise Hindi

woekly dated 27 June, 1983; and

(d) if so, what steps have been taken
for security of the passengers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
The news-item captioned “‘Train se Yuvak
Ko dhakel kar lutere attachi Ic bhage”
appeared in Sunrise Hindi weekly dated
27.6.1983. Attention of the Govt. of
Uttar Pradesh bas been drawn to this
news-item as law and order including
crime is a State subject.

Government Railway Police, who are
responsible for safety and security of
passangers travelling in trains and their
belongings, are making all efforts to
control crime on the Railway by providing
escorts on trains, surveilance over crimi-
nals, arresting and prosecuting them in
specific cases, Railway Protection Force
is assisting the Government Railway
Police in this regard.
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Over Pricing in Coking Coal Imports
by S:A,LL.

1765. SHRI HANNAN MOLLAH :
SHRI KRISHNA CHANDRA
HALDER :

SHRI SATYASADHAN
CHAKRABORTY :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the attention of Govenr-
ment has been drawn to a news item
appearing in the Economic Times dated
27 May, 1983 regarding overpricing in
cooking coal imports by the SAIL ;

(b) if so, facts therecof and reaction
of Government thereto ; and

(¢) action taken by Government
thercon ?

THE MINISTER OF STATE OF THB
MINISTRY OF STEEL AND MINIES
(SHR1 N.K.P. SALVE) : (a) Yes, Sir..
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(b) and (c) The newspaper report has
mis-stated certain facts. In March, 1983,
SAIL had issued letters conditionally
accepting offers of three parties subject to
the approval of Government.

The Ministry considered that the prices
were on the higher side considering the
market trend. Therefore, after discussing
this matter with Government, SAIL
renegotiated the prices and other terms
with these parties and finally the order
was confirmcd on one of the three parties
to whom conditional consent letters had
carlier been given.

Government is satisfied that SAIL had
not committed any mistake or error in
handling these purchase negotiations,
which warrants any action, whatsoever.

Estimate for the Project for Mixed Oxide
Fuoel at Tarapur

1766. SHRI N. K. SHEJWALKER :
Will the PRIME MINISTER be pleased
to state :

(a) the original estimate for the
project for mixed oxide fuel at Tarapur
and how much has been spent ; and

(b) what are the results achieved so
far ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
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DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The Development of Mixed
Oxide fuel for nuclear reactors is part of
our overall research and development
efforts. It is not possible to segregate
the expenditure incurred on it.

(b) The technology for the production
of Mixed Oxide Fuel has been developed
and is available for application in future.

Investment in Atomic Power Reactors

1767. SHRI N. K. SHEJWALKAR:
Will the PRIME MINISTER be pleased
to state :

(a) the investment made so far in
cach of the atomic power reactors in the
country ;

(b) what are the earnings from each
of them so far; by the electric power
generated ; and

(c) the annual expenditure and
receipts related to each one of them in
each of the last three years and the
current year ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENGE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The capital expenditure
incurred upto March 1983 on the two
operating nuclear power stations is given
below :

Rs. in crores

Tarapur Atomic Power Station Unit 1 & 2. —
Rajastban Atomic Power Station Unit 1 & 2. —_

Madras Atemic Power Project Unit 1

The corresponding figures for various projects
under commissioning/construction are as

follows :

Madras Atomic Power Project Unit 2

Narora Atomic Power Project Unit 1 & 2.
Kakrapar Atomic Power Project Unit 1 & 2. —_ 31.03

102.85
172.65
— 109.18
—_ 92.11
—_ 223.:4
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«(b) S8ince the cammencemant of the
csmmmercial operation upto March 1983,
the tote) revenue earned on sale of power

Am@r ‘m
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from Tarspur, :Rajasthan and Madms
Atamic Power Stations is given tolow ;

(Rs. Crores)

Tarapur Atomic Power Statien
Rajasthan Atomic Power Station

Madras Atomic Power Station Unit-1%

284.85
131.80

—

(c) The annual expenditure and
remmipts for Tampur Atomic Power Station,
Rajasthan Atomic Power Station and

Madras Atomic Power Station for the last
three years are as under :

(Rs. in Crores)
1980-81 1981-82 198283

Tarapur Aromic Power Station

Gross earnings 28.90 32.15 30.29

Annual expenditure 26.11 27.80 26.38
Rajasthan Atomic Power Station

'Gress earnings 21.84 26.96 13.08

Annual expenditure 2009 42.37 39.83

Madras Atomic Power Station®
Gross earnings

Annual expenditure

The figures for the current year are yet to be finalised.

*Unit-1 of the Madms Atomic Power Station has beea synchronised to the gird
on 23.7.83 but has not yet commenced commercial operation.

Russian Help for Setting up Nuclear
Power Plants

1768. SHRI N. K. SHEJWALKAR:
Will the PRIME MINISTER be pleased
to state :

(@ whether Government have seen a
pews item appearing in the ‘Northern
India Patrika’ dated 15 May, 1983 under
the caption ‘Russia to help build two
Nuclear Power Plants’ ;

(b) the names and status of the leader
and other members of Soviet delegation,

who visited India in this connection and
details of discussions held with Indian
counter parts ;

(¢) the names and status of other
participants at the deliberations at the
meetings ;

(d) whether the offer made by the
Soviet delegation has since been comple-
tely examined by thc Government of
India, if 30, the details of offer ;

(c) the details of reasons for accept-
ing ‘Russian offer for two 440 MW power
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plants instead of carlier 1000 MW plant ;
and

(f) whether Government are negotiat-
ing with other developed nations like
USA, France, Canada, Japan etc. for
setting up 100MW plant, if so, the details
thereof and if not, reasons therefor ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b)&(c)No Seviet delegation visited India
in this connection to hold discussions with
their Indian counter parts. However, a
technical team from India visited USSR
to ascertain technicals of the offer,

(d) and (¢) The Soviet offer was for
assistance in the construction of reactors
of 440 MW cach and is under considera-
tion of the Government.

(f) No, Sir.

Numbers of Cases of Chain-Snatching
and Pick-Pocketing in Delhi

1769. SHRI HARIHAR SOREN :
Will the Minister of HOMB AFFAIRS
be pleased to state :

(a) the number of cases of chain-
snatching and pick-pocketing reported
from different parts in Delhi between
January 1983 to June 1983 ;

*(b) whether massive drive has been
started to chesk such incidents ;

(c) if so, the number of cases of
chain-snatching and pick pocketing regis-
tered in the last six months ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFRFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (d)
During the period, from 1st January to
30¢th. June 1983, 36 cases of chain-snatch-
ing & 593 cases of pick-pocketing were
reported to the-Delhi Polgie.
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The following steps have been taken
to check such crimes :—

Patrolling has been intensified.

2. Pickets have been
vulnerable points.

posted at

3. Police barricrs have been installed
at selected places.

4. Sources have been developed to
collect intelligance about criminals
engaged in such activities.

5. Checking of buses is done.

6. Plain clothes police men have
been posted at sensitive places.

7. Strict watch is kept over Bad-
characters/Criminals.

8. Public meectings are held im which
public co-operation is sought.

9. Patrolling on motor-cycles with
walkie-talkie sets is carried out
extensively.

Allocation of Steel to Small Scale Sectot
in Various States :

1770. SHRI AJOY BISWAS. : Will
the Minister of STEEL AND MINES be
pleased to lay a statement showing :

(a) whether Government have laid
down any policy for the allocation. of
steol and steel materials to small scale
sector of various states ;

(b) if so, details of the policy ; and

(c) the total demand and actual allo-
cation to different States (State-wise) ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a)
and (b) Iron and Steel Materials are
suplied to small- scale units generally
through the Small Scale Industrial Cao-
porations of the respective states. These
Small  Scale Industrial Corporations

get  highest priority status Ahuwnq
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other national importamt sectors
like defence, power, railways, in receiving

AUGUST 3, 1983

Written Arnswers 192

units whose quarterly off-take is 100
tonnes or more.

allocations and supplies of iron and steel

materials. (c) There is no system of compiling
State-wise demands and making State-
Units in compact customer groups like wise allocations of iron and steel
bright bar manufacturers tube manufac- materials. The enclosed table gives
tarers, barrel manufacturers receive information relating to demand registered,
supplies  directly from main steel allocations made by JPC and supplies
producers. Similarly, supplies are made made by main producers to the SSICs of
directly by main steel producers to those various States during 1983-84.
Statement
(000’ tonnes)
1982-83 1983-84
SI. SSICs Demand Alloca- Supplies Demand _Alloca-
No. tion tion
1. Andhra Pradesh 117.0 26.2 13.3 100.2 217
2. Arunachal Pradesh —_ 1.3 0.07 — 1.4
3. Assam Hills 38.6 11.1 2.3 17.8 11.7
4. Bihar 150.0 11.7 20 10.0 14.4
5. Chbandigarh 45.4 129 3.6 50.6 13.7
6. Dadra & Nagar Haveli — 1.5 0.3 12.6 14
7. Delhi 514.1 42.2 14.7 462.4 4.6
8. Goa 12.5 44 1.8 7.2 49
9. Gujarat 221.7 4.3 17.8 241.2 48.4
10. Himachal Pradesh 13.8 4.2 04 13.8 5.2
11. Haryana 265.0 35.6 8.5 238.0 38.8
12. Jammu & Kashmir 30,9 19.3 29 11.9 22.0
13. Karnataka 85.0 24.8 79 102.6 28.0
14. Kerala 393 214 44 30.1 26.0
15. Madhya Pradesh 100.2 19.9 11.3 50.0 21.3
16. Maharashtra 141.3 45.6 25.1 155.0 49.7
17. Manipur —_ 1.2 — 4.4 1.08
18. Meghalaya — 04 0.1 — 0.37
19. Mizoram 3.2 0.5 0.2 31 0.38
20. Nagaland 6.8 20 0.3 2.0 1.8

»_ Qrissa 29.2 13.4 5.1 36.6 14.6
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T 2 3 4 T s 6 7
22. Pondicherry 18.6 24 0.7 19.8 2.5
23. Punjab 213.0 479 18.9 134.6 . 50.0

.24, Rajagthan 101.2 22.6 5.3 100.6 24.7

;-‘2'5. -Tamil Nadu 103.7 239 7.3 28.1 28.0
26. Tripura — 1.1 0.03 - 1.4
27.  Uttar Pradesh 100.0 45.0 10.5 52.3 46.3

~28. West Bengal 153.4 29.5 7.2 115.0 354

Total : 2503.9 516.3 172.00 1999.9 56;.;3

NB : 1. During 1983.84 only certain categories/sizes of structurals and plates are
being allocated from: July-Sept. quarter onwards.

2. Supplies during 1982-83 have been low due to poor liftipg.

Sclk Units in West Beagal number of workers employed by the sick

industrial undertakings.
1771, SHRI AJOY BISWAS : Will the  oustrial underiaking

b;ii:lis'ter of INDUSTRY be pleased to (c) Government are examining YAGQuS
state : alternative solutions, including nationali-
sation, for final disposition of the indus-

(@) how many big industries are sick trial undertakings in West Bengal which

,in,West Bepgal and the names of those are_being mansged ynder thepmvuio*n
i of the Industries (Development '& Regula-

.ipdustries ;
lion) Act.

(b) how many workers are working '

.infhose industries ; and Acquision of a Research Vessel ‘Sagar
Kanya’ for Ocean Development

(¢) whether Government have any ' -
) propoﬂl for nationﬂ“s‘ﬁﬂn of those 1772. SHRIMATI PRAMILA DAN-
«ARdustries ? DAVATE : Will the PRIME MINBERER

be pleased to state :
.,THE _MINISTER OF INDUSTRY

(SHRT NARAYAN DATT TIWARD) : () (a) whether the Government . have
Ageording to the information collected acquired a ship ‘Sagar Kanya' for tho
by the Reserve Baok of India, 106 indus- use of research in Ocean Development ;
trial undertakings in West Bengal, each

enjoying credit facilities of Rupees one .

crore and above from the banking system, (b) if so, whether any plans have
wereaick at the end of December 1981, alrcad;: been prepared to utilise the “Sagar
«In accardance . with the practices and Kanya'; and

.Nsbges cugioymary among bapkers .as also
. ip confirmity . with .the provisions of the (¢) it not reasons thexgof ?
1,Statytes. governing . pationalised banks, it
..will.not be possible, to divulge the names THE MINISTER OQF STATE IN
of individual censtituents of the bapks. THE DEPARTMENTS OF SCIENCE

AND  TECHNOLQGY,  ATOMIC
.i{d) + Tha:Reserve -Bank of Ipdia .do ENERGY, ,SPACE, . ELECTRQONICS
~00t. pallect . inlarmaiion . with  regerd. 1o AND OCEAN DEVELOPMENT (SHRJ
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SHIVRAJ V. PATIL) : (a) and (b) Yes,
Sir.

(©) Does not arise in view of (a) &
(b) above.

- Crash Programme to Provide Jobs

1773. SHRI B.V. DESAIL :
SHRI N.E. HORO :

Will the Minister of PLANNING be
pleased to state :

(a) whether it is a fact that the Plann-
ing Commission has rejected the sugges-
tion for taking up a crash programme to
provide jobs to 1,000 persons in cach
development block at an annual cost of
Rs. 2000 crore ;

(b) if so, the main reasons for rejec-
tion of crash programme to provide
employment ; and

(¢) whether any alternative measure
has been suggested by the Planning
Commission to deal with the situation ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

(¢) To tackle the problem of
unemployment, programmes like the
National Rural Employment Programme,
Integrated Rural Development Programme,
Scheme of Training Rural Youth for
Self-Employment, ctc. have been included
in the Sixth Plan. In addition, implemen-
tation of the Minimum Needs Programme,
Khadi and Village Industries Programme
etc., would also generate additional
employment opportunities.  Efforts are
also being made to promote self-employ-
ment in various economic sectors.

Mobilisation of Resources by States

1774. SHRI B.V. DESAI : Wil the
Minister of PLANNING be pleased to

state ;
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(a) whether it is a fact that the
resources gap of the States for the Sixth
Plan period is estimated at Rs. 5,800
crore ;

(b) if so, whether the States have
informed that they may be able to
mobilise resources for the five.year
period only of the order of Rs. 33,250

crore ;

(¢) if so, whether the Planning
Commission has made its review in regard
to this ;

(d) what are the States which have
not been able to find resources for the
original target ;

(¢) if so, what are the States which
have already achieved the targets ; and

(f) what action Government propose
to take in this regard ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) to (e) Yes,
Sir. On the basis of the discussion held
with the States in October/November,
1982 in connection with the mid-term
assessment of their resources for the
Sixth Five Year Plan, the resources of the
States for the period 1980 to 1985 were
estimated at Rs. 27,454 crores against the
original estimate of Rs. 33,250 crores
showing a shortfall of about Rs. 5800
crores. There was a gap in the resources
of all the States except Himachal Pradesh
and Karnataka. This does not include
the yield from further measures likely to
be adopted by them during the remaining
Plan period.

(f) The State Governments have been
asked to take appropriate measures in the
remaining period of the Plan, to raise
resources to the extent originally agreed
to by them at least in nominal terms. It
has also been decided by the Central
Government to allocate an additional
Central assistance of Rs. 1650 crores for
the State Plans for the two year period

1983-84 and 1984-85 and to increase_the



197  Written Answers

allocation of market borrowings by 20%
in 1983.84 over the 1982.83 level instead
of by 109/ as in the earlier years.

[]

Commissioning of M.A P P.

1775. SHRI B.V. DESAI : Will the
PRIME MINISTER be pleased to state :

(a) whether Chairman of the Atomic
Energy Cammission has discussed the
plans to commission the first unit of
Madras Atomic Power Project with the
Prime Ministers on June 21, 1983 ;

(b) if so, whether 235-MW Madras
unit, which is the first wholly indigenous
atomic power plant, has gone through
pre-commission tests and the reactor is
set to achieve criticality soon ;

(c) whether the Atomic Energy De-
partment has also been able to muster
the requisite quantity of heavy water
for the initial charge ;

(d) if so, whether the Union Govern-
ment had earlier rejected the Soviet
Union's offer for heavy water project ; and

(¢) if so, whether in view of the avail-
ability of heavy water, plant would be
commissioned soon which was the main
hindrance earlier for commissioning the
same ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (¢) Unit.l of the
Madras Atomic Power Station attained
criticality on July 2, 1983 and was syn-
chronised to the Southern Grid for the
first time on July 23, 1983.

Hardship of consumers for cement

1776, SHRI T.S. NEGI: Will the
Minister of INDUSTRY be pleased to
state :
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(a) whether Government are aware
of the hardships of consumers for cement
due to recent un-explainable incsease
arising from freight increase by Railways
etc. specially the weaker section of So-
ciety in the Hill regions of Garhwal etc,
(Times of India-Editorial, 14 July,
1983) ; and .

(b) whether Government will consider
special subsidy for cement to cater to this
weaker section of Society, isolated in
every manner ? )

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) and (b) F.O.R. price of levy cement
is uniform through out the country irres-
pective of the locations. The scheme of
freight cqualisation under which the
price is so fixed envisages subsidisation of
the price of cement in areas which are
located far away from the sources of
supply, in terms of freight. Increase in
the F.O.R. price of cement are allowed
to take into account the increases in
Rail freight and the increase to the ex-
tent of Rs. 52/- per tonne of cement re-
cently allowed was in this context.
Every effort is being made to ensure that
levy cement is made available to the
priority sectors of the economy and the
weaker sections of the society to the
extent possible.

vt ) A sl #@1 ST
& ¥ fassar

1777. st A7iag wHAWT ¢ T
AT AT A TAIH FT FIT HA % ¢

(F) 37 weal & Fmaan g
AqT FI FF-GT F(FAAT F  AEGT FY
T FIA H HGFA W E;

() TUsg g ® HOHN q-
Arg’ g3 #39 gg fFaAt saufe ger
F fog w31 a1 ¢ W17 e SRy
T ;A



199 Written Answers
(¥) v ¥=hw g w fewr

I AR, ATA-IX qraey oo §

Y vt wfe [ wr 2 7

Rwert weRt (s quodto wegrer) :
(%) WR(w): 8 daadty gramr
N weardfy Tt & g9 ¥ Teal &
qIY wRA/AA, 1982 ¥ gu faa-
famw & WA 9, 33250 AT To
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feg oY W e A ST
£XY arefr o witfrer T R

() TvT ATETH F QAT € A
wafy ¥ srfafore garew yer & fog
& arfe g% grafaa 9T ofesaat
¥ vt @1 awl W 198383
AT 1984-35 ¥ 2 aal A wwfw &
fan 1650 T To ¥t afifen
FAg wgrmaT UMW wIN wT AR
fre™ 2wl & |0 vl gfy & qenad
a 1982-83 & W ¥ aqwT AW
1983-84 ¥ 20 whevera Y gfE T wrerd
qT JIATT WO T WTAZTA FIA &7 7
faoig feear war &

fawow
wlf Ve 1980-85
(AW wo)
SO aRT TR el
Lo N g Fqury (VR T-TIRAAT, % firawe (—)/
1982 ¥ gT qurT (+)
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1 2 3 4
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ny-1 384.00 (—)367.53 (—)751.53
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1. Ser et 2194.30 1848.09 (—)346:21
2. fagre 1964-50 1281.89 (—)682.61
3. Jnery 3080.32 3010.28 (—)70.04-
4. gfamm 1565.15 1368-15 (—)197.00
5. ®ew 1725.80 174085 (+)1508
6. BIF 1119.84 904 78 (—)215.06
7. 757 939 2786.61 2544.80 (—)241.817
8. AgICy 5299.09 5082:13 (—)216.96
9. I¥raT 840.47 715.91 (—)124.56
10: FSTX 1657.00 135431 (—)302:69
11. THERT 139869 981.33 (---)417-36
12. afitéere 2485.20 2432:65 )52.55
13 IO AW 3920.96 3045.61 (—)875.35
14 aferr Imre’ 2819.74 151621 (—)1309.53
wy-11 32857.67 27820-99 (—)5036-68"
g Wy (I+11)  33241.67 2745346 (—)5788-21
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1778. SHRI BHEEKHABHAI : Will
the' Miniter of HOME AFFAIRS be
pleasext to state :

(aY* whethér it is fact' that there 'is'

inddeqtifite representation for Scheduled
Cuiffé& antt ‘Scheduled Tribes in-the grade
of Private Secretiry, Senfor P.A, and P.A.
of the Central Secretariat Stenographers
Service ;

(b)  if so, the remedial steps taken ' by
his' MRty to il up the unfilled/carry
féWl.l’d reserved vacancies for SCs and

56 far ;

(c) whether his Ministry proposé‘to
launch a

vacancies in the C.S.S.S. cadre ; and

crash programme to wipe"
oul_the unfilledfcarry forward ' reserved

(d) if so, what is the programme ?

THE -MINTSTER OF STATE IN THE
MPNISTRY OF HOME AFFATRS (SHRE'
NIHA®' RANJAN LASKAR): (af
Yes Sit.

(bY to (d) Recruitment to the various’
grades of the Ceniral Secretariat Steno-
graphers® Service is made by promotion/
Limited Departmental Competitive Exa-
mination/Direct recruitment. The Govern-
mett orders regidrding résérvation for the
SC/ST candidates including carry forwdid
of the' uifiiléd vacancies are being follow-
ed scropiluously. In case of promo-
tion to the various grades, zones are
isstetl by this Depdrtmeht corisisting'of
eligfle persons. Tb envure that ' the' int
terests of the¢  SC/ST candidates are not
adversely affétted on account’ of - thdit’
occupying™: lower ' posittons in  senfority
separate zomes for eligible SC/ST candi-
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dates are prescribed and operated upon.
In the fresh zones issued by this Depart-
ment on 30th July, 1983 for the purpose
of promotion from Grade ‘C’ to ‘B’ and
‘B to °‘A’, all those SC/ST Steno-
graphers who have completed the mini-
mum eligible service condition have
been covered and the various cadre autho-
rities have been instructed to promote
them.

Creation of New Districts/Sub-Division
in Scheduled Areas

1779. SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in terms of Articles 46
and 339 (2) read with Fifth Schedule of
the Constitution of India as also in the
backdrop of Tribal Sub Plan concept,
State is desired to seek Centre’s concur-
rence and/or is required to consult Tribes
Advisory/Council for the State before
creating new  districts/sub-divisions in
Scheduled Areas ;

(b) if so, whether Bihar conformed to
this procedure before creating early this
year new districts/sub-divisions in Sche-
duled Areas ;

(c) whether creation of new districts/
sub-divisions in Scheduled Areas will net
be constructed as running counter to
main objective during Sixth Plan period
aiming at assiduous assertion to eclemi-
nate exploitation of tribals in the fields
of alienation of lands, trade, excise etc.
in tribal sub-Plan areca ; if not, the rea-
sons therefor ; and

(d) Government’s reaction to the
proposal of restoring status quo ante with
regard to newly created districts/sub-
divisions in Bihar's Scheduled Areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) The Government of Bihar in exer-
cise of their powers under the Bengal
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Districts Act, 1836 read with the Sche-
duled Districts Act, 1874 and Santhal
Parganas Settlement Regulation 1872
have notified new districts out of the old
bigger districts, which were too big to
be administered effectively. In terms of
Articles 46 and 339 (2) read with Sth
Schedule of the Constitution of India,
it is not obligatory on the State Govern-
ment to seek Centre's concurrence or
consult the Governor of the State/Tribes
Advisory Council for the States before
creating new districts and sub-divisions in
Scheduled Areas.

(c) and (d) The Constitution Order
109 dated 3Ist December, 1977 had re-
defined the Scheduled Areas in the State
of Bihar. Because of this creation of
new districts by the Govt. of Bihar
there has not been any change by way
of addition or subtraction in - the Sche-
duled Area as notified by the Govt. of
India in this Constitution Order. How-
cver, the Govt. of Bihar have already
moved Ministry of Home Affairs to re-
define the Scheduled Area with new names
of the districts.

Bharat Heavy Electrical Production
targets

1780. SHRI RAM PRASAD AHIR-
WAR : Will the Minister of INDUSTRY
be pleased to State :

(a) whether the Committee on Public
Undertakings of Parliament has asked to
‘clearly and distinctly" bring out Bharat
Heavy Electrical’s production targets,
value added, gencration of internal re-
sources as well as the achicvements along
with its performance budgets ;

(b) if so, action taken so far ; and

(¢) whether the Committee had carlier
expressed concern over the aggregated
loss of about Rs. 23 crores in B.H.E.L’s.

5 out of 6 major turn-key projects taken
up abroad ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(a) and (b) Yes, Sir. The targets and
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achievements would be reported in future
lin the manner desired by the Com-
mittee. -

(c) The Committec had observed that
in five out of six major turn-key projects
taken up abroad, BHEL had incurred an
aggregated loss of Rs. 22.84 crores.

Supply of Wagons tc Railways

1781. SHRI NAVIN RAVANI : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether originally Railways had
placed an order for 20,000 wagons for
the year 1982-83 with wagon industry ;

(b) if so, whether it is also a fact
that later on 25 per cent cut was imade
on the original order ;

(c) if so, the reasons therefor ;

(d) whether Government are awarc
that the wagon industry is in deep crisis
due to less demand from Railways ; and

(¢) if so, the steps being taken to

save the wagon industry ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) No, Sir.

(b) and (c¢) Do not arise.

(d) and (¢) QGovernmeat are aware of
the insufficient utilisation of installed
capacity in wagon industry. Efforts are
being made for placement of additional
orders on wagons builders to improve
capacity utilisation. Some wagon builders
bave also undertaken diversification of
their products line.

Establishment of a Medium [ndustry of
Steel Strips in Datia District of M.P,

1782. Shri R.L.P. VERMA : Wil
the Minister of STEEL AND MINES

o ploased to steto
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(a) whether a letter of intent No. 47
of 1982 was issued for establishment of
a medium industry of steel strips in Datia
District of MP, an industrially backward
district ;

(b) whether the letter of intent has -
been renewed ; and

(c) whether preference and encourage-
ment would be given for establishment
of the medium industry in the industrially
backward District of M.P, ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b)
Yes, Sir.

(¢) According to Government policy
preference and encouragement is given for
the establishment of industries in the back-
ward districts in various States of the
country including those in Madhya
Pradesh. ’

N ¥ WTEIA Q98 &9 wegAt Wy
for & «=T WA

1783. ot Qe waw =wf : F40
FAT KA 9 qqIA F) FT FOA 6 -

(F) 769 ¥ ¥ A7 0w &
FHAT, I BrEATY WX fagre
UFHTA FI9-9159 FIEIAT 3, FIA 7
qF 991 a1 gF fem iy &
Awraar 2, F3ifE €& 1976 ¥ ey
FIT Ae-gaa fear man av; a9

(@) 7 798 & IrAR fe 57 =-
qrag g0 SNYF A nay @, fagre
FIFHIT MU T AAYT A I9aRR
FIRT &1 1981-82 ¥ f5e & w7
T GFT & FqT SO 7
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Counstitution of Special Cell to Process
Recommendation of Committee on
Jail Reforms

1784. DR. VASANT KUMAR

PANDIT :

SHRI MADHAVRAO SCINDIA

Will the Minister of HOME AFFAJRS
be pleased to refer to the reply given to

Starred Question No. 779 on 27-April,
1983 regarding Committee on Jail Re-

forms and state :

(a) whether the apecial coll constitut-
ed in the Ministry has processed the re-
commendations of Mulla Committee on
Jail Reforms ;

(b) if so, what are the conclusions, if
not, the reasons for the delay ;

(c) the reaction of each State Govern-
ment on the recommendations of Jail
. BReforms Committee ;

(d) whether the Centre is drafling
a model jail legislation for the States and
Unijon -Territories incarporating jail re-
forms to replace the present British Time
out-dated Jail Legislation ; and

.(e) _the policy of Government on the
subject of modern jail legislation and
relorme ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME! JAFFAIRS :
(SHRI NIHAR RANJAN LASKAR): (a)
to (¢) The Special Cell for processing
the recommendations of Mulla Committee
on Jail Reforms is in the process of being
set up. The process of consultation
with the State Governments on the re-
commendations of the Committee is
likely to take some time in view of the
wide ranging nature of recommendations
of the Committee for making an all-
round improvement .in prison adminis-
tration.

(d) and (¢) The question of drafting
a madel jail legislation for the .States
and Union  Territories would be dagided
in consultation with . the State Gouts.,
keeping in mind the recommendations of
dbe Jail Reforms Committee on the
issue.

Establishment of two Circle Offices in
Madhya Pradesh by G.S.I.

1785. DR. VASANT KUMAR
PANDIT : Will the Minister of STEEL
\AND MINES be ploased to state :

(3) whether the Geglogical Survey of
India has decided to sstablish two Circle
Offices in Bhopal or any other location
in Madhya Pradesh State ;

(b) whether three dimensipnal stydies
have been carried out in ore-bearing
basins by modern technology in various
precious gems-rich areas of Madhya
Pradesh, if so, the details of areas of
operation and results thereof durisg the
last 2 years ;

(c) what specific time-bousd _pro-
grammes have been planned by G.S.I. to
accelerate  minerals  exploitation in

-Madhya Pradesh ; and

(d) the ore-bearing zones mapped by
G.S.1. for commercial exploitation during
theSixth and Seventh Five Year .Plans ?

THE MINISTER OR STATE OF THE

-MINISTRY OF STEEL .AND - MINES

(SHRI NKP. SALVE): (s) -WNo, 8ir,
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() A three-year programme using
goologioal, geophysical and drilling tech-
! niques was taken up in 1980-81 by GSI
in collaboration with Mincral Exploration
Corporation and National Mineral Deve-
lopment Corporation in the Panna dia-
mond belt.

Results achieved during the last two
years under this programme are as
follows :— '

(i) Additional off-shoot zone of
Majghawan Pipc has been de-
lineated.

(i) Downward extension of the main
Majghawan-Kimberlite Pipe upto
350 metres of vertical depth has
been proved.

(iii)  In Shahidan and Hatupur Blocks,
three conglomerate zones have
been delineated.

(v) Diamonds of varying weights have
becn recovered from treatment of
gravel and conglomerate Blocks
in a few other arcas in this belt.

Further Investigations are continuing.

(¢) The Geological Survey of India
has taken up time-bound exploration
programmes for a number of mincrals
like tin, diamond, manganese, gold, phos-
phorites, coal, etc. in different parts of
the State. As a result of these explora-
tion. 53.68 million tonnes of baux:te with
high pereentage of alumina, a resource
of 1183 tonnes of tin, a reserve of 25
million tonnes of manganese ore, 720
million tonnes of flux grade and 250
million tonnes of low grade Limestone
have besn identified in the State during
the VIth Plan. Over and above these, a
number of other mincrals in sizeable
quantity have also been located in va-
rious parts of the State.

() Geological mapping and mineral
investigations by G S.1. are a continuing
process. During the current VIth Plan,
GSI has so far identified bauxite (Bastar
and Rajnandgaon Districts), tin (Bastar
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District), Manganese ore (Balaghat Dis-
trict), flux grade and other grades of
limestone in Dansagar arca of Rewa/
Jabalpur/Satna pistricts, fresh Diamond-
bearing conglomerates and gravel deposits
in Panna area, additional phosphorite de-
posits in Sagar and Chhatarpur districts,
coal reserves estimates at 1756 million-
tonnes in various places in the State.
Prospects of gold mineralisation are being
studied in Raigarh District.

Exploitation of minerals does not fall
within the charter of responsibilities
of G.S.I.

Theft of Government Firearms

1786. SHRI G.Y KRISHNAN : Will
the Minister of HOME AFFAIRS be
pleased to state : ’

(a) whethor Government have received
any reports from certain States like Pun-
jab, Tripura, Rajasthan etc. regarding the
thefts of Government firearms in those
States during last six months ;

(b) if so, the details thereof ;

(c) whether there have been found any
link of the extremists in such cases ; and

(d) if so, the details regarding the
guidelines issued by Central Government
to the States in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI NIHAR RANJAN LASKAR) : (a)
and (b) Government  have received
reports about theft of Govt. firearms from
Punjab. Rajasthan, Meghalaya, Bihar dur-
ing the last six months. Information
regarding theft of any Govt. firearms from
Tripura is being collected from the State
Govt. The details of the incidents report-
cd from the above States are given

below:—

(i)  Punj.:b :— According to informa-
tion furnished by Government of
Punjab, on the night of 6/7th
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April, 1983, some rifles and sten -
guns were taken away alorg with
rounds of 0.303 and 359 stengun
cartridges from the District
Home guards’ armoury at Feroz-
pur, by breaking the wall of
armoury. A casc was registered
by the Punjab Police and
investigation was conducted under
the supervision of senior police
officers. Some of the officials
were discharged from service on
grounds of negligence and
omission in this connection.

Rajasthan :—Rajasthan Govt. had
reported that a theft case was
registered following the report of
the theft of firearms from Mal-
khana room of the Additional
District and Sessions Judge,
Ganganagar in  Rajasthan in
April, 1983. The weapons stolen
were case property and were kept
in the Malkhana under the charge
of the Additional District and
Sessions Judge and that investi-
gations were being conducted
under the supervision of senior
officers.

Bihar :—Govt. of Bihar have
reported that some fircarms and
ammunition were seized from two
licensed dealers whose licences
were suspended by District Magis-
trate, Gaya in 1976 and were kept
in safe custody with another Arms
dealer namely M;s India Arms
Stores, Gaya. The licence of
India Arms Stores was subse-
quently cancelled by the District
Megistrate in  December, 1982
and an Executive Magistraic was
deputed to break open the lock
of the shop of India Arms Stores
and prepare an inventory of the
fircarms in the shop on breaking
open the lock in June, 1983, all
the arms and ammunition were
found missing except four fire-
arms. A case under JPC and
Arms Act was registered and pro-
prietor and the licencee of the
shop was arrested.  During inves-
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tigations, it was found that some
of the firearms were - released on
the orders of the District Magis-
trate. Further investigation to
trace the remaining missing fire.
arms and ammunition is continu-
ing.

(i¥)  Meghalaya :-- During April, 1983,
two stenguns were found missing
in Police Reserve in Shillong and
Board of inquiry to inquire into
the incident has been constituted.

(¢) The reports received from the
State Governments so far have not reveal.
ed any links of the extremists in these
cases.

(d) Vulnerable States were advised by
the Central Government to make fool-
proof arrangements for guarding Govern-
ment arms and ammunition.

Surplus Man Power und less work in HSCL

1787. SHRI A.K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether his attention has been
drawn to the implementation statement
dated 16 April, 1983 in fulfilment of as-
surance given in reply to U.S.Q. No. 2699
on 20 October, 1982 that the H.S.C.L.
has orders in hand of Rs. 319 crores on
the 1 October, 1982 while the break even
point is at the turnover of only Rs. 200
crores annually ; and

(b) if so, reason for declaring surplus
man power and less work ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Yes, Sir.

(b) Hindustan Steelworks Construc-
tion Limited (HSCL) has orders in hand
of Rs. 319 crores but they are spread over
a number of years. The tum over of
HSCL for the current year is budgeted at
Rs. 126 crores only. HSCL has clarified
that to reach the break even point of
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Rs. 220-220 crores annually, the turn over
should be substantially higher.

o
Tmport of equipments for Atomic Energy
Plants

1788. SHRI E. BALANANDAN:
Will the PRIME MINISTER be pleased
to state :

‘

(a) the extent to which domestic sup-
pliers of equipment for Atomic Energy
plants depend upon imported equipments
sub-assemblies and components ;

(b) the details thereof including the
countries from which such import is
made ; and

(c) what percentage of the total equip-
moat cost of the Atomic Power plants
consist directly or indirectly of imported
parts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) The informaiton is
being collected and would be laid on the
Table of the House.

Slowing down of Atomic Power Programme

1789. SHRI E. BALANANDAN :
Will the PRIME MINISTER be pleased
to state :

(8) thc reasons for slowing down of
atomic power programme in Western
countries ;

(b) in what way such reasons do not
also require a slowing down of the atomic
power programme of our country ; and

(c) if the reasons are radiation hazards
and long term environmental pollution,
how our country caa claim to be immune
from such harmful effects?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGQGY,
SPACE, ELECTRONICS AND OCEAN:
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The atomic power prog-
ramme in some western countries is allow-
ing down on account of various factors
including cumbersome regulatory proce-
dures, reduced rate of grown in demand
for power and opposition from environ-
mentalists. The some other western coun-
tries, the programme is stepped up.

(b) These factors are not relevant to
Indian conditions where there is a large
and growing unsatisfied demand for
power, sources of fossil fuels limited and
hydel sources not uniformly distributed.

(c) The design as well as the opera-
tion and maintenance procedures of
atomic power plaats provide adequate
safegurds against radiation hazards and
for environmental protection.

Remote sensing by Satellites

1791. SHRI P. RAJAGOPAL NAIDU :
Will the PRIME MINISTER be pleased
to state :

(a) whether remote sensing is being
done by the satellites sent by our Govern-
ment into the sky ; and

(b) whether under ground water re.
sources are also being sensed ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY ATOMIC ENERGY
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. Remote sensing of
natural resources has been carried out
with the aid of India’s experimental earth
observation satellites Bhaskara I a II and
the Rohini Satellites.

(b) Satellite imagery, when appro-
priately interpreted with other collateral
data, gives a good indication of possible
ground water sources. Experiments con-
ducted by scientists in various agencies in
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the country have shown that wuse of
satellite imagery sufficiently narrows down
the pessible areas for successful ground
water exploration.

Revision of Daily Wages of Prisoners

1792. SHRIJ.S. PATIL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Central
Government has been drawn to a recent
judgement of the Kcrala High Court
which directed the Government of Kerala
to raise the daily wages of prisoners for
a full day's manual work from the pre-
sent Rs. 1.50 (Maximum) a day to Rs. 800
per day on the ground that prisoners arc
also entitled to protection from exploita-
tion under Article 25(1) of the Constitu-
tion ;

(b) whether this decison of the Kerala
High Court is being brought to the notice
of various State Governmeats ;

(c) the daily wage paid to the priso-
ners for a full day’s manual work in the
jails in the Union Territories ;

(d) the basis on which thesc rates
were decided upon ; and

(¢) whether any upward revision in
the wages paid in the prisons all over the
Union Territories is under consideration
of the Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NHHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) Govt. of Kerala have filed a
Special Leave Petition in the Supreme
Court against the High Court judgement
and the matter is subjudice. The ques-
tien of bringing thc judgement to the
notice of other State does not arise.

(c) and (d) The information is being
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collected and will be laid on the table of
the house.

(e) No, Sir.

Hydro Power Equipment of BHEL at
Bbopal and Hardwar

1793. PROF. RUP CHAND PAL:
SHRI SUDHIR KUMAR
GIRI : '

Will the Minister of INDUSTRY be
pleased to staie :

(a) whether it is a fact that the hydro
power equipment manufacturing units of
BHEL, at Bhopal and Hardwar are fac-
ing closure soon for lack of orders from
Government ;

(b) if su, how the situation came to
such state, in detail ;

(¢) whether Government are no more
in need of hydro-power scts :

«d) if so, whether it indicates that the
country has recached the position of more
hydro power projects ;

(e) if so, the details thereof ; and

(f) if not, why the BHEL is short of
order and details thereof ?

TUHE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARK:
(a) to (f) No, Sir. Orders on BHEL
for hydro power equipment are adequate
in the current year. The order boek
position shows a minor gap for 1984-85
and larger gap in subsequent years. In
the prevailing situation of constraint of
resources, low demand for hydro plants
may be  ascribed mainly to long
gestation period for such plants.
With clearance of more projects by the
Central  Elecricity  Authority/Planaing
Commission, and through placement of
further orders on BHEL, its shops couoid
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be mererfully loaded Efforts arc being
;ude in this direction.

Study about cost effectiveness of CSIR
Laboratories

1794. SHRI CHITTA BASU : Will
the PRIME MINISTER be pleased to
state :

(a) whether Government have ever
undertaken any study about cost effective-
ness of the CSIR Laborato¥es ;

(b) if so, the details of the study ;
and -

(c) if not, whether Government con-
sider it  desirable to undertake such
study ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) The working of the CSIR
has been reviewed by four Committees
from timc to time.

(b) The Reports of the 1st, 2nd and
3rd Review Committecs are available in
the library of Parliament. The Ist part of
the 4th Committee (Sarkar Committee)
was placed on the Table of the House on
10th March) 1970, and its 2nd Part on
24th November; 1971.

(c) On-going Projects are being sub-
jocted to appraisal through Expert Panels,
Research Advisory Councils and Head-
quarters mechanisms, principally to deter-
mine their conformity with national prio-
rities of review their progress.
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Revision of Price of Maruti Cars

1797. SHR1 MANI RAM BAGRI :
SHRI B.D. SINGH :

Will the Minister of INDUSTRY be
pleased to state :

(a) how many times the price of the
Maruti Car has been revised since its
nationalisation, stating the increase in the
price each time its price was revised and
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the rationalies in increasing the price
without the actual production of the car;

(b) whether any further rise in its
cost is anticipated by the time the
car is produced and made available to the
prospective buyers;

(c) if so, the details thereof stating the
basis on which the rise in price of the
car is anticipated ; and

(d) the extent of the present depen-
dency on the Japanese Company in the
production of the car and by what time
the foreign dependency is likely to end ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DUTT TIWARI)
(a) and (b) Maruti Udyog Limited has
not, till now, announced sale prices of
its vehicles. It has only been estimat-
ing ex-factory price based on certain
assumptions. The cost eclements arc
getting firmed up and Maruti will soon
be announcing sale prices of vehicles.

(c) Does not arise.

(d) The average import content of the
vehicles to be produced in the first year
of commercial production in 1984.85
would be around 70 percent. The import
content is expected to decline to less than
10 per cent in the fifth year of production,
that is, 1988-89.
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Import of Computers From U.S.

1799. SHRI INDRAJIT GUPTA :
Will the PRIME MINISTER be pleased
to statec :

(a) whether it is a fact that the Electro-
Trade and Technology Development
Corporation (ETTDC) has signed a deal
with a U.S. out fit, Central Data
Corporation for massive imports of com-
puter components;

(b) if so, the details thereof:

(c) whether it is a fact that Govern-
ment have already given letters of intent
to set up projects for making these items
indigenously; and

(d) if so, the details thereof and to
what extent the import deal will affect the
proposed indigenous units ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M.S.
SANJEEVI RAO): (a) to (d) The
information is being collected and will be
1aid on the Table of the House.
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Setting up of Industries in Jaunpur

1801. DR. A. U. AZMI : Will the
Minister of INDUSTRY be plcased to
state :

(a) whether in Jaunpur district of
Uttar Pradesh not a single unit of the
Centre controlled factory has been located
though its population is about 25 lakhs;

(b) if so, whether Government would
declarc Jaunpur industrially  backward
area and take steps to lacate some public
sector undertakings there; and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
(SHR1T NARAYAN DATT TIWARI):
(2) Yes, Sir. :

(b) and (¢) Jaunpur district of Uttar
Pradesh has already been identified as
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No Industry District and is included in
Category ‘A’ of the identified industrially
backward areas entitled to Central Invest-
ment Subsidy at the rate of 25% of
investments subj=ct to a ceiling of Rs. 25
lakhs, etc.

The Central investments are primarily
in large industrial projects of a basic
character. The location of such projects
has, therefore, to be decided on broad
techno-economic considerations. It has
been the policy of the Government that
subject to these considerations compara-
tively backward regions are given
preference in the location of Central
projects. Having regard to the inherent
limitations in ensuring equal distribution
of central investment in diflerent regions,
balanced regional devclopment of indus-
tries has to be achieved by attracting
larger investments in the private Sector,
in regions which are industrially back-
ward. Therefore, in order to attract
investment in backward & less developed
areas, Government gives various conces-
sions/incentives 1o entrepreneurs setting
up industries in such regions. A revised
set of incentives/concessions for setting up
industries in identified backward areas has
been announced with effect from 1.4.83.
Copies of Press Note dated 27.4.83 issued
in this regard are available in Parliament
Library.

JOT AN & qEAg fawi H ugEw

1802. ft g0 1@ : FT nTA Wi
gy AT &Y FU4T ¥

(%) IW qq= & § qAqa faet 7
oy fray g 2 fqAd qafao gg-
qO7 713 &Y FAEATT £

(=) Fa1 TT FEE A A
qafae ygao ) A% F IN faw
T R

() afx gf, A1 37 § faare v
fiperdy 30T § 9Ef 37 FEAAT ITFEIO

SRAVANA 14, 1905 (SAKA)

Written Answers 226

&1 5317 frar a1 @ &; &%

(1) afz FE¥ ar oa srfos ogwl
¥ farz amwc F1 ¥ FgAEY F@
1 famv 27

qofazor fawmr §  wo-ast (ot
fafawa fag) :((¥) & (%) 7991 &y
AT P Z A TA-TTH 97 @ Y
17T
Insat-1B

1803. SHRI K. LAKKAPPA : Will
the PRIME MINISTER be pleased to
state :

(a) whether INSAT-1B has been got
ready for launching;

(b) if so, whether any date has been
fixed for launching: and

(c) whether it has been ensured that
the faults noticed in INSAT-1A do not
recur in INSAT-1B ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. The INSAT-1B
setelllite has been readied and configured
for launch. It has been mated with its
upper stage and the associated airborne
support equipment. The composite
payload stack has been delivered to NASA
for STS-8 cargo integration and checkout

operations.

(b) THE INSAT-1B launch by the
cighth flight of US Space Shuttle is
presently  scheduled for 30th  August,

1983.

(©) All possible efforts and care to
éliminate  recurrence of INSAT-1A
anomalies and snags have been taken,
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Equipmest Provided for Research Vessel
‘Sagar Kanya'

1804. SHRI K. LAKKAPPA : Will
the *PRIME MINISTER be pleased to
state :

(a) the equipment provided for the
oceanographic  rescarch vessel ‘Sagar
Kanya' and the subjects on which it
would conduct rescarches and collect data
on them ; and

(b) details of the voyage planned for
it and the duration of the Voyage ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT. (SHRI SHIVRAJ V.
PATIL) : (a) Oveanographic Research
Vessel ‘Sagar Kanya' can carry out re-
seaich in the disciplines of Geological,
Meteorological, Biological, Physical and
Chemical Oceanographic Sciences. De-
tails of scientific equipment installed on
the vessel arc laid on the Table of the
House. [Placed in Library. See No.
LT—6798/83).

(b) A number of scientific cruises have
been planned for the next few months
relating to Meteorology, Marine Geology,
Marine Chemistry, Biological and Physi-
cal oceanographic studics. These cruises
will take place in the deeper parts of the
Indian Ocean.

Appointment of Commissions

1805. SHRI MANOHARLAL SAINI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) how many of the Commissions
have been appointed by the present
Government and what are the details
thereof ;

(b) how many of the Commission have
submitted their Reports and the details
thereof ; and
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(c) whether the copies thereof will bl
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANIJAN LASKAR): (a)
to (¢) The information is being col-
lected and will be laid on the Table of
the House.

Closure of Latex Foam Factories

1806. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

(a) the Latex Foam factories closed
down in the organised sectors like Dun-
lop since 1972 ; and

(b) the reasons for the closure ?

THE MINISTER OF [INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
M/s East India Rubber Works & M/s.
Dunlop India Ltd. have stopped produc-
tion since March, 1966 and October 1975
respectively. M/s. Trivandrum Rubber
Works have not reported production since
February, 1976.

(b) High over-head costs, stiff com-
petition from small scale units and avail-.
ability of cheaper substitutes like plastic
foam and rubberised coir in the market
are some of the main reasons for the
stoppage of production of latex foam
units in the organised sector.

Increase in Industrial Growth Rate

1807. SHRI G. NARSIMHA REDDY:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the industrial growth in
the country is recording a good recovery ;

(b) if so, the segments where the
increase is pronounced ;

(c) the areas where the position hap
remained tatic ; and
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(d) the position of the small scalo
sector ?

‘THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI)
(@) to (¢) According to CSO, the rate
of growth of average monthly indices of
industrial production (provisional) during
1982-83 was 3.7 per cent. The index for
April 1983-84 shows a growth rate of 4.9
per cent over April 1982.83. The
industry groups which recorded a positive
growth during 1982-83 over 1981-82 are
food, beverage, tobacco, wood and cork,
paper, rubber, chemicals, petro/coal, non-
metallic mineral, basic metal and metal
products.

(d) According to the Office of the
DC (SSI), the data on production of
small scale sector are available upto
December, 1982, As such it is difficult
to indicate the latest trend in small scale
sector.

Revision in the Retention Price of
Levy Cement

1808. SHRI SANAT KUMAR
MANDAL : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether Government have ulti-
mately agreed for the upward revision in
the retention price of levy cement ; if so,
by how much per bag ;

(b) the reasons therefor when the
manufacturers are selling the non-levy
cement at their own price and making
huge profits therefrom ;

() whether he is aware of the various
malpractices indulged by the stockists and
retailers in the sale of levy cement viz.,
pilferage, adulteration, short weighment
etc., and

(d) if so, what action has been taken
so far in the matter ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(8) No, Sir,

SRAVANA 17, 1905 (SAKA)
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(b) Does not arise.

(¢) and (d) : Due to general shortage
of cement in the country, possibility of
mal-practices such as pilferage and adul-
teration of cement etc. cannot he ruled
out. In case of such malpractices, State
Governments/Union Territory Adminis-
trations are competent to take action
under provisions of relevant Weights and
Measures Laws and powers delegated
under the Essential Commodities Act,
1955. Further, under the provisions of
the Essential Commodities Act, 1955
Government of India had also issued
Cement (Quality. Control) Order, 1962
under which all cement manufacturers are
obliged to produce cement conforming to
Indian Standard Specifications.  This
order was amended on 3rd June 1982,
making ISI Certlfication compulsory in
the Cement Industry with effect from
1.7.1983. This amendment provides for
prohibition of manufacturer or sale or
distribution of cement which does not
bear ISI Certification Mark. All cement
Producers are required to obtain licences
compulsorily from Indian Standard Insti-
tution under the ISI Certification Act, to
enable them to use the ISI Mark on
cement bags.

Amendment of Indian Penal Code remove
corruption

1809. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether very often smugglers,
blackmarketeers, hoarders anti-social
elements, agent provocateures when ap-
prehended by the law enforcing authori-
ties get their release through the ccuri ;

(b) whether Government have con-
sidered the desirability of bringing all the
sections of the Indian Peaal Code, in so
far as these relate to corruption under
the Ninth Schedule of the Constitution so
that corruption in the country can be
tackled in an effective manner : and

(c) If not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR}
NIHAR RANIJAN LASKAR): (a)
Except in a case of arrest and detention
under any law providing for preventive
detention, every person arrested and de-
tained in custody has, by virtue of the
provisiens of Article 22(2) of the Consti-
tution, 10 be produced before the nearest
Magistrate within a period of 24 hours of
such arest excluding the time necessary for
the journey from the place of arrest to
the court of Magistrate and no such per-
son shall be detained in custody beyond
the said period without the authority of a
Magistrate. When a person is so brought
before a Magistrate he is cither remanded
to custody or released on bail under the
provisions of the law and the court grants
bail where it considers it appropriate to
do so.

(b) and (c¢) Article 31B of the Con-
stitution provides that ncither Acts and
Regulations specified in the Ninth Sche-
dule nor amy of the provisions thereof
shall bc deemed to be void on the ground
that such Act, Rcgulation or provision
is inconsistent with or takes away or
abrides any of the Fundamental rights
under the Constitution. The anticorruption
cannot be considered to impinge upon the
laws Fundamental rights of the individuals
and hence there is no need to include them
in the Ninth Schedule.

reqra fram & g wedw zm’.

# fam

1810. =it FNWR IO : AT QR
s¥y wr & 92 AT FY $UT &Iq
f -

(%) 7= famm & Iv= A<
T4 ITFHT F1 s w1 2 AN gaAw
I & g feAdt g &1 fAaw
faear man 2,

(®) ma A7 qut & A I Y
9T 9T FT feAq7 IqIRT HEY
qur fra;
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(7) |FTETY IJgww) A gL
o few o v fe 93 T e et
& T AR B qqA fewdt wig
aiwa gf; o=

(w) 3 97 feat s ot )
AN IAH FA T F T w0 & ?

[T O = AT § Q-
TN (N gAe ®o dic AW) ©
(F) & () IHd g FY WY
73 & 57 FAgE 97 7@ & IR

wrat Wir g g ¥ fadw
w wf g

1118. st § & ¥ TAAO : FT Juw
7Y g7 A7 F1 FO0FIGO 0

(F) A AT qEE@E @ G
"% 3% §A feaar gAY &1 fAde
fearagr 2 w7 x})@ Ww fea-fea
mafaat & fam-fam g7 97 I@v MY
T E;

(=) ™ A7 7wt ¥ 2T A o0
JTAYGTT ATATT FT1 EH QAT 77 gAAE
aq fraeft oy g€ 2 o ;@1 qIE
T @1 agy fawifea fogr ar 7 s
&1 a1 2 N7 Afz gr, A Fegrasdt saYyer
T ¢, AR

(7) ™ A agt ¥ A Al
g 1A ) gfqag  feq
7w Agmar & 7f T ITF 2 Ay
qT ATHT7 qr 7

IurT A (St T e frard):
(F) & (7): miey aqr mwow
HTRIT Q% GO weAT A § o
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W@ wXTT &Y v are fafw i &Y
‘ot 7@ B & w97 A
feeY ara & wT wTE g @
aqT yravny Jravr § fafasr -
w9 & fog W ywe # ffy
Ao [faefia Aol gro R #)
areY & | T AT qgr qrAYGNT w74
AT T ITeq quior AT w1
IT®H YT H @ FIW IFT I AT
feafa & gqurs a1 £ 1 o A1 awt §
TH HAATHY FIR0 JIET AT FTHIGHT
aram w1 famfafas fAfuat gowsy
wUdr T —
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(T wret &)
" g & 7 fafw
1980-81 8588
1981-82 9500
1982-83 9609

ATHTT 1T AT 4T JIAGIT F1
iy feo @ M ax vl &
a9y 99 @Y AN T QT 4@
AT & AL IY AT TG F ATH (A
fear smar & | fggm @ F 9EEm,
ALY T ATHIGIT HTANT g7 FY TE
e #Y agE A F4, afe 2,
AN THTT JTT AATT FT Feqed A~
AT AL QA FTA JrT &1 T
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a7 agt ¥ a1 & fau § v qeEE-
Far #Y vifr ag  1980-81 ¥ 1947.48
a1@ €4, I 198182 H 2100.00
dqTE Y AT 1982-83 #  2400.00
e =g @Y FaT Afer IR At af
fafuat & afenfom &7 &t o€ &
ATEY qAT FTNGRT FATANT FTSATH F
fau aagrgar @@r yAEISA A
Kot 2 1 zEF HeTaT @E aer
FTHIGWT JTAFT WY TIHIT A T
faw w0 YAl ¥ & §F BT R AW
uaggraar &1 faX¥r ¥ gz ar A
T T F 9O FE & fow srfawa
Z | 4% MO 9T qTT AZIAAT F gEH
7 @Y 91 ITWIT GIFIT FT I
@ AT 9T § ¥ dF W 9
TAFEIAAT FT 377 U FIH g wifa-
I 2 @ 9T qUEIENT WTENT
Q1Y WO 9T FTE qTS AG F@AT A
ARG O 9T 4 gfawa # | E
ST JqT & | T9 [IAT F H=qId
TS JQT ATNANT AT F R
yfawot grar s & fear s
WRAF FI AT AT T W E TR
v & I #1 wfagfs & qar
TR AR G &1 A0 E | g
ZHT fasft T N Ao F g
gram @t & fad g g aw g0
yfaera #1 g2 & &Y qgAfa @1 8
fadg gz st wafu § o aw & gq
fav a% & fag wrdr a1t fafysq feeni
qT 5 gfaza @ |5 wfasa aF #7 &+
ge & il § |

T @ aut & fafwy fro o qar
T fFT T IJURT qGr AR F
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aw A ey g § —
IHTEA (FOT TqqT H)
™ Lo Sywfew
ah O CIC IR Ty TR
1980-81 111.00 394.20 106-85 451.24
1981-82 125.00 505-19 123.40 542.37
1982-83 145.28 649.45 145.28 619-45
Tormre (s safeer)
L] T Iyafew
ah qrEYQT andy TR
1980-81 11.86 2165 12.06 18.10
1981-82 12.38 21.61 12.73 19-69
*1982-83 14.34 21.61 13.75 21.00
gafew

*1982-83 ¥ &y amifad wgmAY & FgEIC &

() T N7 W EF AT ¥

iy wiw O gror A . wie
Ir9 U 7 feaT I Fmaw § qw

1812. st wew vt FT Ny
N ag aqT ¥ FOFQ

(%) @ awl & A FD7
xw A w1 Afea e & owATA
TF a9 foaa arr g gu;

(w) sa% =% fraq s
atw N 7f 9 fead awer aiw F
ferdr sifer o¥ &

& &1 faorg faar 3 asqadY sy
&1 AT AT §; HR

(7) ™ @7 at& M fead
safeaat &1 =rara fear mar AR fegd
2T safeqay w1 qor & af ?

e waTe ¥ vew Wt ¢ (st
frge e wrewt) (%) ¥ (v)
o faacor gav §
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forcaw

1980 1981 1982

(%) ¥ qRAww [A § afqa 9F
el § BTF A AT qWT
& A T gu ATHAT ¥ AN-
T q® T

(w) (i) s a9 & sAgw g
TT FH WIHAT ¥ JET
(ii) swwr & faw o+
Afraq 0¥ §9 AW FT qEw

(7) T A At & dwF ArgT
¥ ¥ 3 & fay F09 a2Aqn
g g faoffs Tl W
qrn

(%) (i) s e o safeqal £

qwT

(ii) "R 37 (et safaqal
W qeaT, fag T A At &
AT FTOATE W AT & AE

1194 1229 1201

2061 2269 2463

1040 1262 1302

294 357 490
681 836 970

326 348 274

Setting up of Industries in Gaya

1813. SHRI RAM SWARUP_ RAM :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Gaya district has been
classified as a backward district ;

(b) if so, whether any programme has
been drawn up to set up somc industries
in this district in the public sector ; and

(c) the details of the samc and pro-
gress made in the matter ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
Yes, Sir.

(b) and (c) The Central Investments
arc primarily in large industrial projects
of a basic character. The location of
such projects has, therefore, to be deci-
ded on broad techno-economic considera-
tions. It has been the policy of the
Government  that subject to techno-
economic considerations comparatively
backward regions are given preference in
the location of Central Projects. Having
regard to the inherent limitations in
ensuring equal distribution of Central
Investments in different regions, balanced
regional development of industries has to
be achieved by attracting larger invest.
ments in the private sector, in regions
which are industrially backward. There-
fore, in order to attract iavestment in
backward and less developed are as a
numbers of concessions like Capita]
investment Subsidy, concessional finance
from financial nstitutions are being
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offored to prospective entrepreneurs,

In the Sixth Five Year Plan, priority
has been given to all on-going schemcs
and for modernisation/replacement pro-
grammes. New Schemes have been
identified and provided for, based on
techno-economic feasibility and keeping
in view the constraints on resources and
the inter-sectoral priorities indicated in
the Plan Document. Substantive details
of all such projects included in the Sixth
Five Year Plan period have becn
published in the Sixth Five Year Plan
Document (Pages 277-293) and copics are
available in the Parliament Library.

Fuactioning of Disciplinary Authority

1814. SHRI RAM SINGH SHAKYA:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that Govern-
ment had issued orders sometime in the
past that in a casc where the prescribed
appointing or disciplinary authority is
unable to function as the disciplinary
authority in respect of an official on
account of his being personally concerned
with the charges or being a material
witness in support of the charges, the
proper course for that authority is to
refer such a case under the normal
manner for nomination of an ad-hoc
disciplinary authority by a Presidential
Order; and

(b) if so, whether a copy of the samec
will be laid on the Table together with
reasons for having issued such an order
and in how many cases the instruction
was applied with details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) No
such order has been issued by thg Depart-
ment of Personnel & A.R.

(b) Does not arise,

AUGUST 3, 1983
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Progress of Visakhapatnam Steel Plant

1815. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of STEEL
AND MINES be pleased to state :

(a) what kind of opinion was
cxpressed by the Indo-Soviet working
group about the progess of Visakha-
patnam Steel Plant when they recently
met at Visakhapatnam;

(b) thec expected total outlay includ-
ing thc escalation charges due to delay in
implementing the project of Visakha-
patnam Steel Plant and the total amouat
invested so far; and

(c) the specific reasons for banking an
over draftfrom the local baanks by the
management of the Visakhapatnam Steel
Plant just to carry on the routine work ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The Indo-
Sovict Working Group were satisfied with
the progress in construction of the
project.

(b) The approved cost estimate of
this project Rs. 3897.28 crores. So far
Rs. 595.62 crores has been invested.
Progress in construction of the project
has been gencrally on schedule. It is too
early to estimate further escalation in cost
of this project.

(c) The requirements of Visakhaptnam
Steel Project for the capital cost during
1982.83 werc more than the budgetary
allocation. Thc project, therefore,
obtaincd a loan from the State Bank of
India to meet certain commitments.

Setting up of a Sub-Centre of the Coir
Board of India in A.P.

1816. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of INDUS-
TRY be plcased to state :

\

(a) the reasons for not setting up at

least a sub-centre of the Coir Board of
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India in Andhra Pradesh a major coconut
wproducing State in the country ; and

(b) the reasons for completely ignor-
ing Andhra Pradcsh in providing represen-
tation in the Coir Board from the growers
and traders of coconuts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) Coir Board has
set up a Demonstration-cum-Exteasion
Centre at Narasapur in Andhra Pradesh to
train and to give on the spot technical
guidance to potential entrepreneurs to set
up coir based industrics. There is a
plan to upgrade it to a Regional Coir
Training and Development Centre.

(b) Coir Industry Rules, 1954 provide
for appointment of only three mhmbers
in the Coir Board, from the category of
‘growers of coconuts and producers of
busks and coir yarn''. Hence it was not
possible to give representation to all the
Statcs under these categories when the
Board was constituted in August, 1981.
However the Director of Industries of
Government of Andhra Pradesh is alreay,
a member of the Board.

OWEAT w qot Aq A W

1817. -« farm T geafea -
w7 3o g qg TATT ET FI FT
fw .

(%) a1 ag 79 & f& wredy -
et Fzdta ArAie faar  fasAiT
(TEqiF) # N AN FgHr g W
w7 &gT I IGT WAT H AAE JUASH
H

(w) %1 agH Fud f& g
g TEUTH & gTHIT FIU AENT &
AR F) IART AT F  AIATL AAF
fiear amr ar; AR
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() afz g, & v @ WS
U #1 fagsra v ¥ fod g@ HI
fagrr 37 @x FTATqUT FTA HT E 7

Iai we At (st ATerw T faara)
(F) & (7) W@ T A
qN 7 & Tms W #1 fogw i
agt & aFeo 7g FoEr S WA G
TaT FT §1 AL 9EA1E § | wWWifE W
Y ATARIAFAT F1 T 777 F fov 9%
qafer arar & IgHeY 2

ST Qo dto JUATT F W@ H
A% IQW’ (T HERIT, 1976)
STe® gFT § yEifaT g & agare
JNr Tw qzdr § fegfa fawr sw1<
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AT AR wA7T F ofeww 7 agr-
femy & fagadr sz qur FMgE F q
¥ agdr gE TNz, &I, aEa]d
T qrErr g gk faew (wrfrer),
AT T AUT @A F HHATAT
qTF% # @ETH for g @
qIE-ITE F1 IAHT AT & | A
T F AT 92 AT 98 F38 F1 T
7 firedt &, wfeaw sa el TR F
FETIEY UF qT AT IRTAT AT E
aqr AL AT T qIaOHt § g oA
Z | a9 F @ A QAT AT T Y
geg "I U ET H @ A E A
T qrAT gaay g aifgar & feaar
war g A gL aw gATA g &
oY frew &1 A7E JA G I@T
AT ¥ A § q1@ AA 9 I g
IATE 1 @A F g A TF qZAFAT
AT QU NY P gAT F HIROT ATEH
TFEET & AT § &G 0F A JA
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T 21 frweaw WA 2w w09
100 i M gQA = 1 wHfE quw
& g7 a7 AT T9% qoeq & o
T WU I AT q7 IqA: A ANE
o fafew aTe g MW ¥ W
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¢} qT4T YT, AT AYEF ¥ WATH] ¥
wyear 5T N 7€ aqr o fa-
fedi ®Y % qw faafa s &
wyEqr gE Y At dr | qg weE
ger€, 1947 TF AH ) I L4 E S
AT 7 A9% gfaaw gfq safww ¢ A2
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% % faeea aR fal ¥ w0
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wefir wret & firg afen
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T e qeA qg ¥@r ¥ gar
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(%) 2w & 7ot fadw & foa-foer
wut ® arefa w1 W o¥fmar @
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(w) wrefa w10 € fedfadr 1984
& YT § gE QF FTHAWH §
() wrsfr ot fafudx s oft
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Ho FrIT A1ZH fA0, FgATATR ([T
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1
2
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4 e Ty Wiz e, quAEAT (T)
5
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He §i% W o five, AL (TG |
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1

7. Ho Yuwfag que =AY w10 fore, aoa (vgTUIR)
8  ¥o WAl TwY (¥W) Wi foro, womar (afeww gma)
9. Yo FOHT ATARNIATE, auErg |
10. Yo AT AT STo fi¥o, T faeey
11. %o FR+e favwd, 7 faeelt |
12 ¥o fawer ATt T, Mg (werw)
13 %o wrte fawm gur w3, gruanz (WrH w2W)
14. ¥o wdra7zw feavem gfvear fae, Sage (Torears)
15, ¥o WA WITT QI firo, HEwS: (I W)
16. o fx smTHETEN ¥F FrANE WMo fHe, wETE (afw AX)
17. e fufawy stzd wre fire, qoom (furgre)
18- We xfRmIx wiew, ST (e AW FWAT)
19. o qrgAT wTEYHYATEER, FadeEw (WTE)

wiaifes e & froez

1819. st TwTwaTT wWrew : ¥}
JuW TR FqT R g w0

(%) w1 W H a9 198283 &
o Wrafrs seea § &4 o€ 8

(@) afx g, ¢ SuRA ¥ &g
wH) &7 ST #4T §; AW

(1) SWTEA § FH ATA & wIIW
AR IT FTON &7 gL FA &
fad aoeIt IO |T 9@ fEg g

g

I AR (st Ao o feard)
(%) s (&) Faw gifersig
ST & W WRIfE IR ¥
dew mfes gawiwt  (qfiaw) &

fawa *Y 7T 1981-82 WX 1982-83 ¥
o 8.6 WYX 3.7 fawa € |

1982-83 % faforer sefres eygi
¥ oyifis Semew & aYed  Arfas
qawiel A fawra & w1 g faaeor
¥ fearar mar g

(1) faasht N =0, FdEE
T 7 feafa, staife oy, aw-

T argfa-wiv § wggEd afy
F@ arat ¥ e fafe o §
w19 faoqraa & fafaar 7 Y oy
Fgfgzra s @ asar & 1 1980 &
aw ¥ ANfrE I § g
FW & faq ¥A% Ageaqur  Ivrw fvg
& | o frfafas mfes & —

(1) sad # safy & wfwwaw
25 sfama gfg s wfv oy
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s wfore &Y ¥ o wfy
& faw srawry w0,

(2) aroTop@ oF sefew S

(3)

(4)

(5)

qui  IeN awr faafw &
FTEAT T @M ¥ W
Uit S e SR CIR
yfgs suaAT ® ATYAT 2T
Y &Y F) qqT T I@ AT
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fag waufa szm w1,
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JTEHE T § TR FTAT;

TEAT T AR SqIYAT-EqS
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(7)

(8)

(9)

FAT WL § [ET 5 FOF
w7 ¥ g oTeEe A gz T

ynd Al & e
fadrer ot AreEw wad -
AN AT F W7 I
aw ®@ F far srafire
angfe afewmen  (Aeifme
fawrs fawm) & o% faww
WEYSS 8T AT FAT |

ufe® S &1 Searfen
$WTF IJTWa AT XA
1983-84 ¥ ¥® IuTq fHy 7T
g

Nafrs  avsqwear w1
fafewn =7 § ImTER 9T
T ¥ fau frw Afaa &

fear T, faT TereT & wAr )
fawew
whetfTe geTew & gewin ¥ fewre @
(wreTT—1970=100)
%o IqTT qYE fawrg gT *1 wfawa
Ho 1981-82 Y T &
1982-83 &
1 2 3
1. qra AW 14.0
2. fafom 1.1
3. e 5.4
4. T (—) 173
5. Ja-ww AT (—) 18.5
6 IO AEH 45.4
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o 2 3
7. La0n) 1.4
8 THE (—) 138
9. 7qT 4.1
10. RLIC L 2.3
1. Coaglac el 10-4
12. 717 & faer mfas 5.4
13 HTHTOYT 41 9.1
14. HTq TR 7.7
15, LEic] (—) o1
16. fasra [aafts (—) 43
17 qfryga [IawT (—) 21
18 fafaq (—) 3.5
fafamior 2.3

faest # w1AA wix sqweat W (=) afz gr, a1 ITHT FHT-HET
et feafa R AT R W)

(7) UEY gEATY w1 AwA ¥ Ay
1820. st TrTwATY  Wres w1 AR IO T FEAET AL P
qgﬁaﬁnmﬁﬁwmi‘ﬁﬁﬁ: T2 wererg § Tew A (off fagie
WA ®eeY) (%) SR (W)
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1 2 3
FeardY 682 689
a1 fem a1 1420 1255
fafae < 4406 4439
e qrga N 1040 9758
fafaw W10 20 Ho 5540 6293

EL 13407 14016
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gfz gt & afeq oo et & Wl g

(7) ¥ woaei e & fag

freafafaa uw fem o &

(1) gfew adwar g1 & 7k ¢

(2) T e ¥ WY arae-
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qeen Teq Afga dE9 aWn
werefY ot g @

(3) e A wqufest &
favy T wfwar wfgar €
g faares sraw &
a7 wiarf |

(4) g & ofz w5 g,
A W 77 aguTY suf)
® qar &M & faq fasy
* fadw Tl gra favae
sfwgm w&aT

(5) avers ®7F ¥ wwgE
sgferal &1 qa1 A & foqU
AT 1 aTHferw W
FTAT |

(6) *& wyafegiqv fara £

T )

(7) g o meh Zwfeai @
awg ¥ el frafag)
are fraYy M g fewdy
TET S TR ET MHAA

(8) fr fox mr gonfeni ox
fawe frrra |

(9) sazaefw ©qat 9T gfew
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(10) =T wlx amfie wgew
& tqrE) X WWQWE ®ATAT

(11) frorem & sriard A
T

(12) swam & v usat &
gfew wfawmfia) & @w s
famn &% &0
Setting up of Pollution Free Industry
in Garhwal

1821. SHRI H. N. BAHUGUNA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government's attention

has been drawn to the urgent need for
establishing pollution free mdum}' on the
Swiss Pattern in the Zero- Induslry districts
of Garhwal Hills ; and .

(b) if so, full details of action {akep ?
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THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
and (b) Government is aware that the
hill areas offer certain advantages in the
location of certain precision industries
including watch assembling and electro-
nics due to their climatic conditions and
dust free atmosphere. The State Govt.
of U.P. had set up a Task Force to
examine various aspects of electronic
industry. The Task Force has submitted
its report which is under consideration of
the State Govt. The State Govt. have
set up a U. P. Electronic Corporation
which is monitoring the promotion of
Electronics industries including in the Hill
distric ts.

Govt. of U.P. have taken up with
UPTRON. Instrumentation Ltd. Bharat
Electronics Lid. BHEL, National Physical
Laboratory for setting up their units in
Hill areas of U.P. Pauri Garhwal hLas
chosen as the location for deference elec-
tronic items manufacturing unit to be set
up in the public sector by Bharat Electro-
nic Ltd. A letter of Intent has been issued
for setting up a Unit at Kotdwara in
Pauri Garhwal district for the manu-
facture of Audio & Video Magnetic
tapes.

All the five hill districts in Garhwal
region have been included in Category ‘A’
of the identiflied backward areas and
entrepreneurs setting up industries in
these districts will be eligible in addition
to the concessions/incentives available for
backward areas, Central Investment
Subsidy @23% subject to a maximum o
Rs. 25 lakhs. MRTP/FBRA compani:s
have been allowed to set up Non-Appen-
dix-1 Industries not reserved for Smali
Scale Sector with an export obligation of
30% only in these districts. Govern-
ment will give central assistange for
infrastructural  development in  No
Industry districts to the extent of
1/3rd of the infrastructural develop-
“ment cost incurred by the State Govern-
ment subject to a ceiling of Rs. 2 crores
per district.

Need for Hill Area Development in
Himalayan Region

1822, SHRI H. N. BAHUGUNA:
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Will the Minister of PLANNING be
pleased to state :

(@) whether Government’s attention
has been drawn to the need for hill area
development in the Himalayan Region in
order to reduce regional imbalances ;

(b) whether Government are taking
steps to set up ropeways as part of the
programme and introduction of air
services (helicopters) for transport of high
priced, short-life commodities such as
orchards etc. ; :

(c) whether Government's attention
has also been drawn to the need for re-
aligning educational system in the hills in
order two weave regional perceptions in
the national plans ; and

(d) whether Government will also
consider creation of appropriate adminis-
trative set up in order to meet the needs
of employment and oven-coming poverty
of the area ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The Govern-
ment is aware of the need for the hill
areca development }!in the Himalayan
Region in order to reduce regional
imbalances.

(by There is a programme for setting
up of ropeways .in the North Eastern
Region and on allocation of Rs. 10 lakhs
has been made for the techno-economic
feasibility study of ropeways in the NEC's
Anpual Plan 1983-84. Two ropeways
are proposed to be installed in the U.P.
Hill Areas for which an outlay of Rs. 50
lakhs has been approved in the 1983-84
Plan. No proposal for setting up of
repeways has been put forward by the
States of Himachal Pradesh and Jammu
& Kashmir. At present, there is no
programme for introduction of  air-
services (halicopters) for air lifting cargo
of high-priced, short-life commodities
such as orchard produce.

(©) The Government is aware of the
noed for the educational system to take
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note of regional heritage and eaviron-
mental perceptions.

(d) The development programmes
being undertaken under the Hill Develop-
ment Programme and under the State
Plans of the Hill States/Union Territories
in the Himalayan region which are receiv-
ing special attention in the allocation of
outlays aim, inter olia. at creating addi-
tional employment and alleviating
poverty in the region. The form of
administrative set-up is kept under review
from time to time to meet these require-
ments.

Import of wrong Computers

1823. SHRI H. N. BAHUGUNA :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government have seen
reports (Telegraph-20.6.83) of Computer
Growth on wrong lines and leading to
lopsided development ;

(b) whether it is a fact that all kinds
of wrong computers have been imported
as exemplified by NDDB Computer which
has not been working since its import
four years ago ;

(c) whether Government are aware
that iraport of the NDDB Computer was
approved by a high-powered Commiittes ;

(d) if so, whether Government will fix
responsibility in the matter for the gross
failure resulting in breakdown of milk
production programme ?

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF ELECTRONICS
AND IN THE MINISTY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO): (a) Yes Sir, Govern-
ment has seen the report referred to.

(b) No, Sir.

() Yes, Sir,
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(d) Does not arise in view of answer
1o (b).

Cost of Production of Steel

1824. SHRI RATANSINH RAJDA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the relative cost of production of
steel in India and Japan ; and

(b) the relative cost of production of
steel in Bhilai. Rourkela, Bokaro and
Durgapur ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE): (a) and (b)
Data regarding cost of production of
steel in Japan is not available. The cost
of production (provisional) of ingot steel
for 1982.83, the following plants were :—

Plant (Rs. per tonne)

Bhilai Steel Plant 2,76
Bokaro Steel Plant 2033
Durgapur Steel Plant 2422
Rourkeia Steel Plant 2569

Capacity Utilisation of Steel Plants

1825. SHRI RATANSINH RAJDA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that capacity
utilisation of steel plant in public sector
has come down, consequently bringing
about productivity decline ;

(b) the aggregate requirement of steel
in our country ; and how much steel of
different grades is imported, and at what
cost ;

(c) the reasons why the know-how .
and facilities possessed by Bokaro and
Rourkela Steel Plants for manufacture of
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steel of higher grade API remains
unexplored ; and
'

(d) the steps, if any, adopted by
Government to meet the requirements of
steel in our country by gearing up steel

plants to optimum productivity ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) The capacity
utilisation of the integrated steel plants
of SAIL in respect of saleable steel pro-
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duction increased from 78% in 1981-82 to
79% in 1982-83.

(b) The Joint Plant Committee had
assessed the demand of steel in the
country for the year 1982.83 at 9.8

million tonnes.

During 1981-82, the canalising agency,
SAIL, imported 1.317 million tonnes of
various categories of steel. This was
valued at Rs. 501.16 crores (C&F).
Category-wise details are given below :—

(Qty. in tonnes)

(C&F Value in Rs. lacs.)
Category Qty. Value
1. Spade Ingots 1998 52.95
2. Slabs/Blooms 43678 1007.41
3. MS Bars and Rods 44383 1758.24
4. MS/HT Plates 214903 7164.84
S. S.B.Q. Plates 20257 749.54
6. B.Q. Piates 3904 134.80
7. Structurals 682343 2232290
8. HR Sheets/Coils 25520 1116.42
9. HR/CR Strips 2255 146.10
10. CR Sheets/Colls 77785 3381.82
11. Tin Mill Black Plates 65337 3348.2
12. Tin Plate Prime 16675 1104.98
13. Elec. Sheets: CRGO/CRNO 40695 3870.54
14. Tin Plate Waste/Waste 267 9.55
15. GP/GC Sheets 74252 3744.91
16. Stainless/Spl. Steel. 849 117.70
“17. Rails 2062 85.13
Total : 1317163 50116.04
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(c) The Rourkela Steel -Plant is pro-
ducing API quality steel for its pipe plant.
The possibility of this plant as well as the
Bokaro Steel Plant manufacturing API
quality steel for sale, is being explored.

(d) The current main constraints in
production are the restrictions in the
supply of power and poor quality and
inadequate availability and quality of
indigenous coking coal, Efforts are being
made to cnsure regular supply of power
and coking coal in close co-operation
with the supplying organisations. The
steel plants are aiso making efforts to
maximise their own captive power genera-
tion. As a long term measure, additional
captive power generating units arc¢ being
established in Bokaro, Bhilai, Rourkela
and Durgapur.

In additien, the following measures
have been taken at the plant level for
improving productivity :—

(i) Adherence to the repair and
maintenance schedule both pre-
ventive maintenznce as well as

capital  repairs, resulting in
improved equipment availability
utilisation.

(ii) Adherence to technological regires
in the equipment operation and
spstematic follow up of the
techno-economic parameters.

(iii) Creation of awarcness of the need
for improving productivity by
inter-action between manag:ment
and workers through scminars,
workshops, etc.

(iv) Regular discussions regarding
productivity with trade unions at
Plants level and corporatc level.

(v) Regular inter-action between the
Piant and the R&D  Cemtre
resulting in a number of measure
for effecting economy in fuel
consumption, improvement in the
yiclds at different stages of pro-
duction, etc.
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B.H.E.L, Unit for manufacturiag Electri-
cal Panels in Corbett National Park

1826. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that the Bharat
Heavy Elcctrical Limited has set up a unit
for manufacturing clectrical panels right
in the heart of Corbett National Park;
and

(b) if so, the reasons thereof?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI): (a)
and (b) BHEL have not sct up any new
manufacturing unit in the Corbett Nat-
ional Park. The Company have commenc-
ed assembly of elcctrical pannels at the
diesel power house shed already existing
at Kalagarh. The unit was started on
the recommendation of the State Govern-
ment that usc of the existing workshop by
BHEL would give impetus to the develop-
ment of the region.

Setting up of Disaster Relief Organisa-~
tion for Firc affected people in Delhi

1827. SHRT MADHAVRAO SCIN-
DIA: Will the Minister of HOME AFF-
AIRS be pleased to statc:

(a) whether it view of fire that recent-
ly occurred in a highrise building the
capital recently, Government propose to
sct up a disaster relicf orgamisation to
improve and coordinate the efforts of
different deparfments and agencies to get
the effective help for the disaster striken
people and arrange relief needs;

(b) whether the present arrangement

_ to assess relief of needs of a situation hit

by a disaster are not satisfactory and
there is delay between the request for
emergency assistance and the delivery of
the technical help and relief supplies;
and

(©) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
Yes Sir. In the wake of experience gained
during the two devastating fire accidents
which took place in Delhi recently, it was
felt that no individual Department/Agen-
cy, by itself, could handle eflectively a
grave situation involving danger to life
and/or destruction of property on large
scale. Accordingly a scheme for disaster
relief devising a well coordinated plan and
laying down the sequence of steps to be
taken by various Departments//Agencies
and to rcgulate the relief efforts has been
drawn up. The scheme envisages consti-
tution of a set-up which would be headed
by an Apex Body compriging the Chief
Secretary, Delhi  Administration, and two
other scenior Officers. Below this Body
will be an Operational Group comprising
representatives of various Departments/
Agencies. Apart from this, there will be
a Mobile Field Control Room which will
be managed by a Police Officer of the
rank of Deputy Commissioner.

Protection from Hazards at X-Ray
Units

1828 SHRIMATI JAYANTI PAT-
NAIK: Will the PRIME MINISTER be
pleased to state:

«a) whether Government are aware of
the hazards exposed by the diagnostic
radiological units;

(b) if so, the steps taken by Govern-
ment to ensure adequate protection meas-
ures in the places where the ‘X’ ray units
have been set up; and

(c) the details of the programmes of
Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL): (a) The diagnostic X-ray units
have several built in safety features. These
units are taken care of and used properly.
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They do not present any sigaificant
hazards.

(b) and (c) The following steps are
taken by the division of Radiological
Protection, Bhabha Atomic Research
Centre to ensure that no hazards is pre-
scnted by the units:—

(1) Division of Radiological protec-
tion conducts training program-
mes for the radiologists, techni-
cians and medical physicists on
the safety in the use of ionizing
radiations including X-rays.

(2) Regular serveys are conducted in
the country to ensare the safe use
of X-rays.

(3) personnel monitoring of the radio-
logists and technicians is carried
out with the help of special film
badges.

Setting up of lead factory in Orissa

1829. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government of Orissa
have requested his Ministry to set up a
load factory at Sargipal in the State:

(b) If so, when it is likely to be imple-
mented; and

(¢) the progress made in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Yes, Sir.

(b) and (c) The total ore reserves at
the Sargipalli Lead Mine are estimated at
2.06 million tonnes with 6.7% Lead and
0.03% copper. The project envisages
production of 500 tonnes of ore per day
equivalent of 6560 tonnes of lead metal
per annum. The life of the mine is only
14 years.
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With such a low quantity of lead metal
and short life span of the mine, a viable
lead smelter, free from pollution, was not
considered feasible. However, a Benefi-
ciation plant for the treatment of ore has
been commissioned on the 14th May,
1983.

Cost of Alumigium-Alumina Complex in
Orissa

1830. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of STEEL
AND MINES be pleased 1o state:

(a) the estimated cost of the Alumin-
um-Alumina Complex under implement-
ation in Orissa;

(b) whether there has been an increase
in the cost of the above project; and
L ]

(c) if so, what would be the revised
estimated cost of the above project?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE). (a)to (c) The
Orissa Alumina-Aluminium Complex of
National Alominium Company Limited
was sanctioned at an estimated cost of
Rs. 1242.40 crores based on the first
quarter 1980 price level. The project is
scheduled to be commissioned in 1985-86.
The escalation in the intervening period,
as also certain other contributory factors,
are likely to increase the capital cost of
the project. A reliable figure can be
given only in the revised cost estimates,
which will be available after ordering for
the major civil works ,equipment is com-
pleted.

«Wildlife Research Institutes”

1831. SHRI CHINTAMANI PANI-
GRAHI: Will the PRIME MINISTER
®c pleased to state:

) l'(a) whether Governiment  frave opened
some wild-life research instifutes inr the
country;
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() if so, _the‘ names of the places
where these research institutes are locat-
ed;

(c) whether Government have a pro-
posal to open some more research insti-
tutes to study the living and behaviour
pattern of wild life ; and

(d) if so, the mames of the places
where thc new research institutes are pro-
posed to be opened in the near future?

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) and (b)
As institute at the national level, the
wildlife Institute of India, has been set
up by Government. Its present location
is Dehra Dun in Uttar Pradesbh,

(c) and (d) the wildlife Institute of
India would be the umbrella under which
the other rescarch centres would come up
in the country. The location of such
centres has not been decided so for.

Setting up of Aluntinivm Rescarch
Development Amd Design Centre
“in the Country

1832. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister OF STEEL
AND MINES be pleased to state :

(a) whether Government have a pro-
posal for sctting up an Alvminium Re-
scarch Development and design Centre
in the Company ;

(b) if so, the name of the place where
such an institute is proposed to be lo-
cated ; and

(c) when it will be set ap ?

' THE MINISTER OF STATE OF THE
MINISTRY OF STEEL ‘AND -MINES
(SHRI NK.P. SALVE): (a} to (c) A
feasibility report for "etting up ‘an Alu-
minium ~ Research, ‘Development - ahd
Design  Centre is “ulider ' prepamtiom.
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The site for the location of the Centre
has .not yet been decided.

Liberal Financial Allocation for Deve-
lopmeut Projects in Hilly Regions

1833. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) whether Planning Commission
have taken into consideration the need
for liberal financial allocations for the
development projects like the construc-
tion of new Railway lines, Roads, and
Bridges in the Hilly region States of the
country in view of difficult geographi-
cal terrain ;

(b) if so, whether any higher alloca-
tions for the sanctioned projects in hill
States of Himachal Pradesh, Ugyar
Pradesh, J & K and North Easternjill
States have been made during the cufrent
year of the Sixth Five Year Plan in the
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sector of new Railway Lines and Roads
and Bridges ;

(c) if so, the exact allocation for
each sanctioned project in these States/
Union Territories during 1983-84 ; and

(d) if not, whether any higher allo-
cations would be made during the mid-
term appraisal ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) and (¢) A statement is enclosed.

(d) Does not arise.

Statement
Railway Lines

1. The following allocations have
been for the construction of Railways
lines during 1983-84 in the .States pf
Himachal Pradesh, Uttar Pradesh, J & K
and North Eastern Hill States :

Projec] State

(Rs. in Crores)

North Eastern Region

1.  Extension of B.G. Railway Line from New Bongaigaon-

Gauhati in Assam. 10.00
2. New Railway Lines:
(i) Gauhati-Burnihat 0.01
(i) Balipare-Bhalukpong 1.55
(iii) Lala Bazar/Lalaghat-Bhairabi 3.00
(iv) Amguri-Tuli 2.00
(v) Silchar/Jiribam 3.30
(vi) Dharamnagar-Kumarghat 4.00
3. Rail-cum-Road Bridge .across Brahmuptra at Jpgighopa
along with B.G. Railway line from Jogighopa,.
Gaubhati, 0,20
Other Siatss| Areas
4. Construction of new Railway line from Jammu Tawi-
Udhampur, ¥ )
S. Construction-of -R/G. . Line -fvom Nangal- Dam-Talwara
and taking over siding from Mukerian-Talwara. 1.00
6. Construction of B.G. rail link from Kalka to Parwanoo 0.01

7. . Construction of B.G. line from Rampur to New Haldwani 0.01
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Roads & Bridges
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2.1. The following ollocations have been made for 1983-84 under the Roads

& Brides sector :

State

(Rs. in crores)

Assam (including hill arcas)
Manipur

Meghalaya

Nagaland

Tripura

Sikkim

Arunachal Pradesh

Mizoram

N.E.C.

Second Bridge at Brahamputra
Himachal Pradesh

Jamme & Kashmir

Uttar Pradesh (Hill Plan)
West Bengal (¢Hill Plan)

25.20
6.50
9.15

10.79
6.50
6.20

13.46
6.80

25.00

19.00

\ 19.00

13.00

25.00
0.91+«

* Rs. 26 lakhs recommended under Panchayat & Community Develop-

ment for bridle path, bridle culverts, market link roads. Rs. 55 lakhs
recommended under Roads & Bridges (R&B) for 1983-84.

2.2. Statewise allocations for the
National Highways are not made.

Pension to Freedom Pighters

1834, PROF. NARAIN CHAND
PARASHAR:
SHRI A.C. DAS :

SHRI HARISH KUMAR
GANGWAR{

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have launch-
ed any special drive to clear all cases of
the Swatantra Sainanis Pension to the
freedom fighters of the various States
during the past three years ;

() if so, the nature and results
thereof :

(c) the nomber of freedom fightcrs
for whom ;

(i) the pensions have been sanc-
tioned ;

(ii) claims for the sanction of pen-
sions have been rejected :

(ii)  claims are still under considera-
tions for each State and Union
Territory ; and

(d) whether Government have fixed
any target date by which the whole work
would be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NJHAR RANJAN LASKAR):
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(a) and (b) Yes Sir. State Govts. have
been requested to initiate steps for ex-
peditious scrutiny of applications.  Most
of them have opened Special Cells under
the supervision of senior officers to pro~
cess the applications. They have also
set-up Committees at District/State levels
to help the State Govts. for speedy verifi-
cation of applications. At the Central
level a Non-Official Advisory Committee
has been constituted to consid=r important
matters in regard to the implementation of
the Scheme. Some additional staff in the
Freedom Fighters Division of Ministry of
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Home Affairs dealing with the claims of
the freedom fighters has been sanctioned
upto 31st Dec., 1983,

{c) A statement giving the requisite
information [State-Wise) is attached,

(d) Due to unexpected receipt of a
large number of applications and due to
the fact that disposal is dependent on the

reports of State Govts. no target date
has been fixed.

Statcment
Sl Name of the State/UT No. of No. of No. of
No. Sanction- Rejected Pending
ed Cases Cases Cases
| 2 3 4 5
1. Arunachal Pradesh 2 35 4
2. Andhra Pradesh $800 9756 5245
3. Assam 4012 9424 11462
4, A. & Nicobar 38 32 2
S. Bihar 20239 32719 39341
6. Chandigarh 81 39 20
7. Delhi 1772 877 120
8. Gujarat 3170 286 93
9. Goa 642 1493 774
10. Himachal Pradesh 421 581 118
11. Haryana 1377 703 453
12. J & K 914 956 1091
13. Karnataka 8270 3536 6424
14. Kerala 2109 10451 17439
15. Meghalaya 68 4 39
16. Manipur 59 45 45
17. Mabharashtra 10953 8832 12632
18. Madhya Pradesh 2935 4240 164
19. Mizoram 3 1 _—
20. Nagaland 3 3 13
21, Orissa 3622 3825 $860
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1 2 3 4 5
22, Pondicherry 263 91 479
23, Punjab 5467 50%6 1845
24, Rajasthan 652 699 194
25. Tripura 667 828 856
26. Tamil Nadu 3756 4287 1323
27. U.P. 16478 6939 3552
28. West Bengal 15151 11157 49256
29. INA Personnel 17867 11191 5308

Grand Total ) 126791 131646 165153

C.B.I. Probe into Death of an Employee
of Bibar Legislative Assembly

1835, SHRI P.K. KODIYAN :

SHRI VIJAY KUMAR YADAYV :

SHRI J.S. PATIL :
SHRI BHOGENDRA JHA :

Will the Minister of HOME AFFAIRS
be pleased to State :

@) whether the Central Bureau of In-
vestigation has completed its investigation
into the mysteriows death of the Bihar
Legislative  Assemibly employece Miss
Swetnisha alias Bobby on 8th May, 1983 ;

(b) if so the findings thereof ; and

(c) if not, how long it will take to
complete the enquiry ?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a)
No Sir.

(b) Question does not arise.

(©) In such matters no time limit can

be fixed, but no undue delay will be
allowed.

Recommendation of Marathe Committee
on Freight Equalisation

1836. SHRI SOMNATH CHAT-
TERJEE : Will the Minister of PLAN-
NING be pleased to state :

(a) whether the Marathe Committee
had recommended for either the abolition
of selective freight equalisation policy
or adoption of the policy for all raw
materials ; and

(b) if so, why the said recommenda-
tion has not been acted upon so far ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The
Inter-Ministerial Group on Freight Equa-
lisation of Gommodities (Marathe Com-
mittee) which was set up primarily to
study the scope and feasibllity of adop-
tion of freight equalisation policy for
raw cotton came to the conclusion that
it would not be advisable to do so. They
also suggested that the freight equalisa-
tion scheme need not be extended to any
other commodity and that the existing
schemes may also be phased out over a
period of time.

(b) No specific decisions on the re-
commendations of the above Group were
taken as, in the meantime, it was decid-
ed to eonduct a series of studies relat-
ing to transport planning. These studies
which had a wider scope were entrusted
to the National Transport. Rolicy Com-
mittee. The Government have already
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accepted, in principle, the recommenda-
tions of this Committee to phase out the
freight equalisation scheme.

Placing orders of 1.D, fans on Andrew
Yule

1837. SHRI R.P. DAS : Will the
Minister of INDUSTRY be pleased
to state : :

(a) whether Andrew Yule, a public
sector unit, approached Government for
placing orders on it for ID fans for super
thermal power stations :

(b) if so, the steps taken by Govern-
ment in this regard ;

(c) whether his Ministry would take
up the matter with the Energy Ministry
so that BHEL acquire ID fans from
it ; and

(d) if so, when and the details
thereof ?
THE MINISTER OF INDUSTRY

(SHRI NARAYAN DATT TIWARI):
(a) and (b) Seccuring orders for its pro-
ducts by Andrew Yule and Company
Ltd. is a commercial matter for which
the management of the company is com-
petent. The company is in touch with
various prospective customers including
Central Electricity Authority, National
Thermal & Power Corporation and
Bharat Heavy Electricals for sale of
L.D. fans.

(¢) No suck request has been receiv-
ed from the company.

(d) Does not arise.
Influx of Bangladesh

1838. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Bangla-
deshi influx into Bengal is still going on
and worrying the Central Government ;
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(b) if so, the number of persons so
far have come in India during last six
months ; and

(c) the steps taken by Government to
check the entry on the border of India
and Bangladesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) The information is being
collected and will be laid on the Table
of the House.

(c) The Government are seized of
the situation and various measures like
maintaining strict vigil on the border,
strengthening of border out-posts, liaison
by B.S.F. with Bangladesh Rifles, etc.
are being taken to check infiltration.

Formulation of a Wage Structure for
Prisoners Working in Jails
°
1839. SHRI MOHANLAL PATEL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Supreme Court has issued notice to
Government of India for formulating a
proper wage structure for the prisoners
working inside jails ;

(b) if so, the reaction of Government
thereto ; and

(c) the steps taken by Government
in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RAJAN LASKAR) : (a) The
Supreme Court had sent a notice to the
Govt. of India directing them to enter
appearance on the 22nd July, 1983 in
connection with the hearing of special
Leave Petition filled by the Govt. of
Kerala against the judgement dated
13-4.83 of the Kerala High Court raising
the rates of wages of the prisoness in
the jails of that State. There was no
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directive from the Supreme Court to the
Govt. of India for. formulating a
proper wage structure for the prisoners
working in jails.

(b) and (c) Question does not arise.

Natiomal Committee oa Backward Areas

1840. DR. VASANT KUMAR PAN.
DIT : Will the Minister of PLANNING
be pleased to state :

(a) whether the National Committee
on Backward Areas and within-the-Stats
disparities has studied thc—planning of
Development programmes in Madhya
Pradesh ; if so, when ;

(b) what are the findings and recom-
mendations of this survey on (i) Evalua-
tion of Rural Programmes, (ii) Re-
moval of Backwardness, (iii) Plans &
strategy for area Development, (iv) In-
dustrial Development, (v) Locad Plan-
ning, (vi) Beneficiary Oriented Approach,
(vii) Growth Centres, (viii) Provision
for credit, (ix) Rural Marketing and
(x) Organisational set up ; and

(c) what monitoring agency is estab-
lished to coordinate and survey Back-
ward Region Planning, on going projeccts
and result oriented benefits ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (@) The
National Committee on Backward areas
set up by the Planning Commission
studied the different aspects relating to
development of backward areas in the
country in general and did not study the
planning of development programmes in
Madhya Pradesh or for that matter in
any particular State.

(b) and (¢) Do not arise.

Pallution caused by Bharat Peiroleum
Refinery, Bomtbay

1841. SHRI MOHANLAL PATEL :
Will the PRIME MINISTER be pleased
o state ©
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(a) whether the Bharat Petrolcum Re-
fincry in Bombay has been found pollut-
ing and coastal water threatening fishing
and contact water recreation around
them ; and

(b) if so, the steps being taken to
avoid the pollution ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHR1 DIGVUAY SINH) (a) : There
has been no threat to fish and impairment
of contact water recreation in the coastal
waters, on account of the Refinery.

(b) The Bharat Petroleum Refinery
hzs established an effluent treatment sys-
tem and effluents discharged by the Re-
finery are within the standards stipulated
by the State Board.

Allowing Covernment Employees to
Contest Elections for FParliament

1842. SHRI NIHAL SINGH : Wili
the Minister of HOME AFFAIRS bc
pleased to state

(a) whether Government of Uttar
Pradesh have enacted a law which pro-
vides that Government employees shall be
allowed to contest clections for Parlia-
ment, Legislative Asscmblics and other
representative bodies provided they re-
sign from Government service after win-
ning the election ;

(b) if so, whether Central Govern-
ment will also allow their employces to
contest elections without prior resigna-
tion from service ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Central Government has no infor-
mation of such a law having been enact-
ed by the Government of Uttar Pradesh.

(by and (cj There is no question of
Central Government employees being



277  Written Answers

permitted to contest elections while in
service, as this is prohibited by the Con-
duct Rules governing them.

Reprocessing of Spent Fuel at Tarapur

1844, SHRI BALASAHEB VIKHE
PATIL

SHRI CHIRANJILAL SHARMA

SHRI AMAL DATTA

SHRI ARJUN SETHI

SHRI ANANTHA RAMULU
MALLU :

Will the PRIME MINISTER be pleas-
ed to state :

(a) whether it is a fact that USA has
not agreed to intervenc into any agree-
ment with India in regard the question
of reprocessing of spent fuel at Tarapur ;

(b) if so, in what way Government
are going to solve this problem ; and

(¢) whether the present agreement
with USA prevents India from reprocess-
ing and if so, Government’s reaction and
steps proposed to get over this diffi-
culty ?

THE PRIME MINISTER (SHRI-
MATI : INDIRA GANDHI) (@) Yes,
Sir.

(b) and (c) The 1963 cooperation
agreement between India and USA envi-
saged rcprocessing of spent fuel in Indian
facilities upon ¢‘joint determination”
on the safe-guardability of the reprocess-
ing plant. Subsequently, in 1971 the res-
ponsibility for safeguards was transferred
to the International Atomic Energy Agency
by a trilateral agreement, and a subsidiary
arrangement was concluded with IAEA in
1980 on safeguarding modalities. We
have therefore maintained that the need

for “joint determination” has been obvi-
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ated and that we are free to reprocess
the spent fuel at the appropriate time.

Safeguards for Government Servants
Under Suspension

1845. SHRI RAM SINGH SHAKYA :

SHRI HARISH KUMAR
GANGWAR :

Will the Minister of HOME AFFAIRS
b= plcased to state :

(a) whether Government are aware
that majority of Government offices are
not scrupulously adhering to the instruc-
tions issued by his Ministry in the matter
of placing a Government servant under
suspenston, review of continued suspen-
sion, subsistence allowance etc. and
government servants are being harassed
and victimised ;

(b) if so, what steps his Ministry
proposed to take to safeguard Govern-
ment servants at large and to ensure
the compliance of the orders issued by
his Ministry as is charged with that res-
ponsibility and having admitted that
in his Annual Report for the year 1982 ;

(c) whether existing instructions on
the above subjects will be unified incor-
porating any changes in view of the
change of circumstances after initial issue
of them and reiterate the same to all
Government offices afresh ; and

(d) whether a set of the instructions
so issued will be laid on the Table of
the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) Instructions are issued by the De-
partment of Personnel and A.R. on the
various subjects allotted to it under the
Allocation of Business Rules, as the
nodal Department concerned with those
subjects. Such instructions are required
to be followed by all Ministries and
Departments including their attached and
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Subordinate Offices. The Department of
Personnnel & A.R. has not come across
any instance of a government office not
following the instructions issued by it
regarding the suspénsion of government
employees,

(c) and (d) Consolidated instructions
i the matter have been issued in Sep-
tember, 1978. A copy of these instruc-
tions is attached.

Dental of F;acilities to Government Ser-
vants Under Suspension

. 1846. SARI RAM SINGH SHAKYA :
Will the Minister of HOME AFFAIRS
be pleased to state :

() whether Supreme Court held in
the case of H.L. Mchra Vs. Union of
India and others that when an order of
suspension is made against a Govern-
ment servant pending inquiry into his
conduct, the relationship of master and
servant does not come to an ead, what
Government do in such a case is ncarly
to suspend the Government servant from
performing duties of his office and that
Government servant would be entitled to
his remuneration for period of sus-
pension ;

(b) if so, reasons why a Government
servant after being suspended is not
allowed to enter office premises as his
identity card is taken, all other facilities
enjoyed by serving Government servants
like L.T.C, and participation in service
association elections etc. are denied to
him ; and

(c) action Government propose to
take to ensure that remuneration due to
Government servants are paid regu-
larly ?

“THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN  LASKAR) : (a)
In the case of H.L. Mehra Vs. Union of
India and others, the Supreme Court
made certain ©5servations, jnser alias TE-
garding the nature of suspension. As

L ]
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rjezl_l'd% remuneration for period of sus-
pension, . ah euiployees under suspension
is not réfhunerated but i3 paid subsistéence
allowance during the period of suspension
under the rules applicable to him.

(b) As suspension is intended to keep
an employe¢ away from his post in the
public interest, the question of his being
allowed to enter office and using Identity
card does not arise.

So far as LTC facility is concerned, a
suspended cmployee cannot avail of
LTC, as he cannot be granted leave
during suspension

Participation in service association elec-
tions by a suspended employce is a
matter regulated by the rules of the as-
sociation concerned.

(c) The rules provide for payment of
subsistence allowance to government
employces un jer suspension and various
instructions issued from .time to time in
this regard require the administrative
authorities to ensure that subsistence al-
lowance to government employees under
suspension is paid regularly.

Mandal Commission Report

1847. SHRI RAM VILAS PASWAN :
SHRI M. RAM GOPAL
REDDY :

SHRI A. NEELALOHITHA-
DASAN NADAR :

SHRI V.S. VIJAYARAGHAVAN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have reéceiv-
ed recommendations from different States
in favour of the Mandal Commission
Report ;

(b) if so, how many States have re-
Commission
Report and their names ;

() how many States have rejected the
Commission’s Report ;



281 Written Answers

(d) How many Statés hdve kept Hidr
y decisions pending on the Mindal Cord-
mission Report ; dand

(¢) the period by which Governmeiit
would implement the recommendations of
the Mandal Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SH U
NIHAR RANIJAN LASKAR) : (a) to
(e) The Mandal Comniission Report
was referred to the Governments of States
and Union Territories and also discussed
in the meeting of the Chief Ministers
taken by the Home Minister on 4-4-1983.
There was no unanimity in the views cx-
pressed by the States and Union Terri-
tories. The views of the indivisual State
and Union Territories are still awaited.
It is only after ascertaining the view of
the State/U.T. that further action can
be taken.

Rehabilitation of Evacuecs from Assam
Who are camped at Alipurduwar in
West Bengal

1848. SHRI PIUS TIRKEY : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether more than 30,000 eva-
cuecs from Assam are still in camps in
Alipurduwar in West Bengal;

(b) what steps the Government have
taken to resettle them so far ;

(c) details of the steps taken to send
them back with proper security ; and

(d) whether Government of Assam
are serious to bring them back to their
hearths and homes with a time bound
programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
23,305 evacuees, who had come from
Assam since February, 1983 onwards were
reportédly in camps in Alipurduwdr Sub-
division' o 11-7-1983,
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(b) to {(d) A Team of Senior Officers
and Ministers of Assam Govt, have visit-
ed the relief camps in West Bengal to
persuade the rcfugees return to their
original places in Assam, and held dis-
cussion with the Govt. of West Bengal,
It has been reported by Govt. of West -
Bengal that 5589 evacuees in Wast
Bengal have returned recently to Assam
Voluntarily.

Offer by a Canadtan firm to provide
Electronic Phone ‘System

1849. SHRI BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that a Cana-
dian firm has offered to provide electronic
phone system for some public sector
undertakings in India ;

(b) whether the Canadian offer has
been considered and if so, the various
advantages that we have in case the terms
are found favourable ; and

(c) what steps are being taken ‘to
develop electronic phone system within
our country keeping in view the rapid
developments that have tdken place in
our country in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (SHRI M. S.
SANJEEVI RAO) : (a) to (c) The inform-
ation is being collected and will be laid
on the Table of the House.

Geéneration of Employment Opportunities
by Public and Private Sector

1850. SHKI RAJESH KUMAR
SINGH :
SHRI TRILOK CHAND :

Will the - Minister of PLANNING be
plesséd to state :

(d) whdther Qovernment have made
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any assessment to know how far the
public and private sectors have been able
to generale employment opportunities
during the last three years (years-wise)
and how far the emplopment genera-
tion is an consonance wiih the employ-
ment objectives ; and

(b) if so, what are the details thereof
starting to what extent the public and
private sectors are baving under-employ-
ment and the steps contemplated by
Government in the matter ?

THE MINISTER OF PLANNING
(SHRT S. B. CHAVAN): (a) and (b)
Based on provisional estimates of sectoral
growth rates and information on other
relevant variables, rough estimates of
employment generation for 1980.81 and
1981-82 indicate that growth rate of total
employment in terms of standard person-
years was 4.4 per cent in 1980-81 and 3.3
percent in 1981-82, Corresponding es-
timates for 1982-83 have not been worked
out as official estimates of sectoral growth
of the economy for this years are not
yet available. The Sixth Plan estimated
the likely annual growth rate of employ-
ment in terms of standard person-years at
about 4.2 per cent for the whole ecn-
nomy. Separate estimates for the public
and private sectors are not available.

According to the data furnished by the
Director General of Employment and
Training, Ministry of Labour, th¢ em-
ployment in the organised sector recorded
a growth rate of 2.7 percent in March 1981
over March 1980 and 3.0 per cent (provi-
sional) in March 1982 over March 1981 in
the public sector, corresponding growth
rates for the private secto: being 2.3 pert
cen and 2.9 per cent (provisional) respec-
tively. Similar figures, for March, 1943
are not available.

Various developmental plan pro-
grammes and specific programmes such as
the National Rural Employment pro-
gramme.. The Integrated Rural Develop-
ment Programme, Training of Rural
Youth for Self-Employment etc. included
in the Sixth Plan are expected to generate
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additional employment opportunities.
Greater emphasis has been placed on
promotion of self-employment opportuie
ties and proper effective implementation
of all plan programmes.

Productive-cum-Self Employment Scheme
for Educated Unemployed

1851. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minis'er of
INDUSTRY be pleased to state :

(a) whether it is a fact that Govern-
ment propose to evolv: as new scheme
for productive-cum-self employment to
the educated unemployed youth in the
country :

(b) if so, what are the details of the
scheme ;

(c) whether women would be pro-
vided special concessions ; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) to (d) A Scheme is under consi-
Jeration of the Government. Details
would be available after a decision is
taken.

Dclay in project clearance for Fxport-
Oriented Units

1852. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be
pleased to state ;

(@) whether it is a fact that project
clearance for hundred per cent export
oriented units is unreasonably delayed ;

(b) if so, the main reason for defay
in clearance of thesc units ; and

(c) whether there is any proposal to
solve the problem ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) : (a)
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‘to (c) * All efforts are made to dispose
of these applications within the pres-
cribed time-limits. The progress of dis-
posal of such applications is kept under
constant review to cut down delays.

12 hrs,

(Interruptions)

DR. SUBRAMANIAM {SWAMY
(Bombay North East): You told ne
earlier that you would consider the mo-
tion on the charge against Mr. Desai,
but you have still not given me an
answer......

MR. SPEAKER : We are just find-
ing out,

PROF. MADHU DANDAVATE (Raja-
(pur) : I would like to point out to
you that the Election Commission’s Re-
port on Assam is already out. It isa
public document...

MR. SPEAKER: Give me some
notice.

PROF. MADHU DANDAVATE:
Did you listen to what I said ?

MR. SPEAKER : Yes.

PROF. MADHU DANDAVATE :
Could you understand what I said ?
I myself could not hear what I said.

MR. SPEAKER :
about Assam Report...

You mentioned

PROF. MADHU DANDAVATE : 1
wanted to point out to you that the
Election Commission has already said
that holding the election without prepara-
tion was a mistake ; it was a reasonable
preposition that foreigners should have
becn identified ; it had not been done...

MR. SPEAKER : Have you given
any notice ?

PROF. MADHU DANDAVATE :
Yes ; I have already given.
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SHRI KRISHNA CHADRA HAL-
DHAR (Durgapur) : I have given notice
for Call-Attention regarding non-supply
of rice to the Government of Kerala...
(Interruptions), It is very important......

MR. SPEAKER: No
Everything is important.

question.

SHRI E. BALANANDAN (Mukunda-
puram) : The Kerala Assembly has pass-
ed a Resolution about acute scarcity of
rice in Kerala...

MR. SPEAKER : 1 have allowed a
question on that.

SHRI SUNIL MAITRA (Calcutta
North East) : I have given notice for
Call-Attention stating that the Railway
Mnister is inducting people without
caring for rules...

MR. SPEAKER : I am getting the
facts.

st 7w farem® qrEER (FEAGR)
3q § fael ®Y g9 F g A -

WEGA WL | ATIHT ZH-TI-HiAT
feqsma &1 Afex s TArg 1 SF
uefae &< faar &1

Wt ammTEw wfem (IFA) ¢
JTFIT G177 ISAT & o o FaX A
@Y F fArg ¥ agr F A0 A sAAF
Ay AT wEA & 3 79 Ay agr a2
HIF A1 FIAFMIIT Z

weaw WEREw C dg AT AT

It will be covered.

T 957 TV ARATE |

st TETERTC  mrest (9T e
e WEIEq, AW a% a8 faeed
figramm AN g O
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Wy REWH | e AT el |

oft T e ;- oaT #1 O
o T@ faw Qt% T gag-gTeal
w oft 7Y faer T 1 (FmEeE)

ot TremTY wtawe mres (F399)
Fsgw wErEw, qrr A fawdr F+0
qrwar agg R g faadt F faw
froae ST AT 12 &) wE Wt
T IFIA qraT A8t fwar €1

o TR W W SE N
S aad o w@rd

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : There is kero-
sene coming from water taps.

SHRI INDRAIJIT GUPTA (Basirhat) :
Sir, I request you and the Basiness Ad-
visory Committee to see that during this
Session some time is found to discuss the
whole problem of Assam. We have dis-
cussed Punjab for nine hours. There
should be a discussion on Assam ..
(Interruptions).

MR. SPEAKER : [ will ask him to
find out time.

! wea fagrdr gowar  (TE-
feedt ) : g wRIEw, AW 9T
=i aga a&d ¢

wegw wgiaw : argw fwam, &
F@TA |

ot wew fagrdy a0 & arern
T8t wga a1, Afew feafy ag d fr
Fre ¥ qoT ¥ 9gw wfa &) 9
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AT FwR Y g A fear, @
arg fare It

SHRI RATANSINH RAJDA (Bombay
South) : The privilege issue 1 have
raised...

MR. SPEAKER : What privilege ?

SHRI RATANSINH RAJDA : Against.
Mr. Advani. You said that it was
under your consideration...

MR. SPEAKER : ' No privilege issue
will be discussed here. Not allowed.

SHIRI R.P. 'YADAV (Madhepura) :
Six million people of Bihar have been hit
by floods. We want a discussion
on that.

MR. SPEAKER : We will discuss...

(Interruptions)

SHRI RAJESH PILOT (Bharatpur) :
Last time you agree that you would consi-
der my request about damage to crops
due to floods in Rajasthan...

MR. SPEAKER : We are taking it
up, I have already given you an assu-
rance. The Business Advisory Com-
mittee has already taken a decision.
We will discuss it.

PROF. SAIF-UD-DIN SOZ (Bara-
mulla) :  Not a single newspaper from
Kashmir s placed in the Library
Afiaab, Nawa-e-Subh and Srinaggr Times,
these three dailies be ordered for the
Library...(Interruptions).

MR. SPEAKER : Might not have
been delivered, This is not a thing to
be raised here.

st amm it (Frafar)

Fegw wERT, TNEMI & qEeq
fraa fawtaa AU & |
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Sede wiew : FEFATATE |

ot ey Tt © ¥ F oAl ¥
&

weuw wgaw ;- &% g faar €
- DR, VASANT KUMAR PANDIT
(Rajgarh) : I want that we should have
a discussion on the Government’s policy

about Indians abroad investing in Indian
companies.

weaw wERy : faass faar e ?
it g g qfea g Y, fxar
'ﬁl

MR. SPEAKER :
sider it.

=t Tt gae feg (o) -
Feqe oY, T FF T AW A AW T
A et Agt 9 F=9y gy ?

e WEEW L A{T A AW A
fewirg mzaEar SR F med an
JATER A Q9 7 T I T AT
feard saxfegaa & gwar wWE
a1 QY A9 ®FA TS T § |

st v ghe T 0 @Y @ AR
g1 va feafq 3@ wEgHT g ST &
dT I 9T qgT T91 AT & |

weaw RgEw  SeEI S fEar @
3% amw w< fFar & e ¥ sarar AR
FT FL AR & 7 4T @ A9 AR wQ
AT FA T JAT AT a7 ITHY qIT

AT

We will  con-

T wa fag ;T Wﬂﬁcﬁ-

AT #Y AT JIGFT O JHfgq  foar
g
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weaw wptRw ¢ A9 SAY dmr Wt
TN FWE? TR g AT § 97 2A-
& fF A R agi AW § AR
¥ daet F@ & fer A IR aw
7§ ¥ agt qT o AR
W &7 § | fase qrared #ad
ot Y fgar w0 @ ara & feawy
gsErgmI R wRr e g ?

SHRI AMAL DATTA (Diamond
Harbour) : The Bihar Government is
flouting the Supreme Court orders and
are keeping people in deteantion after
acquittal. The Supreme Court wanted
them to give a report and they mnot given
the report.

MR. SPEAKER : The Court can
then punish them for contempt.

= dto Bt fag (VYY) : Feaw
ST, IrEFRT ATH wedEw, o Yo
gs0 o & gfera F g7 TAART Y
g 1 yaw fran, oF gR A A
fredg 7 foy mu & -+ (wqwaw)

MR. SPEAKER :
Not allowed.

There is nothing...

SHRI AMAL DATTA : On the same
matter yesterday you said that itis a
Bihar matter. Sir, it is not a Bihar
matter. The Supreme Court gives
a direction and the State Government

is flouting it.

MR. SPEAKER : 1 have told you.
Ptease sit down. How many times have
I to repeat that the Supreme Court is
capable of looking after the execution of
its order ?

ft wiem ww  (fear)
aeqer o1, ¥ gify & 919 aod AW
&7 Q799 AT QT | T F J72L 3
FAT 63 AT %7 WreraT 1 W arrowy
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frast fegr & 1 aw 30 T & g
g ¥ g AW &

weow Wt © gA fear & o
N F7 I0T FE Y

ot WO wTd  ATRE T FT
TET FAT AT ¥ | STRIT FEGA F
FOT W I AR GgHAT I@ATR | EF
TN AR Y g § I TN
g

wew wpaw - §% F9 w AW
XY o FAudl @ F ! W9
Y aeed §, § wv Fgar g 5 e
e g & ! Sfew g frgmrgaTe
sfrg, s ) Fgar g A fER W
AT FY I ;A FE AT ? FIE I3HA
& @ 39 foerd @Y =fgn

=it #HRw AT AT JTEe T AEY
& %, & +1€ FaFT MHE TG § )

Heqw WEIT : X FGHFT IAT AT
g1

s} T AT © 3 w9 63 AT
FTFTATHS I AT 2

weqw "I ¢ A9 AT, & s
g

it weem A - &Y soe fag
12 fear g, s IRy &3 1 mfax
gmagiR A i § ? 70 Afea ¥
4 FUT FT TFT A6 ¥ faens w140

L4

oo WERY . A9 &rd AT TR
§ raadfigm & M 57 a9 W-
sfaswzadf N Fagarg am
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G o &, SR gy A, ¥ e
FWTSH T & % feowa @

ot wATOw W - PR AT qad
7z ? f& vl § ek ey fow
T FR ) (swaw) ag & AoH
9T I @ |

oy APy AT QT dPE
{FAT TV | FTGHY WIF Y q1T GA-
FHTH TG I00T7 | K @A IV
1R AT FIanh g3

Nt FARW I W I
FTET |

weaw wRie : faegw F@E M

SHRI BRAJAMOHAN MOHANTY
(Puri) :  Sir, the wife of a diplomat of
Nigeria with a fresh passport was ciught
with smuggled watches by the Cistoms
at the Delhi airport. Why wis she
allowed to go back without informing
the Protocol Department ?

weqw qgRm - foe & FT) af
U2 AT &V AISA7 & | GFST SOOAT |
AET /AT FE A FY, aE7T F7
FH BT |

SHRI BRAJAMOHAN MOHANTY :
1 have given a calling attention notice on
this which may be accepted.

u..(t“m)...

o) T Y IW (M) ¢ e
wgizg, fagre gaaz § #q9 999
g srefaat &t faemfem < frar
LCUE

weaw gy ¢ few arg @ fag ?
st UW Aw T 0§ GRHEE
& am aT )
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' eaw wivem - WY Aifen fow w1
afaw

it W AT TN : AL 917 SH
FraT 0

weaw Ay : AE Alfed fam
=t TR TEY W . TR |

weqE WA © 9gA AT FrE AfeH
faaw dfvT

st T9ATY @AWY ey o
wgrey, 9% AcEdi & fawdr & faw
qrFt & faor AT AW 9T W
FT9FY g ueeraEe fear av ) smew
g &1 foa| FT 39T 1

oeqw WgEE - 4 g% UA WrE}
T3 fear §1

Y UHAATY  HIAET  TESAT  ATIHT

orATat &1 WY e qg) fFar v @r
21
Q

ST WEAT . FAq (SHFAT |

Y UFATY HAET  [TENT  HGH
g1 {6 waEr-=re gH-uF wE &1 faw
QT 1 AT WS fRar gar g, wfEA
S FfYFTd §, S TU ATqHT  HTHAT
&1 3 qrAT AgY fFar ST Wr g

W AT : AR FT QAT G
grar 1 Tad T gg o g "y
f6 15-15 ®o &1 faw A mar | gw &
A FTATATE | Ia% fEgaTH qFmE A

LiAR ol
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o900 (m) so e

= TN TG TN : A=A WA,
fmﬁSOmeaﬁﬂ .........

(Interrruptions)**®

- MR. SPEAKER : Not allowed. Not

like this. You give me a notice first and
then come to me.

T fom $T I@ FT W E 1| qEE
I FT AT GAITL | I T0T @S

g

it g A Amare (Feig)
AT FgAr @ fE ST Ew A R
STFEIT FT I3 I3 § A AW A T@
¥ Tz I &1 FfFT 9T TN o S
& o facge 7Y sed & | @ T A
22

WEIW R : qgq WUA A9 8,
AT | |

st g TR ATA  gHE W@
37T qedl &, 9y F1E ¥ awex Tiear
g1 F A FT A

wT WERY ; ATZIT WWH
TEY I |
..‘(W)...

wogw wgEd - A7 R W oo
gl & | & g9 7Y fear 2

(Interruptions)**®

1 have not allowed any body.

-..(w)...

** Not recorded.
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SHRI 6. LAKSHMANANA (Madras

North) : Shri Mani Ram Bagri sat by «

my side. I asked him where his seat
was. He does not say where his
seat ia.

SHRI KRISHANA CHANDRA HAL-
DAR : 1 want to know under what

Rule the Deputy-Speaker mentioned
MR. SPEAKER : Under the rule

you use daily. You always break the
rule—not on]_y once but twice, thrice
or four times.

AT St A fr g Y amd o
AT & qng E, foaw #1 av wR
fre @k o i & @ e
s 9 faw wfag e @r e e
WIS WHARNEY NI
W g, Sud =i aw AE e
7k q@ QA A gwAIw gaa o ¥
% W A @Y dar g, fSaa
HGA® graT @ | F ATIHT I AGY THAT
g AT 9T TEAT AL F FHATE |
# F4t et ax adf F7AT £

W W FAR AR TG N

T IS AT AT FB NG FY
v

qeaw 7Ry - R SR agw @
Wl ¢ frogaramea I3
fox fara wF waw, F1E A€ aw
3o Ty |

c..(m)...

st g g e - gE
&7 g auifw aga e Qe 4

.. .YM)‘. .o
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oW WEWd A o wgh §
T A S § g ST
...(m)...

Yo wrofter gTT Aga (EWEAGR) :
weow S, siSwT & afqaarfeal Y

g3 A agi o 997 g€ o

weam qpieg ¢ wgi afae awt ?
I WILATEt |

sito woita gwTT A ¢ X ) ¥
TET § W AT ATqETE W 0T 9T
g

I YT 0 I TR a' OF
qEe &0 ¥ g &

st dto Wo Fag : AT WY
o o T ARTRAT G ZZT &

st Tw famw dagR 3T B

gfga-frar &0 Wear A o e
9T FFT AT £ |

seqw AERT © T ATAATE § )

...‘tm.— )...

W @o ooy : T T K
a1 g AR W A A vy
-..(m) .

6 AT &I 2 WY I &

Tifer )

weow wEEy o I W TiRAT E
& JraT o af) viear 1 &% qgoewd
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fFmar frd & wEE R A
AR g )

st 7w fawme qramna ¢ feT e

T ag ¥t AT g
wegw wgEq ¢ W9 WY | oW
gm qr;ra| "'(.‘Hﬁm)"'

FR I Y, AT FT AR WM AT
AT | AT WH &3 FA1TY |

o wata  PAMT Rgar . TAER
o ¥ Aregw § IAF wid g
wgar arfze w¥T Wear ax &o Ao
97 M I O W@ A F EEA
qlfgq- 0 ..(w)...

SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South) : Mr. Speaker,
I want to say an important thing.

(Interruptions)

MR. SPEAKER : We are talking all
around. I do not know why. I want to
tell Mr. Mehta that we are all oconcerned
as Ipdians and we are Indjans first and
Indians last.

TR Ay g EE 5w F fog 3
o afer WE aw @
HT FT WAT GG E AN IS A
AT 10

s 7w S qrgg < e W
xﬁ-:mi‘&ﬁw;.wrga

oW AR @ X YAT FEAT 2,
@ AN FTE AR mEw e
TR

s’tmmmﬂ FAIA X
el |

SRAVANA 12 1908 (SAKA)
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vIw wpew 3 feg o, ee
firo s &t @ar Qfeg fe o s

xfear et 2 o ot Al &, ¥ ww
TRy i s aRagT 7% fw
fm‘“rmmfw’t%emmzfzmn
" (cwar) - qTET AR ART
mwﬁrmwﬁ%amaﬁ&mn

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BU'rA SINGH) :
Yes, Sir.

SHRI SATYASADHAN CHKRA-
BORTY : Sir, I want to draw your

attention to the fact that violating the
rules more than 6,000...

MR. SPEAKER : I am getting the
facts. You are repeating. I have al-
ready replied to that question. I am
getting the facts. I had allow:d Mr.
Amal Datta. Not allowed.

(Interruptions)**®

SHRI C. T. DHANDAPANI (Pollachx)
Sir, when are we havmg dlscuss.on on
Sri Lanka ?

MR. SPEAKER :
tomorrow.

We are doing it

12.16 brs.
PAPERS LAID ON THE TABLE

Review on nnd Annual rt of Bharat
ln;luer Corpontlon Lul Agra for
1981:82

THE MINISTER OF INDUSTRY
(SHRINARAYAN DATT TIWARD : I
g to lay on the Table—

(1) A copy of the following papers
(I-liﬂdf md English’ \renons) under

.-
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sub-section(l) of section 619A of Company Limited, Howrah,

the Companies Act, 1956 :— . beyond five years.

@) Review by the Government Giii) S.0. 381 (E) published in
on the working of the Bharat Gazette of India dated the
Leather Corporation Limited, 28th May, 1983 regarding
Kanpur, for the year extension of period of take
1981.82. over of management of

Messrs  Containers and
Closures Limited, Calcutta,

¢i) Annual Report of the Bharat
beyond five years.

Leather Corporation Limited,
Agra, for thc year 1981-82

along with Audited Accounts (iv) SO. 387(E) published in
and the comments of the Gazette of India dated the
Comptroller and Auditor 3Ist May, 1983 regarding
General thereon. extension of period of take

over of management of Mes-
oo . srs Eastern Distilleries Private
@ A statement (Hindi and English Limited, Calcutta, beyond
versions showing the reasoas for five years
delay in laying the papers men- *
tioned at (1) above.
(I Acopy each of the following

[Placed in Library. See No. LT—6791,83} N otifications (Hindi and English
versions) under sub.section(2) of
Notifications urder Industries (Development section 18AA  of the Industries
and Regulation) Act (Development  and  Regulation
Act, 1951 :—
THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (S.M. () S.O. 38&E) published in
KRISHNAJ: 1 beg to lay on the Table— Gazette of India dated the
31st May, 1983 regarding
(1) A copy cach of the foliowing extension of period of take
Notification (Hindi and English over of management of
versons) under sub-section(2) of Messrs India Belting and
section 18A of the Industries Cotton Mills Limited, Seram-
(Development and Regulation) pore, beyond five years.
Act, 1951.—
(ii) S.0. 497(E) published in
() S.0. 360(E) published in Gazette of India dated the
Gazeste of India dated the 7th July, 1983 regarding
17th May, 1983 regarding extension of period of take
extension of period of take over management of Messrs
over of management of Associated Industries (Assam)
Messrs Bengal Immunisty Limited, Chandrapur, beyond
Company Limited, Calcutta, five years.

be yond five years, ‘
[Placed in Library. See No. LT—6792/83]
(i) S.0. 371(E) published in

Gazette of India dated the Notifications under All-India Services Act
21st May, 1983 regarding
extension of period of take THE MINISTER OF STATE IN THE

over of  management of MINISTRY OF HOME AFFAIRS (SHRI
Mesers India “Machinery P. VENKATASUBBAIAH) : I beg to
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!z{von the Table a copy each of the fol-
fowing Notifications (Hindi and English
versons) under sub-section (2) of section
3 of the All-India Services Act, 1951 :—

(1) The Indian Administrative Ser-
vice (Fixation of Cadre Stren :th)
Sixth Amendment Regulations, 1983
published in Notification No. G.S.R.
507 in Gazette of India dated the
16th July, 1983,

(2) The Indian Administrative Service
(Pay) Fifth Amendment Rules, 1933
published in Notification No. G.S.R.
508 in Gazette of India dated the
16th July, 1983.

(3) The Indian Police Service (Fixation
of Cadre Strength) Second Amend-
ment  Regulations, 1983 published
in Notification No. G.S.R. 509 in
Gazette of India dated the 16th
July, 1983,

@ The Indian Police Service (Pay)
Third  Amendment Rules, 1983
published in Notification No. G.S.R.
510 in Gazette of India dated the
16th July, 1983.

[Placed in Library. Se¢, No. LT—6793,83]

Notifica lo 1s under Customs Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): Sir,
on behalf of Shri Janardhan
Poojary, Ibeg to lay on the Table
a copy each of the following Notifications
(Hindi and English versons) under section
159 of the Customs Act, 1962 :—

(1) G.S.R. 568(E) published in Gazette
of India dated the 19th
July, 1983 together with an explana-
tory memorandum regarding Notifi-
cation No. 8-Customs dated the 8th
January, 1981,

(2) G.S.R. 569(E) published in Gazette
of India dated the 19th July, 1983

SRAVANA 12, 1908 {S4KA4)
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marriage{ Repeal) Bill

together with an explanatory - memo-
randum regarding exemption to pig
iron from the basic customs duty
and auxiliary duty in excess of § pet
cent ad valorem.

13) G.JS.R, 573(E) and 574(E) published
in Gazzette of India dated the 22nd
July, 1983 together with an explanas
tory memorandum regarding exemp-
tion to melton cloth when imported
into India for the manufacture of
tennis balls from the whole of tié
basic and auxiliary duties of customs
leviable thereon.

[Placed in Library. g¢, No. LT—6794/83]
12.20 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary-General of Rajya Sabha :—

(i) *Inaccordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Canduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the Ist August, 1983, agreed withe
out any amendment to the Can- -
tonments (Amendment) Bill, 1983,
which was passed by the Lok
Sabha at its sitting held on the
9th May, 1983.”

(ii) *In accordance with the provi-
sions of rule 111 of the Rules of
Proeedure and,Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Hindu
Widows® Re-marriage (Repeal)
Bill, 1983, which has been passed
by the Rajya Sabha at its sitting
held on the Ist August, 1933.”

HINDU WIDOWS' RE-MARRIAGE
(REPEAL) BILL

As passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the House the Hindu Widows’ Re-
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marriage (Répeal) Bill, 1983, ds passed by
Rajya Sabha.

12.22 bes,

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Sixty-first Report

SHRI G. LAKSHMANAN ¢ (Madras
North) : 1 beg to present the " Sixth-first
Report (Hindi and English versions) of the
Committee on Private Members® Bills and
Resolutions.

12.23 brs,
RE CALLING ATTENTION

~ MR. SPEAKER : The House will now
take up Calling Attention motion. Shri
Chitta Basu...But before Mr. Chitta Basu
speaks I want to point out that it has
been decided in the Business Advisory
Committee that one hour and no more
than one hour shall be allowed for cach
Calling Attention. The first speaker will
be allowed 12 minutes and the rest will
be allowed cight totwelve minutes. The
rest ofthe time is for the Minister.

st wew  fage amdm (7
freelY) : @0 wRiad ¥ @ @@ faam
2, I a9 o | Afqw oA
¥ gfeaa W anfeafaal a3 safaa
gt & A3 At § Fn WAETq A
T | UF 9EAT F aR F WAFTA
®/T & A EFF OF F1E IEAFQ
LR

weqw it : sy B Hfad
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G Bt hidt Wi w9
&qu,fwm%mmgl

weTw WERY | TR EEH AWE,
AR g8 7 Atwr R

st wew ftqri‘t inrh’t:_m
wEiky, & tad e ¥ Arqdy swaedr
AT E |

v t‘~:g‘ﬂ.

srfaaar

SHRI ATAL BIHARI VAJPAYEE :
The statement is incomplete.

ot T fawrte qrEAm : 9X FTIAT
wiTT &1 qqF § A& feay s A
w1 qot ST | dfade et ggi
T E . T aTE AR Ayer
ZIEsT &1 JMAAT I T & | I T
AILET ATANAT § |

AQ S I8

SHRI CHANDRAIJIT YADAV
(Azamgarh) : Shri Vajpayee has raised
an important point when he says that
when we are limiting the time you must
see that the Minister’s reply is complete
and comprehensive.

SHRI ATAL BIHARI VAJPAYEE :
May I, suggest that the Calling Attention
motion be postponed ? Let the Minister
come with a comprehensive reply.

SHRI INDRAJIT GUPTA (Basirhat):
Please listen. (Interruptions)® *

MR. SPEAKER :
Mr. Chitta Basu.
taken the decision.

I will listen only to'
Not allowed. 1 have

. SHRI ATAL BIHARI VAJPAYEE :
Who has decided ? 1 was not a party to
that decision. You cannot change the
rules in the Business Advisory Committee.

Al o« .
**Not recorded.
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'um'qgm::amq#? e afsq
"I HIH JATER T YT F; | AW G
3T ATAT Q|

us WG 4T ¢ g ATRR
Twa

SHRI ATAL BIHARI VAJPAYEE:
I was not there yesterday. This is not
the jurisdiction of the Business Advisory

( ommittee. You should have called the
meecting of the leaders.

MR. SPEAKER : Don't get angry.

SHRI ATAL BIHARI VAJPAYEE : 1
have a reason to be angry.

MR. SPEAKER : No. You have not
to te.

SHRI ATAL EIHARI VAJPAYEE :
Yes. You cannot treut Members like
this.

MR. SPEAKER : Itis not my deci-
sion. If 1 go along with your decision,
1 am bad. If I do not go along with
your decision then also I am bad. Mr.
Vajpayee I respect you all the time.

( lnrer(uptions)

TR AERY AT WTN e A
qfed, g% I TR ? W
Tar | 97 q9 Ff57 |

(sawrsm)

wegw wgEm - A4 aw gfig
R & WITHT KT KT E 9 A ygq
FTATE, WL AL FC@TE @ AF g
g1 B aw g ¥ 8 &S
g T fear &) aad o TR
a €, ST § F o) wgrag A
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JIF gwA @ faar | aw Ay N
gl aa § aY AR A A\

(vaweA)

SHRI HARIKESH BAHADUR
(Gorakhpur) :  Sir, on Calling Attention
we had not decided. We had decided...

W wgv AT @5 & AQ
arg ef

w1 fearse 7€ fF91 7 1 will be
the first person to go from here. It is
simply atrocious.

% zm qfeww & fomga s
T < qgi feaTse 7€ fFar mar g ar)
& wzar ad) argar a1 AfFw wa gw
ara Fgar g & aroyd o G g
ATIAT ATTA N A7 QT T qA90 |

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I am rising on a point of
order since you have called Mr. Chitta
Basu. My point of order is that firstly
I concede that Business Advisory Com-
mittee is perfectly within its powers to
take certain decisions but if you go to the
scope of the Business Advisory Committee
it decides about the priority of the sub-
ject and also it decides about the time.
If the rules of procedure and rules of
conduct of the House have prescribed cer-
tain procedure and certain rules, that par-
ticular procedure cannot be changed.
Even if I.am a Member of the Business
Advisory Committee, I would not defend
my decision. (Intcrruptions)

werw gy - & wrA E, o
T T 1 58 1 it down,
(Inurrupn'au)

PROF. MADHU DANDAVATE : Sir,
I em oa a point of order. Let me com-
plete it.
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{Prof. Madhu Dandvate]

1 am not putting the burden on you.
What I am pointing out is that even in
the Business Advisory Committee, if I
were to take the decision. I would not
have been justified because the Rules
Committee’s jurisdiction is different and
the Business Advisory Committee’s juris-
diction is different. The Business Advi-
sory Committee has no business to change
the Rules. Therefore, even if inadver-
tantly it has taken the decision, I would
not say you are in fault, I would say the
Business Advisory Committee is in fault ;
and you, as Speaker of the Lok Sabha,
should not permit the Business Advisory
Committee to tamper with the...

(Interruptions)

wew WEIIA © 0% 9@ Fb Ay
2 R? qw

Now 1 want to say certain things.

(Interruptions)

SHRI CHANDRAJIT YADAV : Sir,
1 want to point out that the question was
discussed there. I was a special invitee
in your Business Advisory Committee
meeting, because 1 had written to you
that certain issues should be discussed.
You invited two special invitecs and I was
one of them. While we were discussing,
perhaps we all felt that in Calling Atten-
tion sometimes two hours or three hours
are being taken and nothing is being
discussed. In that situation a suggestion
was made that total time for Calling
Attention should not be more than one
hour. This is all a unanimous decision.
At that stage, you opened the book and
you also said if you stuck to rules, we
can only ask questions But you dont
mind and give time to the people to give
their point of view. At that time also it
was decided that the first Member will
take ten to twelve minutes; others will
take eight to ten minutes; and the Minister
will take fifteen minutes and that he will
make the total reply in the end. This was
the decision. Whether the Business Advi-
sory Committes has gone beyond its juris.
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diction, that is_as different matter, but this
was a decision and that is what you have
announced that that was the decision.
That is what I have to say. (ln[errup”‘ons)

wEqY ARG : G JATE A QfFw

st 7w fana qraa (1) -
v I fAorg #Y ¥ fifwg

(wrsT)

PROF. MADHU DANDAVATE :
Imagine a hypothetical case. Tomorrew
if the Business Advisory Committee decid-
ed that during the Question Hour all the
supplementaries should be put together,...

MR. SPEAKER : I want to make it
amply clear. Professor, please sit down.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I want to
make our position clear. I was also pre-
sent in the Business Advisory Committec
meeting.

SHRI G.M. BANATWALLA (Pon-
nani) :  Sir, is this the method by which
we should come to know what has
happened in the Business Advisory Com-
mittee ? (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, what you have said in
the House is the decision of the Business
Advisory Committee and we stand by it,
If you can re-open the controversy, it is

up to you. (Interruptions) °*

MR. SPEAKER : Nothing is going on
record.

(Unterruptions)
gegw mwg . 30 I gfagg
3 argm 1 & gy qysia A

HTAT WA §
(e

**Not recorded.



309  Re Calling Attention SRAVANA 12, 1905 (SAKA)

'MR. SPEAKER : I have to first
clear my position. It is very ambiguous.
I am shocked today, I am hurt today
beyond repair. I will have to make it
clear. Without any rhym or ‘reason,
without finding the facts, you have burt
me.

st wew fagrd wwEr o SR
TET wawr § ar Wiy g9 o™ &
AT qHFA T |

wro wgem . A A qm al
g7 HifaT

st we fagrl AR} © TEa AW
aF & fau difeq ag a1 o€ €, a®
¥ IR a9 # fau s & ad ) § a8
H1ET 4T |

(=wrem)

MR. SPEAKER : Nothing is goiag to
be recorded. (Interruprions)®*

MR. SPEAKER : I am telling you
what I amn going to do. Sit down.

(Interruptions)

weER wWgRw ;o dfsy, gR S
Qfw 1 v w9 gl ® A A
uF w999 faar 91 1 89 w9 @
dAT—

SHRI HARIKESH BAHADUR: It
was not . ...¢Interruptions)

o wgva - 5w g wwr & 7
& oa9T I A
TEAE Pt @ 99 forer F9g g )
wiRq fear s g

(e
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MR. SPEAKER :
8it ?

Why can't’ you

SHRI HARIKESH BAHADUR:
When you hou have allowed other Mem-
bers, allow me also. 1 want to say that
it was not decided that the first Member
would speak for 10 or 12 minutes, and
other Members only for eight minutes.
It was decided that the Minister would
take 15 minutes, and it will all be over
in one hour. This was the decision which
was taken.

qugy WM ;. 95 ITIA, AN
T gTAfsy I Fframd @
FW AT BF 9T 14T ! AT G TEAT
qET & A g w9 Q@
FIA I

SHRI HARIKESH BAHADUR : It

was not a mandate, It was a kind of
suggestion. (Interruptions)

MR. SPEAKER : This is very bad,
I have to clear my position.

§9 F9 Fgr 43T ?

G L)

Pramila Ji, you have got nothing to do
with it.

Q9 §3 AT |

I am to represent this House on all
sides. For me, to be impartial is the
best thing. Whether this party or that
party, I am going to be your spokesman
or their spokesman.

PROF. MADHU DANDAVATE : We
are not blaming you.

weqE WEIRT ¢ A9 {5 Wy | §
U AT, AT E ) F aved qvy
Fr R @i e &

*&#Not recorded.
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AT AT AW HT AIG ¥ K A | I
¥ & faegw fefagz 7 #<an g, fefa-
T 1 &€ JIRT fr Ay @

E
(wrwwma)

o sy - A9 A T A
#3 1 g% & ¥ g arA | I AT
¥ garfes & ag w1 % w10 woy
g9 qEt Il ), S W qa@r
ug HaeT fear mr )

(sre)

weqR WG : W9 9T T fF
TR ETTEHTNE F
&7 wrgat g 5 ¥ a gmar A
F N TR E T IWES | 0w
g1 g T W A g9 A AIAF
fog #ar< § 1 oF T ¥ TR AN O,
A Iy aw I F fAg dNTE ) gw
¥ @ w7 o & @ & @ fag
darx 1 3T R 99 g Fgr A
e 5 quy v fear &, g & FA
T &t & e e o &
AT &F AHKAT | AR WA
Tag ¥ A H¥ wg fF A9 e
Mﬁﬁﬂtm&mﬁﬁif i

1 agreed on that . sub)ec.t I do not
change; I agree with the Professor that I
can not change the rules. Business Advi-
sory Committee cannot change the rules.
I agree completely with you. But if con-
sensus is there.

T FYHT ITH! AW AT A1{EY

That was the spirit behind  that ; ; and
if you 't wast if. I have got dothing
to do with it,

PROF. MADHU DANDAVATE : We
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are not finding fault with you. Don't

misunderstand us.

LG S I T
oF wIT W & | oy foreAr 91E @
1 gR AT QIUS & | FIF A&7
gAT =ifgg | a1 7 facgw
T I JrAT AT & 4R AT
T w1 & AT qga LS F@r
g1

PROF. MADHU DANDAVATE :
Tomorrow if they decide that all the
questions will be replied to by the Minister
at the end, will it be allowed ? Suppose
BAC were to decide that all the supple-
mentaries will be put together, and the

Minister will reply at the end ; is it per-
missible ?

I am not blaming you. [ am blaming
the Business Advisory Committee which
is going beyond its mandate. Why do
you take the blame on yourself ?

=t wew fagrdt ATt ;- 99 g9
Tgd & I g s gw I & A%
9 IAH! FIAT A 9T8d &, AT AT
g ¥g 3| ¢ fr w0 w7 § wmwaw
F AT | TN Y GO !

weaw WY ;. §9 A FG

=t wew fagrd wa . fafas
TRATIAA FAET &T gAY &Y AT AT
faraT T

weqm APl : AT AT g A !

q’tmfmi&mﬁu’i . & gy

a1 w:#ama’mma“‘rmmn
AT AT I ATIFT FT R &

ereaer agic : Big /AO0% & @
@Y Iq¥ gR AT WA
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| ot waw G W @ gen
at & qwr "bmET § )

weqs wgm - W9 A8 §

ft wew fugrdt arwda : Aw fow
A NT E Ia¥ gH W g@mgAT 2
qIE I BW TAA I3 & | ATH
Fead ot w1 foam a7g ¥ s X fea,
g7 AT gy T § qrifqarae § &,
w5 Yar AEf g fe efwe A
g 7 &3 fear &y

weaq wgieg : faaar #3Q@ § 779
Wt egrar #frm | & g9 92 gAY
TJa7 F faw FarT g 1 grIw Ag
rgar at 7 £ | &3 7Y twar |

s =z fagrdt a0 & gar
ar agt WA

WO REAT AT FATEY TATR |
3IT A ABAT A T FL

SHRI INDRAJIT GUPTA: May 1
make a submission ? Nobody here is
objecting to the attempt to fix a time
limit. Some time ago, you were kind
enough to make that reference. When 1
was in the Business Advisory Committee,
we had come t6 an understanding that
each question should not exceed eight
minutes. That is not what is happening.
Anyway, at least in these two Houses, it
should not go from oné extreme to. the
other. There is another House where the
Calling Attention goes on the whole day.
We do not mind i a réasonable time
limit is fixed. But there should net be a
substantive change t the procedure,

MR. SPEAKER : No, there is noth-
thing.

SHRI INDRAJIT GUPTA : There is a
substantial change in- the rufes and “the

SRAVANA 13, 1908( S4KA4)
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procedure when it is said that the Minister
will not reply to each Member separately
and he will reply at the end, an omnibus
reply will be given. We object strongly
to this because the Menibers will be rais-
ing specific questions and if he has to
reply only at the end he will not answer
all the questions. (Interruptions)

MR. SPEAKER : [ am not in the
habit of crossing your mandate. ¥ o

1T & ALY & ATTwr FAST H AR
FE |

(zaaeam)

wead wgRg - {4 91 OF A o
FQ & qwT grew g Tmgar ¥ 9@
F9 TG FT | FF qrOw WSy @
& qr oga Iy w1 ?

st T T QA 9E ST
T &, I Qfag ) fasme gear-
T FAEY 6T faare FT M)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS
AND HOUSING (SHRI BUTA
SINGH) : Mr. Speaker, 1 am really
pained... (Interruptions)

SHRI HARIKESH BAHADUR: It
was to be implemented only in consulta-
tion with the leaders. We had to convey
all these things to our Party members.
If they got convinced, it was all right. If
they were not convinced, it is repotted
here. But why should the Business Ad-
visory committee to be blamed for this ?

MR. SPEAKER : I shéuld not B %0,
They did it with the best intentions,

ko)
weet e T e g
e
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MR. SPEAKER : [ am now satisfied.

(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Mr. Speaker, 1 am really
pained. This is really a matter of great
concern and I am pained to hear what has
transpired in this House for the last half
an hour.

SHRI INDRAIJIT GUPTA : Pained ?

SHRI BUTA SINGH: Yes, Sir.
Because, the manner in which the Leaders
of the Opposition have even questioned
the authority of the Business Advisory
Committee.

MR. SPEAKER : It is over now.
Leave it.

ot W= fandt gt - g A
"I9S AgIETr & AEY ¥ 2, gw
o wfas & 5wy §)

PROF. MADHU DANDAVATE:
Who are you to ask ?

MR. SPEAKER : [ am satisfied now.

Mtuew fagrd TR TR
¥ Ffawe ® T J T
wa sy § fF favay grETES
A g FTH AL FT qFAT | HIGR
FfewTT A1 fFq 3 FAN G & 7

SHRI BUTA SINGH : Nobody can
question its authority.

PROF. MADHU DANDAVATE : We
are not putting the blame on you or on
the Blumess Advisory Committee.

: !
mu@n:[ﬁ'a’tw‘tﬁ’rﬁmﬁ,
Cur ol
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SHRI JAGDISH TYTLER : (Delhi
Sadar) : Why do you allow him to shout
like that ?

SHRI BUTA SINGH: 1 want to
point out before this Hon. House, that,
are we to be pressurised and threatened
like this in this House ? Second thing is...

(Interruptions)

MR. SPEAKER : Leave it now.

PROF. MADHU DANDAVATE : No
pressuring. Deviation from the Rules
of this House is pointed out. No pres-
surisation. We respect the Rules of this
House.

SHRI BUTA SINGH: Iam as old
in the House as the Leaders of the Op-
position. I have becn here since 1962,
Therefore, 1 can also claim some associa-
tion with the functioning of this House.
I had listened to Shri Nath Pai and Prof.
Hiren Mukherjec from thosc Benches.
Therefore, please bear with me. 1 want
to say something for the uscful function-
ing of this House. The way the Business
Advisory Committee has bcen criticised
in this House is, highly reprehensive.
Any Committee of this House...

SHRI CHITTA BASU (Barasat) : Re-
prehensive ? No.

MR. SPEAKER : It is their own view.

SHRI BUTA SINGH : The fact is that
neither the Hon. Speaker not anybody
from our Party has said a word about the
Calling Attention and the mode of the
question or the reply.

W WERY ;. AT A AT
g mar )
SHRI BUTA SINGH : The idea came

from the House. It was a unanimous
decision of the House.

~ MR. SPEAKER : Please leave it now.
No hard feelings. It is over.
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SHRI BUTA SINGH: I am sorry
that I have to say this. This is something
which everybody should take note of.

SHRI RAM PYARE PANIKA
(Robertsganj) : We deplore the action.

SHRI BUTA SINGH : I request the
hon. Leaders of the Opposition, that
whenever the Hon. Speaker rises to say
something to this House, they should at
least show this much respect that they
should allow the Hon. Speaker to speak.
I-am sorry I have to point out this to
Mr. Atal Bihari Vajpayee.

it v amrs (feame) o sremm
wFEg, J9 FIT ¥ I9i IAq7 E, A
ZA-NA 17 FE JT oAFAT 2
IAEA A ¥@Y I I ¥4 8
asft 2 f5 a7 rew aFAe g, a1
7T = gz faard amadr w7 fa
T% &ar T | ¥ 3§ ITHT IINA
TAI F 1 (37AWA) TAF AT IH
FA B AT F I ATT & 7 oFAT
TATE AT § 37 937 F 4T FT HIAT
Id FgA & Afgw A w7
(zaagam)

wed JERAg ¢ 9T A T @A

aaiE

it wAtew amA - faege &@ew &
TE | 9T A9 FAAT FTFAE IALC |

ft wre fagrdt ot o wew
wEET, AT HIGHT AAT @0 F fag
Y 27 fog # I¥@ ¥ 7 (smawmw)
werd wAET - gH ATE e
g1

sranfag: &7 N 35 w4 d,
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q3 37 FT Foag A7 fefmdr & war

# fam war &

wead A ;. A T &R Y
TE | FT TE YE FL 1 Let us forget it.

(Interruptions)
MR. SPEAKER : Yes, Mr. Chitta
Basu, carry on. The Minister will reply

to each Member now. All is well that

ends well.

12.42 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Atrocities on Harijans and tribals in vari-
ous parts of the country, especially the recent
reported killing of 9 tribals in Bihar

SHRI CHITTA BASU (Barasat): I call
the attention of the Minister of Home
AfTairs to the following matter of urgent
Public importance and request that he
may make a statement thereon:

«The situation arising out of atrocities
on Harijans and tribals in various
parts of the country and the
recent reported incident of Kkilling
of nine tribals in Bihar.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): The reported killing of some
tribals in Katihar district of Biharis a
matter of great concern to the Govern-
‘ment. According to information -furnish-
ed by Government of Bihar on telephone
four tribal persons have been killed in the
district of Purnea in an alteration with
some persons not belonging to the sche-
duled tribes. The altercation took place
over agricultural operations ihe details of
which are being collected. The State
Government have already deputed a com-
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pany of armed police to the affected area.

Twenty-two persons have been arrested in

connection with these incidents. The

situation is reported ‘to be under con-
trol.

Government of India have issued com-
prehensive guidelines to the State Govern-
ments on precautionary, preventive, puni-
tive and rehabilitative measures to be
taken for effectively dealing with crimes
against scheduled castes and scheduled
tribes. The State Governments are being
continuously pursued to ensure effective
implementation of these guidlines.

As per information received from State
Governments a total of 6751 cases of cri-
mes against scheduled castes and schedul-
ed tribes have been reported in 1983.
These figures, however, are not complete
for all States.

=it warom s (fgAR) sy
wEew, WA ARG A H9H U H
¥} ard® W A A &, qT 4g I
g e

st Tw faer@ qrEER (YY) ¢
fafrez &1 3o o @ 7€ & IR
T A 2

st AT BT e (§399) ¢
ag w1faw vdwma Aifew qizeqia faar
IMC | W AW EFH ST A T
Y F I § | W9 Fgr R o
R g feeww gn | dfeF ag
feFmm A, faega sos Y W &
W Qe &< fTar 1 |

weqT PR . REE § TqE §
ard 1§ s woh | fafawT W
syt & S ar 3 Afew
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Wt T feawm owmaw ¢ fafeeT
N A FAXAFT AT AL &
¥ 3w A @ v wel gk

£

o @o Vo fag (RAR) : IFMA
wza # feua 7 & fr sgi et
vzarg g€ | (vqww)

waT WPEE ;I TAE A
AfTT | w417 ¥ |97 qF 47 ATGAY |

ut gee fagrt ad@ ;o WX
w4 agizg faw gu A § IEErd
5 ¥ FFd, O A JAIqE F qZ
7 A3V 7

N TW faaw qmaw o @A

AgIzT A WIW TG ¢ & wgi wew
g,

(Interruptions)

MR. SPEAKER: Nothing goes on
record.

! Interruption)*®

SHRI CHITTA BASU (Barasat): I
think, I would be excused by you if I
make certain comments on the way this
statement has been made today. The issue
is very serious. It concerns a very deep-
rooted malady in our society. This state-
ment which is of a casual nature and
gives no information, has also not given
any indication of the steps Government
proposes to take to stop this malady. I
have also some other handicap as you
have announced a new procedure. I want
to raise my points only in the form of
questions and 1 would request you to see
that all those specific points are replied _
to separately. .If you take them together.
then many of my important questions
would not be replied to.

Not necorded
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MR. SPEAKER: He will answer.

SHRI CHITTA BASU: Would the
hon. Minister be pleased to state whether
any provision has been made by way of
payment of compensation to those tribals
vho have been killed in this particular
case? In the reply it has been mentioned
that the Government of India have issued
comprehensive  guidclines to the State
Governments on precautionary, preven-
tive, punitive and rehabilitative measures
to be taken for effectively dealing with
crimes against scheduled castes and sche-
duled tribes. I have got a“ copy of these
guidelines which were given on March 10,
1980. by the Ministry of Home Affairs.
Remember the date March 10, 1980.
These are the same guidelines which have
been referred to here. May I know the
specific action taken by the State Govern-
ments in the matter of implementation of
these guidelines? Even if some of the
guidelines have been implemented, why is
it that this kind of incidents have been
taking place even after March 10, 1980?
Would the hon. Minister be pleased to
lay on the Table of the House a statement
giving in detail the steps taken by the
State Governments on the,_ guidelines issu-
ed on March 10, 19807 Which are the
State Governments which have not been
able to implement these guidelines? 1
have also got massive figures to show
that in certain States like Bihar, M#dhya
Pradesh, Bihar, etc. the atrodéties on
Harijans and Tribals have beem on the
increase even after March 10, 1980.
Therefore, instead of giving detafls 1 want
to know what actions have beea taken
against those Governments which- have
failed to implement the guidelines of
March 10, 1980.

The question about the socio-economic
problems of the Scheduled Castes and
Scheduled Tribes has been discussed on
many occasions. A Working Group was
set up by the Planning Commission on
the development of Scheduled Castes.
May I know the particular steps which
have been taken on the report of the
Working Group which was specifically set
up by the Planning Commission to work
out a comprehensive plan for the develop-
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ment of Scheduled Castes and Scheduled
Tribes in our country?

In all the Five Year Plans it has been
stated that the programmes have been
drawn up for the welfare and develop-
ment of the scheduled Castes and Tribes.
While evaluating the performance of the
development of the Scheduled Castes and
Tribes, it has been mentioned in 3 Semi-.

nar on The Development of Scheduled
Castes and Tribes:

“The special programme for these
groups (Scheduled Castes and
Tribes) were conceived as a sup-
plement to the total development
effort under general sectors of
development In practice, the
special programme merely substi-
tuted the benefits that should
have been available to them under
normal developmental schemes.”

Government claim they have got certain
special programmes for the Scheduled
Castes and Tribes, but the Seminar says
th:t under the garb of the special pro-
gramme, the ordinary programmes have
been shelved and no special programmes
are being worked upon for the develop-

ment of the Scheduled Castes and
Tribes.

*‘The Plan document finally notes that
it has resulted in much lower
investment”

— this has to be taken note of *‘that it
has resulted in much lower investment—

«for the development than envisaged
and no step was taken to ensure
that the Scheduled Castes obtain-
ed their share of benefits of
public distribution.”

1 would like to know whether these obser-
vations are correct. If these observations
are correct, what steps do the Government
propose to take to correct the situation?

Coming to the question of tribals, it is
being claimed that tribal sub-plans have
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been prepared and that is taken to be the
only solution for the problems of the
tribals. 1 have here a Government
document to show that during the Sixth
Plan it was suggested that there should
be 181 integrated tribal development pro-
jects.  According to the  information
available from the Government, only 73
peojects out of 181 have been formulated
and received by the Government and no
steps appear to have been taken for the
execution of these projects. Is this the
way to bring about the upliftment of the
tribals in our country, who constitute a

very important segment of our popula-
tion?

Coming to the question of tribals, lct
me make this comment. There is large-
scale ferment of disaffection and unrest
among the tribals. They feel alienated,
ftom the mainstream of socicty. they feel
oppressed and suppressed. The forest
contractors and the mahajans, as they are
called in these parts of Santhal Pharga-
nas of Chotenagpur, are exploiting them
to the bone. Therefore, several tribals
were killed because they demorstrated
before the Government simply demanding
food in Palijori district in the Santhal
Pharganas. Then you know the horrible
oppression which was perpetrated on the
harijans in Gua. This has caused in the
harijans a deep sense of alienation from
the mainstream of the people.

Take the case of the big projects. For

the Suvarnarekha project 100 villages of

the tribals have been taken by the
Government under the land acquisition
process. Though these 100 villages will
be drowned by water, there is no provi-
sion made for compensation or alterna-
tive arrangements for the rehabilitation
of the tribals. Even though thess big
projects are built on the land of the tri-
bals, there is no co-ordinated prov.sion
for employment of their sons and daugh-
ters in these projects. During these 30
years of our planned economy in different
parts of the country, particularly in tri-
bal areas, land has been taken away by
the Government for the execution of
projects, for the construction of dams etc.
Would the Government set up a comnmis-
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sion to go into the problems now being .
faced by the people of tribal origin,
because of the alienation of the land
belonging to the tribals for the execution
of these projects? If that kind of com-
mission is set up, all the horrible details
and descriptions of the atrocities committ-
cd on the tribal people would be known
to the people. What steps have so far
been taken for the rehabilitation of those
who have become landless due to ihe

acquisition of their land for these pro-
Jjects?

As far as my State is concerned, I have
got here a very big report about. the
atrocities that are being perpetrated upon
the Santhals and other tribals of differ-
cnt regions in Chotenagpur. This is a
non-official report. 1 have no time to
quote from it. 1 would request the
Government to set up a Commission to
make an in-depth probe on the miseries,
sufferings and grievances of the tribals
and find out certain measures, economic,
political and administrative, for meeting
the situation arising out of the widespread
tiibal unrest. It poses a threat to our
country’s unity, it poses a threat to the
national unity and integrity, particularly
in view of the fact that certain subversive
forces, dmswe forces are working among
them, takmg advantage of this unrest,
and they.are trying to increase the sepa-
ratist tendgncies ir. our country.

Lastly. there is another Government
repors, tige Report of the Home Minisiry
of 1969, .regarding the nature of the agra-
rian tension, which is the main root cause
of tribal unrest. Agrarian tension is the
base of the unrest of the Scheduled Castes
and Tribes. The Home Ministry itself
went into this problem and made many
recommendations. May I know whether
the Government would act upon their
own report, the report which they have
prepared late in the year 1969, wherein
they suggested that this will lsad to a
bloody revolution in our country?

SHRI NIHAR RANJAN LASKAR:
At the outset I would like to say that the

' Government of {adia is deeply concerned

about the crimes committed against the
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scheduled Castes and Tribes in our country.
Woe are fully alive to the problem of pro-
tecting them, of course with the full co-
operation of the various State Govern-
ments, because the agencies which are to
implement whatever guidelincs we lay
down are the State Governments. It is
entirely wrong to say that after issuing the
guidelines from the Central Government...
(I terruptions)  After  the issue of the
guidelines and the letter of the Home
Minister, spccifying the actions which the
State Governments are supposed to take,
various State Governments have taken
action and as a result the situation is im-
proving. But this is a question on which
things cannot be done in a day; itis a
continuous process and we are at it.

On the particular incident, which is
mentioned in the Calling Attention, the
report which we have got from the State
Government of Bihar is as under. The
killing of four Santhal tribals in Lakhim-
pur took place on 29-7-83 in the course
of transplantation opcrations. They have
further informed us that the SDM and
Deputy S.P. are camping on the site itsclf.
The District Magistrate and SP have
visited the arca already. Armed police
have been deputed to the area.

Whatever appears in the newspaper is
not always correct. We have received a
report from the State Government that
the land is disputed one, both parties are
claiming the land. The newspaper report
said that the land is already given by the
Bihar Government to the tribal popula-
tion. But the State Government has
informed us that the land is disputed by
both sides. Investigation is going on
and a more comprchensive report
is awaited and as soon as we get it, we
will share the thoughts with the hon.
Members.

13 hrs,

st Tm faew qraEw ;29 g€
F gg weAT WA & AT A+ wgeg
FEREFITT F I gER §F
HTHTT T FgT ¢ I grfaw 7g

and tribals and recent
reported killing ot 9
tribals in Bihar (CA)

Y 7€ 29 ATqE B wEAT vl
o Jw 3 qrdE §, e A% foq
F arx At gfaa # FE gHRTT TEY
fasir € 1

(Interruptions)

SHRI NIHAR RANJAN LASKAR:
What I was telling to this House is the
information that I am getting from the
State Government and they are telling
that this area is in a distant place and it
is an inaccessible area and they are finding
a little difficult to communicate with us.
This is the position. But as soon as I get
the full report, 1 shall let the House
know.

Sir, in the letter of 6th September 1980
which our Home Minister has written to
the Chief Ministers of all States and
Union Territories, under his guidelines he
has suggested that one of the following
posts in each of the sensitive districts
should be held by the officers belonging to
the Scheduled Casts and Scheduled Tribes.
The posts identified for this purpose are
District M gistrate, Senior Superintendent
of Police, Superintendent of Police, Sub-
Divisional Magistrate and sub-Divisional
Police Officer. In this letter he has also
further suggested that officers belonging
to the Scheduled Castes and Scheduled
Tribes should also be posted as Station
House Officers as far as possible in such
sensitive localities.

Sir, throughout the country we have
also identified the sensitive ateas and there
are about 48 such districts throughout the
country which are sensitive areas and in
these areas we expect .that the State
Governments will follow these guidelines,
and by now they must have done it.
Most of the State Governments have also
reported to us that they have adequate
machinery to implement the guidelines
efiectively to deal with the various prob-
lems of Scheduled Castes and Scheduled
Tribes. Unterruptions)-

After the issue of these guidelines, some
of the State Governments have taken action
about setting of certain special courts in
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certain districts. In Andhra Pradesh
they have already set up special courts and
these are also mobile courts. The Go-
vernment of Bihar have also decided to
constitute four special courts and the
Governinent of Madhya Pradesh have
also decided to set up special courts. This
is one thing they have done. What we
do here is that as soon as we get reports
frem our hon. Members here or through
newspapers, we immediately get in touch
with the State Governments and try to get
the information. In that way we try to
be kept inforced and also in various other
cases whatever reports the State Govern-
ments have given us, we try to be in cont-
act with them and we try to see whether
they are acting according to our guidelines
or not. (l’ll rrap*ions)- Not only that.
The State Governments have also been
asked to look into the rehabilitation as-
pect and quick measurcs for rehabilitation
of the victims and the families affected
and to take up development programmes
covering the Scheduled Castes families in
the villages affected under the Integrated
Rural Development Programme and other
sectoral programmes and the Scheduled
Castes Development corporations and
saturate the Scheduled Castes famitlics in
that villages under the States Special
Component Plans in its various sectors.
(Interruptions)

MR. SPEAKER: If you are talking
amongst yourselves, how can we proceed
then?

SHRI NIHAR RANJAN LASKAR: Ia
addition, the States are also asked to
vndertake works under National Rural
Employment Programme selecting works
creating assets of direct benefit and relev-
ance to the Scheduled Castes.

Also we have asked the State Govern-
ments, and it is also in the guidelines, for
speedy prosecution of cases regarding
Scheduled Castss and Scheduled Tribes.
As a result, by now I can inform the hon.
House thzt most of the cases which were
instituted in 1977, 1978, 1980 and 198!
have by now been decided and conviction
taken place.
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As a result of it there has been sentence
to death for two persons, 136 have
begn given life impresonment and to eight
persons rigorous imprisonment has been

awarded. Other steps are being taken...
(Interruptions)

Shri Chitta Basu has asked about the
Tribal sub plans. We have so far receiv-
ed 79 Project Reports, We are in const-
ant touch with the State Governments in
this regard. We are asking them to give
us the project reports as early as possible.
Sometimes they are giving us explanation
that they are finding a little bit of difficul-
ty in preparing project report. But they
have assured us that they will send that
10 us as carly as possible.

In most of the States these projects
are already there and they are working on
it.  Whosever has not given us report
they have assured us on our persuasion

that they will submit that as early as
possible.

About the compensation part of the
question, lands which are taken for Deve-
lopment Project, the first thing is that
they, i.c., the displaced persons have to be
rehabilitated and then whatever amount
of compensation has to be given that is
given, then omly land is taken. This is
the direction of the Government.

SHRY CHITTA BASU: You did not
give me time -20 explain the intensity of
the problem. There are many tribals
whose land has been taken. Is Govern-
ment prepared. to set up a Commission to
go into that aspect of the problem and
suggest measures or to redress genuine
grievances of the tribals of our country?

SHR1 NIHAR RANJAN LASKAR :
Whenever any land is taken from the
tribal population for development project,
the first thing is that land is given to
them for rehabilitation purposes and then
compensation is given and then only land
is taken.

SHRI CHITTA BASU :
implemented ?

Is- this being
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MR. SPEAKER : How do you en-
sure that these directions are imple-
mented ?

SHRI CHITTA BASU : Commissivn
has to be appointed.

SHRI NIHAR RANJAN LASKAR:
We have our agency, now.

All these things are to be cleared from
here. We see that these are done before
hand.

SHRI CHITTA BASU : Whatever be
the policies, these have net been imple-
mented during the last 30 years, Why
do you not set up a Commission to go
into that ?

SHRI NIHAR RANJAN LASKAR:
About the Working Group recommenda-
tions, thcse have been sent to the various
State Governments,

SHRI RAM VILAS PASWAN : What
is your reaction to the observations made
by the hon. Speaker ?

SHRI CHITTA BASU: You deprive
tribals of th:ir land for building a pro-
(Inte-ruptions)

SHRI NIHAR RANJAN LASKAR :
Compensation is being given.

SHRI RAM VILAS PASWAN.: He
is'_ asking about the Comm‘ssion.

SHRI NIHAR RANJAN LASKAR : I
have already stated that we have instruct-
ed different State Governments. The
people who have been disturbed from
their land for any development project,
first they should be given alternative land
and whatever compensation is . due should
be given and then they can be disturbed.

MR. SPEAKER : Have your direc-
tions been implemented ? Are you satis-
fled' that your instructions have been
complied with ?
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SHRI NIHAR RANJAN LASKAR :
In most of the cases directions are b:zing
followed. There are some cases here and
(Interruptions)

SHRI CHITTA BASU : 1 implore on
the floor of this House to set up a Com-
mittee of that nature to look into all
these problems.

SHRI CHANDRAIJIT YADAYV (Azams
garh) :  You read the last paragraph.

SHRI NIHAR RANJAN LASKAR:
The State Governments have informed us
that they have given initial help. They will
be following the details of the guidelines
given by us in this regard.

The guidelines generally in this regard
are that the family of scheduled caste
victims of crime are given Rs. 10,000/- in
the case of murder and Rs. 5,000/- in the
case of rape and Rs. 10,000/- for perma-
nent incapacitation etc. Thes: are the
general guidelines under these guide-
lines the authorities have to give
compensation to them. And most
of the States have accepted these guide-
Ijnes. So, they will be giving the amount
as soon as they identify the victims or
the family of the victims. We are await-
ing their reply. Not only that. Instruc-
tions are also given that those areas or
villages where such incidents have occured
should be developed by constructions of
roads or development of roads,

" Building houses etc, These are the norms.

We have already communicated these
norms to the State Governments. We hope
they will follow accordingly.

SHRI CHITTA BASU: They have
not followed. You kindly get me the
answer to the question why the Govern-
ment is not appointing a Commission.

MR. SPEAKER . Shall we adjourn
now for lunch and got together .after
funch ?

i wew, fagr& wwddt ; wFew
@ f oww T ) et owee
sf@
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“«The Committee are not satisfied with
the reply of the Government. By
issuing guidelines to the State
Covernments, the Central Govern-
ment cannot absolve themselves
of the Constitutional responsibi-
lity under article 46 which makes
abundantly clear that it is the
responsibility of the Central
Government to protect the Sche-
duled Castes and Scheduled Tribes
from social injustice and all forms
of exploitation.”
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Verma entered Gua bazar \‘vith,A
the five arrested allegedly tied to’

the rear of the jeen, had them
tied to poles with heads hanging

down and had them beaten.:

Twelve lathis broke in the process.

the last one to handle the beating °

was said to be Mr. Verma him-
self.”
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SHR1 NIHAR RANJAN LASKAR :
T have some figures with-me in regard to
his first question about the crime position
in different States. The cases of crimes
against Scheduled Castes have increased
in 1981 compared to 1980 in the States
and Union Territories of Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
K arnataka, Madhya Pradesh, Maharash-
tra, Rajasthan, Tamil Nadu, Tripura,
Delh! and Goa, Daman and Dieu. The
cases of crimes have shown a downward
trend in 1981 compared to 1980 in the
States of Haryana, Kerala, Punjab, U.P.,
West Bengal and Union Territory of
Pondicherry.

AN HON. MEMBER : Question.

SHRI NIHAR RANJAN LASKAR:
1 am giving the figures which 1 have with
me.

In Orissa, there is no variation in the
figures of total number of crimes. The
States of Assam, Meghalaya, Manipur,
Nagaland and Sikkim and the remaining
Union Territories have furnished *‘Nil”
information both for 1980 and 1981
whereas no report has been received from
Jammu and Kashmir.

The hon. Member referred to Belchi....

SHRI ATAL BIHARI VAJPAYEE :
What are the latest figures ?

SHRI NIHAR RANJAN LASKAR :
I will give you the latest figures. So far
as murder is concerned, in 1981, the figure
was 179 and, in 1983, it was 164. Grie-
vous hurt—in 1982 it was 471 and in 1983
it is 463—rape—in 1982 it was 255 and in
1983 it is 226 ; arson-—in 1982 it was 355
and in 1983 it is 383. (/nterruptions) If
you see the total, in 1982 it was 5,201 and
in 1983 it is 5,177.. A little variation is
there.

About the various .guidelines that we
have sent to the States, I would like to
stdte that ‘we have asked the various
State Governments that the administra-
tion at the State and district level must
fully apprise itself of disputes covering
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Scheduled Castes and Scheduled Tribes
in different parts of the State pertaining
to land, minimum wages, bonded. labour,
indignities  against Scheduled Castes
women, etc. We have also specified to
thepy what are the actions to be taken
and they have agreed to take all these
measures,

MR. SPEAKER : Mr. Vajpayee had
asked you specifically whether those
people had come from outside and
whether they have been arrested or not.

SHRI NIHAR RANJAN LASKAR :
It is reported in the press -that they are
infiltrators from Bangledesh, etc. But
we have tried to ascertain the facts from
the State Governments. (/.terruptio: s)
What they have said to us is that they
are not infiltrators, they are people who
are residing there, immediately after the
partition of India they came and settled
therc and they raay be regular citizens by
now. That is the position they have
stated to us.

All these disputes

......

MR. SPEAKER :
arrest made ?

Has there been any

SHRI NIHAR RANJAN LASKAR :
I have said, 22 arrests have been made
already.

We have said that all these disputes
should be resolved quickly in a manner
which is fair to the Scheduled Castes and
Scheduled Tribes who have long been ex-
ploited and denied their due. We have
also suggested that all bonded labourers
who are essentially agricultural labourers,
who mostly belong to the Scheduled
Castes and who are in extreme distress
should be released quickly and simul-
tancously rehabilitated.  These actions
have been taken ; most of the States have
taken these actions and the bonded labour
problem has been solved in majoriry
of States (Interrupiions) 1 have said, in
many States. (Interruptions)

Me have said that the, Scheduled Gastes
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should be put in effective pgssession of
the land belonging to them of “aljotted - to
them and enabled to carry on cultivation
wherever there are disputes and obstruc-
tions. It is basically land problem in most’
of the cases as in the present 'instance.
We have said that the State Government
should take special care so that they can
be put in possession of ‘the land and *-they
can cultivate the lagd. - Regarding this
aspect, the various State ‘Governments
have assured us that they are looking into
this problem.  Still there are “cases ;
things are happening as in the present
case. Lo

Also about the punitive measures, the
measures which“we havg suggested to the
State Goveroment$ and which they have
accepted are : * when, in spite of preven-
tive and pretautionary ‘measures, atroci-
ties do ‘Occur “against Scheduled Castes
and Schedules Tribes, the police force
should be moved into the area quickly te
quell them and arrest the offenders, not
only those who actually commit the
crimes but also those who encourage and
instigatec them. We have also said that
it will not be correct if small fry alone
are arrested and the powerful who are
really behind the crimes are allowed .to go
scot-free. These are the things which the
State Governments‘have to do. - We are
in constant touch with them.

SHRI ATAL BIHARI VAJPAYEE: I .

referred to the Government of Tamil
Nadu. | have sald thatin two districts,
North Arcot and Dhatamapuri, 26 Hari-
jans have been _murdered, not by the
people but by the police, while they' were
in police custody. Have you called for
any report from the State Government ?

SHRI NIHAR RANJAN LASKAR :
This particular information is not with
me. Inacal attention motion if we are
giten specific instances; we can come
prepared for it. How is it possible to
.give this information ?

MR. SPEAKER : It was specifically
about Bihar. -

oft viw e vy : SORTC )

and tribals and recent
reported killing of 9
tribals in Bihar (CA)
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Y Figwx (@ i 9F — @ a
# 1% J@AFrQ § qad q@ ? ek
STAFTE ALY 2

ft Tw famw qEaw @SR
agl, 16T W

SHRIMATI GEETA MUKHERIJI
(Panskura) : I had been there personally.
Many people were brutally beaten. The
Minister says that he does not know.

-MR. SPEAKER : Anyhow, if you
have the information, you can give. ’

’

SHRI NIHAR RANJAN LASKAR:
Information from the entire country it is
not possible t& collect in a short period.
Then to have a regular discussion on a
call attention motion is not possible.

st /AR qETd  wEw S, AR
St F oF AT ¥ arq § qgi Q< AT
A YEFE | T F=S a@ W
e AEfa s aa d e
¥R §E 7 T A Afed gw
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¥ fear e difeat 1t aw ffea
® FUT | AA IRT F G R G
qifgq 911 FHY AR F §FT W
FREfefod a@ ¥ @w A
&I | g% ARG TEW 9T O A
qT W YR T® WA T FraT
G ife g wwaw €
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[MR. DEPUTY-SPEAKER in the Chairl

SHRI NIHAR RANJAN LASKAR:
Sir, I share the concern of my friend Shri
Bagri. I have already said t Govern-
ment of India is really concerned about
these atrocities on scheduled castes and
scheduled tribes and we are making all
efforts, of course,.in fyll cooperation with
the various State Govergments to see that
these are stopped. It is a nationpal shame
that pegple are being killgd in tbe name
of their caste and creed. This shameful
thing must come to an end. In this re-
gard not oply Govezpmgnt but all friends
have to operate with the government.

Sir, tharfirst poing -he,said was about
the commijssign. This particular incidence
when it was reported in the Press we
tried to get the information from the
State Government whetber it is correct
or not and what is the positign, They
bave said that they are pot infiltrators
from Bangladesh. They have begn there
for a long time. So, there is no question
of setting up a comnmission Qo this ques-
tign. The victims haye to be fully re-
habilitated, that is, those who have -been
killed, those. tribgls. Fheir Mllmes baye
1o be fully rehgbiljtated. It is the con-
cern of the Government of India apd the
State Goverament.

ofy wfers qyya : WIS QT W
AEPwT AL
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SHRI NIHAR RANJAN LASKAR :
T have also tried to contact them oa
the telephone. But you know, in
Bihar, it is difficult to get them on tele-
phone, from such distance places. They
are, of course, unofficially giving certain
relief. But more relief will be given as
soon as we ascertain the facts as to who
are the family members and others and
after that we will see that they are fully
compensated and fully rehabilitated, He
has just put these questions in this regard.

W s W AT AT FE
arFaT &) ar IFFY A faw F AW
v gFfeme fre ar Y g " &
qr AT AT AT EAFT F qrT WA,
aTg, AAT €7 AIANZA FY FIA 7

SHRI NTHAR RANJAN LASKAR:
This is really what my friend bhas said,
he has expressed his views. Definitely
this will go to the State Governments
and they will take action accordingly.

SHRI G.M. BANATWALLA (Pon-
nani) : Mr. Deputy-Speaker, Sir, itis a
matter of great shame that the Harijans
and Tribals still continue to be subjecied
to most inhuman atrogities.  Sir, the fact
that these Harijans and Tribals are still
living under conditions of extreme in-
secyrity and the fact there is no State
which has a safe place for them to live
in peace is a clear pointer to the awful
failure on our part and on the part of the
Government to give protection to thesc
weaker sections of people. We find that
in the matter of committing atrocities en
them, U.P. and M.P. are leading and the
rest closely following them are Bihar,
Rajasthan and other-States.

Sir, I want to.draw the attention to
onc particular feature of these. indescriba-
ble atrocities that-are being committed ;
upon the.Harijans and the TFribals. §n
this oonnestion, I would like to draw the
attention of the. House and .the - Govera-
ment to-a pertiment somark made ia the
:Report. 9f the Comemissioner -for the
" §cheduled: Castes and the Schedweied

and tribals and recent
reported killing of 9
tribals in Bihar (CA)

Tribes of 1979-81 and I quote :

It is really uafortunate that the af-
fluent sections committing atro-
cities are helped in their nefarious
activities by lower level revenue
and police officials and even by
politicians. It is all the more dis-
concerting that at times atrocities
on weaker sections are allegedly
committed by persons who them-
selves happen to be in charge of
protecting their life and honour”.

This is a serious feature of the atro-
cities that we have and ualess and until
this particular feature is effectively tackled
we will not b= able to make any
progress in this particular direction.

With respect to the guardians
of law  and order, who are
getting involved into the prepetration
of these atrocities [ may here refer to one
incident in a place called Jhabua, a Vvil-
lage bordering between the two States of
M.P. and Rajasthan. Sir, here a Tribal
youth, named Kanji was allegedly burnt
alive in the Doongra Police Outpost,
border of Rajasthan. The allegation is
that he was burnt alive by the Police.
But what did the police do ? ~ The Police,
after burning alive the youth in the full
view of so many witnesses in the Police
Station, had the audacity to register a
case againat the youth, a case that he
comnaitted suicide and the committed
suicide by burning himself with a Biri.
That is the -ridiculous nature. Has this
incident eome to the knowledge of our
Goverament 7?7 Am I wrong when I say
that even the attention of the Prime
Minister was drawn to this particular
incident ? If so, I would like to know
what action did the Goverment take in
the matter against these guardians of law
:gg‘n_d' grdgr indguu;g into, this ? Was any
judicial inquiry iostituted ? Was any
action taken ?

Sir, here we may hgve another place
called Dhar in Madhya Pradesh. These
we find that we haw the incideat of ex-

‘Maharaje: Khera in the district of “Fhar

in Madhya Pradesh. He committed indes-
cribable a trocities upon "a Harijan girl.
This -ex-Maharaja, thowgl arrested is



347 Atrocities on Harijans'and
tribals recent reported
killing of 9 tribals in Bihar
(CA)

[Shri G. M. Bantwella)

having all luxuries in a hospital declaring
himself having some disease. Has the
matter come to the knowledge of the
Government ? What is the Government
doing in the matter ? Should I make
this allegation that this ex-Maharaja
happened to be a close associate of the
Chief Minister of Madhya Pradesh ?
Therefore, 1 ask, should I make that alle-
gation. But then, Sir, these are the
matters that must receive the attention of
the Government.

SHRI MADHAVRAO SCINDIA
(Guna) : Sir, I know Maharaja of Dhar.
He was a pious man and he has pass:d
away. Obviously the Hon. Member is
confusing with may be some relation.

SHRI G.M. BANATWALLA : What
I was saying was that when the Commis-
sioner himself in his report has mentioned
all these facts it is with the help of the
affluent sections and with the help of the
law enforcing agencies that these atrocities
are committed, I would like to ask the
Government as to the number -of police
and other officials during the past years
against whom any action has been taken
for breach of discipline or for deriliction
of duty or for being involved in such
cases.

You told us about prosecutions and
convictions, but in how many cases have
action been taken against the guilty
police officials, against the other guilty
officials during the past years ? Or is it
the contention of the Govcrnment that
no such official has been found gmilty.

Sir, we are told that guidelines have
been given to the various States. The
Government seems to be satisfled that
these guidelines given for the protection
of Harijans and tribals to the various
States are being followed ? We here are
not satisfied with it. Let us not take it as
a Party question. It is a national ques-
tion of great importance. Will there-
fore, the Hon. Minister agree to a Par-
liamentary Committee in order to sre if
these guidelines  which have been
issved by the Union Government
to the ' State Governments are
being fully followed or not. Mr. Deputy-
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Speaker, Sir, I would like to know from
the Hon. Minister as to what effective
measures are being taken in order to see
that protection is granted to the tribals
and the Harijans. Sir, is there any
scheme for having special task police
force almost at every district Headquar-
ters 2 Sir, when our present President
of India was the Home Minister over
here, he had come out with an idea of a
village security force. What has happened
to the scheme of village security force,
and having a special DIG for the Hari-
jans ? I must emphasize that thes: are
matters which must receive proper atten-
tion.

We are bcing told that compensation
is being given to the unfortunate victims.
Initead of relaying on mere guidelines,
will Government consider having a uni-
form statutory scheme throughout the
country in order to see that in matters of
compensation, the unfortunate victims do
not remain at the mere mercy of the
various State authorities ?

I hope the e questions will receive a
pointed reply from the Government.

SHRI NIHAR RANJAN LASKAR :
About the two particular incidents which
Mr. Banatwalla just referred, and which
he said is mentioned in the Commissio-
ner’s report also, I said initially that we
had no idea that this aspect covering the
entire country will come up in the Call-
ing Attention. This question covers the
entirc country. It is not possible to
cover cach and every incident and give
a reply. We shall ask for details and
give the reply to him.

Secondly, about the point he mention-
ed, 3iz whether we have re-organised the
police force, or whether the State Govern-
ments have appointed Scheduled Caste
police officers in different areas which are
vulnerable, I have in my, earlier answers
already stated that the areas have been
identified. It is not as though in the
entire country the atrocities are taking
place. There are particular areas which
we have identified so far. There are
about 48 districts throughout the cou &
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try which are ' really vulnerable. There
we have taken some specifie action to see

that in  thoss areas these crimes
come down and incidents
do not happen there. In  Bihar,

about 11 districts are there, they are pro-
blem districts. All these details are with
me : Gujarat also has 11 districts ; Har-
yana 5 which are rcally vulnerable ;
Karnataka 6 ; Madhya Pradesh 7 ; Mahi-
rashtra § and Punjab 3.

So, we have said in our guidelines that
D.M. and as far as practicable, be from
the SC and ST communities posted in
those districts. Most of the State Govern-
ments have assured us that it will be pos-
sible for them to appoint such officers in
those areas. They have also said, they
have to re-organize the police force, and
that these forces will be appointed in
those areas. The reorganised force should
represent all the communities, including
SC and ST ones, and other minority com-
munities. They are re-organizing the
forces. Most of the States, especially
U.P., have told us so. Most of the
States are re-organizing these police
forces, and more and more SC and ST
people are being taken into the police
forces, so, Sir, the State Governments
paid a solution to this problem.

About the compensation part of it, the
Member asked whether we can have a
uniform pattern. I would like to say
that every State has to give this compen-
sation from the State budget. We
consulted the State Governments, and
tried earlier to have uniform pattern in
this connection. We arc in communi-
cation with them in this regard. It is not
possible at the present moment to have
a uniform pattern, regarding giving com-
pensation to the victims of the atrocities
Some of the State Governments are giving
more compensation, on their own ; and
some of the State Governments giving a
little less than what I have announced.

This is the position now. But, initial-
ly, we tried for a uniform pattern of
compensation to be given to the victims
of atrocities, but it has not come through
yet. As far as village security forces are

Atrocities on Harifans 135)
and tribals and recent
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concerned, some States are thinking on
this lins.

SHRI G.M. BANATWALLA : The
most important part of my question has
been missed. I have been all the time
emphasising, quoting from the report also
about the involvement of the police and
other officers. I had specifically asked
about this particular question as to what
action has been taken against those who
are involved ? In how many cases, thsy
have been held guilty and. what action
has been taken against them ?

SHRI NIHAR RANJAN LASKAR:
On this particular item, we have written
to the State Governments to give us in-
formation. We have not received any
information so far. ([nterruptions)

SHRI CHANDRAIJIT YADAV : How
can the government look so helplessly ?

SHRI G.M. BANATWALLA : Will
“they be pleased to place it on the Table
of the House within a reasonable time ?
(Interruptions)

MR. DEPUTY-SPEAKER : If there
some other informa tion which he has not
furnished to you in this House, definitely
about it the Minister will write to you.
He has not furnished it because he
does nof have that information. All the
information may not be available. The
Minister says that he has not received
any information from the State.

(Interruprions)

SHRI CHANDRAIJIT YADAYV : Why ?
(In :rruptions)

MR. DEPUTY-SPEAKER : He will
clarify his position.

SHRI NIHAR RANJAN LASKAR:
The pointed questior put by him was:
how many police officers have been con-
victed and what action has been taken
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against them ? I have said about it
categorically that we have written to the
State Governments. We have no infor-
mation so far with us. ( Interruptions)

MR. DEPUTY-SPEAKER : It is not
possible.  You must be satisfied with the
reply. When he has not received any
information from the State Governments,
how can he give a wrong reply.

(Interruptions)

SHRI CHANDRAIJIT YADAV: SC
and ST people are being killed by the
police officers. 'Why should the Central
Government leok so helplessly ?

(Interruptions)

SHRI G.M. BANATWALLA : There
are ways of dealing with such situations
mentioned in the Constitution and that
should be invoked.

SHRI CHANDRAIJIT YADAY :
This is our Constitutional obligation
from which they cannot escape like that.
(Interruptions)

MR. DEPUTY-SPEAKER : It is not
concerned with the calling attention.

st TwEmT SeRnt (9Ar)
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14 brs.

MR. DEPUTY-SPEAKER : Mr.
Sunder Singh, you are not going on re-
cord. Shastriji, you do not reply. He is
not going on record. Any side talk,

any interruption will not go on
record.

it TR aest o STTfew TR,
T 1 AT Tofas s ¥
A IT TN W g #Y ave §, I
&t & svq wAreeT fear s ¢
HYT I 9T ATAT ET ¥ YO QAT

7

ast whegre areht we o g
VYA mvon sehye e
20 gk W—awh g B—ge
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MR. DEPUTY.SPEAKER : You have
come to the important point only now.
Concentrate on those points. You will
get all the information. Very good.
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MR DEPUTY.SPEAKER: How is this
concerned with the present Calling
Attention ?

SHRI INDRAJIT GUPTA : The facts

must go on record. Let him not reply to
‘those facts.

MR. DEPUTY-SPEAKER : I have
sliowsd.
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SHRI NIHAR RANJAN LASKAR:
Sir, I agree with my friend Shri Shastri
when he says about the causes and the
basic reasons for atrocities on Harijans.
On this point therc is no dispute at all.
Mostly it is a problem of agricultural
land and when they try to assert their
rights, the clashes occur and atrocities
take place. So, on this very point I am
totally agrecable.

Not only that the Scheduled Castes
are in a particular vulnerable position in
the rural areas, they are always m the
receiving end.  Mostly Scheduled Caste
people, and in some cases Scheduled
Tribes also, are agricultural labours. More
than 66 per cent belong to agricultural
labour community and also some of them
are sharecroppers. So, basically it is a
land problem and when they try to assert
their rights and claim their wages, then
the people who are in a better position,
try to take advantage of these people and
the atrocities are committed. 1 also like
to inform the hon. Members that the
national survcy has revealed that 66 per
cent of the bonded labourers in the coun-
try belong to the Scheduled Castes and
they are subjected to various social and
civil disabilities and arising from the evil
custom of untouchability. This is also a
fact. So, there is a close and clear link
Between their economic lives on the one
hand an-'the crimes and atrocities and

the social and c vil disabitities to which
they are subjected to; on the: other.

SHRI RAMAVATAR SHASTRI: Rease
give reply about Mr. Deepak Verma’s
case also.

SHRI NIHAR RANJIAN LASKAR :
Then, about the question whether. Goveen-
ment have taken any action with the res-
pective: State Governments fer this - over-
whelming majority who are agricultural
labourers to get their dues, we had long
discussions with the various State
Governments in this regard and. the Home
Minister has also written to the Agricul-
ture Miaister and aiso to the different
State Governmeats on this particalar
matter. We are esizod of the problem
so that the agricultural labourers get. thHeir
due share, | mean their wages.

.

SHRI RAMAVATAR SHASTRI: #n
Matti Village only three rupees are ' bolng
paid. '

SHRI NIHAR RANJAN LASKEAR. :
When they try to assert their rights, ‘We
conflicts arise. We know everything.

About the particular incident of
Deepak Verma, the hon. Memsber asked
whether any action has been takea-against
the DSP Mr. Deepak Verma. For the first
time he has informed me about this.
Naturally, I' will try to contact the “State
Government and get the facts abeut this
case.

SHRI RAM VILAS PASWAN : If he
has heard for the first time, what was His

predecessor doing ?

SHRI INDRAIJIT GUPTA (Basirhat) :
These incidents are being widely reported
in the Press. The name Deepak Verma
has appeared in the Press several times
and he says now he is going to find out
from the State Government.

SHRI CHANDRAJIT YADAYV : Even
Shrimati Geeta Mukherjee weat there but
nobody from the Governmeat,



s Arnclm: on Harijans and

tribals and recent reported
flg:;g of 9 tribals in Bihar

SHRI NIHAR RANJAN LASKAR :
Everything that is reported in the press is
not correct. They have reported......
(Interruptions)

Wt oW e qrawm - a7 fafaeez
ATEW W1 TEAT AT a-efg a'Ta"g
foare w@r wifgr ok Ve I
w1 WY femfag w47 Tifga

SHRI NIHAR RANJAN LASKAR :
What I am trying to say is that what is
reported in the press is not the correct
version. The paper says they are Bangla-
desh infiltrators. Definitely, they are
not Bangladesh infiltrators. They are
people living there for a long time. So,
it is not correct. (Interruptions) We will
try to get the views of the State Govern-
ment...... (Interruptions) If this particular
officer is found responsible for any wrong
doing against the innocent tribal popu-
JIation, naturally we will take action
against him.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : How many
times you have taken action againt police
officer ¢ (Interruptions)

SHRI CHANDRAJIT YADAYV : Sir,
I want to raise a point of order.

MR. DEPUTY SPEAKER : Let him
cemplete his reply.

SHRI CHARANIIT YADAY : I never
wanted to raise this question. I want to

raise a point of order. You have stated
this carlier ; I want to raise it formally.
We are discussing a most important ques-
tion where people have been killed and
harassed. You have seen the mood-of
the House. Yet, not a single Cabinet
Minister is sitting here. Who will convey
this to the Cabinet ? This Minister will
not sit in the Cabinet. Of course, I
understand that he is a member of the
Council of Ministers. This shows the
callous attitude of the Government. Do
not take it light ; it is such an important
_debate and there is no Cabinet Minister
present.

MR. DEPUTY SPEAKER: You
have raised the point ; he will reply to it,
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SHR1 CHANDRAIJIT YADAV: Why
no Cabinet Minister is present in the
House ?

MR. DEPUTY SPEAKER : He is
replying to you. You have raised the
point. He is going to reply to it.

SHRI CHANDRAIJIT YADAV : You
will have to reply to it, not him.

MR. DEPUTY SPEAKER : He is
replying to your point. I will make it
very clear that under the provisiens of the
rules I cannot ask a particular Minister
from a Ministry to reply. It is left to
Government.

(Interruptions)

‘MR. DEPUTY SPEAKER : You have
gone on record saying that a Cabinet
Minister should reply. 1 say that from
the Chair I cannot direct any particular
Minister 10 reply on behalf of the
Government. You have gone on record
that no Cabinet Minister is present here.

(Interruptions)

DR. KRUPASINDHU BHOI (Sam-
balpur) : Sir, You have scrapped rule
179 7 You arc allowing a discussion for
more than three hours.

MR. DEPUTY SPEAKER : Some
important point has becn raised.

DR. KRUPASINDHU BHOI : Are
you going to scrap that rule ?

MR. DEPUTY SPEAKER :
raised a point of order.

He has

DR. KRUPASINDHU BHOI : What
about my point ?

(Interrupiions)

MR. DEPUTY SPEAKER :
all of you to sit down.

I request

SHRI NIHAR RANJAN LASKAR:
It looks as if they are not interested in
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"this debate...... (Interruptions) As 1 have
already said, they have to be given due
compensation. It has to be dome. We
will ask the State Government of Bihar
to do whatever has to be done.

Regarding the other two incidents
mentioned by him .about Punjab and
other things, these facts are not with me
and they can be supplied to the Mcmbers
later on.

(Interruptions)

MR. DEPUTY SPEAKER : Now the
House stands adjourned (o meet at
3.20 p.m.

14.21 hrs,

The Lok Sabha adjourned for Lunch 1ill
twenty minutes past Fifteen of the Clock.

The Lok Sabha re-assembled after Lunch
at twenty minutes past Fifteen of the clock

[SHRI N.K. SHEJWALKAR in the Chair)

PETITION RE-ALLOTMENT OF
GOVERNMENT FLATS TO
RETIRING EMPLOYEES

SHRIMATI PROMILA DANDAVATE:
(Rajapur) : I beg to present a petition
signed by Shri B.B. Revandker and others
regarding allotment of Government flats
to retiring employees on rent or on hire
purchase basis.

15.21 brs.

BUSINESS ADVISSORY COMMITTEE
Forty-Seventh Report

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF

SRAVANA 12, 1908 (SAKA)
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PARLIAMENTARY AFFAIRS. (SHRI
H.K.L. BHAGAT): I beg to move:

«That this House to agree with the
Forty-Seventh Report of the
Business Advisory Committee.
presented to the House on the
2nd August, 1983".

DR. SUBRAMANIAM SWAMY:
(Bombay North Eaet) : 1 beg to move :

That in the Motion,
add at the end

“Subject to the modification—that the
time reccommended for discussion
on the Emigration Bill, 1983 be
increased to 6 hrs.,’

1 have asked for increase in time for
the discussion of the Emigration Bill
from three hours to six hours. This Bill
is very important bill. We have been
finding in the recent past or even the last
decade that the Indian Labour abroad
which went to serve the country to which
they were taken have been suffering a
great deal. We must not repeat the mis-
take of the past. For ' example, the
Indian Labour went to Africa and they
worked very hard here. You see, what
problems arc created for them. The
Indian labour went to the Middle East,
they went to Burma also. Problems are
there. They went to so many places.

Therefore, this is not a question of
instantaneous relief or something for the
time being. We must new formulate the
laws which have great impact for the
future so that the word ‘“Indian” does
not become synonymous with some one
against whom this will arise, 1 have
heared that the Sri Lankan Government
is going to pass a Bill tomorrow disen-
franshising the Tamil plantation labour.
Now, this would create tremendous and
unprecedented crisis. Therefore, the
Government should act on it. Unfortu-
uately, the Government alway seems to
be moving in after the fire is over like
fire brigade going to the scene afier the
building is burnt down.

I would like a thorough discussion on
the Emigration Bill so that we do not
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{Dt. Subramaniam Swamy)

leave a legacy for the future generation
like the previous generation has left with
us. That is why, 1 would like the time
to be increased. I would like to draw
the attention of the Government ~parti-
cularly to the proposed amendment of the
Constitution which is going to be brought
in Sri Lanka depriving the Tamil planta-
tion labour and workers there of their
right to vote only because they happen to
be Tamilians. We should not create a
situation where we cannot protect our
citizens. Therefore, this should be done.

SHRI H. K. L. BHAGAT: The hon.
Member has suggested for extension of
time and 1 would bring his suggestion to
the notice of the Business Advisory Com-
mittee. It would be decided there.

MR. CHAIRMAN: He wants to know,
would you like to increase it to six
hotts?

SHRI H.K.L. BHAGAT: It has already
been decided. The matter came before the
Business Advisory Committee and it has
been taken up there.

DR. SUBRAMANIAM SWAMY: 1|
will then press my amendment. Heis
taking it very casually. If tomorrow the
the Bill is passed in Sri Lanka what will
happen? There will be fire in the whole
country, particularly in Tamil Nadu.

SHRI H. K. L. BHAGAT: The hon.
Member has raised this question and the
Business Advisory Committec is going
into the question a«< to whether it should
be extended or not. The decision would
be unanimous. 1 would pass on his
suggestion to the next mecting of the
Business Advisory Committee.

MR. CHAIRMAN: 1 think, the matter
of time can be decided in the House
also.

(Interruptions)

DR. SUBRAMANIAM SWAMY :
Since my point has been accepted in
pringiple. 1.do not press my amend-
ment.
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‘MR. CHAIRMAN: Is it the ploustire
of the House that the amendmuit W
by Dr. Subramaniam Swamy be with:
drawn?

HON. MEMBERS : Yes.

"The amendment was, by leave, withdrawn,

DR. SUBRAMANIAM SWAMY :
Since the amendment is accepted in prin~
ciple, the time should be extended.

MR. CHAIRMAN: The question is:

“That this House do agree with' the
Forty-seventh Report of the Busi-
ness Advisory Committee present-
ed to the House on the 2nd
August, 1983.”

The motion was ddopted.

PROF. MADHU DANDAVATE (Raja-
pur): I want to have one information from
the hon. Minister. The report lists vari-
ous items. I think, he does not record
the dicison, i.e. in the call-attention notice
after every member’s questions, there will
be no reply. T thifk, that thlng is not
there because the issue was settled in the
morning iwelf.

MR. CHAIRMAN: But you must have
seen the report?

SHRI HK.L. BHAGAT: I will bring
to the notice of the hon. Speaker the
point raised by the hon. member and he
will decide it.

PROF. MADHU DANDAVATE: We
talk at cross-purposes.

15.30 hrs,

MATTERS UNDER RULE 377

(i) Development of export-oriented carpet
industry in Bhadoi town (Varaoasi),

U.P,
ot i fw (Rrafge)
A 7%y, 4D wgT wEE &
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ﬁnﬁr ¥ form aga ofay 21w &
"tw 3w ¥ @ w1 FAT wE w0
AT grar &1 gg sy qur arforsy
Faay fem it f& fazsit @A
g wDH aW F fan mefea oo
1T, arfs ¥ gawd qaT wreA-fAal-
A ¥ FTT AN K | THY AU
aar frtami wr wfws  siwgE T
forenmr aar gAme FY feafq quwdr | €A
aaw farzsft @dreTT W4T AW & FAUT
¥, wiife agt ¥a 9, F9-fawreT, IS
® fafews angfa aar @wel AEEl
et wree gfawo) &1 aaqr FAT9
& | = sraeas glaww A AT
HPTT Q7 SqATET HIA FT  STATARAT
L

# s aifnsg W & SgA9
0 AEAT § R oag T§ mAA 9%
fadry sqr & q9T IAF HATHG F WA
wdt srnfrs  fame wfgsor -
foa fiFar stg, ST A Faw FTHAT I
N g AX, afew @ qm@ A SN
gfreag & f& QY § a1 areRas
gfamai # swveq #1 g, foed
fads AT # VNN FA I F

forg s faer

@) 'l'(hldoform upalpuciear plant in
erala

PRQF. P. J. KURIEN (Mavelikara):
Mr. Chairman, Sir, Kerala is facing an
unprecedented power crisis due to.the
complete failure of Nogth East monseon
last year. A power-cut to the ext:nt of
cent per cent has severely crippled the
industry and thrown out of gear all deve-
{iopmental plans in the State. The failure
of monsoon has brought into sharp focus
the fagt that too much dependence on
hydel power will be disastrous. There-
fore, there is an imperative need for
sxploring other sources of powsr,
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In this context, the decison of the
Government of India to sct up a nuclear
power plant in the South assumes great
importance. An expert committee was
appointed for selecting the site for the
proposed power plant. Bhoodathan
Kettu in Kerala is one of the sites exam-
ined by the Committee and according to
reports the Committec has been convinced
about the suitability of Bhoodathan Kettu
for setting up this plant.

Therefore, in view of the alarming
power situation in Kerala and also in view
of the urgent need to develop alternate
source of power in that State which
wholly depends on hydel power today,
I would earnestly request the Government
to take an carly decision to set up the
proposed nuclear power plant at Bhooda-
than Kettu in Kerala.

(iii) Need for allotting adequate funds for
early completion of Karur-Dindukal —
Tuticorin Broad gauge railway lige.

SHRI N. DENNIS (Nagercoil): Mr.
Chairman, Sir, early completion with
speedy execution of Karur-Dindukal-
Tuticorin broad gauge railway work is
absolutely essential to fulfil the long
standing wish and aspirations of the pep-
ple of the southern part of our country
and this railway line on completion would
quickly accelerate the economic progeess
and developmental activities in that-past.
The execution of the work would not qQnly
improve the economic activities of the
important places through which it passes,
namcly, Tuticorin (harbour), Madarai,
Dindukal, Karur and other places but it
would speed up the developmental activit-
ies of the entire southern region. But
this important work is not given its due
prominence and importance in the execu-
tion and the work is very slow and-lull
prevails. Though the original estimated
cost is Rs. 40 crores, the presentycost
would go to Rs 70 crores. But coatrary
to expectations it is regrettable to note
that only a nominal amount of Rs. 1.75
crores alone is allotted for this year. -So,
certain works for which tenders have been
called are stopped for want of funds. If
the present trend prevails, the work would
consume soveral years for its completion.
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[Shri N. Dennis]
So, the Government may be pleased to
take early steps for the speedy completion
of this work and adequate funds for the
same may be allotted without any further

delay.

SHRI MADHAVRAO SCINDIA
(Guna): Sir, it isa happy coincidence
that you are in the Chair. [ am sure,
my 377 will warm the cockles of your
heart. [ am raising a {matter under rule
377 concerning your constituency.

MR. CHAIRMAN: Thank you for
that.

(iv) Need for constructing overbridge at
Dabra Railway station on Agra-Jhansi
section of Central Railway

SHRI MADHAVRAO SCINDIA: Dabra
situated about 45 kms, south of Gawalior
on Jhansi-Agra section of the Central Rail-
way is a fast-growing town in Madhya
Pradesh. It has a big sugar factory and
a number of rice mills. It is alsoan
important centre of trade in foodgrains.
Being situated in the middle of a well
irrigated area, growing sugarcane, wheat
and rice, a large number of canegrowers
and farmers come daily to the town.
Hence there is heavy traffic on the main
road of th: town throughout the day.

As the railway line cuts across the main
road, the closing of the gates on the level -
crossing for long intervals a number of
times during the day causes great incon-
venience to the busy traffic on the road
and hinders normal business activities.
Consequently, there has been a long-stan-
ding demand from the town and the far-
mers for the provision of a railway over-
bridge in replacement of the level-crossing
there. 1 would, therefore, urge upon the
Ministry the construction of a railway
overbridge at Dabra on a priority basis.

MR. CHAIRMAN: Thank you once
again.
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(v) Supply of L P.G, Cylinders to Gujarat

*it wtelt o wreo Wt (FeETT):
aamafa wgeg, & faaw 377 & adA
freafafeaa fagg t Wiz = "
FT SqTT ATHTqT FIAT T17AT § |

AT § |EAT 9HTH v qw fafq-
T A wrh w dar gh g wrgwl
NJD AhHT aF A7 & fadET
g faa a1 afew 98 J| AT
FFMIIT §3 A A d7 fadez I9-
T FU W E ) TAY AT qlem
G g1 W 2 AR AW AT & W
HRFTY AT § AT ATZrE ) FT AT
@ &) fox R i A feafe § gee
agiga g FEramr g & foe &
A7 fAfsT A F g7 T qT 3 §
w41 dar gf, ag qEa ¥ fawe
WA R e
% ag fagw feafa dar gf 2 qaTEd
g foar@d F sqrra fedee A

.gwmﬁ faaar a1, ag faedt AT

AT QI | EH TG § AT KT A9
afi faw a1 @& s oy feufy
afY & o agfea A@ faar srar Tfga
feft v R F gI F@ F fu
FaX w2w % gfawr ST srqay wwwg
F@1 AT A & 1 oz AE ¥ fau
qeT 31 T A feqfq &1 oqan
AT 0 GYT AT A G fAFwT
9T FTH ¥ N7 frrae qr€ & I
T gred fegr @im sl SEEY
& & garfas 39 quf Arr § fae-

7 faq U1 gaew fEar am Wi

ArgeRT FAY ot ¥y feqfr qar A @
% fog A qewr seew fear a7g
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() Neod for publishing Edectoral Rolls
of-Jommm and Kashmir in Pestinn a8
woll as Devanagari sceipt

DR. KARAN SINGH (Udhampur);
Ma. Chairman, Sir, ever since the electo-
ra} process in Jammu and Kashmir began,
aloctoral rolls have been printed only in
the Persian script. There are large sec-
tions of the population, particularly in the
Jammu region, who are not familiar with
this script. This leads to considerable
difculties for such people and adds to
the possibility of malpractices and imper-
somation. For some years [ have been
requesting the Election Commission that
eloctroral rolis in the State should be
priated both in the Persian as well as the
Devanagari scripts, but so far no action
has been taken. I would urge the Minis-
try of Home Affairs to look into this
matter and persuade the Election Com-
migsion to immediately reprint its electo-
ral rolls in the State ia both the scripts.
This would also provide the opportunity
of bringing the rolls uptodate well in
time for the next Parliamentary elec-
tions.

(vil) Closure of small scale industries due to
e of power and increase in rates
of electricity
o TwAETT meR (17A1) o aF
I ¥ fawm X arq sy T X
faer gEIR AdaT ¥ G AR«

LGS G

qwg @ & fr wawe afes A
¥ War ¥ g L qr@ AL IAW
gz gl @& faged M ow aw
gare § Afas 99 JWT AT A
aygu i AW A A feafa &
FAHE) XX I F PN R
qeq 7o faaey Y GHT FHY, FoA
*T &1 XY 79T IIF geas ¥ S
M faash T § wrd fg Fatw o
g fagz d @ fagst a4 feami &1

{5 wo1 & fradt § AT 9Y 39

Matter Undxs Rule 377 3%

faraY w1 | o IgvReT ot fersh o
weft 2Y AT A awg ¥ 1 Powfy qui ow
fore ¥t 2 f& oy sofirl st
feamt &Y A<= w2 B frre fra-
fra w & 7# faerft 3

FHETT AY IUNT GG W}
REANT qTga ¥ aqrr ¥ fraTa ¥
AT T § T § W IR Ak ¥
wfeareatr 3ea=1

W gd g fs fefer TodN &
feadfi = & waafa s W
a¥r g & famre et 12 7 fewst
RT T I § 710 AT q% ¥qt fow g,
forasT qa% g W9 JTTT WY, WTF
wafieT q9T T JIT 9T GIT § A 440
qvee fawst §1 a9 RAAH ¥ W
&\ 3@ FT A frewa Y Tl Ay
JEART FF A J&Y |

o A AT wg0Y ga
U a7 A AT ®1 fowr vl g,
a1 &9 It & fog fasgsn & grasg-
AT & AT FATE 7, S A
® Ifea FAaa T F@W AR
Ay faqst 3 § S §¥E@ K wwww
Ll
(viii) Need for probe into contracts awaprded

&r&mlgm sovvioes at

s T WY wre (F3gY) ¢
FRTafy oY, & AR AveAw ¥ Jwweh
ST FT LA T F 99 LTAET I W™
W Fef 3 £OH% syawaT 1 o
feqmr IgaT g1 W F W 25
s <R < 9, Fradw
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[« oY HEET e |
AWAT A7 WA A qEqA F -
I gifagi & AT qmNAT FFAEIT
FE &1 AT A 7 97 qfAdi w1
I A oA afew A
faerE wx 37 # | zAH T2 5F I A
® o quE oW oI mgd & Avf
g8 7 qgmr F | dfr 7 FEARE
FTETT § ITFT HIE AFT WAL B
¥ w7 7 fgafans amwA, <19, IR,
W g7 qzrq sAqrfz aiEt A fawaw
# oY IAFT AU FIA 2 AQTH
q QAR TIR] AT TITIHE |
qREORR § AT F $FAI1 AT 6
a% q¥er fraTaT gt | gAA W HAT @
fs agi ¥ w7 FT SFT AT I AT
qF Fwra g1 am 7 e e
feai # fAef-wA & F190 -6 FEAT
F& a7 [z F@AT 20 R S
qraTa g=g1 gl fgear | mfagn &
fagam™ AU TA AGAAT T
qr faw T FIAT § I8 61 €
qzAT HT FEANE ¥ AW A FEA
2
) ga- % @ Aaw ¥ I wAEW &
113'111 fe g IFTUV T T\
qrr B 9w F0€ ITE | 3% T
A grT & FET T4El, IQII
g, g A1 feq o I T
friw fear oy fe ¥ anfrdl &7 q@-
gfar @ IR TR WA L
qear #T AIA FIANE & HTq-ATY
qrfaa 1 ge-gae &1 0 Q0 AW
™
(ix) Need for enacting Central legislation
to govern employment conditions of
agricultural workcrs
SHRI NIRMAL SINHA (Mathurapur):

AUGUST 3,1983 .

Electricity (Supply) ... 372-
Amendment Bill

As the process of production in agricul-
tural field is being converted from feudal
to capitalist more and more bargadars
are being evicted from the lands and for
the increase of price of commodity, ferti-
lisars, pesticides and deprival of profit-
able price of agricultural products, the
small landholders are losing their lands
and thus becoming landless agricultural
workers. The failure of enactment of
land reforms by most State Governments
aggravated the situation. Besides this,
uncmployment, lockout, lay-off and clo-
sure of factories added fucl to the ex-
plosive situation. The number of work-
ing days per year for them are declining.
At present there is no law in the country
to protect their interests except the Mini-
mum Wage Act of 1948. Whatever the
minimum wages have been fixed by the
State arc very low with the exception of
West Bengal, Tripura and Kerala. All
the conditions exist despite the fact that
the Government of India has ratified the
I.L.O. Conventions on minimum wages,
equal pay and organisation of rural
workers. Under thesc circumstances
the All India Agricultural Workers' Union
and B.K.M.U. called for an all-India one
day strike on 15th July, 1983 for a legisla-
tion from the Union Government regard-
ing the protection of existence of the
agricultural labourers who live much
below the poverty line. Therefore, 1
urge the Government to bring forward
a central legislation to govern the condi-
tions of employment of agricultural
workers and pass the Second Land Re-
form Bill of West Bengal Government
immediately.

15.44 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—Contd.

MR. CHAIRMAN : We now take up
the legislative work. Shri Ram Singh
Yadav was on his legs. You have al-
ready taken 18 minutes. Therefore, I
request you to now finish.

SHRI RAM SINGH YADAV (Alwar):



E1r) Electricity (Supply)
Amendment BH!

The matter is of national importance.
You are quite aware of it.

MR. CHAIRMAN : I know. But you
please try to conclude now.

st o fag ama (FATR) : qAAIT
gumafa  AgRa. Frier  fagEso
araT & saa, faasr fF S 8 aga
T -1 § FEaeq &, AaT ¥ fAq O+
qgT I RET AT AT QN FF WS
AT 30-9-82AF FIF 3 AT F O
T faewTo graar § o g wafw
IMH g FO9 ¢ ATATIE | 79
SET § 27 § AT qF a0 52 whaad
wiat w1 fagAiFor g aF & A€
g7 g € Az *1 A g g fe A
gad wggfaq wifqar ok sSggfea
sawifadt #1 @iFfads € ar ¥ g,
IT H g FIT OF 4 qiat AT FAH-
fadts #1gn fagat T 9% 2 1

oY qfefeafaat 7 qafs are o &1
Faw 53 wiAmm fagdsTo g g,
3q% gfeam afedt ar wgfas -
wifgar S e AT AT A&
Arat § FAS |6-17 THS TEI F G
fagatwor g1 777 & 1 31 AR WA
S g9 q¢ fafg AT WY ST gHI
q&7 2 A fya®t gaq a9 g0 F19-
wq H oY AT § IR QU FH F 77
FUT AT gg WY g7 AT (F 39 &%
% gW 47 a% ¥ N W@ & AGATA
FIFIT 6T T &G § M 937 & fag
4T I91T FTH K AT @ E 7

aumfa qgiey, famasat o ag
gfw gme awH Ffwy go sy
T a1 MAa-frafg $@ § 1 wrwlq

SRAVANA 12, 1908 (SAKA)

EAléchidt,v ( Suﬁly, 374 .
mendment B

3 H g0 v AT FIA SAA-
araT ¥ faq iy ov sranfa & 1 fey
g 3 ¥ faaar faem SmmEw §an
Z 391 ¥ 16.23 Wamw AT
st & fog faar arar & o sfe
@7 ¥ gawr 59.68 Siama fger
faar wmar & 1 3EF A9-AIg SAfes,
Fafmge A gae ot @A & 20.57
gfoma wmr faga &1 fzar st

97 gigwd AR @AW e ¥ fau
2.74 wfawa wm fear smar g | & AR
W FE AT § fr agt gn o= Wk
greror fagAIFTor ®Y aT@ Q@ &, g
oF T gH el & Wi B oAz
ST FTAT AR § @I I o19* qg-
7 Y wIfq ag & & W & gw faga
I FT AT 16.23 Sfowa fegemn
& adt qx @9 frar I@r g & |«
@1 g fF 1980 & FFTag sfawa &
AT AAT AT @ &, I9H F1% ag)-
a0 ag g & | o9 fE I aed wes

gF Fau e ¥ 30082 aF 479m@

40 TITT 339 I 2 F TIATRH

faar g\ femg aritor fa=g @eor &7 o0

gfosa & ¥ foed @ arei § ag
agr g afew ag A9 fra g 1980 &

gritor fagdwaor #1 16.54 wiowa

a1 ag 1982 ¥ 1623 wfw@ @

Tar g1 z3fAT &8 R Wt SRy

yTawT A Aoy s w2

1fey | :

A gwefa S, 9@ % gaa
gezer gafafedt maifedt &1 sav
T o w1 Y g s & gw faw
q NWST AT AEAT 1 Aeqd §
T3 0F A T oA T ok
W F gwA FmAaw 9@ fyw g
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Agw fefed saf@ §t <N
foid @ Sas 9 328 & 33 W<
T E—

“In consonance with the decision of
the QGovernment accepting in
principle the neod for a centrally
owned pational electric system,
proposals for the creation of pa-
tions! power .grid have been fram-
ed by the Central Electricity Au-
thority. As a first step towards
the implementation of these pro-
posals, certain key transmission
projocts were identified to be
sghen up for -enecution in the
central sector. Thesc transmis-
sion ‘projects are scheduled to be
compieted within a period of
about $—6 years and to be execu-
‘ted by the existing ceatral

Wpw ghfgfedi s qa & amwa
ow #aT gAY @ 2 R OF awAw
s fas faeew @Y foew fie ageeht
e & offc 3 OF =T &
® areqn ¥ gw  faggm w1 faroor 5T
WA W AT § oA 37§ A€H
$) & qoefia w5y Y & fAaes o
wpm fe dga  wfagfed) aarfdn
¥ gwm o It FEEdl @
wifgq

g gawfa o, g@a aa &

Fg ST STgA § % il dw -
foy warfcdt 7 o< faeew & are®
eqrer YIEyY JANANET F AT H XY
atx gra ayar 2 fe o s as
s amg T §, sTEER ¥ N
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e g 1
W Tww § I gl
®e &1 g7 fecwt ne faar o &0
W are %) fegfa dar ey € &
gafan ara grey rfefed Mdvwew
T A@ |3 NT A F9 fEar
™ g A waAy xR EH A
I o g —

‘*Small hydro projects are rather dis-
tinct from conventional larger HE
projects. Lesser gestation .period
and simplicily in project lay-outs,
equipment operation and mainte-
nance are their attractive features.
Expeditious exploitation of such

" schemes has been attracting
the attention of CEA for quite
some time."

% frza s agm & =
grey SIy¥es sme I wifgw o
AT F TACYTH A TALGTT TgT 4
faa camt &1 srsfeediwrd fear
%, 39% are ¥ A ey rfa wdes
& ofew a1 g€ &, S ave - fawaana
&1 ®ifsrw #Y J10 )

g3 § & aamr agan g fe gk
g Toreqr & faost 1 gfafew &
aramawar 200 & gfwz @
manfafad) 130 are gfre sfafer &
mamarqfs & fag, el ¥
fodat § w9 o aF fra ¥'fag Wi
IR vl & fou faws o sravgwr
w1 qfa # fag arost anft ¥ A
q draT Y SrATIEET 2

A &l & q9 § fFUoE T
Fgm f& o9 @ F I Awwad
rfeifady freew & fog wiw w3
e qraT fux eavfag wT ) gy
art & sttt aw oft 52 wfeww
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oy g & gy Wi mfew @@ )
gheaa otz aqgfen aifedl & o
wrw W & faaer & € 2, @w @
ot T ¥ qriwr fagdlwor QA
s IF Y &, wfa 23 w1 9@
w3

W i & amg ¥ g fawas w0
L Ll e

*SHRI 5. T. K. JAKKAYAN (Periya-
kulam) : Mr. Chairman, Sir, on behalf
of the All India Anna Dravida Munnetra
Kaghagam, to which 1 ‘have the honour

to belong, I wish to say a few words on
the Electric Supply (Amendment) Bill.

At the very outset I would like to say
that this is a very feecble Iegislative
attempt, particularly when all the State
Electricity Boards are working under
tremendous pressurc and at terrific losses.
In this House we nave discussed about
the mal-functioning of the Electricity
Boards in -the country. In this back-
ground, the objectives of this Bill may
not ‘be possible ‘of achievement. How
can the Centre expect the Statc (Govern-
ment to ensure that the Electricity Board
thows an amnual surplus of 3%, that the
priorities for the investment of the Board
should be re-arranged, that they should
be run on the limes of commercial under-
takings and that their accounts should
be maintained in the form to be prescrib-
ed by the Central Government ? It is
just like a lame-man wishing to take
honey from the bee-hive .directly. I
wonder at the compulsions of the hon.
Minister for bringing this kiad of
a Bill.

Sir, it is common knowledge that the
Thermal units in the country are utilis-
ing only 40%, of the installed capacity.
Thet is bocause the coal supplied to
these Thermal Units contain high ash-
comtent, about which the ‘hon. Minister
is:fully amare of. :In Tamsil Nadu there
is o water for hydroselectric projects.
Besides there is the Cauvery water prob-
fem. The:falluce of monsoon has farther

added problems. How do we-expect the
Electricity Board to keep up its commit-
ment .of ‘supply ? Besides, power is stolen
by ‘vested interests. There is also heavy
teansmission loss, which in almost all the
States runs to.25%,. The copper wire 'is
stalon. ‘When it is replaced by alumi-
nium wire, that is also pioched. The
Bleatriaity Board has to face with all such
contingencios.

In addition to this, the Central Public
Sector undertakings, the State public
Sector -undertakings, as also the private
mdustrial undertakings do not pay the
clectricity charges at the proper times ;
they delay inordinately the payment. If
the Electricity Board decides to have
computer for meodernising its working,
immediately the staff starts agitation
and there is also the possibility of unem-
ployment being created.

The Government of Tamil Nadu took
certain steps for augmenting the genera-
tion capacity. - The State Government
wanted to import high-grade coal from
Australia for the thermal wunits. The
Centrec did not permit this. Then the
State Government wanted to acquire ships
so that .coal from the northern belt
can-be brought expeditiously to South.
The Centre refused permission to
this also. Thea the State Government
wanted to import essential equipment for
better functioning ef the Thermal Units.
The Centre has not approved this pro-
position also. Now, before the chorus
of praise at the start of genmeration of
atomic power in Kalpakkam Atomic
Plant subsided, the generation has come
to a grinding halt due to some faults in
the plant. In these circumstances, how
can the State ensure that the State
Electricity Boards show a surplus of 3%
annually ?

In 1971 the hon. Prime Minister gave
a solemn assurance in a public meeting
that the power produced in Kalpakkam
Atomic Plant would be given exclusive-
ly to Tamil-Nadu. I demand that this
assurance of -the hen. Prime Minister
should be implemented without any reser-
vatien. Sir, the first phase of Super

*The Originel speach was detivesed in Tamil.
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Thermal Station at Tuticorin has not
started functioning properly.  Tamil
Nadu cannot have any more Thermal
Stations or Hydel stations because of
coal -and water problem respectively.
In this background, I demand that the
new Super Thermal Station proposed to
be set up in the Southern region should
be given to Tamil Nadu. I would also
request the hon. Minister to take back
this Bill and bring forward a compre-
hensive Bill which will ensure better func-
tioning of Electricity Board and fuller
utilisation of installed capacity for gene-
rating power. W.;th these words I con-
clude my speech, expressing my gratitude
to you for this opportunity.

it wEwr AT (7AA)
aarefa wgIed, 1948 ¥ I 9gF
wr fagg arst AN wgwan 7 fag
fagas aFam@r aar 9 W IEEFT
ITw mg a1 fF el gwe F1 v
@t &1 A ) WAy gg fF Aram
fqw o7, 71 I 78 < fagq w17
QA FATQ AT 7 | A F FIEEF,
IT* F@, fa sruma o A&
uifs &1 I7 FHA F T F AR
AT g 1 1978 § I UF ATZA
faqas & Fmgq @ar 4@ | I
I N g w fF faasit @
el F FeaL £ IAH AAs fawer
1 IqrET g o qTH WA WA
1983 # fez g fagaw ¥ g3
Tqa F7 g £ AA F I AR
IAFT I O FHFT AL F
g v ey § fawdr 1€ 7 A
fassit #1 gmqrza g1 ag fafmm @9
sfewa  awgem a1 wifgr | I
9T ALY AA HEIFT HIT FH IT W@ H
wgi aF q%A g1 | afeT ITHT FAW
a% 7 f& fag et 71 F1g5aM9
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W ¢ oI R g g faga v
AeqrEl ¥ I A §5 fadw T wg W<
¥ F79 3997 & FEAT ATRAT § AT &
wil & fR oguR wiw # @) faorent
qE § IR AW G | IF AT A
feafa o fav@ oo @i & av &
agi faw T @1g * ar I fw
Ia% Frew fagie @ fag@ ™=
feafq a1 g€ 2 ok gawr F@ fasar-
A wfear faer w18 g0 9@ g
z f& faga W faadt &1 g6z oy
agr & Iaar fedt f ssg s ¥
Ty AR " @A Al ve W g
o wEIZT 7 W QY A faw 9z €®

AT F1 EEF foqT 971 |

it g ware fEar g, Iadr @
g Jw g7 fagrie @ fawdra &
2 afex fo&Tft a3 %1 fegfa 7 ;1
fasrg s=qe ad arar 2 MWifs agr 9%
fawew, g8 Ao & f& faast wgor #3a
F wfe|q Ia% Ad g ar awar g
21 39% f9g 3+ 7q9 qgA FigHIEA
ATEA FT AAG F@AT o AR faqaor
JOTT § T ATAT A |

awmfa wgaw . AT fEraar gag
YT AT FTEY !

sitwal gowT At AT TR 10
fae v @ g7 ? uw ar wfgar
qIET T ] £,

awwfy agm : & 9wt |0 fave
qT 34T 9A1gAT §, ZAIfad W9¥ g8
W | FT AT AU G IEY, -
7R Y ®1 ez g owna ffad
Figwr § QU gHg & rgan g, a1q
e g ! '
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STATEMENT RE LETTERS THREA-
TENING LIFE OF SHRI CHARAN
SINGH, MEMBER OF PARLIA-
MENT AND LEADER OF THE

LOK DAL IN LOK SABHA

THE MINISTER OF HOME AF-
FAIRS (SHRI P.C. SETHI): Sir, the
Government are alive to its responsibility
to provide adequate security to the life
and property of eminent persons in
public life and more so, of a person of
the stature and eminence of Shri Charan
Singh. The scale of arrangements 1o
be provided is dictated by the percep-
tian of threat and risk to the persons,

Based on the assessment of the threat
to the security of Shri Charan Singh,
there has been a stepping up of the
arrangements for protection. The first
step in this regard was an augmentation
of the number of personnel in charge of
his personal security. This has been
followed up by another increasc through
the provision of an escort car with neces-
sary armed escort. A further addition to
the security arrangements has been the
installation of security lights and other
connected measures around his resi-
dence.

Instructions have been issued to all
State Governments communicating the
level of security to be provided when
Shri Charan Singh is on tour. Necessary
coordination of the security arrangements
while Shri Charan Singh is on tour out-
side Delhi, is undertaken by a senior
officer of the Delhi Police.

The security arrangements for Shri
Charan Singh are under constant review.
The assessment of the need to provide
security is made not only on the basis
of the letters he receives but also on the
information received by the Government
from other sources. Some time ago
the Home Secretary himself met Shri
Charan Singh and discussed the securty
arrangements. Senior Police officers in-
cluding the Commissioner of Police have
also met him separately. Mestings with
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threatening life. of Shri
Charan Singh M. P,

officers of neighbouring States have also
been held for working out the required
level of security while he goes out

. of Delhi.

I would like to.assure the House that
the Government would spare no efforts
in esuring the security of a respected
leader like Shri Charan Singh.

wit fasw = (Fal)
T AAT WENET T AL

78 fené

MR. CHAIRMAN : At this time
normally we don’t have any sort of dis-
cussion.-

CRECILEC SRR R

frgmifdt wag @t mFAz & Q@
3w w7 fAr, AfFEA g faatqar
Fgq fai & 7 o7 W@ | A9 Fg
Wt 2 fe Fzg o 9 agT # A
g A3 F gt Ay &t & AfET agAne
F1 Y g2 Tifas & qqr &9 gen fw
F7L 7 dIA A4 Z, @F R F A0
FY & ar 78 7

Y IO X A3 0 ¥EF Q@ o
F FA 5 T AT & | I99 T8 97
framt & mrat &, ag &% 3, 394 ¥
qy T g | afFT 4oy I O
Tl & 1w 1 I w1 Ay A}
aAF § am g foa@ &, foe ff ko
#ro feqr@diz 1 gr 7ar ¢ f sawr
qqT FTT T Fferw w3 |

it ATy AAET we (§393)
aafa "R, frost ac g g §

aF W o fear T ar,
MR. CHAIRMAN : I am afraid if we

can have this practice. In this case it
will start fury every time.
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'Cloaran ,;‘;Pa"
Ty wwee e - § foed aw oy¥E T 2, ¥fe I qed e
¥ FEATARATE | W d IT T Oy

HAFT §A 7 qg NATH Z®T 97|
% gz qoT wgaT § fr ag delum
faw @iz afex & frar mar @1 9%
T mifes F A £ 1 Aw
mar g f few  aetaw fegrd
T F1¥ I ATT AN TN | HE W@
=R ¥ rEmy my faad e
v fag 9% Aqr & N ¥ 1§ wiv
frar @1, &t 3@ T §} a1 g
‘FAFT q@T FJAT T O JE! F9F I9
safeq & faTis 1 98 FAN AN
T ? 39 % F faars w®r sHag
g€ 7 IAFT AT TE AT & 97T Y
qEar & |
DR. SUBRAMANIAM SWAMY :

(Bombay North-East) : A calling Atten-
tion may be admitted on that.

MR.CHAIRMAN : That may be done
by the Speaker. He will decide it.

SHRI KRISHNA CHANDRA HAL-
DER—/ps¢

(Interruptions)**

MR. CHAIRMAN : | cannot allow

these things.

st AT WAWT R (F2g3)
AT 99 w1 19 ALY feAr war g

awwnfa wgwg ;. g @ 9 agy
£t 7t &

st wem e (fewe) @ wT
qIaE HIF F1ET 2 | FN AANIG T N
el qzr 3, AN aw gfa v ¥
IR YT ReHE T g & fF WA W

MR. CHAIRMAN :
point of onder ?

SHRI MANI RAM BAGRI: My
peint of order is that the Home Minister
has stated that ia the letters which Mr.
Charan Singh received, there are no ad-
dresses. In the last letter which was
reccived by Mr. Charan Sing, there is a
complete address, The Minister’s state-
ment is not & true statement, Thefefore,
L say that the hon. Minister may kindly
make a correct statement.

SHRI P.C. SETHI : Even when these
are no addresses, we ask 1.B. to make
enquirics into them ; and where there are
advosses. ..

st o WOW ¢ 32, € AFE
frame

SHRI P.C. SETHI : We will make all
possible efforts to take mecessary aclion.

What is your

——
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ek g wg - FETTf AR
Gxg ot i fs fagry &Y Iwd dw
AP A feaN  qm, IaF
fad ax & 9z ag AreeUw ¥ fx fan-
@ WY SR SRR T T 8
waga fear sr0 1 Ffew forw wow ¥
fawelt A1F w12 § I7a7 A, @i fram)
£ 1 gfear faefy s vfw & g
¥ W ogW U ? A IFf
ZarR fagler @ 3t amgw gra we
T2 Qe @ fgfa § e faadh
T & wrwery 3 P, Frow wTer
HwE uga 7 i a%, O e
faasht ¥ &1 7 v &t O womr -

oot recorded.

.~
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2, wifs 3% o ST Afas &=t
qmE

26-6-83 1 fagrx faam =1 &
fagr & gea a1 & w7 fx faor= <1
U § 9N agrad 1 0f 2, 37w fagar
AT FY 10 FAT A & WA A
faw fas= @ Fr wry & 78 @ &,
IATY WA H F@TA FgP g gEiy ?
I gg Wt Fgr e faosh a1 &1
50 T =4 FT 91T gAT M fawsy
I F Fgm v faswsn e T
F189 77 Fe | & SAAT |redr g
wgi gz frafr 2, sar 3z Tvwa 2 f&
vt wgizg @ fagas & gror faan
g A MEE faFw g s AR
sfoma avag g =fen, agi 9
T G FF |

FA-ILET gAR T34 & 997 § TU=r-
£eT FHST FT 1T AT 47 | F 3iFST
g 7} Jr T, Afew sqwr @ @«
aa & fe samdsr § o Fmae &
fag fead SrT FY €@ &, IRT a9
¥ uw qmare & f@y @ @i A
AT B, AT X UST A qF {O0-
are & fad 49, 50 HF-qTAT FY FEE
qeTER | EES A M gw Am aEY
w17 fF 21, 22 AR & FIT q]
#Y Sg AT AGT I ST 50,65 BATL
AT FH T W@ §, 9@ & foaq Qe
g ¥ wgi oW T &, 5T F agi R
fors frg w7 X § 1 aga favaw-
A gl w1 ogAeT R g F wgAT
N g—mar WA AT W A
arqw grm—fw fagr & 13, 19 Wrs
0% w0y o faorelt A O QA &
wfidea & ag ft smar & f5 aaw
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qEAT TET &‘as-a;mmﬁm’r, IGHT-
gfeat % great & wrfewl 93 awd-
T 16 T TIY FT IHAT § | F1 A
war aga qg fFar o, @ gw
faust a7 A ¥ q@ad F@ faorer
et & FIT-FATYT FT A I THRY |
ag feadt AT a@ @ fF 10 FAT
%70 FY gFEIfe, ot ararfa ) qa@
faorsit aret & o<t <@gy & ar 9y @@t
T2 W I 941 F7 J@r-ArE|r /@ T@h
@ arar g | T § faerdt ag, agad
# fawrsr 98Y, 7 AT § § A ;A
¥ g9 AN gUA-59q 90 § SR8
AT AT FX @ 97 &, Jfeq wigy
§ 7 ag A AEY @A aF7 § 1 ITH
qF gt Famfda Ag & fF smEx
F1 @aT F7 g fgarg Y sggear
FT a5 | T fFEE R @ wEgA
9 & iz FAr g, a1 U faws aist
& fag @ fagas aY g sraggwar
AT B UF qIE 9 AQAT, 2fEH
F1 X H A g R @A IS
IIET g Wr & | § HUH F ITT-
g0 AT ATRAT §, gWAS: wA wgew
F1 ATSH EO1T | IR JgF UF FTAET
gwme am, wgi R 5 ow fagm
qUIY F7Z T4 AT AT | T AR A qF
9 @ W IF @, wfw mfaq A
T X 24 A To &Y FEAT W Fg
¥ for &0 o, afew qar A
FA A JHA AT qF  wWTEETSAT
aril & a9 § faafa s & o€
@ FT FWE qQT A& Fgr AT
3T, IEFT FE J@T JEr ARG
gay AT arq ag 2 fr faoel a1
& A qarfeswrd ar S svaTet ST
§, SRIY TW UEE AW FT WEFT aAv
¢ vk suwr fage AF w feugox
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[ sfrereft oo at |
¢ fagr @1 =R gaR e fean
W Q@ § 1 72 IR 24 wfawa fawsr
AT X @@ QAT & g A ¥
qar 7g) ®AT WA # w7 a@
AN AT @ g @ feafa & w0
%0 wRw 5w fadaw #) a9 T w2
%9 g 9% g1 fwx st o faqus
N AT 7 wegy foqr 2, & gAay
oifew awaT <) g 1 a7 A% a9 w7
W 7 § 1 sA-aY 2AT K7 egi<a) waA
g mar) fer @t & sden wA g
f& ¥ fagas ' @ TAEY @Y7
FTOR agd A} fagre 1 gwEq At
* W% fady =1 T |

*SHRI J.S. PATIL (Thane): Mr.
Chairman, Sir, The Electricity (Supply)
Amendment Bill, 1983 secks to make some
technical amendments to the parent Act
of 1948. 30 years after framing the Act,
Janata Government felt it necessary to
amend the Act and they amended the Act
in 1978 providing for the financial assist-
ance to the State Electricity Boards. The
amendments that the present Bill seeks to
make are technical in nature and it is just
window dressing. The present amend-
ments propose that the State Electricity
Boards shall have a surplus of 3% of the
value of the fixed assets of the Board in
service at the beginning of the year. Itis
also sought that all the State Electricity
Boards shall maintain their accounts in a
uniform manner. All these are technical
amendments. 1 would like to utilise this
opportunity to analyse the functioning
of State Electricity Boards in the country.
While going through this Bill 1 was
rather surprised as to why the Govern-
ment proposes to fix the limit of 3% for
the surplus to be maintained by the Elec-
tricity Boards. What is the idea behind
fixing this limit?

All the Members of the ruling party
belong to the Indira Congress which is
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distantly related to Congress founded by
Mahatama Gandhi. Mahatama Gandhi
had placed the ideals of three monkeys
which told people *“Don’t seec anything
bad, don't speak anything bad and don’t
listen to anything bad.” But the ideal
before the members of Indira Congress
has reversed. These are (I don’t want to
say monkecys) — see bad, speak bad,
listen to anything bad and indulge in
corruption.

The Government proposes to bring
uniformity in the maintenance of accounts
of Electricity Boards. Even before inde-
pendence, the businessmen and factory
owners did maintain their accounts on
commercial lines. But, surprisingly after
35 years the Government has now realised
the need to bring uniformity in maintain-
ing the accounts of Electricity Boards. So,
better latc than never the Government
has realised the need to change the
accounting pattern of electricity boards.

Our country consists of 75% villages.
75% of our population resides in our
country side. But still half of the villa-
ges in the country are in darkness. Even
if the high tension line passes by a village,
electricity may not be supplied to it
Power politics plays a vital role in supply-
ing electricity to villages. Some villages
are favoured in supplying power, denying
others who do not enjoy political patron-
age. The ruling party members harp on
20-point programme day in and day out.
But I want the hon. Minister to tell the
House the exact number of harijan and
adivasi bastis adjacent to villages which
have been supplied electricity. 1 am sure
that he won’t be able to give the figure
because there is difference between pre-
cept and practice of this Government.
This is the style of functioning of this
Government. .

Power has proved to be a boon for the
farmers. But unfortunately the Govern-
ment’s policy to supply power to farmers
is not properly implemented in any State.
Mahararhtra was particularly unlucky to
have the corrupt rule of Antulay Govt.
which had forsaken the ideals of the

*Ths original sye::h was delivered in Marathi.
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Centre. A Scheme of plantation called
“Phalodyan” was formulated by the
Government, Many farmers who desired
to take benefit of the scheme were given
plants for plantation. But as the requir-
ed power was not supplied by the State
Electricity Board, the farmers who wanted
to cultivate orchards or grow vegetables
could not take benefit of the scheme and
had to suffer on account of non-availabi-
lity of power. It need hardly be stressed
that agriculture seems to be not a profit-
able occupation in this country. Some
States might be getting good crop. But
generally speaking, agriculture is not a
profitable occupation. 1 suggest that
some subsidiary and secondary occupa-
tion should be made available to the
farmers so that they would earn some
money and sustain themselves and their
families.

Recently, there was an unprecedented
power break down especially in Pune and
Bombay for 4 to 5 hours. Itis learnt
that power was ‘stolen’ by Gujarat. The
Government must make the position
clear. It appears that different State
Electricity Boards are vying with one
another to maintain continuous supply of
power.

All the members of this House are
aware of the inefficient functioning of
their respective electricity Boards. Shri
Dudhane, Ex-Chairman of Mabharashtra
State Electricity Board indulged in mal-
practices. A case against him was filed
in a court of law and he was punished
for his offence. It is not only the
Government officials who are involved in
corruption but those who are made
Chairmen in whom the Govt. reposed
their confidence also fall a prey to cor-
rupt practices and in fact prove source of
encouragement to others. That spoils
the image of representatives of the peo-
ple and the sincere workers in the minds

of people.

English edition of pjjy; dated 30th July
1983 has published a headline on front
page regarding the alleged qonniva_nce of
the officials of Nagpur-Chandrapur Divi-
sion of the Electricity Board and the con-
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tractors in looting hundred crores of
rupees by awarding tenders for higher
amounts paying higher transportation
costs, and making purchases at higher
rates. This matter involving such a huge
amount must be thoroughly investi-
gated.

During the elections in 1980, Mrs.
Gandhi gave so many slogans. But none
has been implemented and I don’t expecf
this ineffective Government to fulfil the
assurances given,

The Planning Commission has not
allocated the required funds for power
generation. Though many hon. Members
insist on more generation, it will not be
done due to paucity of funds. The target
of power generation during the 6th Plan
period would fall short by 5570 M.W.
The Government has given permits for
opening new factories. It is clear that in
view of shortage of power, the Govern-
ment is pursuing wrong policy. We will
not achieve our target of rural electrifica-
tion if more power is supplied to factor-
ies.

Not only the allocated amount for
power generation is insufficient, but it is
surprising that even the allotted amount
is not fully utilised. Out of the allocated
amount of Rs. 3252 crores in 1981-82 we
spent only Rs. 3202 crores and in 1982-83
out of Rs. 3867 crores, we spent only Rs.
3821 crores. Itis very unfortunate that
electricity boards and officials did not
utilise the allocated amount fully.

All the Acts passed by the Parliament
are uniformally applicable throughout the
country. But the Act éoverning electri-
city Boards is not uniformally follbu(ed.
Every Board functions in a slightly differ-
ent way from others. This is evident by
difference of power rates fixed by different
boards. The following is thc comparative
study of difference in power rates of
domestic consumption for a period of five
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years :

States Rate (in Paise) per

unit
1978 1983

Andhra Pradesh 19 45 -
Maharashtra 22 38
Uttar Pradesh 22 52
West Bengal 38 sl

The Governm:nt should have uniform
power policy and execute it through S:ate
Electricity Boards.

Many reasons are advanced for increase
in power rates, some of them being the
increase in price of coal and cost of coal
transportation, increase in salary-bill of
employees, increase in prices of spare
parts etc. All these factors may have cont-
ributed to some extent for increase in
power rates but the corrupt functioaing
of State Electricity Boards is mainly
responsible for the increase.

A Government report has revealed that
while a tonne of coal used to generaic
2047 units of power in 13976-77, in 1981-82
the same amount of coal can generate
only 1663 units. This only goes to prove
that the efficiency of Electricity Boards is
going down day by day. Jt also reveals
that the Government is not properly cont-
rolling the Electricity Boards.

The generation of thermal power is
costly due to costly transportation of coal,
We should diversify our sources of gene-
ration of power. Scientists in Tata lasti-
tute of Fundamental Research are con-
ductiig research on the possibility of gen-
cration of power by solar energy. We
should encourage our scientists and seri-
ously consider how new sources like solar
energy could be harnessed for power gene-
ration. .

Therg are many power prajects frpm
several States which are pending with the
Planning Combmission. They should be
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cleared immediately. There are 14 power
projects of Maharashtra yet to be sanc-
tioned. The inordinate time gap between
approval of projects and their comp.etion
results only csealation of project costs
wnich is sometimes more than double of
the estimated costs. This is the reason
why our project become a failure.

I appeal to the Government to approve
the pending projects at the earliest. That
is the only way of solving the problem of
power shortage in the country. I request
the Government to consider the various
facets of this problem and amend the Act
suitably which will eiable the Govern-
ment to find a lasting solution to the
recurring power crisis.

ot 723 AIA (TIW) - faasy
F1 917 F 0 ¥ seafuw wgew £ fam
TR Iy AgA F faqg amr, e Gt
A1 AT & A ae g fagsr
qYCT F SGT KT OF  HTATqF 9T 7
g &) faasy &1 ImRA WA fam
¥ 7 Qe Az FARTF @
£ usdl & w37 07 @) gfae-
fry g a2 §f a9 @ & ok fawe
wfaeg & QT s £ fFoor 97 7 )
mAri T s e g a3

gt A ¥ srfawaw aw fawst w2
&, g faoreit 9% & | Fiferer g A W<
w5 aorfas ey & Y o @@
Iq AW ]iqw. fear § | 97 F oY
fawsft T A oo § g sgeTan

g

gt a% 7 faasft o F7 qwA
¥ I ¥ IO it w8 & ) ana
ARY QP MY &Y ATVT WA AT ATH
g QH o ke
T & arw feadfiwr piod ol amh-
T aefiv s g Mcagft a9
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wRarfeal ®7 gwar 9T T w@ §
W @Y% 9T ar ag w4t § & faad
Wt g5 qraT £ § agt siger g f
a® ¥ gwnt T8 fHar SAT 3| Twwr
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qIaT | §FET @AWATSIT G qTE Y
gatadt & w7 § fafie ai & A
FT T TIAT R |

19 fa7 787 &Y w=art ¥ ogr ar
fr agz &1 sgxi @ ot faadr ama
&Y qEATIATHT &1 @TF &1 AT W@ ¥
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TG} wFT FIT WY FAT AT @ST F@A
&) fET ot 39dr I®7F Iy I WY
3 fza ufg f= o7 s+t qfg =€F @
qr @A |

agg amifaal 3 F3r NT & 7 39
Fmfam g fr fagq s e gdfe-
fafr A 3 & fag ware ¥, fag
ofs ¥ & QAT § a8 AT A8 & WK
g e frdt & fady g€ o a8t 3
SqTeT A< faqsy AT 9 FOOU 91T H
I @ &1 IAL WG & qiF ST,
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qar ferraT 92T F AT F | §7T O
st &7 9127 1980 ¥ 1985 AT 574.92
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qT Y STET AT IAT FIT AT @I
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I 295.02 FUT TX 1 I Fga
gur g N Y 5 G A @
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&1 afFa srw AT Y Wi ag A
T § fF wT 57 ¥ sarET Wee wgEAT
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¥ Io) § @Y FraR ¥ I9d) § AR w
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# QAT AT I@ FFATE | TR
qgi frad 3§ wTEdE G A T
#, g weu! § AT VAT A T@i Y
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I g B THT T T AFA
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& 1 g gAfgq & w19 HET IO
¢, T ¥ Al #) g FTT g
3, 3k ww ¥ agw yo ¢ Afer & 7
Tt wAwar WE & owroawg R
faed w1 ag @A wfaw @ @
§, gEEdl & gEH! AT F@T IR
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¥ st sgarg s smavg
€ o FUF 7Y, sFedr FUE Sy
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il 9E ¥ 99T # AR wTEaT Awc
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et § 7

It 29 JATE F TF AHATFEY
T & IO { IR FAT 99 7 797
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¥ W AP F TEA I 99 AT §
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& | IFT FIIW I AATAT TAT AT
f gk o FaTeAl F7 #4012 famwy
T9g ¥ I 3@ I FT @rE fEar
a1 f& o a2 gk 33 & fassrex
e ®7AT AE, ITF) AAREA €@,
faama & 1 & s =g g fs e
A R g ar @ faa awred
JX 5 ¥ O fwar § A foa-few
My @I FI A far § ?

v uw fawrasie 3w & 1 9o SAT-
AT A€ A Fg1 91 ‘AIAA gUA
¥ | 97 a¥ gw #faw a¥ 7 g9 9o,
o 3 g A I, gwrd
g o e oag g wifge fe
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@71 ¥ WA g EF f9Y was-
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T 7 R ¥ g7 A E e
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Mr. Chairman, Sir, on behalf of my party

the Dravida Munnetra Kazhagam, I would

like to express my views.

At the very outset, I would like to ex-
press my apprehension that the provisions
contained in this Bill may compel the
Electricity Boards to concoct their ac-
counts in order to show the stipulated
3% annual surplus.

The hon. Minister is fully aware of the
acute paucity of power throughout the
country, He is also acquainted with the
fact that the State Elcctricity Boards in
all the States are incurring losses running
several hundreds of crores year after year.
On account of non-availability of power,
the annual production loss is estimated
to be several hundreds of crores. We
read everyday in the newspapers that so
many industites have laid off the workers
and so many textile mills have been clos-
ed for want of power. I need not say
that the revenue loss to the Government
will also be quite substantial. In this
enviionment of  exceptional circums-
tances, how can we expect the Electricity
Board to show an annual surplus of 39?
It is really inexplicable to me how the
Centre can exert legal compulsion
on the State Goverament to cnsure that
this is done.

In this matter of power, Tamil Nadu
is the worst hit and the entire House is
aware of it. In Tamil Nadu there was
1009, power cut and many large indus-
trial undertakings were laid off for months
together. 1 know personally that in
Coimbatore city, which is called the
Manchester of India, all the textile mills
were starved of power, In the interest
of workers, the owners of Textile M ills
installed their own generators so that they
could run the Mills. But the cost is
prohibitive. Per unit of power they have
to incur a loss of Re. 1 toRs, 1.25. It
should be the responsibility of the Cen-
tral Government, which has to ensure
industrial and economic progress of the
country, for ensuring. the olqbllshmep(

*The onml speech was delivered in Tamil.
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c‘f Thermal and Hydel Power Projects so
that adequate supply of power can be
given to the industries. 1 am afraid that
the Centre has failed miserably in this
regard.

The Central Government has no doubt
established some Syper Thermal Power
Stations in the country. We have one in
Tuticorin, Tamil Nadu. I need not ela-
borate the point that the Thermal Power
Stations in Ennore and other places are
to get coal allotted by the Centre. We
have to get coal from U.P.,, Bihar and
West Bengal. The Super Thermal Power
Station in Tuticorin has to get coal
through the sea from the northern coal
mines, Unfortunately the ash content
in this coal is so high that it impedes full
utilisation of the installed capacity in these
Thermal Plants. Presently, all the Ther-
mal Plants utilise just 4074 of the installed
capacity because of high ash-content
coal. Naturally Tamil Nadu is in the
grip of power crisis. The failurc of
monsoon and the Cauvery water problem
have worsened the power crisis further
because the hydel plants do not have
water.

There was so much fanfare about the
generation of power in'-, Kalpakkam Ato-
mic Power plant in° Tamil Nadu. The
Hon. Prime Minister went from Delhi
to Madras in a special IAF Plane and
then in a helicoper Yo Xalpakkam. There
were full-page advertfsements ‘in almost
all the newspapers of Tamil Nadu about
the inauguration of thé Atomic Plant at
Kalpakkam. Our ‘hon.. Prime Minister

was given reception on an unpmcedcntqq ‘

scale, with big bannérs* fluttering all over
the city jfof Madras. There were
posters  everywheré in
Madras. We were happy that out
dream has come true. There
was announcement that so many thou-
sands of units of power have been given
to the State. But, unfortunately, before
our hon. Prime Minister returned to New
Delhi, the power generation in the Kal-
pakkam plant came to a grinding halt due
to somg faults. So many lakhs of rupees.
spent. from the taxpayers’ money oh this
grand jngugration have proved to . be a
waste, I am constrained to remark that ail
this segps. fo, be ‘'a political gimmick play.

SRAVANA 12, 1905 (54K 4)
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ed to divert the attention of the people in
Tamil Nadu. In 1980 the people of.
India gave their unanimous and massive
Support to Indira Congress in the hope
that their myriad miseries would be,

mitigated. I regret that their hopes have
been belied. ' "

I do not know the compulsions of the
hon. M nister in bringing forward this,
Bill. He might have been guided by the
fact that the World Bank may be insisting
on this before the sanction of the loan.
I concede the ladable objective of the
hon. Minister. But I would like to know
how the Tamil Nadu Electricity Board can
show the annual sur plus of 3%, when a
sum of Rs. 78 crores is to be paid to the
Neiveli Lignite Corporation for the sup-
ply of coal and power.

16.56 hrs.
[MR. DEPUTY-SPEAKERTin the Chair}

Sir, the Neiveli Lignite Corporation
has supplied coal to the Thermal Stations.
Now they have not received the payment
for it.

MR. DEPUTY-SPEAKER :
conclude, Mr. Mohan.

Please

SHRI ERA MOHAN : As soon as
you occupy the Chair, you press the .
button.

MR. [DEPUTY-SPEAKER : I can-
not help it because your Party has been.
allotted 6 minutes and you have already..
taken 10 minutes. You will do the same
thing if you sit here,

SHRI ERA MOHAN : I do not want
that Chair.

MR. DEPUTY-SPEAKER : It is
left to you. All I say is that we have
to fix the time and everybody should be
given a chance. It is all right. You
have already taken ten minutes. Please
conclude.

SHRI ERA MOHAN : Sir, the
Chairman' of Neiveli Lignite Corporation
has. stated .publicly that if the State
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Electricity Board clears the outstanding
of Rs. 78 crores, then he would be able
to supply any quantity of power to the
State. When the State Electricity Board
cannnot clear this sum of Rs. 78 crores
in ‘the interest of further supply of
power, how do you expect the Board to
show a surplus of 3°, annually ? This
factor forced me to say that the Electri-
city Board will have to resort to fabrica-
tion of false accounts. The accounts
cannof be - proper in these circum-
stances.

MR. DEPUTY-SPEAKER : How
can the Government write wrong ac-
counts ? The Government cannot
do that.

SHRI ERA MOHAN : The Govern-
ment has brought forward this Bill, the
provisions of which will compel the
State Electricity Boards to indulge in the
misrepresentation of facts. All the State
Governments are affected by this powear
crisis. The failure of monsoon has ag-
gravated it. The Centre may have to
import necessary equipment required by
the Thermal plants for augmenting gene-
ration. The equipment supplied by
BHEL is found to be defective. We have
to commend the indigenous efforts of
BHEL in this regard. But it must be
ensured that all this equipment lead to
fuller utilisation of the installed capacity
in the Therma!l Plants. If that cannot
be achieved, then there should be no
hesitation in importing the required plant
and equipment in the interest of power
generation in the country.

Sir, the coal is supplied from the same
mines to the States and also to private
Thermal Plants in the country. For
instance, the Thermal Plant belonging
to Birlas gets 80% to 90% gorod coal
where the ash content is negligible. But
in the coal suppliecd to the States, be-
sides high ash content, there are also
blackstones. The hon. Minister should
ensure that such things do not recur.

The Rajyadiksha Committee was con-
stituted to make recommendations so that
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the recurring power crisis can be averted
and the money invested in the power
sector yields appropriate returns without
the workers being made the victims of
any modernisation. But the recommen-
dations of this Committee have not yet
seen the light of the day. 1 wonder why
such Committees should be constituted
and why should taxpayers’ money be
wasted, if no action is to be taken on
the recommendations of the Committees.
In the existing scheme of things another
committee may be appointed to process
the recommendations of Rajyadiksha
Committee. Sir, the nesd of the hour
is reorganisation of the Electricity Boards
in the country. Then only you can imple-
ment the provisions of this Bill. I would
go to the extent of demanding that a
comprehensive Bill should be brought
forward by the Government and not
this feeble and faint-hearted legislative
measure.

Sir, the Kalpakkam unit might not
produce any power now due to soms
faults. But after six or seven months it
may start generation. In that event, I
would like to remind the House of the
solemn assurance of the hon. Prime
Minister given in 1971 in a public meet-
ing. She had assured the people of
Tamil Nadu that all the power produced

-in the first unit of Kalpakkam plant

would be given to Tamil Nadu and 509
power of the second unit would also go
to Tamil Nadu. This assurance should
not bz brushed aside on the ground that
this was given in 1971 and now itis
1983, as we see that many of the Prime
Minister’s assurances given today are
changed next day. On behalf of the
people of Tamil Nadu I want that this
assurance of the hon. Prime Minister
should be implemented.

17 brs.

Before 1 conclude, I would refes to
my starred Question to which the hon.
Planning Minister, Shri S.B. Chavan
answered today. He stated that the
Tamil Nadu Government has not pro-
posed any perspective power plan and
there are also no power projects of Tamil
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Nadu pending the approval of the Plan-
ning Commission.

MR. DEPUTY-SPEAKER . You
should have put supplementary then. This
morning only you asked this question.

SHRI ERA MOHAN : The Electri-
city Minister is here.

MR. DEPUTY-SPEAKER: What
.has he to do with this ?

SHRI ERA MOHAN : Sir, accord-
ing to my information, therc are some
power projects of Tamil Nadu pending
the approval of the Planning Commis-
sion. | am sorry that the hon. Minister
of Planning has supplied wrong informa-
tion to the House. In the matter of
power projects, whatever the State
Government has sent, they should all be
approved instantly. The Central Govern-
ment should extend all the cooperation
to the States in this matter. 1 conclude
my speech by demanding that the hon.
Minister should get this withdrawn and
bring later on a comprehensive Bill for
achieving the laudable objectives he has
in mind. N

N THER®Y AW (TAT) @ AN
Jurgy AgEw, fasr F FgFAE

§F g ¥@ & fan g faw &g
far a1 & 1 x@ faw #1 gifes auua
73 g & g9 f337 1 I_ATE
aAm 7R N 7 A wrfaw
1978 ¥ weqa fwar ar ) 39 faor A
g g €t fw faad faosh A @
ITH FEFEE H AT, IR
UFTSEA # gAY g, 9% qHeH
TR g AfeT IEd F1asF fasrt
arst = feafa gurd 78

faareft wrerer St w1, arfaw fawr
af ot g @ & 1 faorsht 1 SR
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T ¥ gH qgT WeIT FLQRE |
nefefadt @t & wwwg faws
FRAM F FAIT & § faeat @,
qg T@a FTAEF § | B &7 INTRA
@ & fag Nt fawdt ¥ qger A
=T AEY fRar 9 AT | o e
W faxdt aw @ oy @ FT@E
WTFA 97 IAHT agd AT Nfame
9T qzar g | faw qiet ) fegfy
F1 WS gU AT T @ [
qTgq 7 @1 J¢T aF Fgr 97 :

‘TAKE OVER WARNING TO
POWER BOARDS’

3% femmr & 3g a@ @ f& /=
farst % = F19 Fl § gE”
AT A AR ETFTATCE | F2 §
gual fRa ko 1 & fF 3 gax

ATT | IEIT FeT 4T :

¢« “The Minister said that even with

such assistance, if the Boards fail

to step up generation, ‘‘we shall

have to find out whether the

Centre will not activity intervene

in the matter’. At present there

were constitutional constraints

against the Centre’s intervention,

he said and added, ‘if necessary

we shall amend the Constitution.” *’

fagdt #1 ITRTAT WX I9F AT

¥ |y gu & Fwwar g &R wm

F3ar g fF agam fr aft wgisa e

AN7 afFT FTH TIQT | T°E R/ S

TINT qTST AT § | ST GHIH A

gq ot afifag €1 § swiR s ar

fr T faar § S SraREe 2R T

gt 3R W/ & 9 AR Y X e

dfia sfawa #1 § o o wF | 5

dar 7 @ f§ 1978 AT ¥misT ag
WY FEET T FT & W J1q



s et
[ an exeT W)
faadt w1 wadw o¥ AWAw
sasa & fegre @ ar w1 usg wiw
ot & g fawsr & grEr
T W7 qqT AWAT LRI 9
TTAT R | TEET AFHIAT F T AR

A qedl 9T gAY wEAqy faww A
ers ¥ ot faw at agr aa @ wmam

fom ofaasl #1 A1q A¥=T =T
39§ A9 O a@ § sgE gfaw
wgl wT qET

¥ fage wsa F qrar g F@I AT
¥ Wy TG ¥ gEES ¥ faas @
BT T ¥ ST @AW 2 AiEl 7
7 AR 40 a5 fagd T faad
IO AT AT I I F
g ag qangy @ fF ena & g3E
agi I qOr & 1 & 7Y wgar g 5 a9
fraet Y 2T q@0 | ™ 9T AOET
AT & 1 F9TT FaT W faa 9@
FEgwar ¥ whRA § IWAWH
faarst wy =T Af 91 AT R 4T
q e AN g F 2
FIFTX W werey g e I wrT ga A
fafrsw mid wrra § AV gaT I\
Ay § fafr akA & =7 & @
wssqay a1 A § fe g fafres
faweft ot g€ & oo fafrw
e o fawely goTg | 9w aw Wl
¥ sr-anfeaery 7gr a1 s, W g%
fas faaet 1 ANaf dg@w g,
wrifcs agra ared, afer ol
ae: 11 W FUTATA TEY E AT

& dorre ¥ ey stwga g

i fafir rﬁz% o oo e

AUGUST 3, 1983

Eletrictty (Supply) 408
= Amendment Bill

ot fafrrm mridy g onf wre e
3% o, o7 a% @ AW § o
T A, a0 aw & W
ATH STAAT ®Y €qY FTY 7GR
ot oF e aran e, faae
N * g7 fegfy o o § @
gT A fag FAX A aww AT@
FTRTT F AN ff AfeT woq Tl
¥ faQw fear | ag o awa
a8 e & @ wama A
qET A AT o Q@ MW R
HAIET 9T HAET g7 FE@ AT R E |
xrar feafr 73 3 f5 saqf-sa) gm qur
FTXQR Z AF IJFNH AT @AY
A faw v w77 §, 9 faad @)
Fmae fuz & O @@ AW r{t%
Iq% T F F77 AT X UST GI&(-
A FAz7 wid 1, FfwT agi F )
aw wRIm oA wrowk § & oh
wgea ¥ wgar wgwr g e qmAw
frg a4 & WY FTowT H@T &, Y
o ¥ T Iaw) Fg@ Afge AT
T THY FIH A 9war § o fawey
E A TE-0ET FEU AR TAH
s fowen @) ag 82 ¥ v
gavee # 2, gafay feafy faa-fem
To@ g 9T @ 3 a aw oy
R uw sENgfay faw a3 ofix
graeaw @Y & Ffaar & o daew
L TgAWHFARTIATH fmr A 4
I} Wed At @ av b s
&, sk e ¥ wTow wheftiqe ¥
afzliz s Wiy foed nate
#z ® Wt&ﬁréz%fwwﬁ%
wfy # Wz vt aweRTl

------

wT ok | faT ST AT S

<
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'fawdlr A F, erows fagre § &
w37 wrgar g fr 7zt wafifas
wrEar S fig fY iy et & -
frag o gw dAigw A SR
w7 § & o o gy A e
et AT , o fr ag  frge
AT qT & i § FATA fagr F Ny
% fawet faady & a3f aga s
qifaferm & & 1 a7l 3o AT AXE,
g SHIrT g a1 TfAas &Y, 9F9%
e ¥ gram Fr faererd @t 2,
IAHT qEEA ¥ ATH 9T A I
T g AT ¥ | 9 wEE A ¥ A
e fremr @ R &, I A e
forgTr % am gz wEAl § a fear
I B zqatg%‘tra?rfﬁtr:ﬁw
Ty &, @t fm agfe g A
STy & FifE a@r ®UE A IAH
M AT & AR I AU AT F 4F
T AT & Ay g7 fy oy

& wfr ot #1 AW g ST AT
FC AT f PR Is e w
tAf A Ty @ A & A
FAAGT ¥ T T AT | FgA T
gfrad gemy 1y & sfew gord
T A THEE & q7 H S9qH g
afl @ W@ ¥ IT A ¥ qer
mr f& gfie arart 'uw w6
aft 3§ @ IWY ww e
g qaag § afer g
IANT Agr § g7 AfSQ, ot A &
gfre & w7 N, wife
F @G § fay gRER SeT
® mvruﬁrz TUT F@ § AR
wo & it oz Sk e )

"I agr & §Afras age wafefe-

SRAVANA 12,19 5 (S4KA)
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Amendment Bill
fere & 7 & 1 ferrirr a1 B gyt
w g A g gk uw

Wfae @ o wfen, e
@@fwﬁgaﬁhﬁwm&m
Tar 8, forest oy, AT s
et Fmrare & s Al 24
wgt ot grwd (SifR @ s
wifeT 1 afz fagre & afgar eifae
7g ey €, & AT g Y Tfgy
fe SEw ax o=y enfrae agh RS
0, qIfF  SrEwmT w7 IFT AT & |
afe vw s T oy A At g EW
faarmar 1 9 oF o To THo
F1 qfexa Fraa &1 fyfager a=7 fear
AT | O AT fE W A W@
X A wiwwrd 11 faoret F w1
AT T I ¥ AR AR g
@fer &7 & Y §3 wT qrie 1
Y ¥ A w) faoret A frer @@
fawrslt a2 & fagfaaa) & at & qie
T guEfs oW =fm Jrwia @
gFdE |

1964 & sarene A ¥ Qe
fear a1 :—

«In 1964, the vcnkataraman Commlttee
recommendéd a gross rétush of
9.5 per cent (including electricity
oluty) 6n capital employed after
making provision for operaung
expenses and depreciation.’

wfomt ag & fr aoere #3091 A
¢, vfew Sawt fiefid N ag qaat oF
& & | T 7 AT § fe dARew
%mwé‘t%‘«wrﬁ%ﬁ'{@wﬁﬁm
Yo o gt e R s
w e i & oo Rt e o &
frfofad dgaeafi @
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[ Twewew aw)
A Tag i egr i —
“The tariff structure should not only
be guided by the socialistic princi-

ples, but should be made to keep
pace with the rising cost of clectri-

city.”
& wrran g fF gl U qEwRET @2
£ o gHfag fass % o& 149
FQMAEI W I Iaar & KAl &
sfa farggfes giar sifew) afsa 3w
Ao T @ f& faaat 71 R

I F ITT qTY qEFAF 311 & f@Q
qafe arr ¥ fasrst &Y 81T )

A F gg W qwes fear ¢

*““Boards must take firm and stern
measures to realise all outstand-
ing electricity dues from all cate-
gories of consumers in time.”

T fHFaTAl & qI® IFAT BT 2 )
AA FEAT IT AW KT ARG, A
T T wafeat 9 &, I TgAT
ey fam grsfas aX 00 713 %o
asTar ¢, Afea IawT @y A foar
amar § 1 @Y g § wifams wwa
AR W HEAT F Y- A T
e N I &, wWifs s fawdt
awg; T faar & fass e F a1
¥ fers At 2 fe feamT awran fau
grefawr 9T § &R fFaar Qe =
QT & ) IFTH A FATHW 9 40T
A FY qTEF F1T O o7y @ AR AT
i & faarga @ st &

A w7 oF QwadEA gg 0
¢ —

“Boards must generate their own re-
sources by minimising costs and
avoiding misuse of funds.”

AUGUST 3, 1983
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Amendmens Bill

SRR YA e § wgr 2 fe
feorst @ w1 Jguia NE e
gifrae g wifgg & fis Mo qo
ugo wrfRET

qgST U wFrfagi W wigat & e
N1 T { fAwsigy S«a0F |
g [T fRdy dier ¥ fedl #Y
W FAGE 91 ag) wigay & s fEa
feast & mins § sga) AAEET £
fassY 1 @ fawg & ag aga
qREAYW F AT fan Y AT a=y FaY
wfag gw [1d ¢ f& wmizae gae §
W faesl &1 SAWA TWIF F@A7
Fifgy = a7 ga% fag @ dl Wi
g wrgEaes gEr Iifgu a4qr g qi
F wreaw @ & 33 fawsr Y wgfa
FAAT FT &Y W1T |

T @l F A9 ¥ Ag0q F® T
f& o0t <Y qgae fae amF &k faq
gt ¥ fawis &1 41 § 3gi 9T fawrsr
F qeaTs FT EEF WAIAT A9 A
fagg Y a1 aT e & @z
FFax IF % fF5 fagdr @it #°r
g9 gefead ¥ 19 § W@ AIg
Y o fae § g@ gurt g awar ¥y
7Y S 7 TEF 9T AT QIEGHT T
fa=or dq fvar & 9% & 320 & gw4q
F@T g YR IRk FwaT g fF gw
far & q g7 & Tz faest &
AT § gEIT MANT | afe zEw qw
N N go A Dar  ar faasn
qiel w TwA F w7 faw oA
oY &1 agt 9T | A1gQ

Jurew g, fawet ETET w7 A9
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Agcd W I AT AGIqAedr ¥ O,
Iaq fedr A1 FTT Ay g A
garq frasft & SerET F I AT
Iy ot fet Y gETT A g
ey fawdt NE TR M FH 9
@} 2 5y At fadY ) gF10 38 g
XU FAr gz & fw a4Y 210 @ fF e
fawat @12 T ¥ 99 @ & A
F foo faas #1 gagIs dragaan g
faast aag & T & IO, B AT
o &g F Frat ¥ vwaE dar R L

@t faw W @ g H W
398 |9 A1 § AT A FIT 8 |

“to provide that each Board shall
have a surplus, which shall not

be more than 3%,.”

TAFT AT a8 2 fF qrw g I
&3 § fawsh At & f5 7 qq7 a2 1
qI FIX W T FAF AT § ¢
T4 afew 3 qW@= AR FT A
sgEqT FIX | A9 g mfgL § fF
A A AT sTaRqr { AN AR
Tzl % FTar 3§ me 3T A
2 § 5 ¥ sgaeqr § garL A,
wk a1 fadw & @1 aga wserd
AfeT wgwT F gaR A F @WrE
wsg & faasr aist 3 fagy @, i,
T AT & 99 ¥ wE q fawre 77 3T
aqf ¥ faa®r % 81 g, 939
IURN AT FIEHTA 93T |

wid 19 T ® QR s & fao
AAAT 9T ET T A% W1 A3 78
gh gt aw af ], arag yaw =i
Az A NN F WY g e g e
¥ & oA queaT )
AW T wgifFeafmd s w

SRAVANA 12, 1905 (SAKA)
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g usw fewdy @%@ oA
fasst &1 feomr a@Ey (3@ %
W oagh F AR fwaEy 71, 91
garT afqqt a7 g2, gafaa & g9 faa
% FrQry 27 & fqu agf gar §

T & 919 9w & 39 IF AU
AT YT AT ATEAT § | Y A -
aNta AT F Aq IF g WA AT
mar a1 fr A fasel et wv grer
44 @ TT To FAFAT AT
¥ AT HF QU F & fau fawen
T M A TQIET T | [T A
ggrar Jran &, a Iy ggfy Ay ac
AR @ @ AT T afgw )
feam w1 fase A9 AEY 7 &, -
it femr aw fawst 98 faea @, w9
§¥ faw I ar oiF foq faselt foaem
g o 39 97w fafe s
frra forat garr & f fawrett &1 S9@mr
g a1 4G AwEr gaAT 9T @t dAr
& &) ZATR AT 9FF 1S TWAT 41, AT
22 TIAT & AT § HIX AT H-WT @1
25 TIAT T ITAT & | ATTHT ForeR=rar
¥ fF e fasst 3 arfgg, o
fasslt 7Y 27 &, 6T o dgww
T & 6 s afrang & ¥ @
dar q [T E 2 ) T T Y g
9 gET I 9 AE e & AR
FgT FT wAawa g § fF feam & a4
g 9 amy §, afew ferwr & o
gl I7 W R fawet A 0@
Y &, Y fal § wiwel w77 W B,
faasdlt &t AT LV gmay &
N & X SUT YW & fass qo
N frar av | fomw & Mg
fadmr ae} ¥ I fawe & e ¥
T g o ot oy ¥ A foreht
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{ ot s gha)

T INrea ¥ e & qoF /R )
FiwE sTaw qr & fe wiy feze 9=
¥ IO ¥ fegnt faasht * @
Bt 2 &t I & fewre ¥ 9 dav
faar wrr wfge | 77 a9 feaTl 93
T a%A § @ A faamr w1 AR
L faet 9T e & |y aefa &
fasrdft & T § uw a@ @E oA
af @ f& ww aiw faas o
FTHT JT9 IGFT 57 § @A | Jfgw
il a® $1¢ IgHY g, F1E g
A 7 AT & | §Tad) G9ANE A
& ® W AT JATC A AT @r &,
qqr A AT SH F IF I FT YN
W W E AT g0 | T gwI fawer
T N AT, TF AT FEU
g W) fga ffgagm ...

MR. DEPUTY-SPEAKER : Mr
Hussain, are you concluding now, or
will you contipue toworrow ?

SHRI ASHFAQ HUSSAIN : I will
continue tomorrow. '

MR. DEPUTY-SPEAKER ; You can
continue tomorrow.

17.3Q brs.
HALF-AN-HOUR DISCUSSION

Dowry Deaths in Delhi

MR. DEPUTY SPEAKER : Now we
shal{ take up half-an-hour discussion.

st farerw gy wwt (FET) ¢
JuTeaE wERg, Ay o & 9N yarw
QA H.5H5T F wHX qreny sfgETH S
o .§, o agn & fedwrwms §

AUGUST 3, 1983

Dow y deaths in Delhi 416
(HAH Dis.)

W & A oA qgw g & A -
ad § o ool Bt &, o & Fio
o= i ¥uT s ¢ fe gfew @Y
e foe % 2T @, 9 gAY oY
FraTfe A I E W g fakw ar
gfear gfaw £ aft oo Al &
¢ W ¥w w0 a7 AT & fE g
gz ® Faq w0 & fawd
g

wT qOIS & fqu o wuET ufy-
U &, UF WAHI FEE & €9 § qg
I ¢ AR &% owr few Ay gar
g fau fa= f& afgar 9o 317 vy
& | %€ frq¥el & qgare foosl § 12
92 ¥ UF TH ¥ A #1 @q g
sl oEr Y ¥ for 3, Raw
AT 24 BT ¥ OF qeq gt 21 qAY
St 7 og waiq fqar & fd o wgla &
oS § 23 59 ag F1 gz gk
7g T & gl @ fasgw wog Aifaq
gATE 1 3 WATA 1983 FI FE AW
¥ @ FwegAagqan ot A sft uw w
A & OF W & IO A a@man

qr & 260 women died of burns last
year.”

R @ 39 fam ag s @1 R
g ¥ fY 18 W, 1983 T 5t €T
Fﬂ'z,qﬁo‘ﬁo%mkmﬁ Si‘fa
Famar # fr 1982 & 40, 1981 ¥ 23
W og0 ¥ 7 AN gk 1 maAaw A
oY G fF = & A amal § qRW
2 1 gfee & Faw 23 afgwmel & g
NgEAT A LR K ag s fe
gfrw &% wewel v fudiéd gafag
wft g e el ST FX A A AT
aTq i gorfy w2TG W -l § Wik
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w'af? fezed ST QA AT T | €9
TR T QT & sfware & foaet afg-
el & NT QY &, 97 7w gfww
TaT @ & A7 gTwre g ) g
TN AT 37 1 fOE Ty FER
gryrfea g st & FErsTT-At W
qrarfas gasal W) @fsow geqral
F A1 Fox feqid fasft &, 97 & FgAT
1975 ¥ 1978 aF 5245 47 AL TR
FT At wigaei & A9 T IH
FTATFE § AT gU & AT TN IQ@
11572 0¥ FA0 gu 1977%
1980 F 7 | W I F TG Al
WTFI AOUH 2, ST A A1 A
#eT agA wfuw & qfFq arfqadz §
ST &0 Zq9T qe7 &< 37 §, foray a7
qag g wmar g1 e afifeafy &
AETF F FTHAE AL, it aF
ArFm g & AT A aF AT F1E ATH-
fag a8 g€ &1 zafec 7 wewd wfw
faq Tzt 9 W E AR TR AFAF
far £ AT FEarE @ § @
izt Frowag 2 fEs agi ®Y o
TNTHA SqATA[ E, I H qGA FHI
WX FgF qF & GFAT £ AIFR & H
AT A & AT I 9T AT s
¢ ot A gurA ¥ F@ gEqQ@ §, S
¥ sfadzAl 1 ag fazaw O s
&1 6 faarar w1 M fgrgema aigw
ggdiggfsmrgfF7aw & @
wzary TEAM E TE & A 1981 H
IFN qg AT § fv s0 s A &
1981 ¥ HAT XWT ITH, A 154 W
ag it AT s TR F QT gk

g femm aes & WA )
1930#&@&@?«1’#&:«#} fae
w4 W | fyeh 9 gt § o

SRAVANA 12 1905 (S4KA4) Dowry deaths lnbclld 418

(HAH Dis.)

esnwzu’fam%mpgaﬂz
35 TR A H A g kB
a1 gaTeE fHur war § | @ AT w®Y
T TF GG A TTqfHFar & s}
T fFard | e ¥ W
wire fer-wfa-far agd o @ E Wk
T A9l § A wodr g, X
FAT & 979 § W fawrerd § 1 wied

. FTA AT A ¥ @ @

g, & 7 gruesdt s Y e &
g AT 9y § 1 IfeE #Y W faeowe
FAATOIFAI FAT A A IT AR E |
A ARenl ¥ qfew &1 wIEEr &t
frr sgr ST IwFAT &4

qEaredl § oA AT (Y 9w §
ITF AR F o ¥ IO I WEw
femvaz, 1982 & s Yo fto 7w,
qq U d AT A T F9 &
e 7@ gu, W@ 37 &1 foee 93
g foad %y q9w & A g @, ITIEw
ferrarma & ax § fow fanr fe
rrafefaa= qdfisT | SEFT Awad,
wifqaram &1 qagar fegr s fEar
@ AT AEET ¥ TREn-
fer W=t & A § o Forw fegu @
at fF & SgT T IR F—

«..-that it shows that the Investigating
Officer was cither inexperienced or
did not do his job in accordance
with the law and there was no
proper supervision or guidance to
the Invesfingating officer.”

g AT IR WA Y WA
R Fg Tred w ¢ foad A ow-
TART AT WA & T JOr 6
Tk W W o & 1 qg o
¥ oferw 93 fegwa qmw fear 2
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AUGUST, 3 1983 Dowry deaths in 0
(H4H Dis) . M R ®
[+t Qe e Wi ) ¥faw vforexd et oy

0 TR § e w@mar g
TA% o weforr & W gd W1 s o
¥o agw, ufaforr ¥a71 9w ¥ 2= s64
T ¥ & qaet B qwr ¥
feat)) ow v T< 1983 ®1 gaw-
TR &7 8, Tud o tqo aHo HuATH
TaAe J9T 9N ¥ v §—

“---his concern and anguish at the man-
ner of the police working even in
fuch hgin.ous, crimes as this one
in permitting the accused party to
acquire vital information conce.n-
ning it in the police diary. '

WAERE N g ¢ 787

TR gafar &t fae smar @ WX
IRAg IWfAwI ) W oI F
WA ¥ T J@ & 19 Y Ay
fe gfae aoafeat &1 a7 1 S

TN I wmET Y & fea waw

afcoms at & 1 gafan avwre w9 fed

f& T & w17 P T WA F @

§ o« TEfY & w19 w2 fae Wk gEl

W om §, 99 gfamm, v, A18-

Teg AT e wgl 1 e N aga

& ST W W Y 8, O el

9T FTHIT F FTTIL IY1G I A1(EY

ax qfew & smaeq @At wifge
afeq 3G aEsTd & gafas @ awg
sraMt a® W oW A gar § €
¥fawr ¥ o fordrariaa » aaka

SUror a@r & Aqer @ w7

fear T § ) FAF TETES ASEW 9T

feearar ®< faar war &1 @ qfons-

e aqafaa & ax fwaw &

T faw &1 1137 SfgETet €

wwrw 7y frwa 26 vl ¥ gk fars

¥1979% 1981 % AR ¥AW 234

WH & 50 ¥ Imw R aw qgA
10 %8 § wggwr fear T AR O
ot W gurHaf) W wR ¥
gfera ®Y meafeadl & srvr @it & @i
Fout av fawed § &t gww &Y
afgeTT qeg w1 arATr T E

W@ g% ¥ T A g 5
FTAAT FTOATY ¥ FAT &Y 0 ) zH
Tk ¥ @Y AT Qo Mo WA ¥
ared fegT 91—

*In most of the cases the culprits
escape the liability for want of
evidence and such cases are given
the label of suicide or aecident.
But whenever such a case is pro-
ved beyond douft, the extreme
penalty of death should be award-
ed to the culprits who are enemies
of the society.”

T WFTT ¥ AUfqi F I §¥
T AT ALY AT ¥ I T ARG #T
T AG F | JA T aTg & aT-
faw squfeal ®1 g97 AT WANga &
arfs awror ¥ =9 F94% &1 Fravaw gy
g% | AW &7 & swufen) ®)
M F fagaga § vy € ot O
W FHA A FIET A FT O )

YT AF THo THo JWATH X &¢I
¢ —

**The Judge’s personal dereliction also &
plays a rols in deciding the cases
--------- in the case of Vina Nagar-
atna, who was burnt to death in
her house, in 1980 the case was
dealt by two session judges. Look-
ing at the same evidence the first
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judge was conviriced that it was a
murder but the second judge P.K.
Bahri declared it a suicide

W A& § 767 Aferss aard |
T famr & qaTe g § e -
zi® fRgfagmd MA@
ARF AAA & oAEa @ A
wgr aw wfgAr &eAl w1 FAT
3I3%T AT & FF €@ ag ¥ wyufed
FY T Ag g e

19 femsaT 1980 FY FFTT F AT
24 fzqFaT 1980 T ST AW A &
sargee HAZ &1 v foar @ | w9
4| fafzn g€ 1 ¥ wfafa & ao foard
W gega F A Wit aw WX
FAT AL &Y I 1 FIUY Q@I AT
wWE

gz aT wEY & a8 <@ s B
qIT FT A &1 1930 H W g@ AT H
TF UF 97 | I9Y 9gH 4 °g W4T
AT M @21 1961 F MF wfawE
F A8 246, FATT 2 HIX 254 FW 2
F g e wifgfaws g 1961
Y TIFIT & R fag, §me, T,
ghamn, fraee wRw, da@ & @t
T | FfEA ST A s A
T TAT | IAT qTH AL AT | ¥ HH
wgre aa @ fr foew ¢ @l & o
23 ¥ gu §, ¥H fraal &1 o gl
2?

1980 ¥ T I% foaay &@ g & 7
Fafraninrgar fee k&, ag &
FATAAT ATEAT § | SYTSAA AERG, IA
Famw Fraw A wg fagr sren fe oW
qr @ ¥faw § a7 fear ar T ¢

Dowry deaths in Delhi 422
(HAH Dis.)

¥ qwEem & Y ww W @
#few qT A% s Twd § 1 qfg A
TF T TRy & A wrey § i ammdo
dYo &0 1860, Ho HTTo Yo &ro 1873
AT gfeaa qlide o 1372 F W
AT T | AT FY AT AT ¥g @ &
W FaE § #T oo v ¢ fr gmee
AT FE AT @ & e for §—
TTH A A9 I T FEY TR § Afww
AT &7 GG @& W e § o
afasra FIW IEC | Iga & AW A
m‘mwfzmg% 9 HTHY & FEC(A-
e W AAINE AT oOw |
%acEl 2 faiqd gaw Wemfodicdlo
¥ srer ST 9rfge 1 a9 § g fow
FY ST gY §1T I G T §Y & SHET
A FT FHIAEN N ARH JqE
2T I1fgd | ava & arfaw F@ w1
AAT ZEAE qT TE@T AT ATMRY A
Ig%! qifaq &7 T1fge f& s9x qfr
9 FFTIT T Jou g f/ar

T[N F1 IFT FEAC FY e
qEATC gAY § SFFT qgT AT AR
farqe aTar STAT Tefge 1 wfgam &
fema @i @t ¢ fF ami § ar &<
faaeor 2 s ar agiamar | Huow
ITEr W g1 Fow oE & oW
oI AW FATT & At 29 W
1983 ¥ g% g areT & §79 g W
HTg 23 T & | AW 20 FATE WY
T FTANTE | g § vanr e
o a A a1 v e aga
g e & Swd a9 aRIW
# gawr a=x 7 feqr T FoY Y
FqE W e R ar v @
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[ﬁﬂammaﬂ]
T E ¥ew §F g wraarg @l
wﬁt{n

s frg o @ § @@ @7 w7
B Wiy | g o AR T wX
@ w ¥ awe faww frag
P At v s R A W §
FUHT JTAT &, FIHTA T qE IAWT
AT WTAT ¥ 1 ¥W 9T T ;AT
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THB MINISTER OF STATE IN THE
MINISTRY OF HOME - AFFAIRS
(SHRI P, VENKATASUBBAIAH) : Sir,
I am highly (hankful to the hon. Member
for having raised this half an hour discus-
sion in this House. Of course, it has
arisen out of a question that has been
angwered in the Lok Sabha, when the
hon. Speaker wanted that this matter
should be discussed through a half an
hour discussion. It has given an occasion
for the Government to explain the posi-
tion and the steps taken to see that this
evil is prevented, as far as practicable.
In matters of this nature, not only admi-
nistrative action but mobilisation of pub-
lic opinion is also necessary to eradicate
this social evil.

The hon. Member has raised secveral
points. One important point is that
there is contradiction between the figures
that 1 have given both in this House and
in the other House with regard to dowry
deaths, The hon. Member and the
House must appreciate that death of
women by burning is quite different from
death because of dowry causes. Dowry
deaths are different from general incidents
of casualties due to burning of women.
If the hoa. Member carefully goes through
my statement, he will find that I have
said that in the first half of this year,
from 1-1-83 to 30-6-83, the total number
of deaths due to burning are 270, out of
which 23 have been identified as dowry
deaths.

SHRI ATAL BfHARI VAJPAYEE
(New Delhi) : Who identified ?

SHRI P. VENKATASUBBAIAH :
The police identified. And the other
deaths also have been game into. Sir,
Ican say that out of the deaths
that are classified under murder, that
is, 15 under murder, 8 are due to dawry,
abetment of suicide are 26, suicide are 33
and accidental deaths are 196. The total
is 270. So, these deaths will be acciden-
tal suicidal and due to several causes.

SHRI ATAL BIHARI VAJPAYEE:
SRS 1s 4T0 tefated to dowry.
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. PROF. MADHU DANDAVATB tions especially in Delhi, And I must
(Rajapur) : K a lady feels very much specially refer to the vigilance that has

frightened because she has to pay dowry
and she commits suicide, under what
category would you add that death ?

(Interruptions).
SHRIMATI PRAMILA DANDA-
VATE (Bombay North-Central) : In spite
of the letters written by the girl before

her death, those letters are not taken in-
to consideration by the police.

SHRI P. VEKATASUBBAIAH : 1 am
coming to the point.

SHRIMAT]I PRAMILA DANDA-
VATE : They are not taken into consi-
deration in spite of the proof produced,

(Interruptions).

MR. DEPUTY-SPEAKER :
complete the reply.

Let him

SHRI P. VENKATASUBBAIAH : Sir,
the number of cases of women succum-
bing to burn injuries alohe have been
reported in the press. In fact, according
to the recent record maintained by the
police, from 1-1-83 to 30-6-83, as I have
carlier submitted to this House, 270
women had died as a result of having
sustained burn injuries. Even though
in these cases there was no complaint or
any foul play, as per the instructions
issued by the Government, an inquest was
conducted in each case including poss
mortem. It was only after the investigat-
ing agency was completely satisfied on
the basis of oral, documentary as well as
medical evidence that there was no foul
play and that burning was a pure acci-
dent, was the case filed by the court
withdrawn with the consent of the judi-
cial magistrate. This is the explanation
on why the number of deaths reported
are higher than the number of dowry
cases rogistered.

1 have already informed that the
Government is seriously concerned with
this social evil and in this conne:tion, 1
have to compliment the role that has

besn- played by the voluntary organisa-

been set up by some important social
workers like our hon. Member, Shrimati
Dandavate, who is sitting here. When-
ever such complaints have been brought
to my notice, ] may humbly submit that
I have taken prompt steps and the hon.
Member will bear testimony to that fact.

Sir, the present law as it is in the -
statute book is not adequate enough to
deal with this matter effectively. That is
why we are proposing to bring several
amendments to the 1.P.C.,, Cr.P.C. and
the Indian Evidence Act to make it more
stringent so that those indulging in dowry
can be punished. Apart from this, the
Dowry Prohibition Act itself is being
amended. Administrative  instructions
have also been issued to the police con-
ducting investigation in the deaths of
young women in suspicious circumstances
to be extra’vigilant and to complete in-
vestigation expeditiously.

18 hrs,

The latest steps the Government pro-
poses to take with regard to the amend-
ment of the relevant provisions of the
Criminal Procedure Code and Indian
Penal Code, we intend to bring in the
following amendments :

An additional provision in the Indian
Penal Code to punish the husband
or relative of the husband of the
woman who subjects her to cruel-
ty within seven years of marriage,
with imprisonment which may
extend to three years and fine.
The offence will be cognizable
and non-bailable

Amendment to Section 174 Criminal
Procedure Code, to provide for
compulsory post mortem in cases
where a woman within seven
years of her marriage has com-
mitted suicide or died under sus-
picious circumstances.

Amendment to Section 196 Criminal
Procedure Code to make inquest
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' by the executive magistrate com-
pulsory in case of suicide or death
under suspicious circumstances of
the woman within seven years of
her marriage.

Amendment to Evident Act to permit
the court to presume abetment by
husband or relative of husband to
commit suicide of a woman who
had committed suicide within
seven years of her marriage and
who has been shown to have been
subjected to crueliy before com-
mitting suicide.

These are important amendments which
we want to make so as to make the laws
more stringent.

Due to pressing demand inside and
outside Parliament for the amendment
of the law relating to rape so as to make
t difficult for offenders to escape convic-
tion, to ensure that severe penalties are
imposed on those convicted, Bill—Crimi-
nal Law Amendment Bill 1980—.was in-
troduced in the Lok Sabha. The Bill was
referred to Joint Committee of both the
Houses of Parliament for consideration.
The Joint Committee presented its report
to Parliament on 2nd November. The
matter has been listed in the Agenda,
We are going to that Bill soon,

(Interruptions)

Dowry Bill is dealt with by the Edu-
cation Ministry, Dowry Prohibition
Act is also being amended. Several re-
commendations have been made by the
Joint Select Committee and according to
the present Report of the Joint Select
Committee several amendments are being
made to make it more stringent and also
the Goverament has taken certain admi-
nistrative actions.

SHRIMATI PRAMILA DANDA-
VATE : I want to know whether Dowry
Prohibition Amendment Bill will be n-
troduced during this Session or not? I
know about all these Criminal Procedure
Code, etc. We have been assured by the
Prime Minister. You have also assured
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" in this regard.
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We want to know
be introduced in

in the Rajya Sabha.
whether the Bill will
this Session or not ?

SHRI P. VENKATASUBBAIAH : I
appreciate the hon. Member's concern
There are several sugges-
tions made in the Joint Select Committee.
They are bieng processed. I would like
to assure the hon. Members that expedi-
tious action will be taken to introduce
this Bill.

PROF. MADHU DANDAVATE:
At an appropriate time.

SHRI P. VENKATASUBBAIAH: 1
did not say ‘appropriate time’. Shri Vaj-
payee is smiling because I said ‘expedi-
tious action will be taken’. [ may tell
the hon. Members tkat it does not relate

to our ministry. Voluminous amend-
ments have been made. These are being
looked into very carefully. The amend-

ments should not be counter productive,
So, that is the anxiety of the Ministry to
go slow in this matter and process them
so that it will have the desired effect.

MR. DEPUTY-SPEAKER: You
can straightaway reply to the question
whether it is coming in this Session or
not.

PROF. N.G. RANGA (Guntur) : Why
not pass an Ordinance soon after the
Session ?

SHRIMATI PRAMILA DANDA-
VATE : We submitted our report on
the 11th August, 1982, Since then, one
year has passed. Still the Minister says

.that he is going through the recommen-

dations.

SHRI P. VENKATASUBBAIAH : 1
have already told some of .the amend-
ments suggested : it was felt that due
to the wilful conduct of the husband,
some of the relatives of the husband are
likely to drive a woman to commit suicide
or cause harassment of the woman, with
a view to coercing her to meet any ua.
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lawful demand for property, & penal
offence punishable with imprisonment for
a term which may extend to three years
and fine has been suggested. So, a care-
ful scrutiny should be made. It is pro-
posed to undertake legislation to ama:nd
the Cr. P.C. Thisis whatl have said
just now.

‘1will Pass on the feelings of this
House to my hon. collicagu: who deals
this matter in the Education M nistry and
I will persuade her to axpedite the whole
matter. 1 will convey the feelings of the
hon. Mcmbers to her. I want to make
one thing clear here. The Government
is as ‘abxious as the hon. House to
bring any legislation as early as possibl..
But when the legislation is made, every
care has to b: taken that this legislation
should not b: counter- produ tive. Taat
is our anxiety.

Regarding the recommendations of the
Joint Select Committee and so far as the
law relating to rape is concern=d, it is
being introduced now. «We have given
certain detailed instructionsto the Admi-
nistration and also to the State Govern-
meats to deal with these- situations as
and necessary. The Supreme Court in a
recent case recommended the creation of
a cell in the Ministry of Home Affairs
to monitor the implementation of the
instructions mentioned. It has been
presently decided that the implementation
of the above instructions should be moai-
tored by the existing section which also
deals with the crime by getting quarterly
progress report from the State Govern-
meats and the Union Territory Adminis-
trations. A Joint Secretary or a Deputy-
Secretary may visit the State where the
pragress is ot satisfactory.

. PROF. N.G. RANGA : When they
have suggested a scparate cell, why are
you passing it to the existing section in
tbeDepa.rtment? They have suuested
a uparate cell. Are you not agreeing
for a separate cell ?

SHRI P, VENKATASUBBAIAH : Prof.
Rangi ji, as far 43 the States are con-
cordéd, we'do not bave any hand. It is
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purely a lay and orger Qubjoct which
falli withip the purview of the State
Government. I will inform the House as
to what steps we have taken in this regard
in the Union Territory Administrations.

So far as Delhi is concerned, in view
of the large number of dowry death cases,
the police has set up a special cell from
within its existing sanctioned strength
with the tollowing members. The Deputy
Commissioner of Police—she is 2 woman
—is hcading the cell. In addition two
inspectors with the strength of 20 people
are there.  We bhave constituted this cell.
A proposal for sanctioning more staff for
the anti-dowry cell is separate!y under
coasideration. Apart from the investiga-
tion of dowry-death cases, the cell is also
goinz to look into their conduct in the
court since it has been s¢en that there
have been very few convictions in the
court. Qut of 33 persons arrested in
dowry-death cases in 1980, only 4 cases
have be:n coavicted. Of the cases relat-
ing to 1981, two have been convicted
while 14 are facing trial. The cases
reported in 1983 are under investigation
or psnding trial. The Delhi Adminis-
tration has bzen requested to look into
the reasons for high acquittal in such
cases. Some of the administrative
measures taken to check such social
crimes are mentioncd below :

Instructions have been issued to the
police officers to take serious note of
cases of suicides or death in suspicious
circumstances of young married woman
in the first 10 years of marriage. These
cases are to be treated as special cases
and the investigation is to be conducted
by an officer not below the rank of
Deputy Superintendent of Police. A cell
has been set up in the Police Head-
quarters to investigate dowry-death cases
and the cell is headed by the Deputy
Commissioner of Police. A reconcilia-
tion-cum-guidance bureau under the anti-
dowry scheme has been 'set up in the
Directorate of Social Welfare of the Delhi
Administration to pfovidc counnllmz nnd
guidance services to thé maitied women
in distress who are victiniised " by- their -’
laws an account” of dovwry. © The ' Direc-
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torgte is plsp lgunching publisity propa-
ganda (hrongh varioys megia.

The instructions for getting post-mortem
conducted by at least two doctors in
dowry death cases have been issued.
Moreover, the doctors are required to
issue the mecessary classification and
attestation at the time of recording of
the dying declaration.

Snecial Magistrates have also been
detailed far recording the dying declara-
tion. In such cases, all women victims
of dowry cases are entitled to free legal
aid.

These are some of the administrative
actions which we have taken so far as the
Lethi Administration is concerned.

About the steps taken by various State
Governments, we have written detailed
Jetters followed by a personal letter by
the Home Minister to various State
Governments to take action speedily not
only with regard to dowry deaths but also
in cases relating to harassment of women.
These are being monitorod and we are in
constant contact with the State Govern-
n ents as to what action the, are taking
fiom time to time.

Shrimati Pramila Dapdavate also
referred to one case, This case will cqme
under Section 306 of the IPC, that is,
abetment to commit suicide. Action is
being taken.

Coming to the suggestions made by
the hon. Member, 1 have already said
that certain amendments are being pro-
posed with regard to the Cr. P.C,, the
I.P.C. and the Indian Evidence Act. That
should satisfy the hon. Member. I have
already said about the compulsory post-
moriem. About the procedure of dowry
death cases, that it must be simplified, this
matter is also being looked into because
the procedurs is a laborious. We have

algo syggested that some sample. cages

should be taken ta find out why there: hag-
bean inopdinate. delay in thess - mavers, -
why therg have bocn. 3, largp nupmber. of -

acquittals apg, what as the. prossdural
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lapses that make these cases acquittal
cases. So, we are making a sert of
sample survey in  all these matters.
Wherever the procedures are faulty and
they are not adequate enough to lead to
conviction, all efforts are being taken to
sec that these cases are properly conduc-
ted in the courts. '
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SHRI P. VENKATASUBBAIAH
This is also engaging the attention of the
Government. The Delhi High Court has
earmarked certain court to deal with
primarily dowry death cases and burning
cases also so that there should not be
any uadue delay im all. these matters.
There are certain. eirmarked courts to:
dead with these cascs: exclusively. We
will pursye this matier also. About the
hon. Member's suggestion of having
tripunals, whatever. is: being achieved by
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earmarked courts, if they could achieve
good results, there is no reason why we
should go in for tribunals.

She also mentioned about the unfor-
-tunate victims who have been harassed,
that a home must be found where they
can be sheltered and given proper protec-
tion. This is a very good suggestion aad
it will be looked into with all taie
sympathy that it deserves.

About the public opinion that should
be created, public opinion cannot be
created by Goverament alone; public
vpinion has to be created by
holuntary organizations, also. We
uvave already given instructions to
Rse the media effectively, the All India
anadio and the Doordarshan; to highlight
hed to bring to the notice of the people
me evil effects of dowry and the harass-
zat'nt of women. The voluntary organi-
all ons also must come forward and give
tak their cooperation. Recently I have
Coen a meeting with the Chief Executive
opuncillor also on how to mobilise public
uninion in this respect. In many cases,
mfor tunately, when the police proceed to
isake an investigation, sufficient evidence
o not forthcoming. That is a handicap
which the Administration faces in all
these matters. But when it is said that
police is neglecting, callous and indiffe-
1ent, I do not subscribe to that view.
W hatever is possible......

SHRI ATAL BIHARI VAJPAYEE :
In some cases.

SHRI P. VENKATASUBBAIAH : To
err is human. May be, in some cases it
may be so. But I may assure the House
that wherever there is dereliction of duty,
wherever there is complacency, wherever
there is a short of connivance, suitable
action will be taken against those people
who are found to be guilty.

About public servants demanding
dowry, 1 do net know whether the
Dowry Prohibition Icgisistion is covering
such public servants or not. There are
several persons who - advocats' ‘dowry
prohibitioa on the one- hand but at the
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same time they are adepts in demandiu
more dowry. If you can mobilise public
opinion to boycott socially such persons,
I will be the happiest man,

MR. DEPUTY-SPEAKER Pu lic
servants, when they get some money,
wilt have to inform the Head of the
Department or something like that. You
can verify and if they get some Rs. 50,000
or 3o and they do not tell the Govern-
ment, you can take action against them.

SHRI P. VENKATASUBBAIAH
When their assets are found to be dispre-
portionate to their income, there is a
procedure laid down for action to be
taken. But in these matters it is highly
necessary for these public servants or
politicians or public men to reform them-
selves; they must prove worthy of the
position they hold, so that they may
stand as an exa nple.

About inter-caste marriages, thatis a
very good idea and everybody should
follow it. I am mysaf following that
example and | feel hippy that 1 followed
that example a long time back,

MR. DEPUTY-SPEAKER : How you
have followed that example, you can tell
the House also.

SHRI P. VENKATASUBBAIAH : My
daughter had an inter-caste, inter-religion,
inter-State, marriage. My son also is.
going to have an inter-caste, inter-State,.
marriage soon .....

SHRI ATAL BIHARI VAJPAYEE :
International also ?

MR. DEPUTY-SPEAKER : 1 think,
he will be marrying an IAS officer—that’
girl, Group A.

SHRI P. VENKATASUBBAIAH ; If
my friend, Mr. Vajpayee, *who is a
bachelér - himself, could suggest a suitable
bride -outside our country, I will ‘persnade’
my children to foltow his advice.
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1 MR. DEPUTY-SPEAKER: He could
have done’' it when he was External
Affairs Minister.

SHRI P. VBNKATASUBBAIAH
About the onus of proof on the accused,
that is also one point that has been raised
ty the hon. Member......

SHRI ATAL BIHARI VAJPAYEE :
That is very important.

SHRI P. VENKATASUBBAIAH : So
far as rape is cencerned, this amendment
we have included in our Report. But I
do not know. about this dowry prohibi-
tion, I do not know the various provi-
sions, the amendments that have been
suggested. But soon the entire Bill will
be brought before the House and the hon.
Mcmbers may suggest these amendments
when that Bill is being discussed.

These are some of the suggestions
made by hon. Members. I once again
submit to this House that the Govern-
ment is very serious and sincere in their
efforts to deal with the situation and also
1 appeal to the hon. House not to make a
sort of unilateral type of adverse com-
ments against the administration so that
they should not get demoralised. Ttere
are black sheep in every department and
in évery administration. Whenever such
instances are brought to our notice, I
again assure the hon. House that proper
action will be taken against them.

Now this Anti-Dowry Cell is being
headed by a woman officer and they are
doing a good job. They are in constant
touch with the voluntary organisations.
Seminars are being conducted and what-
vver suggestions are being made by
voluntary organisations are being taken
acry seriously. They are being studied with
11, their implications and if they are
feu;ble and if they can help the ad-
ministration to eradicate this evil, they
will certainly be considered.

With these words I again thank the
hou. Members for having brought and
highh.htedthnuochlevilon -the floor of
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the House.

SHRI N. K. SHEJWALKAR (Gwa-
lior) : It is very painfu!l to discuss this
matter. Much has been said on both
sides. Actually the question posed is :
what further action has to be taken ? The
discussion arose from the fact that the
numbers of deaths given in reply to a
question appeared to be most. impro-
bable.

It is not only the question of byrning
cases. All deaths due to burning cananot
be attributed as dowry deaths nor the
deaths otherwise also are not dowry
deaths. One has to sort out the cases
which are deaths because of dowry. If
the figures are not available, I will request
the hon. Minister to find out and comne
out with the figures. The number of
deaths reported in Delhi according to one
magazines last year is 610. That comes
to about one death after every 12 hours
and out of that deaths due to dowry have
to be sortedout.

Prima facie, the way in which thé
society is progressing to-day unfortunately
among the middie class and particularly
in Delhi casts a presumption that these
deaths may be or most of them may be
cases of deaths due to dowry. Towards
that end, certain suggestions were made:
But ultimately it depends upon the fact
as to how far the action taken is deterrent
and how far the punishment given is
deterrent and it is seen that the culpms
are brought to book early.

1 want to bring to -the notice of the
hon. Minister. Actually the question is why
should there any such deaths at all ? And
why should there be dowry deaths at all ?
What is the thinking of the Governnent ?
What action is the Government going to
take ? What is the reason why these
dowry deaths are taking place ? Is it not
a fact that the social values to-day are
changing -unfortunately ‘and money is
getting more importance . instad of lear-
nedness ane other qualities ? . Materialis-
tic money is getting more importance 'in
our society. 1Is this-mot a fact-and is-this
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not the main cause of such things ? Ulti-

mately why is.a man or a woman moved
to Kill another womaa ?......

SHR1 P. VENKATASUBBAIAH : She
was also once a daughter-in-law.

SHRI N. K. SHEJWALKAR ; Yes.
What i$ the instigation which is bohind
thit ? HoOw can that instigation be rec
moved and how can we rise above that ?
I want a solution for that. In that res-
pect, what is the. hon. Minister thinking
of ? If I am to suggast, it will mean a
long debate. A . long discussion should
be made, a study should be nmds: to
find out what . are the causes of dowry
deaths. My sister here, Madam Danda-
vateji was . saying that there were two
types of dowries demanded—one at the
time when the marriage is actually set-
tled. They demand ‘give Rs 2 lakhs if
you want to marry your daughter’ If 1
am not wrong. in this type of cases, if Rs.
2 lakhs are paid already, mostly as
dowry, then there will be less number of
deaths. In the society, they settle some-
thing first and then they go on asking or
demanding more money .  This is the cause
which :is leading to the dowry deaths. It
isnot a fact ? Normally, Sir, when the
poor lady goes to her father, she cannot
live with him, He telld her that she
must:go and live with her husband ; she
must please hér husband, If the society
is not prepated: to accept her, this will be
a problem for the lady who is being
harasséd. THe father of the girl does not
acoept her. TPhese are the situations
which compel the lady to commit suicide
or she is even murdered. In these types
of .cases,- 1 would request - the Minis-
ter to throw some kight and see that he
tries: to find- oMt some solutfon out of
that -

MR; DEPUTY SPPAKER :@  Shri
Bhoris:'

Q\‘MMW (wrgerT) -

gy e wAn- § | et WA A

g - otz wrdy: e | e
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[ P v ]
g AT —

“Legislation itself cannot normally

solve deep-rooted social problems.

One has to approach this in other

ways too. But legislation is nece-

ssary and esscntial so that it may

give that push and have that

educative factor as well as the

legal sanctions behind it which

help public opinion to be given a
certain shapea .”

wyr 7N ofeq FaET AwAgE A @

g T s A oy | @ g g

wmrfas Wi or R 6 onE

AIY-HTY qE A TAQ@IA® =7 . N

qeaT 93 FruTfed ¢, SEw afaafaa

SN TEM | X AT EH WIS A

qfadq A8 ¥4, a¥ % T g5 AC

Tl @

Wt wew ftgtﬂ wwdd@ o w

WY ¥ qeare W adl g awar

@t gfg wx W wEE N

qATHT AW G g, A gAAR 9%

awifa ¢ 1 B @fenw agw

fafas s & ¥ & & wAT
gr A g el fear @, ag dw &

sFafree w0y 39 A ¥ afd
FT ¥ FATIATZ HT ATAATT ¥ E
xw @ & 1 a1 g wa safwra o
uwfng s @ § 1 @F o § o
X ¥ | e w7 ag §
goar o e A ¢ e dar ek
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gfaa N, @ s w & Tar owf
w3 R T o o war @h ) |
I F gard AT A § W uw
s Rfm iy Mg amgn g
St sat gy gy WA, @ @Y e
e Wk Wy fead W wTE IE
TG, I AT T 9T FWT )

& wrwen g e g srfoe oy
T vaAfas i ¥ qfoady s
9T | g¥ qg W AYEAT g e gw
Wy § aR wiEegeT § s
gfeada #% | 9w gw W fewn ¥
W IS, T W ET FAM3AT 6
U T THA, J744qT TE! |

MR. DEPUTY SPEAKER : In all
other countries, the Goddess of wealth
is not considered to be wealth. There-
fcre, whenever a lady goes te another

house, they want the Goddess of wealth
with actual wealh.

SHRI ATAL BIHARI VAJPAYEE:
Not ‘Lakshmi’....?

MR. DEPUTY-SPEAKER : They
want wealth with ‘Lakshmi’.

Mo watn gATC AgNT (FEEAYY)
Surerw wgiew, & qgeft avat ®) A
Qgusm, wfes & wgm wgm e
TR agi e war gwfag swfaw ¢
fe grrt wrafewar wad aga o,
WA A, @ aw faw p
AT g Arel § AT wrfawar
LLIE S t:ﬁgttu(aﬁ'rsqu
a1 g fE oy AEE IR AT WR
Ty,  afexr  we-my gmﬂtrw'
3 7 o wgr fe <, wAT, QR OY
T d, ¥ gu avvw & fgwrd i
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fear

st wEw ST Ay - AT |
WEANTRFA g !
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HA A & IR WA § AITFA
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YT GRS ¥ A F @A Fgr 40
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FTTT ET TAATHT BT I77 AT HT T
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& QT =S4T T/ A wIwiRg v
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1 RAF wTA AN wIaw T
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cafee gfee fredet w0 & ww Wt
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ISTEX |

AT T Y FT fF IHH AW A
T wEF AN WA QT F FTO @
T g &1 S 8, Afew e Wie-
aqagftg frage @ gag @
HATHEATT TET & & & O § 1 @Y
IFHT W F=WISrEN AT AfET ) W
it arael ¥ ager Few o § o
war RS & & ff g€ Afer Imwr
wifaw T aga Jioew dar @ wife
FE A yWIT @ET [ g aft
FAT ¢ | TWiIC @ g Frawr &
ITT F T ATATARAT W) dEw
T g R & FT T gt fadt
qfy & q&T w@r g W | 7 Ifaw
AT T AT 7 § afew a1y gear
o T3 ¥ FTO R el wifge
ol et 1 ATt T WY e
T & & fog awgR fear s g o
W FNET W AN R E W
fog 3t € Swig AT wwfgg

oo vt e o aow & =g A
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Teor BT wmgE § 1 o famn ed
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[o F3te FwT< e ]
WET JI7 g7 Ofo—aeer arlr ¥
ATy R @ A, A Ao Yo oft
e amg 1 wToET qa gEgo a
W A92% w7 Ho Ao | TH AT At
ATTHY HAT TqH &< &7 Wy g Afww
8 AT weE g= wegE § Oy
&7 ¥ IgFT AT fEar qmaT &) @
faw w47 gg A1 AT UF WG {AT
nasy? (weremar)

HR DEFUTY—SPEAKBR In Ciga-
rette :dvennscmems it is shown smoking
is harmfu!, but cigarette advertisment will
be there.

PROF. AJT KUMAR MEHTA:
Exactly.

agy wgr 5§35 A {WIAIE A
feq T A ¥Aw XA F FI9 F q9-
i w1 fgerr w9

o e Fwagew ;- fowlt 7
Yo wafte e Agan : Afew 3=
Wﬂﬁﬁﬁwamgnﬁtfnm
ia‘rmﬁtnn%ﬂsﬁznr
ﬂiﬂra’tw&wm@-«nmw
aroeT aga qfeqw & T Sawr 9w
Tw IS & dmraii 9 g 39
friz ®om 1 s 3z I cfeaew
ngweﬁ a1 & Mt Ba uv-
Tfedt & o & a’r?m%r I | -
m\"l frmm'rsﬁ ¥y ®X o far
[T | m’tﬁm ﬁmmﬁ 184
mwmﬁman
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Wﬂ:ﬂ'ﬁrim&qwqmm
Y Frgmel ffawagd
qag w1 & AT SRGANTA e
¥ § 37w frwny w3 faar snar
§ W am ¥ gww dfage dqe
< 3§, s AR & fY, I e
o FAW @7 § o s o & fag
dfaede  frafea ar §fasge dge
¥, Y FYTRT WEBT I | AT JE THY
T & A1 YA TR ¥ g A AR
et et T foweA 2, @t SN
W IS A, XFT HITAE AN
71 Tifgw 1 & gwowar § v @ v
A9 JuAew g, AR afus sfemg
TET g

tNE s I f B s AW
&A1 a1 | freX 0% sm F feaw
AT T gC AV AN fRaAl I F0G-
@ A aR frwErd @ oag
AT fraw w4 & AT 90
faqi % =1y siee fogr a1 7 3
#zafar g8 wrg fF g0 KA
N I NE T FTH 99 ALALY 3T
T B & qAF Q A & | AT
w5 wfger e afafs g wgmieq
w=g R waifem w3 ar @ §
o 7 a% ? A7 2 J g4fax we-
et & fage & fag ag-ag fadw
ey wfea sWwar {7 3
s T} Y Poxas?

MR DEPUTY-SPEAKER : Mr Venka-

: u,_sugb,'jnh, Yoy can reply to all the four.

SHRIMATI RRAMIIA DANDAVATE:

Roge

MMR DEPUTY-SPEAKER : If. the'
istes vields, Llbaye no omcm
Al right. mﬁfe Asajnst the



4“9 Dawz;&n_ﬂu!nbcm ' SRAVANA 12, 1905 (54KA)

L (HAN Die)

I am allowing;you. You shenid mot quots
it as a precedent. Bocause thepe.is no lady
Member, I thought I would sliow her.

#ey) : & Sy AWW A FW gy,
fow & fm a1 X 7N wRE & qEAT
AT E, W &N gAfam & 1 i S
e AT ¥ g9 awT ¥ WP FEG K
feoeft I AT § @7 Tifew o gAw
] Y w & ¥ fewrfay &
I FgT & f5 ST w1 o TR @
¢ ¢ o ewEw & fag sy FEr
mar 3 1 & 419 &7 g | A ardy
F 0 9T A w27 T &, IEEY A
¥ AT WA F 1 ATGT ACH 7
gaTEAY o%  weAT W ofr | ¥ gad
I @A fHAT 4T | WIFT &Y
AT ¥ | ATT FT GTST T @ AAT
o, gfFg TR THEILFT G oA
qreE qEw QD THEE ¥ QAT =M,
NT9R FT & | AT AATENGT & AT
F oY srawY  fAS1T FIAT TEAT 1 A9
NgerT [ §F aEge A a
FriaTd gfe A T ¥ R R,
AwTy U EfFE Sy MG
IR ITEA TP ar ANEw@ I A
7eg § 9w, & 9§ ¥ fag e F10-
g w1 @ AT, A AE T F AR
¥ g FO0 A @ aw § Afe-
Ao Y wET L EwA § | W9 A WYX
firgr & fie e g awA TR
Women organisations are willing to have
children homes.

ATY g Frforedt Y 0 AT AT e -

we ¥ § | At Frdam @@ 7 o
wigd & ¢ vepewy vl 4t A
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geftew qgt qT ot ww @R §, Ty
T At afgerst o s B
&1 Xft o ot @t e | wwfag
AR & ¥ PR phfadesd
T A, o & @ w< gw wy
T WA awy §1 w ¥ Freaws
& fou 7 IR A i qg T§
¢ | safag ¥ a9 =1fge

& 7 a1 F70 TIEA § 1w @Y
|

Immediately you stop all the marriages
at night.

TN FIG q9 9% T ATIEY |
A S AT FT A€ FUA (R ¢, 9§
F1 gifordest arp swr W1fge 1 7
WY F EUH $ W AT T9 FT FT
FEAIE | WA AFEAT T A O
Fma F @ &1 w3 A
w1fgT | oF I §F ag W wgar wgh
ffEsnayswgrag @l s a9a &
fFea @ agT & J37 A o A
sfafafa & s7 1 9 aw@ « @fear
e arfgr ) gE A wg &
feelt, S fF 2w wY quATr @ AR
Vg X W AT I3 & | W@
SHT &1 geary & W 1 fewt @l
AT T WL AR g qAw wgt
9T 3 AR gH o WA A T A
gfafafa & To@ A& @ a@
qrfeat 7w AT x99 frr el
et =g | & ag wAr At 6w
forr A9 3 5 TN F AT WON qA
¥ Al 9T At wvan @ fean g,
37 ) 9 & gEem ¥ & fag fawe
afi Aar o Wiy | 7% G iy
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T ar fr wifgg A & o oW
e e sfar off & o AT
ATEY A AN 4T ®T qET X 25 W=
AT §ATAT W) A W A w qf-
wTT ¥ %7 @7 & 5 Iq & agi ar@A A
20 TATT AT AT | ¥/ A7 ¥ AW
& afeat £ @ @X, A ww TR A
NET &, 3@ o
AT

FTAT ¥ XY o9 ¥ qg wrgAT &
TS #F fam I a1y Y F FAD T
e 3w AT O oo a4 8.
IqH aga A g, fav w1 AEL
W 9T g¥ g @ qEfea B a=
AFT § 1 qZT R T@E FIA Y §Y T4
ar 21 N T & fF oy WA
¥ ag faw [re arfeq swa ) Fifeer
T el sy N s Awxx & fam
N AW YT w@ JEQ g, 3T AT
ANfaw | w7 fasa #32 az0 6]
T A T FIW W9 W fewr & ww
IBET aTf T ATg ¥ qEATC A |

MR. DEPUTY-SPEAKER : How

much dowry had you brought when you
married Prof. Madhu Dandavate ?

PROF. MADHU DANDAVATE: 1
had accepted her only. That is all. I
had not accepted any dowry.

SHRI P. VENKATASUBBAIAH :
First, 1 would like to submit my reaction
to what the lady member has said. Real-
ly, 1 am thankful to you for allowing her
to put questions.

~ MR. DEPUTY-SPEAKER : Because
you were yielding to her.

SHRI P, VENKATASUBBAIAH :
1 could not have defied your ruling when
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she had said about it. She bas got a vast
knowledge, and whatever suggestions she
has made, they will receive thé almost
attention by the government : and what-
ever suggestions are practicable, they will
be given due consideration because she
has quoted some amendment that has
:een proposed in the Dowry Prohibition
ct.

Shri  Shejwalkar has said that
a study has to be made to go into the
causes of dowry deaths and burning of
women. Though it may not be adequate,
we have made a small beginning. A Re-
search Project on burning of women in
Delhi during 1982 and 1983 will be taken
up by the Special Research Cell of the
Delhi Police, headed by a Deputy Com-
missioner of Police. The study will deter-
mine the type of death, i.e. suicide, mur-
der or accident, as well as the age, social
status, educational background. marital
status etc., of the deceased. The disposal
of cases registered in this connection, the
number of persons arrested and the con-
victions in court will also be determined.
On a vast scale, they will go into the
causes. It is a matter that "has to be
taken up by some voluntary organisations;
and this evil, as the hon. member has
pointed out, is age old evil.

But, Sir, there is also another evil
where money is paid to the bride's father
to get a bride ? In some societics that
custom also is there. So, these are
some of the customs that are inherent
in our social system.

PROF. MADHU DANDAVATE:
That is negative dowry.

SHRI P. VENKATASUBBAIAM : We
are taking the necessary steps are some
of these evils can be prevented by mobi-
lising_public opinion.

Another hon. Member has said about
the need to  bring in a comprehensive
legislation. I have already submitted to
this House that some very drastic amend-
ments are being made 'to the criminal
Procedurs Code, the Indian Penal Code
and the Indian Evidence: Act. We will



make a thorough study of all these-

amendments that are being made to see

whether they are going to be effective. -

If the Government and this House feel
that the amendments that are being made
will not be adequate or comprehensive
enough to deal with the situation, then
to use the remarks of Prot. Dandavat:,
at an appropriate time we will consider
whether a more comprehensive legislation
will also be necessary in this regard.

Shri Jain has spoken about the case
which was referred to the C.B.I. He
wanted ms to give the details of that
case which was referred to the C.B.L
That was the case of one Shrimati Kri-
shna, wife of Sudesh Kumar, who was
alleged to have been burnt by her in-laws.
The investigation of this case has been
transferred to the C.B.I. This is a casec
which had occurred in Delhi. These are
the particulars of the case which we have
referred to the C.B.I.

With regard to the arrested persons, so
far as Delhi is concerned, in 1982 the
number of persons arrested was 91, and
in 1983 40 were arrested. We are also
making a thorough investigation into
these cases.

I had also mentioned the figures of
deaths of women, and how many women
have died due to burning. All these
are not connected with dowry deaths ;
some may be suicides, some may be
accidental cases and there may be various
other reasons. However, we are thorou--
ghly investigating all these cases, and the
situations that have led to the burning
of these women.

A‘other point which Shri Mehta had
mentioned is about the courts, which are
earmarked to deal with dowry death
cases. He said that in some cases the
Magistrate or the Presiding Officer may
be an acquittaleminded person and that
will go against the intention of the legis-
lation. But, setting apart a court to deal
with dowry death cases exclusively is not
done. Dowry death cases are tried by
other courts as well. So, he need not have
any spprehension that dowry death cases
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will be exclusi;rely tried by  courts edr-
marked for this purpose.
B -

Shrimati Dandavate has spoken about
shelter homes, and I said that it is a
good idea and whichever Ministry pro-
vides shelter homes does well. I will
pass on this suggestion - to the Depart-
ment of Social Welfare which deals with.

the matter.
»

About dowry deaths to be made cogni-"
zable offences, I have already said that
some amendments-have been contemplated

to make these dowry death cases cog-
nizable.

MR. DEBPUTY-SPEAKER : Pleass
answer Mr. Dileep Singh Bhuria.

SHRI P. VENKATASUBBAIAH : I
am coming to that. A mention was made
of the deleterious effect that some films
and magazines have on the society. It is
a'fact that some of the films are having a
deleterious effect on the minds of the peo-
ple In their attempt to see that the evil-
doers are punished and justice prevails, by
exhibiting certain films, they are having
an adverse publicity. But this matter also
has to be discussed thoroughly by the
non-official ageneies to find out to what
extent some sort of a control can be
exercised over those films and magazines.

About the advertisement that has been
broadcast over All India Radio, I do not
know the exact particulars of that case.
The hon. Member had mentioned it I
will refer the matter to the Minister of
Information and Broadcasting, to find
out whether any such advertisement was
broadcast saying, ‘A beautiful wife and
beautiful voice™ etc., as he has said.

Whatever suggestions have been made,
I will certainly look into all these matters
and whatever is possible will be taken
care of by the Government.

19 hrs.

MR. DEPUTY-SPEAKER : Mr.
Bhuria has made some suggestions......

SHRI P. VENKATASUBBAIAH : He
said that there should be a comprehen-
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[Shri P, Venkatasubhaich]
sive egisiation with regard to this matter.
I have already answered about the
suggesion made by Shri Bhuria.

There were 610 cases of women who
died due to barns. In 1982, in Dethi,
the total number of cases tegistered was
82 and out of them dowty death cases
werc 40. Inquest proceedial under Section
174 Cr.P.C. were conducted in all the 610
cases and the causes of death have been
established.

_As I said earlier, on the basis of the
specific complaints, 40 cases were treated
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as dowry death cases. So, in gll these
matters a thorough investigation has been
made and some 40 cases have boen
identified as dowry death cases, '

MR. DEPUTY-SPEAKER Thei
House stands adjourned till 11 AM. !
tomorrow morning.

19.01 hrs,

The Lok Sabha then adourned tlll Eleven
of the Clock on Thursday, August 4,
1983/Sravana 13, 1905 (Saka).
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